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L O K  S A B H A  D E B A T E S

LOK SABHA

Tueuiay^ Stofch 24 ,  19871 
Chalira 3.  1 9 0 9  iSnka)

The Lok Sabha met at  
Eleven o f  the CUxk^

fMR. DEPUTY S P E \K A R  a  the Chair] 

{EngUsh]

MR. DEPUTY-SPEAKER : Mr. Rama- 
ch^ndra Reddy . —

P R O r .  MADHU DANDAVATE 
(Rai^irur) : Sir. many happy rciums of ihc 
day,

MR. nnPU TY 'SPEA K ER  : Thank
you. Sir. 1 the »atnc for you al»o.

ORAL ANSWERS TO QUESTIONS

I of Nnn-Comnicrciiil FueU in 
Rnml Arras

*365 SHRl K, RAMACHANDRA 
REDDY : Will the Minister of ENERGY 
be picaftcd lo :

(*) (he perccnuge of energy consislinp 
of non-commercial fuel* like fire*wood, 
cowdung and faini watte, conkomcd by 
rural popuUtion;

(b) whether continued u»c of ihctc 
non-commercial sources of energy in rural 
arcaft hat resulted in large scale environ* 
mental dc«truction: und

(c) if to. the iicp» i»kcn to impr<ve 
the tiiuaiioo 7

THE MINISTER OF ENERGY (SHRl 
V AS ANT SATHE) (a) to (c). A t u i e -  
ment is given below.

S t a l e m c D t

(a> Various &tudiet conducted for 
differ eni sect o n  viz. domestic, agriculture 
etc. indicate thmt generally, in the rural 
areat,  the share of non-commercial energy 
consumed iS more than 80% «

(bi Environmental destruction is caused 
by a variety of factors most of which arc 
not related to fuel. However, traditional 
methods of use of fuel arc also cc'Dtribu- 
ting to envifontnetal degradation.

(c) Siep& taken in this regards include 
inter>alia development and extension o f  
newer methods and tecbnologies for 
using local renewable sources, such as fiiel 
cfTicient smokeless chulhas, biogas plants, 
energy plantations* solar thermal and 
photovoltaic devices, wind power and 
gasificrs etc.

SHRl K. RAMACHANDRA REDDY': 
W'hile answermg part (a) of my question, 
the bon. Minister has admitted that non­
commercial cnerg>' consumed in villages is 
more than SO per ccnt and that is one of 
the reasons-using firewood as fuel for the 
deterioration of the environment. The 
environmental deterioration has to be 
stopped at any cost in villages because 
people are using non-commercial energy ; 
they are using firewood as fuel for cookiiig, 
they depend on forests and forests are 
being destroyed. In order to solve this 
problem of  deterioration of environment, 
will Government come forward and allot 
sufficient funds for startiiig^'T^ community 
bio-gas plants in villages ? 1 want to  know 
what is the amount that has been allotted 
for this purpose in this year.

SHRl VASANT SATHE ; 
policy that particvli rly in

I t  la our 
rural areai
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we should have raoie and more use 
of non- conventional sources of onergy 
such as bto-gas, bio-mass, solar, wind and 
even mini hydels. In fact, ull forms of 
these natural sources of energy should be 
used so that we can supplement the need 
of fuel. In rural areas, as the hon. 
Members know, as far as domestic need, 
is concerned, it is energy in the form cf 
fuel that they need: and as far as agricul­
ture is concerned, it is energy in the form 
of irrigation that they need. These are ihe 
two major basic needs. As far as depreda­
tion of forefts, etc , is concerncd. there is
•  misunderstanding. All Members who 
come from rural areas know thai the 
major cause of dcforestatian has not been 
the need of fuel that is collected by the 
farmers and *heir children ; they collect 
mostly the twigs and cow-dung is also 
used. The main cause of deforestation 
actually has been the urban needs ; from 
forests, big trees like saU teak ,  etc., arc 
cut for urban needs. This is the mam 
cause. Therefore, firstly, we are trying to 
ensure that bio*gas plants and bio^mass 
plants are set up which will meet the fuel 
needs, so that even those twigs, etc. are 
not required to be used. We hive provided 
enough;I  do not have the figure ready 
with me. The hon. Member has asked me 
how much we have provided for bio-gas 
programme. X will supply. We are giving 
adequate emphasis on that.

SHRl E- AYYAPU REDDY : U
(here any enhancement in the allotment ?

SHF I VASANT S.ATHE : Yes, there
ii need for enhancement.

SHRl K RAMACHANDRA REDDY : 
In our country there arc places with high- 
velocity winds, and high-velociiy winds can 
be used for generating wind-power so that 
dependence on other types o f  energy is 
reduced. Will the Government come 
forward to make use of high velocity 
winds in places like Ananiapur and coastal 
Andhra for generating wind'power, so 
that this power can be utilised and if they 
have, what ii the amount allotted this 
year and is there any increase over that 
which was allotted last year for this 
purpose 7

SHRl VASANT SATHE : At  far as 
wind energy is concerced we have already

set-up all around the country wherever 
sufficient wind velocity is available wind 
farms Even on the Andhra coast there ta 
this possibiii.y and we are trying to utilise. 
As it is at Tuticorn we have already set-up 
and we will utilise this power as well.

DR. G. S. RAJHANS : A lot is being 
said about non*convcntional sources of 
energy like btogas arnl biomass. I am 
afraid whether \ per cent of the villagers 
uruierstind this, will the hon. Minister let 
us know >A>hat he proposes to do to 
cducaic the people regarding these non- 
con'cntional sources of energy ?

SHRl VASANT SATHE : Adually it
is unfair to the people in the villages to 
say that they do not know what these 
biogas plants and non*convcntional sources 
of energy arc.

f»ROF. MADHU DANDAVATE . 
They do not know the English names only.

ilfftfrruptionM)

SHRl VASANT SATHE : The
‘sudharak* chullahs and gobar gas plant* 
are to  papular that ever>'one knows the 
use and advantage of it. [trttfrryptUmt)

Let the facts spesk for themselves. In 
1981-82 from 1.26 lakh families using 
bioftas plants today it has gone lo 7.96 
lakhs. Could this have happened if the 
rural areas has not taken it up ? It is 
many time more. Unless this was popular 
It woukJ not increase two-fold.

Now the question is only of resources.
I have often said if you provide Rs. 100 
crores for the entire national programme 
of noi>-conventional sources of energy and 
that IS deducted what miracles cun be 
there.

{Translation]

SHRl K. D. SULTANPURI : Mr-
Deputy Speaker, Sir, bio-gas and other 
non*convenlional fuels cannot bccomc 
successful in the hill areas which remain 
snow bound. For these areas wood or some 
Other fuel ‘nas to be made available because 
they remain snow bound the year round-
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I t  the Oovcrnrocnt considering to make 
other lourccft available for them »o that 
there u  no need to fell tree* and they arc 
able to make uftc of bio-gss or some 
other aUernaiive Kturce of energy?

remaining part of bagasse can be used for 
paper*! am not aware of this technology 
and whether it has been perfected. 1 will 
try to get ihe mform;ition and past U on 
to the hon. Member.

SHRI V A S \ N f  S A F H E : In such
areas, totar energy has b:en found to be 
useful and we arc installing solar panels on 
a large scale so that we could meet their 
energy rcquirtmentt.  

f

SHRI V. SOBHANADREESWARA 
RAO : Sir, ihc Mintstcr has rightly said 
tb i t  a substantial part o f  this forest 
material goes to the industry and in 
particular the p^ipcc industry. My mfor* 
mation is ihat bagafie from sug^ar factories 
can be utilised as a feed stock for produc- 
ing b'ogas which can be used for boiler 
purposes in the tug:tr factories while ai the 
same time the fibre that will be le't over
can be used for paper piaots. I would
like to know whether research has been
done in this regard ? U so. to u h a t  stage
• hat reiicarch has given the results ? If not» 
lei the G o\e inm em  take in on a big 
scale so that it will saxe our forests to 
some extent.

SHRI V A S X S r SXTHE : it is known 
that btogas can be produced from bagasse 
and there are many plants bv>ih in the 
cooperative and other sectors where they 
itrc using bagaas for producing energy not 
unty for their own requuement bui also if 
surplus energy is (here they are putiitig it 
ID the grid 1 am not sure: 1 do not have 
the facts ; 1 \hill titHl out from our Industry 
Ministry whether the remaining portion 
of bagasse can be used for paper and 
whether enough research has been done 
for that purpose.

SHRI V. SOBHANAORESWARA 
RAO ; The Minister has not rightly 
underttood the question^ Bagaste is now 
used in the boilers. If it is uacd for bio-gas 
generation, the bio*gas can be u&ed for 
boilers and the fibres can be used for pro­
ducing paper.

SHRI VASANT SATHE : Whethei
after uting it for bio^gat generatioD, the

SHRIMATI BASAVARAJESWARI : 
Will the hon. Minister be pleased to state 
the total amount of  consumption of energy 
in the urban areas and the total a m ju t  
of consumption of energy in the vitlag^;s 7 
What steps do the Government propofte 
to take to  see (hat energy is supplied to 
the rural at  well as the urban areas pro- 
poriiooately ?

SHRI VACANT SATHE : I had  slated 
once in the House that today of the 
energy produced, eighty per cent it used 
in the urban areas and only twenty pet 
cent IS ustd in the rural areas. Today in 
the rural areas power is requirt?4 mainly 
for irrigation purposes. The basic energy 
requirement in the urban areas or semi- 
urban areas is for industries. Nearly fifty- 
six per cent of the total power io the 
country is used by industry. Thai ts why 
wherever there are industries, power goes 
there. Tomorrow if we industrialise our 
rural areas, naturally more power will go 
to that Side. Eighty per cent of power is 
generated by the Slate Electricity Boards 
and the entire distribution is done by 
them. W'e can only help them. But as for 
as the ugricultural needs are concerned, 
it is the policy of the Government 
to supply as much power as we can to 
the rural arcaa. Various State Governments 
including Andhra Pradesh. Tamil Nsdu 
and West Bengal are also pursuing the 
s^ime policy. If they are not, there is some 
failure somewhere.

Tidal Power Project in Golf of Kutchb

♦366. SHRI RANJIT SIN G H  GAEK- 
WAl> : Will the Minister of ENERGY be 
pleased lo state :

(a) whether field investigation and
data collection for setting up a tidal power 
project in Gulf of Kutchh hat  been
completed ;

(b) whether electrical engiDeeriog
studies for -the techno-economic featibility
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of the project have also been completed ; We should try and see if it can be cxpediu 
ftod e d .

(c) if D o t,  when the feasibility report 
it likely to be completed 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWFR IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGU ; (a) All field 
investigations except drilling ucdcr water 
in Hansthal Greek have been completed,

(b>and(c) .  The electrical engineering 
studies are nearing completion and the 
techno-ccononoic feasibility report is expect­
ed to be ready by March, 198 8.

SHRt RANJIT SINGH GAEKWAD : 
Gujarat is an industrially developed Slate, 
but due to shortage o f  power, industrial 
growth as well as other growth where 
energy is needed is suffering greatly. I 
would like to know from the Government 
whether preference would be given to 
complete this report as soon at  possible su 
that more eoeigy can be given for the 
development of this particular backward 
area 7

SHRIMATI SUSHILA R O H \T G I  : 
We will try and expedite this report as 
early as possible, but seeing everythmg and 
the practicability, as things stand today, 
we have said that March 198 8 is the time 
when this report is likely to be tinal. At 
the tame time* Gujarat in in a better way 
than many other States, though we would 
like to sec it to do still better. There are 
many States which are suffering due to 
power shortage* We would like to see 
that Gujarat does not have power shortage. 
At the same time, tbit  is the first project of 
thit type in the country. As a matter of 
fact, there is only one big project in the 
entire world and that is in France. There 
are many other small projects in many 
ooantries, U .K. and other places. This 
being the first projcct and a very specialised 
one at  that, we are aaturaily trying to 
monitor it and that the number of
agencies who are connected with it do their 
work in a coordinated way. We are 
trying to tee that this 850 MW project, the 
first of its type i  ̂ rea.Uy successful when it 
comes up. Thereforct it is taking time.

SHRI RANJIT SINGH GAEKWAD ; 
The hon. Minister has very extensively 
given an answer and stated that other 
countries hjve also gone into this matter 
of tidiil power projects. I would like to 
know why the Government is still seeking 
report on these methods when the findings 
arc already there in other countries. Why 
cannot this project be h;istened by inviting 
those people who have already gone mto 
this type of work ?

SHRIMATI SUSHILA B O H T aG I : 
The Government did not lag behind. As a 
m itter  of fact, the French consultants who 
know this work and who are the only
people to hsve put up a big station of 240 
MW in France; have been consulted. They 
h^ve given their report and that is under 
e 'amtnatton. We ere trymg to utilike 
all their data, all thctr information and all 
their studies. Wc are availing of all and 
every opportunity to s?e all the aspects.

SHRI RAM SINGH VADAV ; The 
prelimtnary report on this tidal power 
project is under the active consideration 
of the Ministry of Energy. I want to know
from the hon. Mintsier whether the
technology has been studied in depth. The
techno-economic report which is being 
expected to be ready by March should
be expedited and brought our earlier so 
that other States such ai  Ritjisihan which 
is on the border of this Rann of Kuich, 
can also be benefited by this project.

SflRlMATI SUSHILA ROHTAGI : 
Sufficient and significant amount of work 
has already been done, so fur as this 
technr>-econcmic report is concerned. As 
1 stated in the reply, only ihe elec'ric 
engineering studies ure nearing completion 
and we hope th.it it will be done in time. 
After this report comes, w e  will have to go 
into the next phase The next stage U the 
designing part of t h e  work ai*d entering 
into contracts and other a g r e e m e n t s  That 
will also lake some time. Hut we are not 
trying in any way to delay the coming of 
this report.

SHRI RAM SINGH YADAV : I would 
like to know whether it will be an inter*
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t tate project »o that the neighbouring 
Stats alto can beocfii.

DR. DATTA SAMANT : I would like 
to  know rrurei the Minister whcih;:r ihc 
Government hat cuiisuUed some Swettish 
Companies lo chcck and stop the wa^^tage 
or electrictty suppty in Bharat bleciricats 
and some other existing unus.

MR. DEPUTY SPEAKER ; How is ii 
related lo the tidal power pio)ect ?

We will move to the next question.

Scbrme ft>r Kecli5cation oT Pump Sets

*3ftS SHRl A^iVNTA PRASAD 
SETVU : Will (he Minister of E N IR G Y  be 
pleased to sta 'e :

(a) whether Union Ciovernmcnt are 
contidcring a scheme fur the rectification 
of B lakh pump sets as a p.iri of their 
progromme for compr chcniivc energy 
conservation in hoih industry and agricul­
ture ;

(b> If so, the details thereof and the 
cost involved ?

THE MINISTER OF' STATE IN THE 
DEPARTMfcIT OF POWER IN THE 
MINISTRY Op ENERGY tSHRIM Al I 
SUSHTLA ROHTAOl : (a) and (b>.
The Rural Etec*rificaiion Corporotion has 
prepared a demonstration project for 
conservation of energy by rectiftcation of 
B Ukh pumpscts. The rectification R lakh 
pumpscis it expected to result in a saving 
of about 600 million units of energy per 
year and it estimated to cost Rs. 120 
croret. o^ which* the propOMi envisages. 
Rs. 40 croret would be made available to 
SEBs by way of grant and the balance by 
NABARD by loans. In the current 
financial year, an amount of Rs. 70 lakhs 
has been releaaed to the Rural Electrifica* 
tion CorporalioQ for this programme.

SHRI ANANTA P R \S A O  SETHI : 
Sir, the hon. Minister ba t  jusi now stated 
>n her leply that the estimated cost of 
rectification of 8 lakh punip sett it ^boui 

120 croret of which, Rs. 40 croret

would be available by way of grants to the 
State ElectricHy Boards and the rest would 
be available as loan from the NABARD.

Sirt there are about 9 million pumpsets 
running in the country and these pumpsets 
work at 50 per cent or less efficiency 
rrsulting in huge losses of power and diesel. 
In this connection, I would like to know 
from ihc hon. Minister whether it is a fact 
that (he NXBARD and other financial 
agencies on survey found out th i t  over 
90 per cent of (he agricultural pumpsets 
are defective due to non-observation of 
quality control by the manufacturers and 
faulty installation of equipmenr and so 
on. If K>, what is the reaction of the 
Government ? ffave any measures been 
taken by the Governmeni to Improve the 
quality of the pumpsets and to improve the 
enTiciency in the use of energy ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGU : This is a very
g^>od question. 1 would like to say that 
the REC hat involved itself deeply in this 
matter and it has conducted experiments in 
SIX States— Andhra Pradesh, Haryana. 
Gujarat,  Karnataka, Madhya Pradesh and 
Tamil Nadu. Then it was subsidised which 
was later turned into a full grant by the 
Central Oovernnient and we have found 
that ihey were able to conserve energy uptc 
28 per cent- Therefore, there is a sub­
stantial saving in energy by using specially 
good quality pumpsets and the Power 
Department has taken up this matter <n 
iheif hands. We have asked the State 
Governments and the Stale Electricity 
Boards that they must bring about certain 
changes in their regulations so that only 
good quality pumpsets can be seen in 
future ; at the sametime, the 1SI standard 
pumpscis do not causc any major d^flicuUy 
to th ;  small manufacturers. Wc would 
like to trfkc this policy m a gradual manner 
also. But at the sametime, wc are also 
taking meetings with the ISl, with the 
Ministry of Industry, to sec how more and 
more pupsels can be rectified and more and 
more cneigy car be saved I  would only 
like lo tay this amount it noi very little. As 
A matter  of fact, when it is converted into 
power, 'i t  realty works out to 137 MWs 
and when wc take the cost of transmission.
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generation and disiribuiion, it comes to 
Ra. 250 crores, wbicb has been saved and 
which has been corned out.

SHRl ANANTA P R \ S \ D  SETHI : 
Sir, 1 would tike know from the hon. 
Minister what is the total poteoiial of (he 
pumpsets in the couni>y. whit Is the total 
achievement till ihe end of the Sixth Plan 
and whether any turge* is fixed for the 
Sevenih Five Year Plan and if to , what is 
the total achievement till now and whether 
this achievement is due to the improved 
efficiency in the use of -energy or whether it 
is. as on now, still leu  7

SHRIMATl SUSHILA ROHTAGI : 
Sir, th*9 rccu5cation is for the future 
pumpscit to be insiattcd and we have done 
it on a moderate scale. It be our
endeavour to see that we go in only for 
the ISl and for the better quality pumpsets 
in order lo c >n5crve energy. But since 
the agricultural sector consumes about 1 h 
per cent of the total elecincity, wc find that 
64 Ukh motor operate electric pumpie^i 
are already opcratmg in the country. In 
the next five years, we hope to have 
additional 23 lakh new electric pumf>scis 
and wc Will try and see that they comc 
uplo the rectified standards.

[Translation]

SHRl GIRDHARI LAL W A S  : 
Mr. Deputy Speaker, Sir, Ra>asthan i« 
a backward State and has acute shor'agc 
of power. Hardly 50 per cent of our 
villages hive been electrified. By when 
will it be possible to elecirify the villages 
which have been cleared for electriBcstiun 
under the R.E.C. Scheme ?

(a) ihe amount sanctioned by Maha>
nagar Telephone Nigam Limited upto 15 
February, 1987 to employees as Leave 
Travel Cjocesaion and for visiting borne 
towns ;

(b) whether all such employees
actually availed of the facility and tf not, 
whether Government have received refunds 
from them ;

(c) the number of employees wboie
L.T.C. cases are lying pendmg ; and

(dl the time by which all ttie cases are 
like>y <o be disposed of ?

THT MINISrfcR OF STATE IN THE 
MINISTRY OF COMMUNICATION S 
(SHRl SONTOSH MOHa N DEV) : U )  to
(d) A statement is given below.

Statement

(a> A total amount of Ks 47.6 Ukht
was sanctioned to cmployee^ by Mahanagar 
Telephone Nigam from 1.4.1986 to 
15.2.1987 as Leave Travel Conceasion for 
visiting home towns/any place in India.

(b> Except for 1 80 emplopees, others 
have reportedly actually avmiled the 
faciliiy. Of the 1 80 who did not avail of 
the facility, 160 have refuruSed the 
advance. Hecovereics are being made 
from the salaries of remaining 20.

(c) Claims of 790 employees arc under 
settlement.

[English]

MR. DEPUTY SPEAKER : No. No. 
Next question Shri R i j  Kumar Rai.

[Translation]

L .T X .  Ciises in Mahaoagar Telcpbonc 
NiKani l.lmited

*370. SHRI RAJ KUMAR RAl : 
Will the Minister of COMMUNICATIONS 
be pleased to state :

<d) T>ie claims are expected lo be 
settled in about 2 months.

[Translation]

SHRl RAJ KUMAR RAl : Mr- 
Deputy Speaker. Sir. according to the 
statement of the hon. Minister rccoverics 
arc being made from 20 cmployoea and 
the cases of rest of the 790 employees arc 
under settlement. I want to know as 
what if the nature of these 790 eases ? 
Have they furnished any certificates or is
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there any lacuna in (heir catei ? It is the 
policy of the Government to grant L.T.C. 
at the earliest and proviie facilities for 
travel.

[ Enfluk]

SHRi SONTOSH MOHAN DEV : 
Regarding the settlement of accounts of 
790 employees, mostly these employees 
have taken the tours. They have submitted 
(belt accounts. These are in the process 
of settlement, because generally they get 
one month time to submit the final 
account.

Aft regards the 20 employees, the total 
amount is R». 2 5.69 3'- This will be
recovered from their salaries, since they 
have sot underiaken the trip, after drawing 
the money.

As regards irregularuies, no such case 
has come to our notice ; und have no 
such case, to our kno«^ledge.

[Trmnslattom]

SHRI RAJ KUMAR R M  : Mr. 
Deputy Speaker, Sir, the bon. Minister 
has said that recovery is being made in 20 
eases. In this connection, 1 want to know 
as to why it not the recovery being made 
ui lump sum in stead of recovering it in 
instalments ?

Secondly. 1 had put a question in 
regard to Ixave Travel Concession The 
goul have informed me about the facilities 
provided fof homc-town >ounncys and for 
journeys to any part of India. Have the 
Government made any categorisation by 
which the people who want to go to their 
home towns would get more facilities and 
swifter settlement of claims as compsred 
to those who want to undertake |ourney&
lo any pari of the country or do both fall 
under the tome category T If it is so, will 
you kindly put them under different 
categories because need to visit the home 
town is more urgent. Hence, more facili* 
ties should be provided for it and as 
regards visiting any part of India, it is u 
matter o f  recreation which is not urgent. 
Hence, will (he Oovernmeat of India frame 
g rule by which the ftciUties provided for

going to home town will be different frome 
those provided for visiting any part of 
India ?

lEngUsh]

SHRI SONTOSH MOHAN DEV : 
The existing rules provide facUites to go 
either to the home town, or to any p a n  
of the country. It is the discretion of the 
person who enjoys it. He can go to his 
home town once in two yean, which is 
considered to be the block year. If he 
wants to go to any place in the country, 
he can also do it in the course of a four 
year, block. It is upto him.

Now about the question of recovery. 
Under the rules applicable to Central 
Government employees, if an employee 
has taken other loans such as house build­
ing loans or loans for medical purposes 
etc. We cannot recover amounts which 
come to more than one-third of his salary. 
So. there is a difficulty. Keeping this in 
view, deductions arc made from the salary, 
seeing to it that the existing rules are not 
violated As a result, from such employees 
who have taken other loans, we canooi 
recover the full amount at a time. Other­
wise, his pay packet wiM bccome so small 
that it will be difl'icult for him to puH on. 
This is the mam difTiculty.

Vef;ctable Processing Plant in Haryana

*371. DR. CHANDRA SHEKHAR 
TRIPATHI :

SHRI SHANTI DHARIWAL :

Will the Minister of fO O D  AND 
CIVIL SUPPLIES be pleased to refer to 
the reply given to Starred Question No.
4 28 on 15 April 198 5 regarding vegetable 
processing plant in Haryana and state :

(a) whether the Modern Food Indust­
ries (India) Limited ha<i cleared the feasi­
bility report for fiuit and vegetable pro­
cessing plant ;

tb) whether the land for the plant has 
been acquired :

(c) if so. the time by which the said 
plant will start functioning ; and



15 Oral Answers MARCH 24, 1987 Orat Answers 16

(d) the reasons for delay in setting up 
this plant ?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRX
H. K L. BHAGAT) (a) The company 
has considered the project report and come 
to the conclusion that it is not feasible.

(b) to ( d \  Do not arise,

DR CHANDRA SHEKHAR TRt- 
PATHl : The hon Minister is undoubie- 
dly relevant, weM-learncd and highly 
capable. I was confident that no oficial 
could mislead him or misinform him

The moment I read the reply given by 
the hon. Minister, I was greatly surprised 
to see h o w  the fact* have been concealed. 
1 would like to quote the reply given by 
the hon; Minister to questior No. 428 in 
April 1985 on the floor of this august 
House.

White replyihg to question No. 418 tn 
April 1985, the Minister had v e r y  clearly 
said that the lechno-economic feasibility 
report for a Fruit and Vegetable Processing 
Plant proposed to be set up by Modern 
Food Industries India) Ltd in Gurgaon 
district in Haryana had been finalized Tbe 
estimated capita) cost to be incurred, it 
was said, was Rs. 151.6 lakhs. While 
repWing to the question regarding delay 
in finalizing the project, the Minister said 
that it was to be reviewed from time to 
time. Therefore, it look a lot of lime.

Now, in this reply, the hon. Minister 
has dearly refused that it was aot found 
feasible.

MR. DEPUTY SPEAKER : H m iy  be 
now.

DR. CHANDRA SHEKHAR TRI- 
PATHI : Now what are the points on 
which at present it was found not feasible ?

SHRI H. K. L. BHAGAT : The
operative part of the question which the 
hon. member has asked lastly ii veiy 
rctcvent. I needs ao answer aod therefore

1 propose to give him in  answer. It it 
n ot correct to say that oflicers have succee­
ded in misleading me or anything ; ti it 
true that I do not consider the feasibility 
report myself nor do I prepare it; it is the 
Board of Directors of the company who 
do it. It is not correct to say that they 
have succeeded in misleading me. After 
going through their reasons which are with 
me, 1 have given this answer. But this 
a fact at one time they had prepared the 
feasibility report and so on. But finally 
(hey considered and they found that for 
various reasons (his unit would not be 
economical, and (herefore, they gave up 
this proposal. Now the hon. member wants 
to know therea&ons. Their project report is 
also wi*h me which they had prepared at 
one time. If I compare from that I find 
that originally they had goi fi5 per cent 
capacity utilization or 65 per ccnl 
utilization was necessary for the project 
to break even. Generally In fruit and 
vegetable processing industry, the capacity 
utilisation ranges from 36-38 per cent. 
Therafore, the minimum capacity utilisa* 
tion envisaged in the project report even to 
achieve (he breake%*en point was conskJe- 
red unrealistic. The second point is that 
Haryana Agro Industries Corporation a 
State Government undertaking have a plant 
at Murthal (Soncpat). Thi» plant was set 
up at a co^t of Rs 50 lakhs in 1975 and 
has the capacity to manufacture tomato 
katchup<7 tonnes per dayl jump, jelHefl 
etc. <2000 bottles per day) and fniit- 
baied beverages (36000 bottles per day. 
As ag^ints this capacity, production during 
1985 and 19K6 was 411.78 tonnes arvd 
328.3 8 tonnes respectively which is well 
below 25 per cent of the project which is 
already existing. While consideri.ig the 
feasibility eailier. it was thought that 65 
per cent capacity utilization with that was 
not possible. Then, tnmato paste figure* 
prominently in the product*mix envisged 
*n the revised project report. A production 
of 468 tonnes of tomato paste per annum 
has been assumed on the basis that it 
wou'd be possible to market that much to 
insiituiional buyers like hotels, railways, 
airlines industrial canteens ar>d industrial 
units making tomato ketchup juice etc- 
However keeping in view the experience 
of Ihe existing units, this aasumptlon was 
considered unrealistic. For example, 
there is another unit to Bihar also where
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the tocne posit ion wai found. Another 
important item in the product mix of ihc 
revised project report is guava pulp. It 
generally has not been found to be popular. 
Then the main thinf ic the tomatoeft. For 
a production of 468 tonnes tom ito  paste 
per annum envisaged in the project report 
3,600 tonnes of fresh tomatoes would be 
re<)uired. The assumption that this much 
quantity would be available from Curg:ion, 
Soncpat and other neighbouring areas at 
reasonable rates is coniider«^d unrealistic 
kecpmg in view their closcness to Delhi 
which afTords a good market for fresh 
tomatoes and in fact actually draws on 
substantial quantities from the neighbouring 
area&.

The procurement price assumed for 
tomatoes is 60 paise per kg. which iiecmi 
doubtful keeping in view the prevailing 
market priccs.

Therefore considering all these things^ 
the company thougt thdt it would not serve 
any useful purpo»e and ii wouid not be 
economical. On these substantial grounds, 
they said that the project was not 
feasible.

P R .  CHANOKA SHEKHAR TRI- 
PATHI ; How m a n y  agro-ba»cd industries 
at present are functioning in the country 7 
What IS the feisibility of those industries 7

‘;HR1 H. K. L. BHAGAT : I must
frankly confcs^ that tixlay 1 have confined
my preparation lo this project alone. I
won’t be able to tell him ut the moment
how many of them arc there. But m a 
broad manner, I can tell him that the 
p e r c e n ta g e  uiilisation is vety low. My 
Ministry doca not deal with all agro*b:i^ed 
irMlustries- My Ministry deals with vegeta­
ble and fruit and product. There the 
capacity percentage is already low. The 
Oovemmeni is keen and certain conces­
sions in MOnVAT etc . have been given 
recently and export in ccrtain c.vses which 
have been dc-liccn*ed. the Oovemment 
docs not want to enter this field. But 
these facts and figures ns he want* to know 
are not with me at the moment.

SHRl BALWANT SINGH RAMOO- 
W A tlA  : My Question No. 374 is olso 
on AfrO'based Industries.

MR. DEPUTY-SPEAKER : You
should have mentioned as soon as this 
question was taken up.

[Translation]

SHRI SHANTI DHARIWAL : Mr.
Deputy Speaker, Sir, was the feasibility 
report of this plant received recently or 
some years ago^ in which it was stated 
that the plant was not feasible ? I want to 
know from th ;  hon. Minister whether it 
would be reconsidered 7 Along with it I 
also want to know whether any survey hat 
been conducted in order to find out the 
places where fruit and vegetable processing 
plants could be installed ?

SHRl H. K. L. BHAGAT : Mr.
Deputy Speaker. Sir, the Gcvernroent ha t  
not m.'idc a survey of such placet and 
whether such plants can be set up in th« 
Government sector or should be set up in 
every place, the Goveminent has oot taken 
any such d ecisiivo. As regards reconii* 
deration of the plant project, it will be 
difficult to do so under the present circurot- 
tances. Let the hon. member approach me, 
make ove understand, convince me in ihit 
regard. Than I may have no objection 
to his suggestion.

\rnfUsh\

SHRl BHAGWAT JHA AZAD : It it  
more then evident from the detailed reply 
of the Minister that tomato it the real 
mischief maker in this Haryana case 
because the price is between Rs. 3 and 5 
there, not oven breaking, 1 know It. The 
price of tomato is Rs. 1/- per kilogramme 
or less than one rupee in Bhagalpur 
where a plant has already been completed, 
is ready for operation, while the ketchup 
plant has not been given, this plant is 
lying w.'iste for the last two years and at 
silchar where the plant will come up after 
years the factory has been given. Why 
this discrepancy in this case 7 1 would like 
to know from the hon. Minister, if hit 
Department could tell us the reason.

SHRl H. K. L. BHAGAT : I will
certainly look into it. 1 know that thit 
P'ant was set up at Bhagalpur some yemrt 
ago. I would not like to give any off 
hand reply to a very knowUdgcablo
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Member who was himscflii Minister in this 
Department. I would not give him off 
hand information. 1 will find out

SHRl BHAGWAT JHA AZAD : I do 
not claim more knowledge than ihc 
Miniiter but so t  less than him.

SHRI H K. L BHAGAT ; You are 
a knowledgeable person. 1 know it. 
Certainly. This is my view.

1 have been told that at the Bhagalpur 
plant, about 100 tonnes of tomatoes have 
been processed.

PROF. MADHU DANDAVATE : This 
piri ty  ii welcome.

SHRI BHAGWAT JHA AZAD : And
this parity in between also.

SHRI H. K. L. BHAGAT : So far as 
(his project if concerned, 1 welcome the 
bon. Member, I am prepared to sit and 
discuss with me.

SHRI M. RAGHUMA REDDY * You 
have not understood.

SHRI H. fC L. BHAGAT : It has
happened that sometimes we had prepared 
a project at a certain estimated cost and 
later on for various reasons the cost hat
gone up. The point is that when the final
report was prepared the conclusion was
that this was not economically feasible. 
Now, for that should I punish them 1 
No.

[ Trattj/arian}

SHRIMATl PRtMALABAl CHAVAN; 
Mr. Deputy Speaker, Sir, Mill the boo. 
Minister kindly state whether in Mahaiash- 
tra also........

MR. DEPUTY-SPEAKER : No Maha­
rashtra.

( Intrrruption)

PROF. MADHU 
Both arc in India,

D A N D A V A T E :

SHRI BHAGWAT JHA AZAD : 
welcome this offer of hitting with him.

I

PROF. MADHU DANDAVATE : Do 
not take away Haryana.

SHRI M. RAGHUMA REDDY : I 
agree with the bon. Minister's reply about 
the feasibility report. But I would like to 
know, whether* when this feasibility report 
wai preptired »od the officiali ttudied the 
facts, and later when they considered that 
it was not poasible, has any action been 
taken against those officers, who said first 
it was feasible and later that it was not 
economical ? What action hat ihe Mioiuer 
taken 7

SHRI H. K. U  BHAGAT : I have
not taken any action, nor do 1 contem* 
plate taking any action on the ground if 
certain officeri prepare a feasibility report 
at one time and consider it feasible and 
after some time they come to a conclusion 
that it is not feasible. Let me make it 
clear that neither any officer is nor the 
Ministry arc —  biatcd against this project. 
I f  we itart  taking action againtt ofTicert, 
then It will discouragc. (Interruption)

MR. DEPUTY-SPEAKER ; Both are 
in India but he has already stated that he 
has prepared for Haryana only.

[Traniiation]

SHRI D. P, YADAVA ; Will the hon. 
Minister ktodly state as to what are the 
prevailing ratcj of tomatoes io Bhagalpur. 
Sanihal Pargana ctc. ilnt€rrypti4>n%) and 
what IS the rate to Delhi and in its 
neighbourhood 7 You have made provisiont 
for installing a plant iherc. (Interruption)

[EngUih]

This is a vary important itaue. In view 
of the fact that the potentiality of [M’o- 
cessing vegctablei and fruits in that area 
it immense, will the Miniiter take initiative 
in this regard 7

MR. DEPUTY-SPEAKER 
vant next question.

Not fele-

Settlan «p of Boltlittg Plants by Bbarat 
Pelroleam Corporation Ltd.

*372. SHRI SOMNATH RATH : 
Will the Minister of PETROLEUM AND 
n a t u r a l  OAS be pleated to state :
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(a) the estimated cost and capacity of 
each boitlinf plant being act up by the 
Bharat Peirolcum Corporation Limited m 
difTerent part& of (he country;

THE MINISTER OF ENERGY (SHRI 
V AS ANT SA1HE» : fa) The requiiitc 
information in respect uf bottling plaoU 
being »et up by BPCL under the LPO
phase III project is given in the statemeoi

(b> whether any foreign collaboration
given below.

will be involved therein; and
(b) No, Sir,

(c) if sOi its details ? (c> Does not arise.

Statement

Location with State Capacity Estimated cost
MTPA Rupees 

(in crores)

I, Uran (Mihara%htra) 75,000 36.35

2. Asaoti/Pyala (Haryana) 7 :  ,000 27.59

3. Jabalpur (Madhya Prndeth) 25,000 1 5.91

4. Shotapur (Maharashtra) 12.500 7.13

5. Jalgaon (Maharashtra) 12,500 7.23

L^ilru .\mbala (Haryanal 25,000 18.54

7. Trivandrum (Kerala) 12,500 8.10

Tuticorin (Tamil Nadu) 12.500 3 25

9. Lucknow (Uttar Pradesh) 6.500 3,24

*0. H isu r  (Haryanik) 6,500 3.46

U . Khurda (Orissa) 6,500 3.24

12. Bareilly (Uttar Pradesh) 6,500 1.99

SHRI SOMNATH RATH : I would SHKl VASANT SATHE : These units
like to know from the hon. Minister at 
what aiage these bottling units stand and 
whether any unit has reached the maximum 
capacity of production ? Which are the 
agencies funding these units 7 Whisb is the 
supervising agency to check whether these 
units are properly furded and money 
properly utilitcd 7

are being set up by different companies in 
ihe country. BPCL is one agency. The 
other agencies arc IOC and HPC. So, in 
the country various bottling plants have 
been set up by these companies. They are 
responsible for seeing that they are properly 
implemented and they function properly. 
As 1 said, do foreign collaboration i i
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involved. Therefore, there is no question 
of spending any foreign exchange.

SHRl SOMNATA RATH : I asked
about funding.

SHRI VASANT SATHE : Funding \s 
to be done by them.

SHRl SOMNATH RATH : My
question is whether there is any agency lo 
•upervise that these units are propc^’ly 
funded and money property utihsed. Has 
«ny of these units reached the maximum 
capacity of production ?

SHRl VASANT SATHE : Thusc units 
are to  be implemenied by these compa.nics 
and they have to be funded by these 
companies, Accordidg to our information, 
all these units have been set up Lind itre m 
different stages of production.

SHRI SOMNATH R \T H  : The hon. 
Minister has not answered to my 
satitfaction whether any unit has reached 
the maximum capacity of production. My 
second question is, for the unit ut Khurd.i 
in Orissa, which is the firm which has taken 
up the construction of thi* unit; whether it 
it in the private or public scctor. what
amount faas been Tunded to this unti and 
at whal stage it stands ? Is there any time 
limit fixed for starting the production *?

SHRl VASANT SATHE ; As far js
Khurda unit ii concerned* it is being 
implemented by the BPCL, li is catinnated 
to be completed by March, !988, Now
to whom they have given sub-contract for 
constructiont digging and other things, it 
ii for the BPCL to say. 1 have not
enquirtd about it.

SHRl LALITESHWAR SHAUI : 5ir, 
h) view of (he fact (hat we are surplus in 
gas at well as in cylinder production in the 
country and the whole ihmg is held up for 
want of bottling plants, what steps hai the 
Oorernment (nkeo to see that these plants 
come up in due time and what is the stage 
of construction at Piola bolthng plant 
where tab-standard material is being used 
and in experienced engineers have been
empioyed ?

SHRl VASANT SATHE : Sir, I do 
not know about the specific plant Tor which 
the question is bring asked, but in the 
country effort is being made (o set up 
adequate capacity of bLUtling plants. 1 
have already stated that in nearly 4^ 
places, in the country we are setting up 
the&e plants with capacities varying from 
75»000 to 5000 M l PA. We hope that 
this should meet ttic rcquirerncni of the 
countiy.

SHRl r  NAMCiVAL ; Mr. Deputy 
Speaker, Sir, as you know, the Ludakh 
region cf Jammu and Kashmir remains 
cut off ffcm the re^t of the country for 
over MX months in a year. At present the 
Indian Oil Corporudon and Hindustan 
Petroleum are dislnhuuon LPG through 
two agcncieit. Keepm? in view blockade 
of the road, ihc&e dealers are not booking 
more th.m 2,500 connections each Because 
of the problem of stocking of lylindcrs for 
SIX months in that region As you know, 
Str, LuJakh h.is vtry extreme cold ctiinatic 
condition and we h.ivc got a great shortage 
of fuel One kiiogr jm of coal costs 
Rs three in I eli. So, in the light of thii 
may I know from the hon. Minister, 
whether the Governmeiit will direct either 
of the iw’o companies to set up a bcuihng 
plant m th'it region that the problem 
of slocking of ihc cvlirvdert ts overcome 
because these dealers arc not in a position 
to stock moie than 30,000 to 40,000 
cylinders for the six winter months ? Both 
the dealers taken together arc required to 
S l o c k  70,000 to bO.OOO cy*iodcrs which 
they cannot do because of the financial 
problem. So. 1 would to know
whether the Ciovcrnment will consider 
setting up it bottling plant in that region.

SHRl VASANT SATHE : Sir I entirely 
agree that the problem of these rcnK>tc 
regions is very acute and very important 
because lhi> reed fuel and for them fuel 
in any other form u  very costly. Wc will 
definitely examine this question. If it is 
economically feasible, even if U costs u 
little more, we will definitely consider 
setting UP of such a plant to ease the 
situation in that region.

[Transhttonj

SHRl VIJOY KUMAR YADAV : Mr.
Deputy Speaker. Sir, just now we were
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diftcuuing remote areas. But in Bihar in 
the abscncc of a bottling plant, supply is 
not adequate and people have to wail as 
many as 6 months or more to get their 
rcfillt. In this connection* I hud asked
earlier also at to whit action i« being taken
in this gard. So, now 1 want lo ask the 
bon. MinUter what concrcte »ieps arc hiring 
taken by the Government in Hihar
Bibar and in other parti of the country in
this direction ?

SHRI VASANT S A I H t  ; Mr. Deputy 
Spciiker, Sii whatever mcas**rcs have been 
mcniioned now* ate all concrete steps. In 
Bihar problem* exin noi only in regard to 
this matter bul in regard to other matters 
as well. We are making all efforU to 
so*vc problems wherever they exiit-

SHRI MAD AN PANDBV : Mr. Deputy 
Speaker, Sir. the hon. Minister has provided 
the list of the placcs where buttluig plants 
have been in«tallrd A gUncc at ihe h»t 
reveals that in a very laigc part of the 
country* the consumers do not get refills 
for 2-J m onih i  bcciu te  there are no baii- 
ling plantft in that area. Will the Minister 
conduct any survey to identify the area& 
where bolthng plants can be n stalled and 
these should be installed because demand 
for eookmg gas i> bound tc incrcasc day by 
day and it has to be met. As has been 
Slated by an hon. Member from Bihar, in 
Gorakhpur* thout.inds of consumers are 
waiting to  get their ĝ i*̂  conncciiona. What 
action is being taken in thi« regard ?

SilKI VASANT SATHE : Mr. Deputy
Speaker* Sir, a& I had said earlier, there is 
a great dcnnand for cooking gas as fuel in 
the country today, lia populariiy is utso 
locreaaing. Our efforts arc to supply it (o 
the people as and when it is available and 
we are inMiUing bi>illing plants wherever 
neceuary Wc arc alto meeting the 
demand* of some areas through supplies

from other areas. In short, our Governmeot 
is making efforts to ful61 the requirements 
of the people.

PROF. NIRMALA KUMARI 
SHAKIAWAT ; Mr. (Deputy Speaker, Sir 
Rajisihan is a famine prone area. The 
main reason for it is deforestation 1 want 
to submit that in Rajasthan, which is the 
sccoi.d largest state in the country in teims 
of area* there has been considerable defore­
station and our cosmonauts who want to 
space have le&tificd that only y to 4 per 
cent of forests have been left in that region. 
In order to save those forests, will special 
constderaiion be given for ihe setting up of 
bottling plants there becouse gas is availa> 
ble at Jaisalmer ? I want to request you 
that this problem shi'uld be solved so that 
our forests are sav^d. Hence will the hon. 
Minister pay special attention to R'«jastban.

SHRI VASANT S A T H E : Of course,
vhc will do It.

I En/fitsh j
Board of Directors of Mahana}:;ar Tele* 

pbonr Nigani I ixDited

•37 3. SHRI BANWARI LAL 
BAIRW V ; Will the Minister of COMMU­
NICATIONS be plcuaed to stale :

(a) the composition of the Board of 
Directors of the Mahanagar Telephone 
Nigam Limited; and

(b) the number of Directors on the 
Board belonging to Scheduled Castes and 
Scheduled Tribes 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SON TOSH MOHAN DFV) : (a) and 
(b>. A statement is given below.

Slalctnenl

Members, Board o f  Oireetars o f  Mahanagar Telephone Nigam Limited

1

<a) 1. Secretary,
Department of Telecom. Ex-officio Part-time

Chairman.
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1

2. Addl. Secretary, 
Department of 
Economic Affairs.

Ex-ofTicio Part*lime
Direcior.

4.

Addl. Secretary,
Department of Admint&trative 
Reforms and Public 
Grievances.

Adviser (Communication & 
Information)^ Planning 
Commission.

— do-

-do- “

Part-time
Director.

Part-time
Oiicctor,

5. Addl Secretary,
Department of Electronics.

6. Member (Tclecom. 
Operation!)
Dcptt. of Telecom.

7. Member (Finance), 
Department of Telecom.

8. Member (Tclecom. Personnel) 
Department of Telecom.

9. Managing Director

— d o —

— do—

-do-

-do

■do-

Part-lime
Director.

Part-time
Dircctof.

Part-time
Director.

Part-time
Dtrectar.

fu l l  time 
Direct O f .

(b> None of the present incubment# in the Board of Director* belong to SC'ST.

{TransUiiion}

SHRl BANWARl LAL BAIRWA : 
Mr. Deputy-Speaker, Sir. first of all I would 
congratulate the bon. Minister for having 
constituted a Nigam. Telephone ba« becotne 
the most essential part of our life. The 
hon. Minister has constituted this Nigam to 
improve the quality of its service. I want 
to read out the list of the Board of Direc* 
lor« provided lo me.

[ English]

MK. DEPUTY-SPEAKER 
ed the composition of the 
Dirccion.

You want- 
Boards of

and on pan  time basis. The 9th member 
who is the managing director is a full time 
director. These officers have always been 
available and iheir services could have 
always been utilised by Government. If 
these are to be the members of the Board* 
then we cannot cipect any change bcctuse 
this thing directly concerns the people. The 
Board has no repreaentatton from either the 
subscribers or the employees. Similarly, 
there is neither any public representative 
nor any Union leader or scheduled c*»te/ 
tribe representative. 1 want lo know from 
the hon. Minister whether any new members 
will be appointed in the manner that I have 
suggested ?

[Translation]

SHRI BANWARl LAL BAIRWA : I
am saying the same thing. The list consists 
of 9 members, out of whom 8 are ex-oQlcio

[English]

SHRI SONTOSH MOHAN DEV : 
Nigum has come into existence as per the 
Companies Act and Directors are nine in
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number. Muxiroum number of Director! 
cfto be \2 .  Mott of the Directors hkve 
been telected on the baiia of their expertise 
and cxpcrience in the resp«ciive field of 
ortanitatton. The hon. Members ha t  read 
out a lisi of names. I may potni out that 
8 of thrm ire on part-time bcsii and one it  
on full time* that it* the Managing 
Director. At the moment (here it no 
thinking of appointing any new directors 
and even if they are elected in future, 
expertise mnd experience will be ihe main 
considcrftiion, ru>t the caste, creed or 
religion. A» regards the Employees* Union 
representing the Boa.d* the other day the 
Industry Minister had already said that 
bcc«u%e of the muUipltcity of ihc Unions, 
It will be very difficult to give any the 
proportional representatioo in the Board at 
the moment. Unless there is some system 
evolved by the Unions for rep»rcsenting 
ihemsclves. It is not possible for us to 
giVe them representation.

[ Tton^lalien]

SHRl BANWARl LAL BAIRWA : The 
hon. Minister has given a very evasive 
reply. The Government provides »he 
telephone service and the consumers utilise 
it. Unleas there ar» representatives from 
the public, who wtll tell you whether the 
telephone services are efficieni or not and 
what will be the results of your decutons ? 
Tbe names of the experts which you nave 
r^entioned and whose services are available 
will not be very different from that of the 
Department. Secondly, there are 8 ex- 
ofTiciOt part-time members and one I'ulUtime 
director. In the public undertaking* the 
managing director is recruited separately 
by the P.S E.B. Several candidates are 
called for the post and the most suitable 
person it selected. 1 want to know from 
the hon. Member whether all the necesury 
formalities h^ve been completed in this 
case, and if not* why 1

[ EjtgtisM]

SHRl SON TOSH MOHAN DEV : Sir, 
as regards involvement of the subscriber in 
every Telephone Circle, there are T.A.Ca. 
which is represented by the Commerce and 
Industry Asaociations. Conaurocrs and social 
Organisations and as weM aa the users. As 
regards ibc appointment of the MaDagiog

Director, the rule is the same such all 
Companies and it h?t been followed and 
there is no deviation from the existing rules.

[Traitslatlon]

Expansion of Agro-bascd Indnstries

+

*374. SHRl BALWANT SINGH 
RAM OOW AUA :

SHRl TEJA SINGH DARDI :

Will the Minister of INDUSTRY be 
pleased to state :

(a) whether Goverrment are formulating 
any scheme for extension of agro based 
industries keeping in view the increaainB 
trend of agricultural production in the 
country;

(b) if so, tbe details thereof; a id

(c) if not, the reason therefor ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARUNACHALAM): 
<a) to (c) A Suicment is given below.

Statement

(a) lo (c). The Seventh Five Year Plan 
has placed emphasis, inter^alla on the 
measures necessary for implementation of 
the anii-poverty programmes. The develop­
ment of agro-btsed indus nes is a necessary 
concomitant of this programme. Several 
incentives and concessions including fiscal 
and financial a r t  extended to enterpreneurs 
for setting up of industries including agro* 
based industries. Further, Governmeni 
have delicensed the following agro-based 
industries :—

1. Paper and Pulp namely ;

(a) Writting, printing and wrapp­
ing paper from agricultural 
residue, waste and bagasse.

(b) Cotton Kc lintcr pulp.
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Canned fruit and vegetable pro­
ducts, p'-oicin a rd  processed foods, 
vegetable based w'caning food, 
marine products and cattle feed.

Vegetable Oils, names ;—

(a) Solvent extraction of oil 'oil 
cakes from miror seeds cx> 
eluding cotton seeds.

Roller Flour Milling,

any study to further expand the food pro­
cessing industries in these areas, as assured 
by the hon. Prime Mmister in his budftel 
spcech.

T H r  MINISTER OF INDUSTRY
(SHRI J. V'ENGAL RAO) : Ii is a vague 
question^ Sir. The food proces>ing indus* 
tries will come under the Industries Depart­
ment, food under Food Ministry and 
Agriculture Ministry. As our friend's 
question is mainly about Pepsi Cola.. .

The de-licensing is subject to the follow, 
ing conditions ; —

1. The industrial undertaking
does not fall within the pur* 
view of MRTP A d  or Foreign 
Fxchange Regulation Ac';

2. The article of manufacture is
not reserved for small scale 
sector; and

3. The industrial undertaking is
not located cr proposed to
be located ;—

^a) W ithin the Staodard
Urban Limits, as deter­
mined in the Census of 
India, 1981, of a city 
haviag a population of 
more than 10 lakhi; or

(b) Within the Municipal
limits of a city with a 
population of more than
5 lakhs, as determined in 
the said Census.

SHRI BALWANT SINGH RAMOO- 
WALIA : Mr. Depuly-Spcakcr, Sir, the
point is regarding agro-b^iscd industries.
According to the report of the Processed 
Food Export Council, it has been stated 
that the total processed food export had
crossed Rs. 300 crore mark including the 
frozen meat* starch and ‘piipad’- Keeping 
in view the over-pioduction of foodgraint 
in Punjab, Haryana and in certain areas of 
U.P. and Rajasthan— 1 want a specific 
answer from the bon. Minister— ray ques­
tion i» whether the Government i t  making

MR. DEPl TV-SPEAKER : No, no,
he has not avked that.

i/nterrupticni}

SHRI BALWANT SINGH RAMOO 
WALlA : No, that is sufi drink. I am
not refeinng that.

ilnUrrypfunis}

MR. DEPUTY-SPEAkER : Quewioo 
Hour IS over.

W R ir iX N  ANSWERS TO QUESTIONS

{Enftith]
Fnrrgy Satiog in Big lnd«itrief

*367. SHRI VIJAY N. PATIL : Will 
the Minuter of ENERGY be pleased to 
state ;

(a) the number of large power*con«im- 
ing industries like iron and steel, pulp and 
paper, arvd fertitizers which have lakrn steps 
to save energy in their industries; and

(b) the steps Government propose to 
take for taving of energy in big industries ?

THE MINISTER OF STA PE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENEKOY (SHRlMATl 
SUSHILA ROHTAGl) : ta) Several major 
public sector units in industrica including 
iron and ttecU aluminium, pulp and paper* 
cement, fertilizert, cbemicali and petro­
chemicals have initiated mea^urea to w^e 
energy. It will take aotnc time before rcli-
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ftble mrormation on the number of units 
which have taken cfTcctKx steps lo save 
energy can be collated.

(b) The iteps propoficd, inler>alia, 
include better operation and maintenance 
practices, fixation of energy consumption 
norms* monitoring of energy usage, energy 
audtta> training of energy management
personnel, technology upgradation, fiscal 
incentives on energy saving dcvices and 
promoting aw jreneu  of the need and scope 
for energy conservation.

Increase in Price of Bread

*375. SHRI PARASRAM
BHARDWAl :

SHP! LAKSHMAN MAI.LICK :

Will the Minister of FCK)D AND 
CIVIL S t 'S PU E S  be pleased to state ;

(ft) whether Union Government are 
nware of the widely cupresscd criiicism 
regarding the recent dccition of increase in 
the price of bread ;

(b> the )uftiificaiton for this mcrea«.c ;

(c> whether Government are also 
aware (hat in the mirkel. retail price* are 
being chnrged much mnre thnn the increase 
announced officially ; and

<d> if so. the corrcctive steps taken 7

THF MINISTFR OF PARLIA- 
MENTARY AFFAIRS ANH MINISTER 
OF FOOD AND C IV R  SUPPLIES 
(SHRT H K .L .  HMAGAT>:(a) and (b>. 
The brrnd price in Delhi for 400 Gms 
lonf was raised from Ks 1.4 5 to Rt. 1,5 5 
and that for 800 Grm. from R«. 2.80 to 
Rs, 3.00 w e.f 2 2.19R7. ITiis was the 
first revision allowed after 7.2.1986. The 
increase m price of bread is on account of 
increaae in the prices of input* used in 
making bread. The increaae takes into 
account all aspects tncludtng consumer 
interest.

(c> and (d). Some complaints of over­
charging have come to the notice of Delhi 
AdmioiMration. The foUowiog atepa have

been taken to ensure that the CLStomers &i 
not charged prices in excess of the fixe 
rates  :

(i) consumers were ad vised throug 
Press notes not to pay more tha 
the fixed price. Siroultaneoual 
the (rad^TS were also warne 
against over-charging ;

(ii) bread manufacturers were dirrctc 
to ensure ^hat their stockistf ao 
dealers do not charge more tha 
the fixed prices ;

(iii) Delhi Administration are conduct 
ing vigorous checking to dctec 
cases o f  over-charging ; and

(iv^ FlRs have also been lodge 
against *he defaulters.

loslaltaiion of Paperless Trunk Excbangei

*376. 5IHRIMATI MEIRA KUMAR 
SHR! DHARAM PAL SlNGl 

MALIK :

Will the Minister of OMMUNICA 
TIONS be pleased to sir.ic :

ta l  whether CMC 
awarded a Rs. 3 6 crore 
nupply and instal'ation 
dcveloprd paperles*: trunk 
installed at various 
exchanges in the country ;

Ltd. has bee 
contract for ih 
of indigenoual 
exchanges to b 

telephone trun

(b) if so, the names of such telephon 
cxchangen where such paperless trunl 
exchanges are likely to be installed ;

(c> the terms of the contract ; and

(d) how 
subscribers ?

far it will benefit th*

THF MINISTER OF COMMUNICA 
TIONS tSHRl ARJUN SINGH) : <d) am 
(b). A contract has been awarded tc 
CMC for the development of paperlcs 
trunk exchange for following stations :

(i) Ouwahati.

(ii) Agra.
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(iii) Allahabad.
(iv) Paina.
(v) Bhubaneswar.

(vi) Vadodara.
(vii) Gbaziabiid. 

(viii) Shiltog

(a> whether Government propose to 
enhance the D A. for the Member* of 
Parliament taking into con&idcration ibe 
hike in the prices of essentia) commodi* 
ties ; and

(b) if not. the reasons thereof ?

(c) The bread terms of the contract 
ire :

(i) Cost of each system v.ill be 
Rs 45 45 lakh.

(ii) CMC will warranty the system one 
year after commissioning.

(iii^ Delivery period will be ^ months 
for the first lysiem and foi the 
rest, two systems each quarter.

(iv) LiQuidated dam^tc will be 
chargeable at the rale of 1 /o for 
every month dcUy in supply.

(d) Paperless working of trunk ex­
changes will benefit the subscribers as 
follows :

(i) It will be possible to ensure that 
trunk calls are tried «tncily in 
order of priority and booking 
time.

(ii) The handling 
speeded up.

of calli wilt be

(iii) It will be PoMiblc to readily find 
out about the status of a call ar^d 
answer any queries quickly.

(iv) Valuation of trunk call tickets for 
billing will be speeded up.

THE MINISTER OF PARLIA­
MENTARY a f f a i r s  a n d  MINISTER 
OF FCKID AND CIVIL SUPPLIES 
(SHR\ H.K.L- BHAGAT) : (u) and (b). 
No such proposal is under consideration of 
the Government. The Salary, Allowances 
and other facilities of MPs were revised 
some time ago.

Workshop on ‘Wuoieo and l-ai*'

•378 DR. A.K. FATE! :
SMRl C. JANGA REDDV :

Will the Mmister of LAW AND 
JUSTICE be pleased to »:ate :

(a) whether Government have seeti a
report tn the ffindustan Times dated
II January, I9t(7, vvhernn ii i% st;iicd 
that a workshop on ‘Women and Law’ in 
the SAARC rcgton held in Dhaka on 
December 28-30, recommended
strongly the need for a uniform civil code ; 
and

<b> if so, the reaction of Government 
thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF I AW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (aj Yes. Six.

(b) The Covernnieot is making an in 
depth study of the proposal of the uniform 
civil code*

(v) Traffic and managerial data will 
be available speedily to improve 
trunk working*

EDhancement of D.A. fnr Members of 
Parlfaroent

Electronie Tclephupe Exetuiagcs In 
Stale Capitals

•37^ .  SHRI AMARSINH RATHAWA ; 
Will the Mmtstcr of COMMUNICATIONS 
be pleased to »t»tc :

♦377. SHRI s u b h a s h  YADAV ; 
Will the Minister of PARLIAMENTARY 
AfTAIRS be pleased to slate :

(a) whether there is any proposal to 
establish an electronic telephone exchange 
in every State Capital ; ard



3 7 Written Amswert CHAITRA 3g 1909 {SAKA) Written Answers 3

(b) If so, by when ?

THE MINISTER OF COMNiHNICA- 
TIONS (SHRI ARJUN SINGU) : (a) N o ,  
Sir.

<b> Doc« not arise.

Visit of Neyicii Uiinifc Corporation 
Limited team In WcyI Cirrmuny

•3S0. SliRI BANWARl LAI.
PUROHIT ;

DR. V. V'FNKATESH :

Will the Minintcr 
plca&ed to ftalc :

of ENERGY be

(ii> \^hciher i  dclc^ition con&uung of 
ofTicer* of the Neyveli Ltgnite Coiporaiion 
Limited and Government r f  India vitiled 
Wc4t Gcrnwny recently ;

<b> vihcthcr the icdm of olltctals held 
conftultjtKint with the icchnick) con>ultani&, 
M l .  Rhcinbraun Cunsulting of Wcii 
GermJiny on certain ts&ues of NcyvcIi 
Lignite Corporation Ltd . ;ind

U> if U). the dctailfc (hereof "!

THE MINISTTER 
tSHRI VASANT SATME>

o r  ENERGY 
(a > Y'es, Sir,

(b) and (c) The Indian Uelcftiiion 
did not h4v.*, any cu:nuU«ilion with M/s 
Rheinbrnun C7onsuIting of Wcsi Gcrtn;»ny. 
The Rhctrbriiun ConsuUing are land ing  
coniultanit of Ncy\eh 1.ignite Corporation 
Lid. The Chi irman-cum-Managing 
Director, Ncyveli Lifinitc Corporation Ltd.. 
who wtis also a member of the Indian 
Delegation to F.R G. had, however, 
conftultattont with Khcinbraun Consulting
oo ibc following »ubject& ;

<i) Safety check progra.nme» for 
opencAftt mining machineiy*

(ii) Mine planning,

(iti) Detailed Dewitering Model,

(iv) Reliability of Mining Equipment 
and Opera itoDft,

(v) Efficiency of Brtqueiting an« 
CarboDisation Plant.

Women Judges in ili^h Courts

•381 .  SHRIMATl MADHUREE 
SINGH :
SHKl SHANIARAM  NAIJC :

Will the .Mini«ler of LAW ANI 
JUST ICE be pleased to state :

(a) the number of women judges i 
various High Courts ; and

(b) whether it is proposed to increas 
their number 7

THE MINISTER OF STATE IN TH 
MINISTRY OF L \ W  AND JUSTIC 
(SHRI H. R. BHARDWAJ ) : (a) A 
present, 1 I women Judges are in positio 
in the followirg Courts of \he country :

Andhra Pradesh

Uombay

Calcutta

Dcthi

Keiaia

Madras

Rajasthan

1

1

3

2

1

\

I I

(b* The Govcrtimctii have addressc 
the Chief Ministers of States and Chii 
Juiiiccs of High Courts saying that 
should be possible for them to locat 
women lawyers who are suitable ft 
appotntnicni as High Court Judges^ an 
they have bi:cn requested to keep this i 
view while making recomniendatioos fc 
appointments to the Hish Courts &o as t 
increase their rcpiesetitation on the Bench.

I f r a n i l a i t o n j

Gas Vgencics in Distriet Headquarters
of V.V.

•382 .  SHRIMATl USHA VERMA 
Will the Minister of PETROLEUM ANJ 
NATURAL GAS be pleased to state :
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(a) the number of district head* 
lartera in Utter Pradc&b where cooking 
IS facility is not available at present ;

(b) whether Government propose to 
>en a gas agency in district headqujrier 
akbimpur (Khcr>) which has a pjpulation 
r about one lakh and ^^hcrc people have 
> purchase gas at higher lates from oibtr 
laces ; and

(c) if sOt by what time ?

THE MINISTER OF STATE OF THE 
tlNlSTRY OF PET ROLE L M AND 
ATURAL GAS AND MINISTER OF 
l A l E  IN THE MINISTKY OF FINANCE 
IHRl BRAHMA DUTT) : Ca) Two.

(b) Yes, Sir.

(c) This is dependent on rhe disposal 
y the High Court, Allahabad of the 
ending writ pi:titjon relating to the 
:tection for the distributorship.

^nglhh]

Replacement of Telephone Eichan^es 
with Dl({ltal Exchanges

♦383, SHRI PRATAPRAO B. 
iHOSALE ; Will the Mmisur of COM- 
lU N IC A tlO N S  be pleased to slate :

(a) whether tome telephone exchanges 
3 the country have b:en replaced by digital 
xchanges during 1984 to 1986 ,

(b) if to ,  the number thereof. State* 
vis« ;

(c) Yes, Sir.

(d) Statement M is given below.

<e) Does not un&e in view of reply at
(d) above.

Siatcnicat—1

Siat€-wiie Detaili c f  Telephone Exchaftgas 
in the Country \nhich hwve baen replaced 

by dtgitcl Exchanges during 1984 to
U 8 6 .

SL No. Name uf State No. of 
exchanges

1 . Kerala 1

2. Punjab 1

3, R a^ t than

4, Tamilnadu 1

5 . West Hen gal 3

Total : £

Stateracol- 11

Statewi^e Oetaih regoiding prvpogt I for 
Re place Tf e f t  o f  f x h t in g  L xchanges by 

Digital Exchanges in the country 
during I^8~ to I9^U.

SI. No. Name of Slate No. of 
exchanges

<c) whethrr Government propose to
eplace more exchanges by digital exchanges 1 2 3
luring 1987 to 1990, - ■= --------------

(d) if so, the number thereof, State- 1. Andhra Pradesh 6

vise ; and 7. Arunachal Pradesh \

(c> if not, the reasons therefor 7 3. Assam 1

THE MINISTER OF COMMUNICA- 4. Bihar S
n O N S  (SHRI ARJUN SINGH) : U ) Yes.
5ir. 5. Delhi <IJT)

(b) A Statement 1 is given below. 6. G u p ra t 2
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1 2 3

7. Haryana 2

8. Himachal Pradesh 6

<» J A K. 1

10. Karnataka 7

11. Kerala 2

12. Madhya Pradesh 1 2

13. Maharashtra 16

14. Manipur

15. Mizoram 1

16. Orisaa 7

17. Puaiab —

18. Rajasil^an 13

1 9. Tamil Nadu *

20. UtUf Pradesh 13

West Bengal 10

Total ; 114

Frcncfa CulUbaration on Wireline l^ueioK 
Tcchniquct

*3ii4. SHR! M KAOHUMA 
R tU D V  :

SHRl PRAKASH CHANDRA:

WiU ihc Minitier of PLTR O LtU M  
a n d  n a t u r a l  g a s  be plc.isod lo s u ie  :

(a) whether *hr Oil an j  Natural Gas 
Com niiM i^ ha* recently ngncd an agrce- 
mcni with ihe Frcnch fitm ‘Schlumbergcr* 
to set up a joini research and engineering 
ccntre in India on wireline logging techni­
ques;

(b) if so, whdt will be its runcUous
and

(c) the terms of the agiccmcnt ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF MNANCE 
(SHRI BRAHMA DUTT) : (a) Yes, Sir.

(b) The proposed cciure will conduct 
research in wireline well logging to develop 
bnd improve wireUne logging loots, techni­
ques and sofiwares with the assistance of 
‘Schlumberger\

<c) (i) The cectie will have equity
pailicipation in the ratio of 
60 40 between ONGC and 
Schlumbcrger.

(ii) The centre will be managed 
by a five member Board of 
Governors of whom three 
will be nomirees of ONGC 
and two that of Schlumbcrger.

( iii) The ccntre will own all 
i-efincmentv'dcvelopment of 
new technology and Schulum- 
beiger and ONGC shall be 
entitled lo commeicially ex- 
pioii these rcfinemenis, within 
India without any fees to the 
Research Centre.

Postal S e n  ices in Bihar

•3 85 .  DR, O  S RAJHANS : Will 
the Minisier of COMMUNICATIONS be 
pleased to state :

(a) whether as a matter of policy. 
Government have identified certain bnck- 
ward and tribal areas in Rihar State for 
providing better posttil services;

(b^ if so. the details ihereof;

(c) whether Government arc aware of 
the fact that in certain remote ir*ba1 areas 
of the Stale the ordinary dak takes several 
days to rench; and

(d) if so« whether Government contemp­
late to m^ike the postal services in those 
areas quickci and more cfliclent 7

THE MINISTER OF COMMUNICA­
TIONS (SHRI ARJUN SINGHl : (a) »i.d
(b). As u general approchi in all States



4 3 Written Answers MARCH 24, 1987 Written Artswers 44

and Union Territories^ the following cate­
gories of arcris have been made eligible for 
concessional norms in the matter of opcnirg 
of new post officL-s ;

(i) Areas identified as ‘tribar for 
purposes of implemcniatiun of 
tribal sub-Plans^Iniegrated Tribal 
OeveUipmcnt Projcct t lTDPi.

(ii> Areas idcniihcd as ‘hilly* for 
purposes of Hill Area Development 
Programme VHADP), and

(iii) Oihrr areas declared as ‘backward’ 
by the State Government Union 
Territory administration concerned 
for purposes of accelerated deve­
lopment.

In so far as the State of Bihar i* 
concerned, the following areas arc being 
treated as tribal backward for purposes of 
postal development :

(u) Runchi and Smgbhum districts and 
sub-divisions of IMlamau and Sanih.il 
Parganas districts notified ai tnbul.

^b) Shahtund. Gopalpur, Sonhaula, 
Sabour, Katoria^ Shjnibhurtgiinj, Uhuuraiya 
and Baihat blocks of Bbagalpur district, 
Chalcai, Sono, Lakshmipur, Jamal pur 
(Sadar>, Dharhara, Surajgarh, f'faUi. 
Sikandra and Khaira blocks of Monghyr 
Districts, Adhaura block of Rohias Uistnci. 
Pirtanar blocks of GirJih Uisirict arc c'aiai- 
ficd as backward.

The list is. however, likely to be 
reviewed in consultation with the appro­
priate Departments of the Government of 
Bihar.

(c) and (d). Tesis conductcd recently 
have shown ihat, by and Urge, postal 
correspond cncc addressed to people in 
remoti/rural areas of Bihar arc being deli­
vered wnhin the normal transit time 
Instances of delay were found to be mainly 
attributable to delays in the running of 
rail and road iransport scivices conveying 
mail up to the sub pos» ofTice point. In 
uitlcr to improve the punctuality of such 
services periodical meetings are being held 
with the conccrncd authorities.

Target for Direct Exchange Lines in 
Sixth Plan Period

38^): SHRr K. RAMAMURTHY :
Will the Minuter of COMMUNICATIONS 
be pleased to state :

faV the reasons for achieving only 66 
per ccnt of the target for Dircct Exchange 
Lines in the Sixth Five Year Plan;

(b) the reasons for achieving less then 
50 per cent of the physical targets in the ' 
case of long distance switching and trans­
mission systems in *hc Sixth I Ive Year 
Plan; and

<c) the reasons for the shortfall of as 
much as Rupees 15 49 crores in the utilisa­
tion of Sixih l ive Year Plan provision for 
Overseas Communications Service ?

THE Ml SIS!  UR Ol STATE IN THE 
MINISTRY f)f COMMl NICATIONS 
(SMRI SONTOflH MOHAN DEVl ; la) and
ib). The reasons for sburifal) in achieving 
targets fur dirjct exchange tinea «ind long 
distance switching and transmission syncm 
are

(i) delay in *niporis and in collabora­
tion proposil;

(ti) delay in supply or unmatched
supplies;

(iii> rcducc allocation during 1984>85 
as a result of «htt.h the iargeit . 
particularly for DLLs hud to be . 
sealed down;

(iv) the plan targets wjre initially hxed 
at a somewhat higher value than 
what could be covcred by the 
allocation m the hope that ihe
outlay will be revised upwards 
later This, however, did not
materialise.

(c) This is mainly due to the time taken '
in getting clearance fur various projects/ 
schcmen for outside agencies, delay in
finalisalion of contracts through DOSAD 
and non-availability of suitable plots of land 
for the earth stations
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Rrgtftercd U««r Agrcrmcnt of Cotgate 
Trade Mark

3893. SHRI ANAND PATHAK : 
Will ihc Minincr of INDUSTRY be plca&cd 
to state :

(a> whether it ii a fact 
Registered User ARreemcnt of 
trade maik. h:is been reKcled;

tb’l if fto the reason* thereof;

that the 
'Colgaic*

of a consortium of leasing companies for 
(he expansion and modernisaiion of the 
telephone network in Bomb:iy and Delhi;

<b) if *o, the details of progress made 
in this regard; and

(c) which are the leasing companies 
involved and ihe to.al quantum of lease 
busitiess for the year 1986-87 and the 
extimatcd lease business for the ytar  
1987-88 ?

ic) whether Colgate Palmolive has 
taken the matier to court; and

(d> whether Government propose lo 
modify the Trade M.irks Act kO as to clarify 
the Government*! policy regardttig the use 
Foreign Trade Marks ?

THE MINISTER O E S T A I E I N  THE 
DEPARTMENT OF INDUSTRIAL DEVE- 
l.OPMENT IN THE MINISTRY OF 
IN D tS T R V  (SHRI M. ARUNACHAI AM*:
(a) and (b). The appUcmon for registration 
aft Refittcred User of M t. Colgate Palnu'- 
livc Company h;td been rejected having 
regard to all the orcumstanccs of the ease, 
the interest o f  the general public and the 
development of industries, trade or 
commerce in India.

(c)  ̂ Sir.

(d> The issue of regulating the use of 
foreign trade marks on internal saleft is 
engaging the attention of the Government.

1,rttains Companies for Fxpansion of 
lelephonc Network

3894. SHRI MULLAPPALLY RAMA- 
CHANDRAN ; Will the Minister of 
COMMUNICATIONS be pleased to state :

(a) whether any steps were initiated 
during 1986-87 by Muhanagar Telephone 
Nigam Limited fw  availing of the awisiancc

THE MINISTER OF STATE IN THE 
M IN ISIRY  OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a)
to (c). Some proposal have been received 
and no decision has yet been taken.

Growth Rate of Emplo>meot in Sruail 
Scale Industries

3895. SHRI VnOV KUMAR 
VADAV : Will the Minister of INDUSTRY 
be pleased to state :

( j )  the number of units, capital 
employed, value of output and employment 
in small scalc industries during the last 
three years;

(b^ the growth rate of output and em­
ployment m small scale indu!»tries as 
compared to that in large scale and 
medium scale industries; and

(c) the criteria for determining the 
growth of thr small scale sector on which 
the Government bases its information ?

THE MINISTER OF STATE OP THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(n) Estimates of number of units, capital 
employed, value of output and employment 
in small scale industries during the last 
three years are given below ;
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Years 
As at the 
end of

I

1983.84

1984.85

198 5-86 
(Provisional)

No. of units 
(I.akh Nos.)

11.?8

1 2.42

l y . s y

O p i ta )
employed 

(Rs. croresi

Value o f  
ou tpu t  
(at current 
prices) 

(R*. CTorcs)

Employment 
(Lakh Not.)

7360 4 1620 84.15

8380 50520 90.00

9585 61 100 96.00

<bl Growth rate of output and employ­
ment in h r f c  scale and medium scale 
industries are not available separately. At 
such a comparison of growth rate of small 
scale industries with large and medium 
scale industries is not possible

(c) The growth of the small scale sector 
is revealed in terms of several characteristics 
including number of units, c^ipital employed, 
value of output and employment. These 
estimate's are bj.sed on the trend witnessed 
in a sample of observation'!, information 
contained in the registration applicaiion 
formsi etc.

SufTey for Coal in Gndavarl Coalfield 
in ^adhra Peadcsh

389«. SFTRl C. SAMBU ; Will the 
Minister of ENERGY be pleased (o state :

^a) whether the Geological Survey of 
India have conducted a survey for coalin 
the Mulug coal belt between Mineru river 
and PatKi in the Gt>J.ivari coalfield in 
Andhra Pradesh; and

(b) if so, tht details thereof ?

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : *a) Yes. Sir.

(b) Geological Survey of India <GS1) 
is engaged in regional exploration for coal 
in the Mulug coal belt of Andhra Pradesh. 
lIxploratioD for coal has been completed

in BhopoipaMi and Satrajpulli sectors during 
GSI field scinson 1985-86. Investigatioo 
IS bcmg canied out in Chelvai-Paara, 
Lakshmidevipet »cctor. A total reserve of 
1588 55 million tonnes of coal of all cate­
gories has been esitimatcd.

Payment tn Cuntracloal Workers «»der 
Ceofral Coalfields Ltd.

SHRI BASUDEB ACMARIA : 
Will the Minister of ENERGY be pleased 
to slate :

(a) whether the contractual workrrs lO 
the slurry of the coal washcry of Kathera 
under Central Coalfields Ltd. arc being paid 
les than the amount fixed by Government 
and if to. facti thereof;

(b) whether the matter was pointed 
out by the Labour Enforcement OfTicer 
(Central) to the Central Coalfields Ltd. 
management and if so, details thereof;

(c> whether Kathera management of 
the Central Coalfields Ltd. has also been 
prosecuted by the State I abour department, 
if so, details thereof; and

fd) the steps taken to remedy the 
situation 7

THE MINISTER OF ENERGY (SMRl 
VASANT SATHE) : (a> No, Sii.

(b) Not Sir. However, it may bo 
mentioDed that the contract workers bad
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roproftented to the manatement and Labour 
Enforcement Officer (Central) that there 
were discrepencics between the actual 
attendence and attendence paid for by the 
cootractort. CCL management and the 
Ataittant Labour Commissioner <C) interact­
ed and the dispute wdi amicably resolved.

(c) No, Sir.

(d) Does not arise.

Daffer Slock of Foodnralnt

389«, DR. B L. SHAILESH :
SHRl CHINTAMANI JENA :

Will the Nfmitier of FOOt> AND 
CIVIL SUPPLIES be pleased to state :

<al whether there is a buffer stock of
2 3 mithon tonnes of roodgratns in the 
country ; ard

<b) if so. the measures proposed to 
be taken to gopc with Urge surplus 
slocks ?

TUB M !NISTtR  OF PARLIA- 
ENFRY AITAIRS AND MINISTER 

OF FOOD AND ClVII SUPPLIES (SHRl
H. K. L. B H \ G \ r >  : lal Thj total stock 
of foodfrmins with the public agcncirs as 
on 1.3.1987 estimated at 21,49
million tonnes

fa) ihe number o f  hydroelectric 
power projests at present in existence in 
Mabarattra ;

ib> the power gencratioQ capacity of 
tbesc projects ;

(c) whether some hydroelectric power 
project! are under construction in 
Maharashtra; and

(d> the number of hydroelectric power 
projecis proposed to be taken in band 
during the Seventh Five Year Plan period ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSHILA ROHFAGI) : (a) and (b) :
There are presently 14 Hydroelectric Power 
stations with total installed capacity of 
1 465.5 MW in Maharashtra.

(c) At present, g majk>r and Medium 
Hydroelectric Power Projecis are under 
construction in Maharashtra.

(d> During th t  VIIth Five Year Plan 
period, i* is targettcd to commission 8 
Hydroelectrtc Power Projects in 
Maharashtra, out of which 1 has already 
been commissioned.

Losses Inrorred by Mining and \ t l ied  
Machinery Corporation Ltd.

(b) The slocks are bcirg utilised for 
the public distribution system. rural 
employment programmes. supplies a i  
specially suh<>idired prices t o  the p e o p le  in 
ITDP ttfcas and trible majority S’aies^ 
Union Tercitories. nutrition programme 
for young children, pregnant woman and 
nursing mothers. Open market sale and 
export have also been allowed on a limited 
scale*

Hydroelectric Power Projecla In 
Maharasbtru

3900 SHRl PURNA CHANDRA 
M-\L1K : Will the Minister of 1>TDUSTRY 
be pleased to state ;

(a) the amount of losses incurred by 
the Mining and Allied Machinery Corpora­
tion Limited Durgapiir, during the laat 
three years, year-wise nnd the total accumu­
lated losses,

(b) whether any survey has been made 
to as ccrta'n the reasons of such loaaes; 
and

3899. SHR! R. M. 
the Minister of ENERGY 
iU te  :

BHOYE : Will
be pleased to

fc) if so, the findings of the survey and 
the measures proposed by Government to 
wipe out the losses ?
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUPLIC ENTER­
PRISES IN THE MINISTRY OF 
INDUSTR (PROF R, K. TEWARY) : (a) 
The losses incurred by MAMC during the 
last three years arc as foltows ;—

Year Loss (Rs. in crorcs)

1983-84

1984-85

1985-86

7.92

H .Q 2

1 2 . 1 2

The accumulated losses of MAMC as on 
31,3.1986 -vrc Rs. 1 55.75 crorcs.

(b'* and <c). Government have been 
reviewing the performance of the company 
closely from time to time The reasons for 
losses of the comp;»ny have been under* 
utilisation of capacity, obsolescence of <hc 
plant and machinery, dificult liquidity 
position etc. The order to improve viabiliiy 
the company has beer taking various steps 
such as increase in capacity utilisation 
higher level of inplant production, reduction 
of costs, better working capital manage­
ment, restructuring of capital and financial 
relief, etc.

Drilling In llimachat Prtidesh Jammu 
and Kashmir and Pon)ab

3901* PRf>F. NARAIN CHAND 
PARASAAR : Will ihe Minister of PET R O  
LEUM AND NATURAL GAS be pleased 
to state :

(a) the names of the places, district* 
wise, in the States of Himachal Pradesh. 
Jammu and Kashmir and Punjab. «here the 
drilling opctations for the location of gas 
or oil have been conducted during the last 
three years and (0  have since been closed 
down or (ii) arc contmuing at present;

(b> the latest findings of the drilling at 
the sites already negotiated; and

(c) whether any more sites have since 
been identified and the names tbereoft 
dlsir'Ct-wise, for each Stale ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRl BRAHMA D U T I)  ; During the 
Iasi three years drilling hat been taken up 
only at Chern in Solan District of Himachal 
Pradesh, where it is continuing-

(b ResuUf would be known only uficr 
the drilling is over.

(c) Location* have been identified for 
drilling as follows ;

Nome of location District

Himachat Pradtjh 

Changartalai 

Nurpur 

Jwalamukht 

Cher r I

Jammu and Kayhmir 

Suruintar 

Sarowal 

Barigarh

Hamifpur

Kangra

Kansra

Solan

Jammu

Udbampur

Udhampur

No site has so far been identified for 
drilling in Pun)ab State.

New TclcpboDc Cnonccttons in Calcutta

3902, SHRI ATISH CHANDRA 
SINHA : Will ibe Minister of COM M UNI­
CATIONS be pleased to state :

(a) whether large number of applica­
tions for rKw telephone canncctioru in
the 43 and *4 9" exchanges of 
Calcutta Telephones have been pending 
since long;

(b) whether the **49" exchange has 
not been fully utilised nnd out of its 
10,000 lines, only about 2000 conocctioaa 
have been provided;
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(c) if lo, ihe facts and details thereof 
including the details of interest paid or 
accrued oo ihe applications for difTerenl 
categories as on 31 Decerabert 1986 ; 
and

(d> the action contemplated to utilise 
the exchange capacity and to a\oid  payment 
of interest on account of applicants’ 
deposits ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SOSTOSH MOHAN DEV) : (a) 
The number of applications on the waiting 
list in U s ’ and ^ 9 '  exchanges of Calcutta 
Telephone urder vaiiou\ categories as on 
10.3.8*7 are given belo«

Category

General

OYT

Special

Number

2042 

1 H  

50

The earliest applicaticn waiting is since 
27.10.79 in Non-CS’T-Gcncral category.

(b) and Ic). '4*>' telephone exchange 
of Calcutta is of 4.000 hne» capacity- 
Out of the cannectable capacity of 
3.760 lines, 2164 lines are working and 
696 Work Orders for new canned ton* and 
shift in eases arc under execution. 600 
lines of this cKch^nge have been planned 
to be used by transfer of working lines 
from life expired equipment of *4 5* 
exchange. Information about amount of 
ioiercst accrued on the pending applica- 
lions is being collected and will be liad on 
the Table of House.

(a) whether any instances of wrong 
reporting of coal production have come to 
the notice of Government and if so, the 
details thereof ;

(b) whether Government have issued 
guidelines to the coal producing companies 
for proper conirol of inveniory and stock; 
and

(c) whether an independent vigilance 
organisation has been set up to control 
the ibcft c f  coal from ihc coaJ dumps ?

THE MINISTER OF ENEKGY (SHRI 
Va SANT S ^ T H E j : (u) to (c) Companies 
under Coal India India limited^ have been 
following the established procedure laid 
down for periodical verification of stocks. 
Coal Irdia 1 imited, also has been carrying 
out annual verification of stocks through 
independent cual invcnioiv team*.. As a 
result of these exerciscs, cases of stock 
shortages, if found, are enquired in»o and 
appropriate action taken as per procedure.

Intc*‘nal security organisation of the 
subsidiary companies of CIL has been 
entiusted wi h the job tc ensure guarding 
and partrollirg to keep vigil on slocks. 
Further CH. ha\ e a Iso constituted a 
multi disciplinary team to conduct sur­
prise checks at colliertcs in regard to stock 
veriGcation etc.

Allotment of Sugar to Karnataka

3904, SHRI SKIKANIHA DATTA 
NARASIMHARAJA WADIYAR : Will
the Minister of tO O D  AND CIVIL 
SUPPLIES be pleased to stale :

fa1 the present allotment of sugar to 
Karnataka ;

(d) The spare capacity of 300 lines is 
planned to be utilised for providing 
further new connections.

CoDtrol of Inrentory and Stock of 
Coa I

3903. SHRI SYED SHAHABUDDIN : 
Will the Minister of ENERGY be pleased 
to state :

(b) the basis on which the allotment is 
made.

Ic) whether Goveiment of Karnataka 
have requested his Ministry to increase the 
present allocation ; and

(d) if so» the steps 
the sugar allocation to 
1987-88 ?

taken to increase 
Karnataka during
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THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT) ; la) lo (d). Monihty 
levy sugar quotas are not ullottcd on the 
basis of demand/request from State Govern­
ments/Union Territories, but on certain 
uoiform norms. The monthly levy sugar 
quotas were revised upward in Fcbruay, 
1987 based on the projected population as 
on L I O .1986, en?uring per capita avatla- 
bUiiy of 4 2 '  grams A^cofdingly, monthly 
levy sugar quota of Karnataka wa? increa­
sed to 17,76<J tr>nnes per month frorr 
February, 1987 as rgainsl 16,843 tom es 
allotied earlier The allotment of levy 
sugar t 3 Karnataka in future will continue 
to be made as per the above norm*.

Licences for ciunufactore of Oru(;^

(b^ whether Government have made 
any study regarding the utilisation of these 
licences ,

(cl whether any un-uMlised licences 
have been caticclled ; and

(d) if so, the details thereof?

THE MINISTER O r  SFATC IN THE 
D E P A R T M tN r O f  CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHR! R. K. 
JAICHANDHA SINGMJ ; U) Details of 
licence) issued from time to time are 
regularly pubtii^hcd by the Irtdia Investment 
Centre in ihcir monthly news letter, 
copies of which are available in ihe 
Parliament l.lbrJr^.

3905. SHRI ANANTA PRASAD 
SETHI : Will the Minister of INDUS!RV 
be pica&cd to state :

(a) the number of licences for the 
manufacture of drugs issued to wholly 
Indian companies since (he commencement 
of the Durug Policj in 19 78 ;

(b) (o Ul). Letters of litteni/Industflal 
Licences are icculjrly m o rro rcd  by my 
Ministry for weeding out un-utihscd 
liccnccs- To the extent av.iilabic, details of 
such cuncellcd Loiters of Intent Industrial 
Licences since the commenccmeni of the 
1S>78 Drug Policy arc gi 'en in the state­
ment given bclCM.

I LETTERS OF INTENT

Statement

S. No. Approval No. 
and Date

Name of the Company Item of 
fadurc

manu-

1. LI : 1023 (85) 
dt, 11 9.85

Transpek Industry Ltd. Ibu profen

2 .  LI : 885 (83) 
dt. 26.12.83

P. K ,  Jam Hard Gelatine Caps.

3. LI : 812 (83) 
dt. 2.12 83

GIIC Ltd. Ethambutol DL2 
Ammobutanol

4. L I :  289 (83) 
dt. 23 .4 .83

Ashok Fratap Singh Adhesive lopes and 
bandages

5. LI : 193 (83) 
dt 22.3 83.

Pefco EM ME
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6. LI ; 16! (8:^) 
Ul. 1 3.K3

S. K K a ^ i  ia Hard Gelatine Caps.

7. LI : 1 35 (83) 
dl. 21.2.83

Dr, Tarscm C. Garg U jrd  Gelatine Caps.

8. 1 1 : 023 (8:>
d(. 27.12 r:

!PCI. Tolbutamide

LI ; 5 80 (8Z) 
dL 6.8.»2

Navccn ChamicaU Emetine H C I,  
Papavcring Strychnine 
Bjsc etc.

10. LI : (82)
d(. 4,8.82

AIii Labi 8 Hydroxy Quinoline 
Indo Chloro Hydroxy 
Quinoline etc.

n  LI : 490 (82) 
dt. 13 7.82

Ahura Chamicals 
Froducu Pvt. Ltd.

DEC Citrate

12. LI : 160 <82) 
dt. 5.3.82

Bengal Immunity 6-A PA

13. LI ; 74 7 (« 1) 
dt. 14.12.81

Henga) Chemic.il& and 
Ph&rmaceuticalft Ltd.

Formulations based 
on Levodopa

14. LI : 727 (81) 
dl. 4.12.81

Uniloids Tiimeihoprim

15. LI : 703 <8I) 
dt. 27.1 1 81

Growmor Cbemicali Pcnt'arocine

16. LI ; 594 (81) 
dt. 28.9.81

SSPL Analgin Diazepam

17. LI : 554 (81 ) 
dt. 17.9.81

Sunil Syncbcm Cimetidine

18. LI ; 583 (83) 
dt. 27.7.81

Mehta Pbarmac<uticals Glycyrrhetinic Acid

19. LI : .3M (8 U  
dl. 30.5.81

Gu>arat Agro Industries Jctbi Miidb Extract 
Corporation

2 0 .  LI ; 318 (81) 
dt, 25.5.81

AlberuDavit Formulations

21, LI : 1 58 (81) 
dt. 31.3.81

KSIDC Chlorampbedicol
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22. LI : 97 181) 
dt. 17.3.81

Vep€On Oil and 
Cbccnicals Pvi. Ltd

Synihetic Ca-fTeioe 
Aminophylline

23. LI : 926 (80) 
di. 31.12 80

Albcrt-David Formulations of 
Ampicillin and 
Kifamp icin

24. L I ;  771 (80) 
di. 1 8 2 .8 0 '

IDPL 7-ACA

25. L! : 561 (80) 
dt. 29.10.80

Albert David Trimethoprim Amitn- 
piylinc Hcl

26. LI .* 458 (80) 
dt. 30.8.80

Anil Starch Producti Ltd. Viiamtn C

27, LI : 442 t80) 
dt. 30.7.80

Mcbta Pharmaceutical I Vitamin P

28. LI ; 3 72 (80) 
dl. 31 7.80

Sudha Drugi and Che- 
micaU

Chloro<|uin Salt*

29. LI : 259 (80) 
dt. 16.6.80

J. J. Ndrufkar Chloroquin photphate/ 
Sulphate

30. L! ; 198 (80) 
dt. 16.6.80

V. K. Jain Amptcillin

31. L I :  98 (80) 
dt. 18.4.80

Sudha Drusa and 
Cbemicala

Ampicillin

32. LI : 7? (hO) 
dt. 14.4.8U

Orient Pharma Pvt. Ltd. DOS

33. LI : 53 (80) 
dt, 13-3.80

Utvt Investment Ltd. Chloroquin Diphos­
phate

34. Lt : 38 (80) 
dl. 21.2.80

Mdharattra State Indu»- 
trial lovestment Corpn. 
Ltd.

Chldxoquin phoi* 
phaic, Theophylline, 
Amino phyllinc 

etc.

35. LI : 4 (80) 
dt. 9.1.80

Weat Bengal Pharma 
and phytochtmicaU 
Dev. Corpn. Ltd.

Aapirin

36. L I :  338 (79) 
dt. 26.10.79

o n e  Ltd. Etambutol DL 2 
AmioobuiaDol
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37.

38.

39.

LI : «7 (79) 
dt. 24 .3 .79

LI : 395 (78) 
di. 30.12.78

LI : 263 (78> 
dt. 1.9.78

S. Nf. Palaniappa 
Chciiiyar

Punjab Maize Products 
Lid.

Kanjur Bleacbtng Co. 
Pvt. Lid.

Intulin

Viiamin C

8-Hydroxy Quioo- 
lioe

40. L I ;  197 (78) 
di. 24.7.78

IChcmko and Company 8-Hydr03(y Quino-
ItDC

II .  INDUSTRIAL LICENCES

1. IL : 75 (83) 
di. 28.2.8}

Dcy*> Medical Stores Oxytciracyclioc 
Calcium N.F.

IL : 173 (82) 
dl. 14.5.82

R. C. Jain Ampicillin Elc.

3. IL : 121 (82) 
dt. 24 3 82

Maize Producift Vitamin C

4. IL : 116 (82) 
di. 23.3.82

Indian Anii 'bioiici Ampicillin, 6- 
APA etc.

5. IL ; 59 ( 82) 
dl, 12.2.82

Lupin Labs. 3,4,5-TrimethyI
Bcnzatdehydc

6 . :L : H 5 ( 8 ! )  
dl. 24.10.81

Ocy's Medical Stores Sodium Diatrio' 
roate

7. IL : 1 18 (80) 
dl 26 .4 .80

Unique (ThcmicaU Tinidazole

IL : 156 (78) 
dt. 4 8.78

HAL Penicillin

Pro4»ctki« of Coking Coal by Bharat 
Cokiag Coal Limited

3906. SH R 1M \TI JAYANTI 
PATNAIK : Will ihe Minister of ENERGY 
be pleased to state :

(a) the total quantum of coking cool 
produced annually from variou» coking 
coal mines under Bharat Coking Coal 
Limited.

(b) the steps takeo to increase the 
productioD of cokiog coal;

(c) the target fixed for Seventh Five 
Year Plan for the production of coking 
coal from tho coal mines managed Bharat 
Coking Coal Limited ; and

d> the itcps taken by Bharat Coking 
Coal Limited to achieve its target ?

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (cK Coal
Production from various mines in BCCL 
for the last three years is as under :
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Category of 
coal

A. Colcing Coal
(Metallurgical)

 ̂ tin million tcnnei)
Coal Production during

1984-85 1985-86 1986-87
(April'Fcbruary)

13.46 12.34 12.28

B. Non-Met&llursical 
C o k in g  coal

3.57 4.28

C. Non-cokiog ^ a l

Total

^ included io non-cokiog

4.81

21 84

4.56

21 08

8 82 

21.10

The target of raw coal production of 
BCCL fued for the tern\inal year of the 
7th Plan i. e. by 1989-90 ii 28 58 million 
tonnes.

(b ) a n d (d ) .  Various measure* being 
taken to increase the production of coal 
in BCCL include opening of new mhics, 
fuller utilisation of mining capacity already 
created, more efficient use and better 
maintenance of equipment, stricter control 
of inventory and economy in the use of 
stores, hotter use of manpower bv contro­
lling abaenteeism and enforcing dtaciplmc* 
better availability of scarce inputs like 
exploaives, limber, etc. catablishment cf 
captive power station*. cxp>ediiion* and 
timely completion of new projects, intro­
duction of appropriate modem technology 
and improvement in law and order 
situation.

F.xpan«inn of Industrie*

•1907. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
INDUSTRY be pleased to *(aie :

(a> The number of proposals for 
setting up nrw industrial units or expan­
sion unoer consideration of Government 
upto date, industry-witc ; and

(b)
lh c«  7

the reaaoos for delay in clearing

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA- 
CHALAM) : (a) and (b). A* on 18 3.1987, 
572 Industrial Liccnce applications 
received under the provisions of Industries 
(Development and Regulation) Act, 19 51, 
weie at various stages of processing. The 
details of pcndu.g proposals are not 
divulged till the Ciovcrrimcnt have taken 
final decisions thereon, li is the constant 
endeavour of ihe Oovcrnmcnt to dispose 
of all pending applications as cxpcruJitiously 
as possible.

Tidal Pnwer Pro|«et in S«»drrhan« Area 
In West Rengal

3*>08. SHRI SANA! KUMAR 
MANI>AL : Will the Minister of ENERGY 
be pleased to state :

(a) whether there is a great poieutial 
for generation of power from tides in 
Sunderbans area in West Bengal ;

(b» W to ,  whether any techno>cc<momU; 
feasibility study on a small or medium 
scale tidal power project in the Sunderbao* 
area hsi been or will be undertaken ; and

(c^ If not, the reasons therefor 7

THE MINISTER OF STATE IN THE 
PEPARTM ENT OF POWER IN THE
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MINISTRY OF ENERGY (SHRIMATl 
SUSHILA ROHTAGl) : (a) Agiinsi ihe 
over all tidal power poieatUI of about 
9,000 MW whtch hat been cftiimaud for 
ihe couniry, the potential cMi'otiated in 
varioui creekt in (he Sunderbans area in 
West Bengal is of the order of about 
100 MW.

vb) and (c>. There no proposal at 
pfcfcnt lo »(udy ihe feaiibility of a iroall 
or medium wale itdal power project in the 
Sunderbanf area. Currently, the lechno- 
ecotiomic feaiibtliiy atudy on a iidal power 
project in the Ciulf of ICachchh (Gujira t)  is 
in procre*» where a much higher potcnliiij 
of 800-1000 MW is ciUmAied to «xi»i.

p'»risa K^ch^ice Rarne'd by Tfiecommtinl-
r»tfon« ('onsulUnl^ (India) IJiniled

3909 5iHR( MULUAPPALLY
RAMACHASl>RAN : Will the Minister of 
COStMUNICATIONS be pleased lo suite :

(a> (he lotal foreign exchange earned 
by the Telccommunica'ions Consultants 
(India) Ltd. during 19S5-86 and 1986-87 ;

(b> whether the r.ite of profit of  the 
TCU. has been mcfea*inR over ihe last three 
ye'irs ;

(c> whether there arc any propi^sals to 
expand the function^'ficld of aciivity of the 
TCIL during l^^KT-SS ; tn d

td) if so, the details thereof ?

TMT MINISTER OI STATE IN THE 
MINISTRY Of COMMUNICATIONS 
(SHRl SONIOSM MOH \N  D tV  : (a)

Year Profit Increase'Decrease
Rs. in lakhs

1983-84

1984-85

1985-86

432.54

436.19

364.50

Increase

Increase

Decrease

<c) and (d). Vei. Sir.

(i) The Government of India, 
fMiniitry of Communicaiiont) 
has approved in January, 198T 
the proposal to set up a joint 
venture company with DSIDC for 
the manufaciurc of Computer 
Communications System at an 
esttmated cost of Rs. 295 lakbt.

(ii) The proposal to set up (he joint 
venture company in association 
with Tamil Nadu Industrial 
Development Corpc ration for ibc 
manufacture of jelly filled cables 
i? under consideration.

(ill) The company is planning to enter 
high lech areas of computer 
Communication and networking, 
videotex services, ofRces lu tom a-  
tion systems etc.

Hydroelectric Power Schemes In Karnatika

3910. SHRl H. B. PATIL : Will (he 
Minister of ENERGY be pleased to state :

in) whether a number of hydroelectric 
power schemes in Karnataka are held up 
because of iPtei-State wa(er dii^putc with 
lamil Nadu and Kerala ; and

Earning in Foreign 
Exch.inBc

Net foreign exchange 
earnings

1085-86 1Q86-87
(Ks. in lakhs)

^86.45 400.00

(b) The profit eartied by T C l t  during 
the three years is given below :

tb) if so, the details in this regard ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSAILA ROHTAGl) : \a) N o  hydro­
electric project in Karnataka ii held up on 
this account.

(b)  Docs Dot arise.
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Elxploratinn of Oil near Konkan Coait.  
in Maharashtra

3912. PROF. MADHU DANDA- 
VATB : Will ihc Minister of PATERO- 
LEUM AND NATURAL GAS be pleased 
to state :

(a) whether ihere \% a poisibility of off 
shore sources of oil near the cost of 
Konkan region in Maharashtra ; and

(b) if so, whether Government propose 
to xinderiakc exploration of oil near the 
Konkan coast ?

THE MINISTER OF STATE Oh THE
m i n i s t r y  o f  p e t r o i  b u m  a n d
NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF 

FINANCE (SHRI BRAHMA DUTT) : (a) 
and (b). Kerala-Konk^n basin in which the 
area lies, is considered prospective.

One well in C o ch in -H i^  is planned for 
drilling during 1987-88 by ONGC,

Composltlnn of Committees on Drugs 

3913 SHRI JANAK RAJ G U P T A ;
Will the Minister of 
pleased to state :

INDUSTRY be

(a) the composition of various Commit­
tees on drugs functioning under Dapart- 
mcnt of Chemicals and Petrochemicals ;

(b) whether it i» a fact that there is no 
representive on these coramtttces to look 
after the interest of small scale uniin ;

(c) if so, the reasons for the «ame ?
THE MINISTER OF STATE IN THE 

DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY : (SHRI R. K iAU 
CHANDRA S IN G H ):  (a) The composi­
tion of the variouj committee* constuuied 
under the rcp<iriment of chemicalt and 
Petrochemtcals, consequent to the 
announcement of the r t u  meaiurei is 
indicated m the Statements (1 to 111) given 
below.

(b) and (c). Since these are offtciat 
committectf there was no question of 
giving representation to any of the diug 
manufacturer's associaliont, meludtng the 
small »cale units> in the smd Commuiecs.

Statemrnl—I

Composition o f  the Inter'Kiinisttriai Cordination Committee for Brtter Inttgroiion 
between the Health and lndu%tiial Poiicies in the PharinoceutUat t r c t o r

I .  Secretary, Department of Chemicals and Petro­
chemicals Cba trman

2, Additional Secretary, Ministry of Health and 
Family Welfare

Member

3. Drug ControUrr of India

4, Deputy Director General of Technical Develop* 
ment

5. Joint Secretary, Dcptt. of Industrial Development 
(Incharge of SI A)

6 . Joint Secretary* Ministry of Commerce

7. Joint Secretary, Ministry of Finarce It
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8. Adviftcr, Depit.  of Sciencc and Tcchnofogy

9. Joint Secretary (Drugs'** Dcptt. of Chemicals 
and Pcuochemicals

Statcmcnl 11

Member

Member Secreiary.

Composition o f  the Committee for identifying Essential Drugs to he included in
Proposed Category II.

1. Dr. Vi>ay Kelkar, 
Chairman^ BICP.

Chairman

[)r K K, Miilhoua 
Con»uliant (Medlcines\
Dr. Ram Manohar Lohia Hoftpita', New Delhi.

—■ Member

3. Dr. H. H Stddiqui
\»$ociaie ProfcMor in ihc Dcpit. of Phjrmacelogy, 
A I I M.S., New Delhi.

—  Member

4. l>r. M. A. Patel
Stale Drugi Controller^ Gu>arat

5. Prof. R. KamAltng.i»wamy
Rx'Dircctor General. Indian Council of Medical 
Research, Delhi

Member

— Member

6, Shri M S. Mutihy
AdviKjr (Chemicals), Deptt. of Chemicals and 
Pctro-Chcmica’s.

Member

7. Dr. D. K. Sankaran
Dircc'or (PD. Dcpit. of Chcmicals and I’etro- 
Chemicalft.

Member
Convener

Statemrni 111

Composition a f  the Commit tee for Laying Jon-n Forms for the Phased Manufacturing
Programme for Drugs.

K Dr. S. Rama»w;imy. 
Uy. DG, DGTD.

—  Chuirma n

2, Representative of the Department of Science and 
Techno'ofv,

—  Member

3. Repretcntative from the Department of Industrial 
l^evelopment (SIA)

—' Mcmbtr

4. Shri P. M, Mehta^
Project OfTicer, Department of Cbcmicala and Petro- 
Cbemicali.

Member
ConveDor.
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Production of C«r»

3914. SHRl SAIEEM I. SHERVANl ; 
Will ihc Minister of INDUSTRY be 
pleased io state :

(a) the production of cars per annum 
of engines ROO CC. 1000 CC, 1-100 CC. 
1600 CC, 20,000 CC and above category 
wise; aod

(b) plans of expansion of capacity, 
c o m p a n y - wise a n d  size-wize 7

THE MINISTER OF STATE IN THE 
d e p a r t m e n t  o f  INDUSTRIAL DhVE- 
LOPMENT i n  THE MINISTRY OK 
INDUSTRY (SHRl M ARUNACHALAM);

The production of cars of various 
engine capacities for the year 1985-fC i»

undcf :

1. 800 CC—  33 362 Nos.

2. 1000 CC— not being manufaciured.

3. 1400 cc— not being manufactured.

4. 1600 cc— not being manufactured.

5. 2,000 cc— not bemg manufactured.
(Presumably the ii.formation being 
s o u g h t  is >n respcct of 2 ,000 cc 
and aboveJ.

6. Above 2000 cc— 182 Nos

(b) Government has not received any 
proposal of expension of the cxming liccn- 
led capacities from the existmg c-ir manu­
facturers.

Public Call Officer

3915. SHRl SIMON TIGGA : Will
the Minister of COMMUNICATIONS be 
pleased to state :

(a) whether there is any proposal to 
sanction public Call Office telephone 
connections to save the public from incon­
venience in those areas that have no tele­
phone boolh;

Cb) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
DEPARTMENT 01 COMMUNICA TIONS 
(SHRl SONTOSH MOHAN DEV) : (a) to
(c). The extant policy of the Deparinienl 
is to open Public Telephones hbcrally *.

(i) at pluces vvheie these aic needed 
most hlte hospitals, a»rports> 
railway stations, cmema houses 
etc

(ii) in localuics where people may nol 
be able to afford telephones of 
their own like Jhuggi Jhopadi and 
slum 'ircas.

iiiO in area-* where the nepariment is 
nol abU to provide telephones due 
to shortage of cLch^iite capacity. 
The public tclephorics are tinction- 
cd depending upon <iviiiljbitiiy of 
exchange capacity and feasibility 
at suitable sites

To further augment the availability of 
telephones to the public, pay phones have 
been permuted as attachmrnt lo a subscri­
ber's telephone.

l.cttcis uf Inteol U»ued

3916. SHRl SODE RAMAIAH : 
^ '̂lll the Minister of INDUSTRY be pleased 
to state :

laf  the annu.il ^alue uf investmenis for 
the letters o f  inieui ai d industrial liccnccs 
issued over the pcrttnl 1984- 86*

fb> therr disiribut on,  industry.wi»c and 
Staie-wi^c; and

fc) <hc sh*iic t'f M K iP  and I ERA 
companies in (a) abi>vc ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OK 
INDUSTRY (SHRl M. ARl NACHALAM) 
(a> to (c) Inturmaiion rcK->rding actual 
investmeut/cost involved m pro)eclft for 
which letters of mteiu and indusirio) Itcenccs 
have been granted is not niainiained 
centrally in the Secretariat for Industrial 
Approvals .n the Ministry of Industry. 
However, State wise and Scheduled Indus- 
try-wise distribution of letters of intent and 
industrial liccnces issued durirg the years 
1984 Io 1986 is indicated in the slalcnients
I II given below.
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Sutcmcnt 1

iVrftten Answers 14

Si ote-wise break up o f  So  o f  letters o f  intent i L O h )  & industrial licences 
ULs) i s ^ e d  during the yeart /9S4, J985 and

State,Union Tcrriiury 1984 
LOl IL

1985 
LOl IL LOl

1986
IL

1 2 3 4 5 6 7

I. Andaman & Nicobar 
Iilan<js

— 1 — 1

2. Andhra Pradesh 92 45 127 70 1 1 1 40

3. Arunachat Pradcth 2 3 1 6 I i

4. AkLtim 14 8 12 12 20 5

5. Blbar 21 26 ■> 20 18 9

6. Chandifarh 3 I 3 6

7. Dadra & N a u r  Haveli — 1 5 8 1

H Oethi 6 19 23 7 17 JO

*i G o j ,  Daman A Oiu 9 10 I 5 4 Z 3 ->

10. Gu)arai 107 82 131 69 105 86

11, Haryana 53 46 97 46 57 36

12, H'macbai Pradcih 18 5 29 12 18 9

I 3, Jammu A. ka»hmit 9 8 18 6 5 4

14. Karnataka 63 49 92 76 42

15. Kcralt 7 21 25 24 17 13

16. Madhya Pradcah 77 36 89 39 55 34

1 7, Maharashtra 194 140 21 I 134 173 96

IB. Manipur — — 1 _ _ _ 1 —

19. Meghalaya 2 — 1 — 1 •%

20. Nagaland I 2 — 4 —
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1 2 3 4 5 6 7

21. Orissa 20 15 39 25 17 12

22. Pondicherry I t 3 13 12 12 2

23- Punjab 44 94 57 72 47 37

24. Rajasiban 38 25 41 38 54 19

25. Sikkim 2 — — —_

26. T^mil Nadu 89 85 1 to 117 104 61

2 7. Tripura — 1 \ — —

28. U t u r  Pradesh 132 80 196 79 135

29. Weit Bengal 35 93 66 51 42 21

30. State not indicated more 
than one state

13 5 1 1 3 7 4

Total : 1064 90 5 1457 985 1 1 30 618

Statement*!!

Scheduled Industry-wiie Break-up o f  So. o f  Lettert o f  frnftnt (LOf t )  amj 
inJitstrial Licences <!Lt) itsued durimf the years J 9 8 i  to J9$6

Scheduled Industry 1984 
LOl IL

1985 
LOI IL

1986 
LOI IL

I 2 3 4 5 6 7

]. Metanurgic^l Indusifies 126 389 244 235 149 90

2. Fuels ! — 3 ->** 1 t

3. Boilers St. SicaRi Geoeratins 
Plants

— I I 1 2 —

4. Prime Movers (other than 
electrical Equipmcnti)

5 — 4 — 3 2

S. Electrical Equipments 227 100 295 96 254 100

6. TelecoromuDicatioQS 62 33 175 31 49 51
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1 2 3 4 5 6 7

7 Trantportition 58 38 73 45 19 41

8 1ndu»trial Mtchincry 69 31 53 29 22 25

9 Machinr Toolt 14 3 14 5 1 4

10. Asriculturat Machinery 2 1 — 13 '— 2

n . Earth Moving M.ichiiicry ! — 3 2 1

12. Mtu:. Mechanical & Engg. 
Indu ttnc i

21 13 63 1 \ 31 10

n . Commercial, Officc A House­
hold Equtpmenu

IR 8 2! 17 9 6

t4 . Medical Surgical Appliancei 4 — 3 1 5 4

15. Industrial Intlrumcnlt I 1 9w 23 12 8 12

16. Scientific Intirumcntt } ■> 1 1

17. Methcmaiical, Surveying & 
Drawing Inttrumenti

1 --- — — 1

FcfiUlien 20 8 15 3 7 7

IV. Chemical* (other than fer t i . ) 159 102 180 64 216 84

20. phoioftreiphic Raw Film Sl 
Paper

— — — — 2 *>

21. Oye-Stufft 1 1 — 1 1 1

22. Drug^ Sl Pharmaccuticali 27 22 48 -> ■> m 4m 46 37

23. Tcntilca (incl. lho*e dyed 
printed or olherwiae procctted)

46 30 87 29^ 132 53

24. Piipcr & Pulp (ioctudmg paper 
products)

18 4 20 2 15 2

25. Sugar 25 28 2 13 1 18

26, Fermcniatioa loduttriet 4 7 2 6 I —

27. Food ProccMing lodutlrlca 22 8 20 9 29 U
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\ n 3 4 5 6 7

28. Veg, Oils & Vanaspaihi 21 10 16 11 25 4

29. Soaps, Cosmetics & Toilet 
Preparations

6 n 3 I 4 1

30. Ruber Goods 17 5 18 8 S 8

31. Leather, Leather Goods & 
Pickers

7 n 18 5 10 6

32. Glue & Gelatin 1 — 1 1 I -—

33, Glass 15 4 3 7 9

34. Ceramics 15 5 11 6 1 5 4

35. Cement & Gypsum Products 26 21 17 1 1 31 10

36. Timber Products 8 9 8 13 M 7

37. Defeso Industries — — — — — —

38. Miscaalaneous Industries 3 — 5 1 1 1 I

Total : 1064 905 1457 985 1130 618

Pro]cct^ Demand »nd Prcdnctioo of Co*l

3917. SHRl HARIHAR SOREN : Will 
the Minister of ENERGY be pleated to 
state :

(a) the projected demand and produc­
tion of coal durifiR Seventh Five Year Plan;

(b> the expected P tc duct ion of coil  by 
the end of Seventh Plan period;

(c) the target fixed and efforts made to 
increase the production of coal; and

(d* the details thereof ?

THE m i n i s t e r  OF ENERGY (SHRl 
VASANT SATHE) : (a) to (d). For the 
terminal year of the Seventh Five Year 
Plan (1989-90), the projected coal dcmaod

IS 2 37,0 million tonnes and the produriion 
target is 2 2^ million tonnes The gap 
between the demand and production will be 
met by using pit-head stocks and some 
imports of coking coal.

As per preseut iMeSMnent the target of 
coal production of 2 26 million tonnes set 
for 1989-90 would be achieved Some of 
the important steps taken for increasing 
coal production include, improving the 
infrastructural faciJties, rationalisation and 
reorgantsauoo of some selected existing 
mine^ and development of large 
capacity mechanised opencast mines. 
Steps are also being taken to 
improve the overall productivity and 
machinery utilization and improvement in 
the project management for expediting 
implemcntatioD for timely completion of 
Dcw projects.
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Inttallation of Telephone Exdumge at
VayMlpadu (Chittoor Diitrict)

3918. SHRI S. PAl AKONDRAYUDU: 
Will the Minister of COMMUNICATIONS 
be pleated to state :

(a) whether there b  any r^oposal to 
install a telephone exchange at Vayalpadu 
in Chittoor diifrict (Andhra Pradesh);

(b) 
and the 
and

if fto. the details of the proposal 
amount carnnrked for the same;

(c) if not, the reasons therefor ?

THE M lN lS T tR  OF STATE flN  THE 
DEPARTMENT OF COMMUNICATIONS 
(SVIRI SONTOSH MOHAN DEV): (a) No. 
Sir. 100 line* MAX HI lype exchange is 
already workmf at Vayalpadu.

(b> Does not arise.

(c) Does not axtsc in view of (a) above. 

Profits of Saper Ba/ar

:%919. SHRI KAMLA PRASAD 
«nNOH ; Will the Minister o f  FOOD 
a n d  c i v i l  SUPPMES be pleased to state 
the profit earned by Super B^zat durinf 

Uune-Mnrch) and ho^ docs it 
compare with the profits catned during the 
c o o p e r a t i v e  years l'#84-85 and
1985 86 ?

THE MINISTER OF PARLIAMEN. 
TARY AFFAIRS AND MINISTER OF 
FOOD AND ClVIl SUPPMES (SHRI 
H. K I . BHACiAT) : The Super a»rar
have informed that as ihetr accounting year 
is from July to June, it is not possible to 
furnish the figures of profit earned by it for 
the period June 9̂%<> (o March 1987. 
The profit earned by Super Bawr during 
the year 1983-84 was Rs 58.45 lakhs and 
for the year 1984-85. it was Rs. 16.50 
lakhs. The accounts for the year 1985-86 
are under finaliaatton.

Poor Sopplled to Kerala

3920. SHRI V. S. VIJAYA- 
RAOHAVAN :

PROF. K. V. THOMAS :

Will the MioUter of FOOD AND 
CIVIL SUPPLIES be pleased to i tH e  ;

(a l  whether it is a fact that ruppeei 
fifteen crore worth of rice is lying unsold 
in the ration shops in Kerala bccause ii ii 
unfit for hutnan consumption;

<b) if sot the circumstances uruler 
which this rice has been supplied to Kerala; 
and

(c) the remedial action taken in 
this regard ?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K L. BHAGAT) : fa) No, Sir.

(b) and (c). Do not arise.

Setting up of industries in Kerala b> 
non-resident Indians

3 9 :  I. SHRI K. MOHANDAS : Will
the Minister of INDUSTRY be pleased to 
state :

(a) whether there is any proposal under 
consideration of Government to sei up 
induj»tries in Kerala in the Central sector 
with the help of non resident Indians; and

(b> if so, the details thereof 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY tSHRl M. ARUNACHALAM):
U) No, Sir.

(b) Does not arise.

Interest Paid to Sugar Factories 
for Holding Sngar Slock

3 9 ’ 2. SHRI MURLIDHAR MANE : 
Will the Minister of F(X)D AND CIVIL 
SUPPLIES be pleas-d to slate :

(a) whether it is a fact that the
1983-84 buffer stock of sugar was stored 
in the godowns of the sugar factories;

ib) if »o, the details thereof;
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(c) the amount of interest Government 
had to pay to the sugar facioric* on thit 
account; and

(d) the measures taken by Government 
to increase storage capacity o f  sugar 7

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT) : (a) and tb). Yes,
Sir. An initial buffer stock of 5 lakh 
tonnes was created by Government of 
India \fcith effcct from 1.10.1982, and 
an additional buffer stock of another 5 
lakh tonne* was croned with effect from 

These stocVs were to be 
maintained by the sugar factories.

(c) Upto the end of February* 
an amount of Rs 78 30 crores has b;en 
paid to the sugar mills towards interest, 
storage and insurance charges on buffer 
stock.

<d) The sugar milt* are required to 
have their own storage gtxlowns for keeping 
sug ir produced In the mill. Government 
has no scheme for exclusively incrcjsing 
the stor,»ge capacity of sugar.

Fall In Area of Spyarcanc Cultivation

3923. SHRI GURUDAS KAMAT : 
Will th* Minisier of FOOD AND CIVIL 
SUPPLIES be pleased lo state :

<a) whether it is a fact that ihc area 
of sugaiccinc tuittvation has considerably 
fallen resulting m decline In sugir produc­
tion in the country in the last two or three 
years;

(b) if so. »he reasons therefor; and

(c) the acdoD proprosed to b« Ukcn 
by Government to boost sugar production in 
the country ?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES <SHRI 
H. K. L. BHAGAT) : (a) and (bK Are*
under sugarcane cultivation :ind production 
of sugar during the last 3 scftsoos is givco 
below :

Season Area under sugarcane 
cultivation 

(lakh hectares)

Production 
of sugar 

(lakh tonnet>

1983-84 31.1 59.16

1984-85 29.5 61.44

1985-86 28.6 70.03

From the above, it would be seen that 
sug:tr prtnJuciion has been increasing during 
the last 3 seasons, through there is a 
marginal decrease in the area under sugar­
cane. The sugar industry utilises •  hu |c  
over one-third o# the total sugarcane crop. 
The area under sugarcane dcpciuJs on 
various factors like agra-clnnatic cooditions, 
d imauJ from various sweeteners etc.

<c) Tbc Government has been taking 
various steps aimed at increasing the sugar 
production in the country. The sisiutory 
minimum price of sugarcane, which was 
Rs. 14.00 per quintal linked to a recovery 
of 8 5 /*  in 1984-8 5, stands raised to 
Rs 18.00 per quintal linked lo • recovery 
of 8 .? %  for the 1987-18 season. The 
ratio of frecsate sugar has alto been in­
creased to 50%  of the total production. 
These steps are aimed at improving the 
econonuc viability of tbc industry to enable 
them lo pay better pricci for sugarcane. 
Besides rebate in excise duty for early 
crushing during the months of October atid 
November 1986 has also been allowed for 
excess production during these months. 
The statutory minimum price of sugarcane 
la now being announced in advance of the 
sowing season to give more stability to the 
se.'tor. Further, the new licensing policy 
IS also aimed at optimising production.

System of Solicitors

3824. SHRI UTTAM RATMOD ; Will 
the Minister of I.AW AND JUSTICE be 
pleased to stale :

(b) whether it is a fact that the system 
of Solicitors is still prevalent in Calcutta 
and Bombay despite its abolition by the 
amendmcm of 1977 to th« Advocain Act, 
1961; and



*5 Wfltttn Amiwtn CHAITRA 3, 1909 i SAKA) fVrirten Ansivers 86

(b) if »o» whether Government have 
aicertained their number and whether any 
aciioD it propoied in the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF L \ W  AND JUSTICE 
(SHRl H. R. BHARDWAJ) : U) and (W-
The B.ir Council of India who&e view* wer; 
thought in the matter have fttated that they 
have no material od tbit. Wtih the amend­
ment of the Advocate* Act. 1961, 
abolithing the dual ty»icm of enrolment of 
Advi>catcft and Attorneys (commonly known 
as Solicitors^, there i» only a tingle claw of 
Advocdtet todjy. The ky^iem of SoUciiort 
hat. (huft, been abolished throughout the 
country including Calcutta und Bumbuy. 
There u ,  however, no bar to a litigjint 
approaching more than one Advocate for 
the conduct of hi« case.

AM^mrniation of F.diblr Oilresonrtc^ 
h) Vaniiispall Manufacturers

3fi2S,  SHRIMATI HASAVARAJE- 
SWARI : Will the Mmi»;cr of FOOD AND 
CIVIL SUPPI lES be pleased to state :

whether Government ha^e aiked the 
varaspait indusirici ih it they should inter­
act with iHjuid uit producers and rcfineri 
and draw up a conccrtcd programme for 
auftnKnttng oil rcsourccs ur>d reducing pro­
cessing wastage^;

(b> if so. whether his Minis’ry have 
forwarded a number of proposals in this 
regard to the vanaspaii industries:

(c> if so, the details thereof; and

(d) ihc progress made in oilseed pro­
duction during ihc past few year^ and the 
steps taken by the vanaspati industries to 
achieve self-sufficiency in augmenting the
oil retourcet and reducing processing 
wastages ?

THE MINISTER 
MENTARY AhFAiRS 
OF I OOD AND C iv i l  
H. K. I .  HHAOAT) :

OF PARLIA- 
AND MINISTER 

SUPPLIES (SHRl 
U )  The vanaspaii

industry was advised in the Seminar on 
' ‘Role of Vanaspaii Industry in India” held 
on 28th July, at New Delhi to
intcraci with the liijuid oil producers and 
rc&Dcrt and draw up a conccrted pro*

gramme Tor augmenting oil resources and 
reducing wastage in processing.

(b) No. Sir.

(c) Docs not arise.

(d) Government has given very high 
priority to maximising the country’s pro­
duction of oiUeeds. This programme finds 
a prominent place in 20-Point Programme. 
For achievmg early sclf-suQiciency in this 
field, a Technology Mission on Oilseed 
Production h is been set up with a time- 
bound programme lo promoic the produc­
tion of oilseeds.

Vanaspati indusiry^ is cxploning the 
resources of ncc  bran and other minor non- 
t'-aditional oils including oils of tree and 
forest origin in the manufacture of vanaspati. 
Modernisation of their equipment has 
been undertaken to reduce processing 
losse s.

FortiRn Visits by Oftjct'rs of Delhi Unit
of Mabanapar Telejihune .NiKam Ltd.

><>26. SMRl JAGANNAfH
CHOU OH AR^' Will the Mmisier of 
COMN!UNIC \TK^NS be plcijsed to slate :

(a) the dates and duration of foreign 
visits made by the General Manager and 
other senior ofliccrs of Delhi unit of the 
Mahanagar TeUphone Nigani Limited; and

(b) the details thereof indicating; the 
countries visited^ the purpose of the visit, 
the report svibmitteJ by each officer and 
the expenditure incurred by the Delhi 
Mahanagar Telephone Nigam Lmiited 
thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV) : (a)
The details of foreign visits made by the 
General Manager and other Senior OtTicert 
of Delhi Unit of MTNL are given in the 
Suitement given below.

tb) The detiiiis of the suidy and other 
w(.rk carried out by each oflicer and the 
lotal expenditure incurred are indicated in 
the Statement mentioned above.
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Imports and Despatches of Sogar

3927. SHRI BALa SAHEB VIKHE
PATIL :

SHRI SRI HARI RAO :

WiU ihc Minister of FOOD AND 
CIVIL SUPPLIES be pleiscd to siatc :

(a) the quantity of «ugai imported for 
the sugar years 1984-85 and 1985-86, 
month'Wise;

(b) the tnonth-wise actual despatches of 
sugar from indigenous production separately 
for le^7 distribution and free sale distri* 
bution during 1994-85 and 1985*86 
leasons; and

(c) the moQth-wise actual despatches of 
imported sugar separately for levy distrU 
bution and free talc dotrtbution during 
1584-85 and 1985-86 seasons ?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAGAT> ; (a) A Siatemcni-I
showing month-wise quantity of sugar 
imported for the sugar years 1984-85 and
1985-86 is given below.

(b) A Staiement-II showing the moaih- 
wiae despatches of indigenous sugar from 
factories as levy and free sale during
1984-85 and 1985-86 season it given 
below.

(c) The information ii being collected.

S ta te in e D t -1

Monthwise estimated quantity of 
Imported sugar discharged at vari­
ous ports during sugar years
1984-85 and 1985-86 (October- 

Scptember)

( Lakh Tonnes)
Month 1984-85 1985-86

October 0.86 2.35

November 0.8 5 2.32

December 1.25 : .S8

January 0.59 0.65

Febru-\ry 0 3 3 I .78

Mirch 0.12 t.21

April o . n 1.20

May 0.86 0.50

June 0.62 0.94

July 1.46 0,67
August 2 20 0.68

ScptcTsbcr 2 7 3 1 10

11.98 16 28

Sta1emen(-|l

Monihwise despatches of Indigenous sugar from factories us levy and free 
sale during 1984-85 and 1985-86 sugar years (October-September)

Month
(ProvisioDal) 

1984-85 
Levy Free

sate

1

October

November

2.72

1.98

3.52

3.58

(Lakh Tonnes) 
1985-86 

Levy Free
sale

2.27

2.48

2.1 3 

2.09
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1 2 3 4 5

December 1.70 4.04 2,13 2 .40

January 2,07 3.58 2.35 2.35

February 2.34 3.20 f .85 2.33

March 2.64 3.52 2.92 2.21

April 2.52 3.39 2.95 2 70

May 3.12 3.50 3.00 3.54

June 4.04 2.42 2 78 3 5g

July 3.A7 1,99 3.32 3.23

August 3.25 2.12 3.13 3.20

September 2.74 2.1« 0.54 3.33

Total

^ i r  r

32,79 37.02 32 72 33.09

PrU«t« Owftrrthl|i (n CoRimvnicatloB 
Network

3928. SHRIMATI KlSHORl SINHA : 
WiU ihe Minwicf of COMMUNICATIONS 
b« p lcucd  lo tU le  :

(ft) whether Governn cm propofto to 
ftllow prirftie ownership and leaning of 
dedicated commuoicftlton networks;

(b> if fto, the detail* of the terms under 
which it It to be allowed to be pfivatcly 
operated;

< c) whether it would cauie lot* of 
revenue to the public twitched telephone 
lyitem; and

(d) whether an'jr other t iep i  to provide 
more dedicated networki it beini cooiider- 
ed 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV) : (a> 
No Sir.

(b) and (c>. Does not ari»e in view* of 
^a) ftbove-

(d) li) Leasfd private data networks are 
pycrmiticd upto a limited period a t  
an latcrim measure, until public 
daia network b &et up,

(i») An inter agency woiking group 
wa* »et up to examine the feasibi­
lity of providing rehjbla data 
and communication network for 
buftineu and industrial uiera. 
The repoit of thii group, is under 
the consideration of the Govcrn- 
roeni.

[Translation]

TelecominuDfcation Pro |ec t t

392*). SHRl HARISH RAWAT : Will 
ihe Minister of COMMUNICATIONS be 
pleased to stale :

(a) the names of the major lelecom- 
rouolcation projecta during the last ten 
years, conatrvctioo work od which hat
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been going on for more than a period of 
one Five Year Plan ;

(b) whether this peiiod has been much 
more than the scheduled time , and

(c) if so* the details of cost escalations 
due to delay in construction ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV) : (a) lo
(c). The information is being collected 
and will be plocrd on the table of the 
House.

[EngUshJ

Imports of CAT Scanners

(a) Applicaiiont for import of medical 
equipment including CAT Scanners from 
hospitals, clinics and individual doctors 
are considered by the Chief Controller of 
Imports and Exports and imports allowed 
on merits.

(b) No, Sir,

(c) One unit with an annual licensed 
capacity of ?0 numbers is already in 
production and has produced 17 numbers 
so for. Another unit has also been licensed 
for its manufa'tiure. DGTD has allowed 
the imrort of CKD components i t  per the 
approved phased manufacturing programme 
to these units.

Approml 10 power Projects of Aadhra 
Pradesh by Planning ComiuUsioa

5931 S H R IC .  MADHAV REDDI : 
Will the Minister of INDUSTRY be 
pleased to state :

(a) whether CAT scanners arc at 
present being imported and awemblcd here 
for use by hospitals ;

(b) whether Govemoient have appomt* 
cd any canalising agercy for imports and 
aale to actual us^rs . aod

(c) the steps being taken to manu­
facture them partly or wholly from 
indigenous sources 7

t h e  MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARUNACHALAM);

39 52, S H R IM \T I  N.P. JHANSI 
LAKSHMl ; Will the Minister of ENERGY 
be pleased to «tate :

<a) the power projects of Andhra 
Pradesh which have been approved aod 
those which have not been approved by the 
PUaniog Comoiisaioo ; and

(b> the reasons for delay ?

THE NINISTER OF STATE IN THE 
DEPARTMENT Ol- POWER IN THE 
MINISTRY Oh ENERGY (SHRIMATI 
SUSHILA ROHATGI) ; la) and (b). 
Details of the ma)or power projects of 
Addhra Pradesh whtch have been approved 
by the Planning Cummission for benefits 
during Seventh Plan and beyond arc 
indicated below :

Proiect Installed 
Capacity (MW)

Estimated Coat 
(Rs, Crores)

1. Balitnela (H) 60

2. Nagarjunasagar pumped Storage 300 
Stage. II (H)

17.77

35.78

3. SriagiUm'll (H) 330 39,3«
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1 2 3

4. Upper Stleru Extension iH) 120 n . 9 8

5. Pochampad (H) 27 1 3.49

6. Naiarjunasagor LBC (H) 60 34.00

7. Sns«il«m LBPH (H> 990 418.00

8, Penna Ahobilam 20 12.47

9. Vijayawada Extension (T> 420 259.14

10. Nagarjuna Sagar RBC-IlI (H) 30 15.26

Presently no mt>or power project of Andhra Pradcth ti pending with the Planning 
Commitfion for approval.

PlaccmfnI of Paaaed Students of ICWA 
Id iDdnstriri

3953. SURI K. PRADHANI ; Will 
the Minister of INDUSTRY be pleased to 
stale :

(«) whether the Instiiuie of Cost and 
Works Accountants of India has any 
scheme for placement of its iniernncdiaie 
and 5na1 evamination passed students in 
jobs in private an<l public sector and 
whether (he Institute maintains a register 
for such ^bseeking student! ;

(b) if so. the number of those students 
who have so far got their names registered 
with ih t  Institute for seeking its assistance 
in flnding suitable jobs and ihc number of 
those out of them who have so far been 
assisted in vheir placement in job* ; and

fc '  the lime by which the remaining 
atudents will be able to get jobs with the 
aitistance of the Institute ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
IND US!RY (SHRl M. ARUNACHALAM):
(a) The Institute of Cost and Works 
Accountanii of India have informed that they 
have an Employment Service Scheme to

assist its members and students in securing 
appropriate employment who have qualified 
in the Final and Intermediate Examtnationt 
of the Institute. In this respect, the 
Institute maintains a Register.

(b’l So far, approximately 250 candi­
dates qualified in the Final Examination 
and 7 50 candidates qualified in the 
Intermediate Examination have enrolled 
their name^ in the Employment Register of 
the Institute, out of which bio-date of 
about 317 candidates (belonging to both 
groups) have been fowardcd by the Institute 
to various organi<^ations for employment.

tc> It is not possible for ihe Institute 
to forecast any time limit as it only acts as 
a cfaanneli&mg agent in this rcg^ird.

Packing of Apples

3934. SHR! E. AYVAPPU REDDY : 
Will the Minister of INDUSTRY be 
pleased to state :

(a) whether the Indian Petrochemicals 
Corporation Limtied, Vadodara has made 
u case study of the packing of apples in 
major apple producing States ; and

(b) whether any mode of packing is 
being evolved and if so, the details there­
of ;
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THE MINISTER OF STATE IN THE 
DEPARTMENT Oh' CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY CSHRI R. K. JAl- 
CHANDRA SINGH) : (a» Yc», Sir.

(b) The details are being worked out 
by Indian Peirochcmicals Corporation 
Limited (IPCL).

Non.recotery of amoont on account of 
hftodloom supplied bv N.CX.F.

3935. SHRI MOHD. MAHFOO/. 
ALl KHAN : Will the Minister of I OOD 
AND CIVIL SUPPLIES be pleased to 
state ;

(a) whether sometime in 19S0 ibc 
Kanpur Branch of the National Coopera­
tive Consumers, Federation of India 
Limited supplied to M/s Shabdara 
Consume-' Co-opcraiivc Store, Shabdara, 
Janata Handloom cloth worth Ri. 22 87 
lakhs on credit in violation of its policy ;

(b> wbcthcr the party h^s made the 
paynacnt to the NCCF ; and

(c> if so, when ; if not, the reasons 
for non-recovery so far and ihc steps taken 
in this regard includint against the ofTiccn 
found guilty of ncgltgencc ?

THE MINISTER OF PARUANEN- 
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES #SHRI
H.K.L. BHAGAT) : ta) and (bK NCCF has 
reported that its Kanpur Branchs in viola­
tion of guidelines, had supplied oo credit 
Janta Handloom cloth worth Rs. 28.9 3 
lakhs to the Shahdra Consumer Coopera­
tive Store and an amount of Rs. 22.46 
lakhs stilt remains unpaid to it by the 
socicty.

(c) As reported by the NCCF, it has 
filed with the Registrar of Cooperative 
Societies, Delhi a case for the recovery of 
the amount and h:As initiated departmental 
actioo against the ufTicert responsible for 
the irrcgulaniies.

New Method far Storage of Foodgrafni

3936. SHRI V. KRISHNA RAO : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state ;

(a> whether it is fact that Karnataka 
State has evolved bette*" methods for 
storage of foodgrains ; and

<b) if so. the steps taken to store 
foodgrains using scientific methods and to 
avoid heavy losses throughout the country ?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF 
FOOD a n d  CIVIL SUPPLIES (SHRI
H.K.L. BHAGAT) : (a) and Kb). No 
better methodi of foodgrain storage have 
been evolved by Karnataka State. However, 
in collaboration with the State Govern* 
ments, the 17 Central Save Gram Teams 
h w e  been oiganising training, demonstra- 
lioos and publicity in selected rural areas 
in difTcrent States including Karnataka to 
dtiaeminaie scientific practices for storage 
of foodgrains at the farm level. Besides, 
the following steps arc taken for scientific 
storage of procured foodgrains :

(i) Foodgrain stock is held in scirnti- 
fically-buitt godowns, as for as 
possible. The remaining stock is 
kept uruJer Cover and Ptinih 
(CAP) arrangement with necessary 
precviutfons.

hi) Stocks are inspected periodically 
by qualified staff.

(»ii) Disinfestation measures arc under ' 
taken from time to time.

Fipcaditwe on Cosl Mines

3637. SMRI HUSSAIN DALWAI ; 
Win the Minister of ENERGY be pleased 
to state :

(a) whether huge expindtturc made by 
Government on coal mines is very high 
arul uneconomic ;

(b) whether stringent measure* arc 
neceMsry to curb the same to bring the 
cost within permissible limit ;

(c) the effective measures proposed to 
be taken to bring the cost within the amtit 
of cost benefit ratio : and
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(d) the lotal <«xpendiiure incurred on 
coal mioct per year and the production of 
coat every year 7

THE MINISTER OF ENERGY (SHRl 
VASANT SATHE) : (a) to (c). The 
expenditure incurred on coal minei n  
commcoauraie wiih the tecbno-commercial 
requiremenit of coal projecu- However, 
the prewnt working of Coal India Limited 
a t  a whole is unecooomic on account of 
various factoit. ConitnuotK efforts are 
b^ing mjdc to improve the working of the 
mine* Variouft racaiures being adopted 
to improve working of coal companies 
include opening of new mines* fuller 
utilisation of mining capacity already 
creatcd, more efficient use and betit r 
maintenance of equipment slncier 
control of inventory and economy in ihe 
use of stores, better use of manpower by 
controlttng abtentceism atul enforcing 
discipline and idetntificaiion of surplus

workers and iheir re*deveIopment after 
suitable training, better a<^ai1abiliiy of 
inputs like explosive&, timber eic., reduction 
of pit-head stocks by faster movement and 
more systematic distribution, expeditious 
and timely completion of new projects and 
improvement in the law and order situation 
and control over mafia activities in Bihar- 
Bengal coalfields.

However, Singareni Collieries Comp;my 
Limited has made profit during ^hc year 
1985-86.

(d) I h e  capital expenditure in the form 
of Equity and Loan by the Central 
Government in respect of Coal India 
Limited and Singareni Collieries Company 
Limited and production of coal by Coal 
India Limited and Singareni Collieries 
Company Limi:ed during the last three 
years are indicated below :

Capital cxpendit ure Production
CIL SCCL CIL SCCL

(Rs. to crores) (in million tones)

1983-84 831.00 50.77 121.41 1 2.69

1984-85 775.00 52.00 I 30.81 I 2.33

1985-86 836.50 54.00 1 3 4 .n  15.70

Study on M>droeleclric Pottalial

3938, SHRl G*S. BASAVARA/U :
SHRl H N. NANJE GOWDA :

Will the Minister of ENERGY b*; 
pleased to state ;

(a) whcthet the Central Water Com- 
miuion has conducted a study on the 
hydro-electric potential in the country *

(b) if to. dc t i i l t  thereof : a id

tc) wheth:r any suggcttion* have been 
made in the ttudy in this regard ?

THE MINISTER OH STATE IN THE 
d e p a r t m e n t  o f  POWER IN THE

MINISTRY OF ENERGY tSHRl SUSHILA 
ROHTAGI) : (a) No, Sir.

(b) and (c). Du not arise.

Rrouirement of Compressed (>as for 
I>aiDCstic and Industrial purposes

3939. DR. P. VALIAL PERUMAN : 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state :

(a^ whether Govcrnmcni have worked 
out the requirement of compressed gas 
both for domestic and industrial purposes 
per day before the Oil and Natural Gas 
Commission takes up massive network of 
gat distribution through national gas grid ;
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(b) if so, the details regarding quantity 
required for domestic and industrial 
purposes and the requirement of different 
regions ; and

(c) whether Gcvernmcnc would be in 
a position to sustain continuous supply of 
compressed gas from the indigenous 
production ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL G \ S  AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE tSHHl BRAHMADUTT) : (a) 
to (cK The national gas grid part of a long 
term peispective pt^n for the developmeni 
and utilisation of natural gas. lis impiC' 
mentatic will dt^pend on the establishtncni 
of adequate re«rves of gas and availability 
of financial resources for its production and 
utilisation. Exploration is under way for 
discovering oil and gas reserves.

Cause of sickness in small iDdustrics

3940 DR. A. KALANIDHl : Will 
the Minister of INDUSTRY be p'eased (o 
state :

<a) ihc details of the schen e of 
National Equity Fund inlroduccd or likely 
to foe introduced to give support to small 
induslries in raising their seed capital to 
facilitate increased borrowing from the 
Banks ; and

(b) the recommendations made by 
several studies carried out to assess the 
extent and cause of sickneta in small 
industries ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
d e v e l o p m e n t  i n  THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM):
(a) The details of the schemo of Nat onal 
Equity Fund are being worked out.

(b) The studies carricd out lo assess 
the extent and causes of sickncss in small 
industries have broadly identified the 
principal causes of sickness as defective 
planning and implementation, management 
deficiency, inefficiency in financial control.

diversion of resources, ~poor industrial 
relations, obsolescence of technology and 
machinery, inadequacy of demand, shortage 
of raw materials, finance and other inputa. 
and infrastructural consirainis. The 
studies have laid emphasis on the intenstvc 
character of relief measures and its speedy 
implementation. Their recommendations 
relate to identificition of sickness and
prompt relief measures to arrest sickness in
the incipient s*age, conducting of viability 
studies of Stck units and nursing of
petentially vtable un'ts through a well
designed package of rehabilitation.

f Tramfation]

Opening of c9tl  stockyard in Nfadhya 
Pradrsh

3941. SHRI DILEEP SINGH 
ttHUKlA :

SHRI K N. PRADHAN : 
SHRI MOHAN LAL 

JHIKRAM :

Will the Minister 
pleased to state :

of ENERGY be

(a) wheiher a decision to open coal 
stockyard at twcleve places in Madhya 
Pradesh was taken by thj Coal Irnlia 
Limited in the past ;

(b) if so, the number of 
stockyards which have been 
Madhya Prodesh till date ;

(he coal 
sei up tn

<c) whether these 
actually functioning ; and

stockyards are

(d) the action taken to set up the rest 
of the stockyards ?

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : <a) and (b). Coal 
Indisn, in consultation with the Govt, of 
Madhya Pradesh, had decided earlier lo 
open 12 road borne stockyards in the State 
of Madhya Pradesh. Accordingly, 5 such 
stockyjrds were commiS!tioned at Bhopa), 
Indore, Gwalior, Kttni and Dongergarh. 
However, with the chmgc of policy to 
move coal by rail, rail borne stockyards 
wtie opened at Indore, Gwalior and
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Raipur. The location of Dongrrgarh was 
chingcd to Raipur. ITie road borne 
ttockyardt at ICatni and Bhopal were dis­
continued with ihe introduction of rail 
movement to itockyardt Later, Raipur 
rail borne ttcckyaid was closed due to 
operational problems. In addition to 
these stockyards, CIL has been operation 
motional stockyards at Bhnpil, J . ibi 'pur,  
Kami, Satna, M uhar,  Ratlam and Raipui
io meet the requirements nf consumers by 
distributing coal on ex>wagon bjsis.

(c) A* present only Indore stockyard is 
functioning. Due to operations reasons 
the Owalior stockyard has been suspci.ded 
for the time being.

(d) The whole stockyard schcme was 
reviewed by an expert Commiuee appointed 
by CIL under the Chairmanship of Shri 
J. Cl. Kum^trammg.'itam, Torn er. Chair­
man. CMAL. Based on the recommenda­
tions of this Committee, 5 locations have 
been identified for opening of CIL stock- 
yards in Madhya Pradesh, namely, Indore 
Gwalior, Kaipur. Bhopal and Katni. 
Locations have been decided on the basis 
of demand potential of the small consumert 
in the command area, transport, logistic 
and economic viability of operating stock­
yards. Accordingly tenders have already 
been ifivisted to open stockyards at Katni 
and BhopaL

[EjtitiUt]

Ratio of LPC AgeDcles and Connect ions 
between Urban and Rural \reas

3942. SHRI CHANDBA KISHORE 
PATHAK : Will the Minister of PETRO­
LEUM AND N \T U R A ^  OAS be pleased 
to atate :

(a) the ratio of cooking gas agencics 
between urban and rural areas in the 
country at present ;

(b1 the ratio of iooking gas con­
nections between urban and rural areas in 
the country ;

(c) ibe stepjt Government contemplate 
to encourage the use of cook mg gas in 
rural areas and open more outlelt and

sanction more Cooking gas connections in 
rural areas ; und

(d) whc'her any survey has been 
conducted in this regard and if so, whai is 
the outcome thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCF 
(SHRI BRAHMA DUTT) : <a) and (b). 
While no Lr*G .disiribut'-rships have been 
set up to make supplies to any rural area 
as Such, some connections in areas close 
or contiguous to urban LPG markets do 
exist, the proportion of such coonectioos. 
In the total cusiomcr populauon of around 
t . 0  lakhs being negligible.

(c) and (d). Considering ihe projections 
of LPC and bottling availability as well as 
the ficneial policy of covering, in a phased 
manner, towns with a population of around 
20»000 or more aAd capable of sustaining 
an economically viable distnbutorftbip, it is 
not proposed presently to market LPG in 
rural areas.

Purcbasr of Components from Foreign 
Countries

3943. SHRI ANAND SINGH : Will 
the Mmister of COMMUNICATIONS be 
pleased to state :

(•) whether the components are being 
purcha.'cd from foreign market against 
foreign currency as the Mankapur unit is 
not in a position (o produce the same as 
per production schedule ;

(b) if so, the estimated foreign 
exchange expenditure likely to be incurred 
during the years 19S7 to 1990 ; and

(c) officers designated to make these 
purchases and the system for purchase 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
and (b) The production and purchase of 
components from abroad, is proceeding by 
and large as per the approved phased 
production programme which was as 
follow s :



10^ Writttm Answers MARCH 24, 19gj Amiwert 108

Year Production progriimme Original anticipated vaJue 
of iinporicd componenif etc*

1985-86 2 8,900 lines Rs. 6.74 crorc* (actual)

1986 87 1,20,000 lines Ra. JS.O"^ crorc*

1987-S8 2.20,000 line* Rs. 4 5.81 crore*

1988-89 4.00,000 lines Ks. 44.13 crorc*

1989,90 '5 ,00 ,000  line* Rt. 48.82 crore*

The actual value of ihc component* 
etc. imported i% likely to vary due to 
foreign exchange rate fluctukiioni and rtie 
and fall in prices of indiviiual componenti.

(c^ Thhc Unit head* assisted by Chief 
Materials Manager arc making tbc 
purchase* after evaluatiou of the quotations 
by Store* Purchase Comoiittce.

Sclttog up of New Telephone Ci* 
cnanges >a iUryana

3944. SHRI CHIRANJI LAL 
SHARMA ; Will the Minister of COM­
MUNICATIONS be pleased to slate :

(a) whether the scheme for sct'ing up 
new telephone exchanges in Haryana 
during Seventh Five Year Plan ha* been 
finalised ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE JN THE 
MINISTRY OF COMMUNICATIONS 
(S H M  SOSTOSH M O H \N  DEV) : (a) 
Yes, Sir.

(b) During the S;venth Plan period it
II pioposed to open the following new 
lelephooe exchanges in Haryana ;

4 maio exchanges and 1 10 small and 
mediuin tize exchanges out of which i 
maio exchange and 20 small and medium 
tize exchanges have already bceo commis- 
stoQ0d, The work will be done tubject to 
avaiiabitily of the equipment.

Modera TrtcphMes made in Coll«bora* 
tiom of Italian Compatt)

394 5. SHRI SATVENDRA
NARAYAN SINHA ; Will the Minitier 
of COMVUNICATIONS be pleased to 
state :

(a) whether oiodern tckphonet  made 
in collaboration with t i a lu n  ccmp«ny 
FACE will be made available oo a large 
•€» le from th<s year ;

(b) if not, when the tclepboocs c«o be 
expected ; and

<c) whether the present 
get the new telephones 
existing telephone* ?

tub*cribert can 
in place o f  the

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICAHONS 
ISHKI SONTOSH MOHAN DEV» : <«| to 
Ic). The modern telephones to be 
prt>duccd in collaboratior with M s FACE 
arc uodcr evmluatioa.

It 11 expected that the telcptioncs from 
mdigenous minufacture will becom« ivail* 
able during t987>88.

[Tramslathm]
Setting up of Helium Gas based 
Reaearch P laa i  by Bhahha Atimilc 

Rraearch Centre ia Jaisalncr 
RajaalliaR

3246. SARI VIRDHl CHAND6R 
JAIN : Will the Minister of PETROLBUM 
AND N a t u r a l  OAS be pleaacd to 
stale :
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(a) whether it it t  fact that^ibe world's 
largest Helium gat rctervet arc available 
at Ohot'xra and Mjihendra Tiba in Jai^lm er 
area in Rajasthan :

(b) whether it is a fact that Bhabha 
Atomic Research Centre is soon going to 
set up a Helium gas based research plint 
in Jaisalnrter ; and

(c) how 
this gat ?

Union Government will use

THE MINISTER OF STA fE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
RNANCE (SHRl BRAHMA DUTT) : (a) 
to (c). ONGC and BARC have carried out 
a prelimenary >omt siudy to determine the 
possibility of Heltum extraction from 
ONGC's fieMs in Rajasthan, The 
posaibility of eiitractmg Helium will be 
considered after the rescivcs and composi- 
tioo of the natural gas from these 6eld» is 
firmly esiabhshcd.

of coal to infwrr s ta t io M  ia 
R a la s lk a a

3Q47. SHRl SHANTI DHARIWAI. : 
Will the Minbtcr of ENF.REY be pleased 
to state ;

<a) whether Government of Rafatthan 
have made some tuggeatKms to Union 
Oovcrt»mcnt for adequate supply of coal to 
the proposed gas-bated power plant and 
thermal power stations including Kota 
Thermal Power Sistion ; and

<b) if so. whether Government have 
takan any decision on the suggestions made 
by Stale Government ?

THE MINISTER OF ENERGY (SHRl 
VASANT SETHE) : (a) and (b>. Requests 
have been received from the Rajasthan 

Govomment for increased supply of coal 
to the Thermal Power Station io the State* 
Coal Linkages to Thermal Poww Statiocts 
are finalised by the Standing Linkage 
Committee (Short term) on quarterly-basis- 
The Standing Linkage Committee consists 
of the represcotativta of D«partmenis of

Coal and Power. Ministry of Railways, 
Central Electricity Authority (CEA) and 
the coal companies. The Standing Linkage 
Committee takes into consideration the 
requirement of coal of individual power 
st&tion and linkages are established 
accordingly.. The monthly coal linkages 
proposed to be e’ven to Kola Thermal 
Power Station for the quarter April-June. 
1987 are as under •

30.000 lOBnes/month from SECL.

80.000 tonnes/month from NCL

[ E f i t l l i k }

Supply of Power b> lam il Nadu Electri­
city board (o Madras RtfinerIrs Limited

3948. SHRl A. JAYAMOHAN : Will 
the Minis*er of ENERGY be pleased to 
state ;

(a) whether Union Goverr>men( have 
taken siefs to ensure cominuous supply of 
power by the Tamil Nadu Electricity 
Board at concessional tariff to the Madras 
Refir.eries Limited ; and

(b> whether Goveriunent propose to 
make permanent arrangement wiih the 
Tamil Nadu Electricity Board for the supply 
of power at concessional rate to the Madras 
Refineries Ltd.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI! A ROHTAGI) ; (a) and (b>. 
Under the Electricity (supply) Act, 1948, 
it is within the purview of the State 
Governmenlt/Stalc Electricity Boards to 
fix tariffs for supply of power to various 
categories of consumers. According to 
the information available, the Timil Nadu 
E’ectricity Board supplies power lo the 
Madras Refineries Ltd. at rates applicable 
to other HT industries.

Entry of Monopoly Hoosea into Small 
Scale Sector

3949, SHRl BHATTAM SRIRAMA- 
MURTY ; Will the Minister of INDUS- 
TRY be pleased to ftatc :
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(a) whether the investment limit for 
small scale industrial units w»s raised to 
R*. 45 laks in 1985 ;

<b) whether Government propose to 
further increase the investment limit to 
Rs. 75 lakhs ;

(c) whether prominent monopoly 
houses. FERA companies and even multi­
national companies huve since entered into 
the small scale sector ;

(d) whether the concept the small scale 
units are small because of (he limited 
resources of the entrepreneur has under- 
gone a change so as to permit the monopoly 
houses to enter small scatc sector ; and

(e) if so, the reasoni for enlarging the 
investment limits of small sci^le sector ?

to feed Hindustan Paper Corporation unitt 
at Jagiraod and Cachar in Assam ; and

(b^ if the details thereof ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY) ;
( a ) a n d ( b ) .  Hindustan Paper Corporation 
have approached the Government of Assam 
as welt as Distt. Council auiboritici of 
Karbi Anglong and North Cachar Hills 
districts for allocatioo of 5,000 hectares of 
land for captive plantation. HuidustaQ 
Paper Corporation has also co<nmistionc4 
consultants for taking up agro-foresiry 
through local villagers for growug other 
species of pulp^bie wood.

Traak B«ar<i at Lalgan) la Axamgarli 
Oislrtct. I .P.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M, ARUNACHALAM):
(a) The investment limil for small 
scale industrial undertakmgi was 
enhanced to Rs. 3 5 lakhs and for ancillary 
undertakings to Rs. 4 5 lakhs in March^
1985.

¥
(b) No, Sir.

<c) In the definition of small scale 
industries it has been provided that no 
tmall scale industrial undertaking shall be 
n subsidiary of or owned or controlled by 
any other undertaking. This is taken into 
consideration by the State authorities while 
granting registration to small scale indus­
trial undertakings.

(d> a n d (c ) .  Question docs not arise.

Steps for bam oo plantation ia Aasam
to feed Hindustan Paper Corporation 

Units

3950. SHRI BHADRESHWAR 
TANTI : Will the Minister of INDUSTRY 
be pleased to state :

(a) whether Government have taken 
any steps for bamboo plantatioa in Asaam

395 1. SHRI RAM DHAN : Will the 
Minister of COMMUNICATIONS be 
pleased to state :

(a) whether no Trunk Board has been 
provided at Lalganj lo Aiamgaih district, 
U. P. Circle causing in<conventencc to 
the local population ;

(b) if so, the reasons therefor ; aod

\c) the actian being taken to remove 
tbe inconvenience ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OK COMMUNICATIONS 
(SHRI S 0 N T 0 8 H  MOHAN DEVI : (a)
Trunk Board is not provided at Lalganj 
in Azamg:irh District (UP I. Lal |an) 
Telephone,Exchange is a 50 lines small 
Automatic Exchange and is connected to 
Azamgafh Trunk Exchange. The local 
telephone subscribers of l.alganj book 
thetr trunk calls with Azamgarh Trunk 
Exchange.

(M Provision of a trunk board i» not 
justified at Lalganj as on an average there 
are 4 trunk calls per day which do not 
justify the provision of a trunk board.

(c) In view of reply 
<)ucstion doct  not arlac.

at (b) above,
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Rrncwsl of Wage AitrecmentJ In Smith
Staniitreel Pharmacentlcftls LlinltMl

3952. SHRl THAMPAN THOMAS : 
Will the Minister of INDUSTRY be 
pleated to State :

la) whether Qovernment have usucd 
guuielioct to public ftccior undcrlakiogs 
for renewal of wage agreements wub trade 
union* ;

^b) v^hether the public »cctor under* 
lakinfs in the Chcmicalt and Drug induft* 
trie* whote wage agreementt bad ended 
latt year, have entered loio new wage 
agreemcott ;

ic^ if K), the detaili thereof ;

(d> whether M i Smith Staoitircet 
Pharmaccudcali I imited. a public iector 
unit, whose agreement was over» hat 
entered into a wage agreement with the 
respective union * and

<e) if not, the reatont thereof?

TKE MINISTER m - STATE IN THE 
DEPARTMENT OH CHEMICALS AND 
TETRCKHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. 
JAICHANDRA SINGH) : ta l  Yei. Sir.

(b) and (c>* Amongst the public sector 
drugs and chemicals units, wage agreements 
10 respcct of the following units were due 
to expire last yesr and the managements 
of these undertakings ba^e nut so far 
entered into new wMge agreements with 
the respective unions :

1. Bengal Chemicals and Pharraaceuii- 
cals Limited, Calcutta.

2. Bengal Immunity Limited* 
Calcutta.

3* Smith Stranistreel Pharmaceuticals 
Limitc<l, Calcutta

(d) No. Sir.

(e) Pending implemeniation of their 
KcbabilttaUoo Plao, ihe roaaagcmeDt of

the company doca not propose to enter 
into a fresh wage agreement with the 
respective union,

Coit Efcalafloa Id Power Projects

395 3, SHRl JAOANNATH 
PATTNAIK : Wi!l ihe Minister of 
ENERGY be pleased to stale :

(a> whether any studies have been 
made in the case of certain power pro- 
jecu whose costs escalated lo almoat 
double the initial outlay because of the 
delay in their completion ;

(b) if so, the details ihereol and the 
number of times their completion schedule 
was reviled with reasons therefor ;

fc) the time by which these projects 
are now likely to b r  completed and the 
extent to which the cost is further likely
lo eacalaie by the time the projects are 
completed and corDmis.*tioned ; and

(d> the steps taken by Government to 
adhere lo the revised schedu’es to avoid 
further cost escalation 7

THE MINISTER OF SPATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) The main 
reasons for delay in completion of power 
pro>ecis have been identified. The delay in 
completion of power projects is due to 
various factors such as delays in supply 
of equipments, paucity of funds, changes 
in Ihe scope of the project, weak project 
management, industrial relation problems, 
unforeseen geological problems in the 
CJse of hydro projects Cost escalation in 
the projects is not only due to delays in 
completion but also on account of fiictors 
^ucb as changes in the scope of the pro­
ject, incresse in the cost of eQuipments/ 
maieriil .  escnlation in prices etc. It may 
not be practicable to assess cost escalation 
only on account of delay in completion.

(b> to (d). The information 
collected and will be laid on the 
tbo H ou ie.

is being 
Table of
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AppHcallonh for mAnafacture of new 
Cars

3954. SHRI V. S. KRISHNA IVFR : 
Will the Minister of INDUSTRY be 
pleased to stale ;

(a) ihc particulars of mamifaciur? of 
commercial vehicles who ha\c  applied fcr 
making new cars;

(b) since how lonj, their applications 
are pending ;

(c) whether it is not a fact that these 
applications were made after dLCision by 
Government on hberalivation of rcitrictiors 
on foreign collaboration ; and

(d> Whether any review btins made 
in this regird ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSIRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAMt: 
(a) and lb). A Staicmeni is given belo*.

(c) and (d). Theic proposal* will be 
examined in terms of the new Automobile 
Policy being evolved by the Government

Stateincpt

Name of the 
Manufacturers

Dale of 
Application

1. M/i. Premier Auto­
mobiles Ltd 22.5.85

2. M/s. Hindustan Motors
Ltd. 18.12.8?

3. M/s. Mahindra and 
Mahindra Ltd.

4. M/s. TELCO

5. M/s. Bujiij Tempo 
Ltd.

14 2 86 

19.8.85

6.2.87

Setting up of Telecomm an IcatioD 
CorporaiioD

3955. SHRI P. KOLANDAIVELU : 
Will the Minister of COMMUNICATIONS 
be picaseo to state :

(a) whether Government propose to 
set up telecommunication corporations in 
all States in order to slrermltne the entire 
Department ;

fb> if so. when the cerporaliors will 
be set up; ard

(c) if not, the measures 
streamline the department ?

tulLcn to

THE MINISTER Oh STATE IN THE 
MINISTRY 01 COMMUNICATIONS 
tSHKl SONIOSH MOHAN DbV; ; (a) 
No. St .

(b) Does not arise.

(c) The tcrritoria] Circle* and Districts 
are being organised into compact admiois* 
trative uoiis of **Second«iry Areas*’, follow* 
ing the pattern of the Teiccommunicationi 
network.. It i* expected to rc«utt in g.re*>tcr 
eflectiveness and utnhcd contiut of the 
t elecommunication networ i, w iihin the 
States.

A spcctal Task Force ts also exan<inmg 
the changes needed in the overall organi­
sational ftiructurc of the Department .ind
11 enpcc^ed to give iii rccommerHlatioot 
shortly.

Ent;af<ement of Non-Hcsldenl iadiao 
CunsttUaiiC* b> Pnblie Sector Under* 

takings

39 56, SHRI BRAJA MOHAN 
MOHANTY : Will the Minister uf
INDUSTRY be pleased to state :

(a) whether any public sector under­
taking has choscn a Noa-resident Indian 
as its consultant ; and

(b) if so, the details tliereof 7

THE MINISTER OF STATE IN THE 
DEPARTMENI OF PUBLIC ENTER­
PRISES rN THE MINISTRY OF INDUS­
TRY IPROF. K. K.‘ TEWARY) : (a> and
(b). Information is being collected and 
would be laid on the Table of the 
House.
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VillaKV Glectr'ificaiion Schemes <>f 
M s d U ) i t  l*radesh

3 9 5 7 .  S H R l  P R A T A I *  B H A N U  
S H A K M A  : Will the  M in i s t e r  of ENERGY 
be p l e a d e d  ( o  s t a t e  :

<u> tfic numb»;r of vi t iate c l cc i n f i c ju o n  
kcheines of M jdhy;i  H iadcsh  <uincno:icd 
by ihc K u’-al ElecUificuiion Corporation 
(REC) f*t  durtijg currcri Five Year 
Plan Period ; and

(b) the dUtrici-wise details ihcreof 7

CHAITRA 3. 1909 {$AKAt Written Answers 118

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA R O H FA U I):  (a> and (b), A 
stulement mdicating the Di&trici-wibc 
d.'taiU of vilijg; clccirificjMon schcmcs of 
Madhya PradcsU sanctioned by the Rural 
Elccittficatiou Corpora non dur:ng the 
currcnt Five Year Plan (upto 28.2 1987) 
14 given bilow.

Statcuicnt

^‘liijge ta\ctiy/%!d /?>' rAr R jfa i  Eiectrificiiion Cor-
pora t i cn  for  S tadhya  Fradeih During 7 th plan i 1 .4  1 9 ^ ~ )

S No. Oiitt, No. of 
Scheme*

No. of 
Villages

Loan amount 
(R b. in lakhs)

t A 5

1 . Il&laghat 3 50 8 2.13

B^%tar 8 3S7 5 1 1 7  5

3. Betul 39 69.76

A. Hhind 1 ■ r . 1 2

5 Buopal 1 3 2.30

6. BiUspur t R 4 54 6S0.M

7. Chattarpur 49 4 2 .6 :

K Chindwara 8 97.45

9. Damoh 7 443 37S.I9

10. Datia —

n . Dew aft 10 5 9 5 2 : .0 9

12, Dhar 15 2M 783.40

1 3. Durg 6 89 150.80

1 4. Guna 7 135 226.25
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15. Gwalior

16. Hoshangabad

17. Indore

18. Jabalpur

19. Jbabua

20. Khirgorc

21. Kbandwa

22. Mandta

23. Mandsaurc

24. Nforcna

25. Nar«ingbpur

26. Punna

27. Raigarh

28.

29.

35.

36.

37.

Raipur

Raisen

30. Rajgarh

32. RutUim

3!3. Rewa

34. Sagar

Satna

Sehorc

Seoni

3

5

5

14

6

3

3

5

A

10 

8 

1 4 

8

5

8

9

5

7

4

«

54

147

250

220

192

76

84

184

277

660

7«

228

249

299

80

186

38. Shabdol n

220

346

204.7 5 

182.20 

235.1 3 

156.15 

574.56 

204.03

96.16

19S.78

343.68

251.80

37** 90 

261.25 

783.95 

128.57 

222.12 

304.60

271.47 

347.05 

I 38.96 

254.81 

182.02

212.47 

455.41
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1 2 3 4 5

39. Shajapur 1 3 200 788 85

40. Shivpun 4 150 158.05

41. Sidhi 7 10 230,30

42. Surguja 7 207 294,81

43. Tikamgarb — —

44. Uj|>aln 8 — 394.27

45. Vidisha 4 62 98 9 1

Total 288 6499 1 1979.20

ProriubiUtjr of HlndutlHD Vrt£C(>^lv
Oilt Corp^ofAtion i.ld.

3958 SHRI P R KUMARA- 
MANGALAM ' Will ihc Mioittcr of K K )D  
AND CIVIL SCPPLIES be pleased u> 
♦late The pcrccningc increase or ilecreasc 
in ihe proftt;iblity of Hmduktan Vegetable 
O ih  Corporaiion Lid. over the year* 7

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINIS I f  R 
Of' FOOD AND CIVIL SUPPLIES «SHRl 
M. K. L. BVIAOATi : 1 Uc Hinduiian
Vegetable Oils Corporation was rcgitiered 
on 31.?.84. According to the audited 
accounts, (he profitability for financial 
year 1985-86 over 1984-84 is 206.87 
per ccnt.

AtaUtaace for Strcnt[lbenio|t of Cltil 
Snpplies Corporatlunt and CoDStruc- 

tiuR of gi>dnwn« fn Seventh Plan

THE MINISTER OF PARLIA- 
MENTARY AFFAIRS AND MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L B H \ G A T ) :  (a> Yes, Sir
However, financial aasiftance under the 
Schcme is limited to States in the North 
Eaitern Regior, HimachjI Pradesh, Jammu 
fand Kashmir, Sikktm and the Union 
Territory of Andaman and Nicobar 
Iftlandx.

(b) D u n rg  (he year 1985-86, Rj.
14 lakhs were released lo the Himachal 
Pradesh Government for *his purpose.

f T r a n s la t io n ]

Relief to Bbopal Gas Victims

39/^C, SHRI K* 
Will the Mmisler of 
pleased to state :

N. PRADHAN : 
INDUSTRY be

3959. SHRI AJOY BISWAS ; Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be plca&ed to stale :

(a) Whether Government have any 
scheme to provide fmanciul ns^isUncc for 
setting up or fttrcngthening of Civil Supplies 
Corporations and conrruction of godowns 
during the Seventh plan period ; and

(b) if ao, the to(al amount provided 
to Stales for this purp jsc i  State wise 7

(a) the total number of deaths as on 
31st January, 1987 due to Hhopal gas 
tragedy; and

(b) the dctaiU of the works undertaken 
by Government so fur to provide relief lo 
g^s victims ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRI R. K. 
JAICHANDRA SINGH) : (a) According
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to the information reccivcd from the 
Government of Madhya Pradesh, the lotat 
number of deaths on 25lh February. 
1987 is 241 3.

(b) Comprehensive relief and rehabili­
tation programmL's for the Bhopal gas 
victims have been t.iken up by the Govcrn- 
meDi of Madhya Pr^de&h These, micr 
alia, include payment of ex-gratia relief 
to the victims and iheir families^ pension for 
widows and destitutes, Ktting up of ^^pccial 
projects under Intensive Child Developmeni 
Scheme and setting up of ne\i prim^fy 
schools in the g*s ufTectcd ureas, seitmg up 
of uork sheds for providtng training for 
upg adation of skills and cmp’uymcnt, 
tinancial assi^ti^nce under the special irain'* 
ihg and employment programme for urban 
poor, financtitl assistance under Self- 
employment programmes, schcmes for im< 
provement of intra&iructuril facilities etc. 
The State Government have als<i published, 
from time to iime. detailed reports o' ihc 
step^ b^ing t.'keu in this regard.

[Eng li, ',h \

A p e n  B udy  fo r  Prt>muituD aatl  l> c tr to p iu e a t  
uf FcirtcMemicnI Industry

3961 SURI P. M. SVELD :
SHKI P. M, U H O r t  :

Will the Mmister of INDUSTRY be 
pleased to state :

(a) vvhcther Government have decided 
to set up an aptx b.xly for the pioaiuiion 
ar d development of p= trochemic^i mdusiry,

(b> if so, the terms of reference of thi» 
body;

(c) whether Govcioment have al»o 
decided to set up three separate develop­
ment councils for three separate mdusiries; 
atvd

td) if so. the details thereof ?

THE MINISTER OF STATE IN TlfE 
DEPARTMENT OF CHEMICALS ANU 
PETROCHEMICALS IN THE MINISTRY 
OF INOUSTKY (SHRI R. K. 
JAICHANDRA SINGH) : (a) No decision

has yet been laken lo set  u p  a Pctiochcmi* 
cals Promoiionand Development Authority.

(b) Does not an^e.

(c) Yes, Sir

(d> Format ion of the Uev<.lopn)edt 
Councils will be announced khorlly.

Uevcnue Rnunrces for Raising uf 
Trlephune Standard

39^2. SMRIMATl USHA
CHOUDHARY : Will the Minister of
COMMUNICATIONS be pleased to state :

<a ) whether Government propose to 
expand and bring irs telephone standard to 
international levef;

tb> if so, the estimated rcK>uicct requir­
ed for th(% pufposcA; ar.d

whether any assessment had been 
made ^b.mi the revenue rtscuiccs to be 
generated from additional lelccommuni- 
catioo tinci, if »*>. the details thcieof ?

THE MIM STFK Ol STATE IN THE 
MINISTRY OF CO M M U M C A IIO N S 
(SHRI SONfOSM MOHAN PEVt ; ta) 
Yes, Sir.

<bt Eitim.itcd rt:sijuiccs reQuired upto 
year 2000 will be aroufkd Rs, 30000 Croic 
mcludutg 7th Plan period.

fcl The assessment for internal rc- 
soutces is being worked out. It ra expected 
to be aiourid 5 0 %  of the irivc^fm.ni.

Setting up of LI*G UolilioK i*lanl in
t . P .

3963 SHRIMATI D, K. HHANDARl : 
Will the Minister of PEIROLEUM AND 
NATURAL GAS be pleased to state :

(a) the estimated cost of the LPG 
bottling plant to be commtaaioijcd in Uttar 
Pradesh;

(b) whether the commisaionmg of this 
plant will pollute the ecology of hilly areas; 
at»d
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(c) if the preventive »lct>s proposed 
to be taken lo keep the areas free from 
pollution ^

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
N’aTU R  Al Cl <vs AS’O MINISTER OF 
SI ATE IN THE MINIS I RY OF F I N \ N C t  
<SHH! BRAHMA P U I T )  : (o) Eight LPCi 
bottling planii are proposed to be set up by 
the oil induMry in irtiar Pradesh at an 
c%ti{n3 ied C041 of R» 49.42 crorct.

(b> No. Sir.

(c’t I>oes not ftrifcc.

Ekpension and Opentoc of New Evcbanges 
in Buuibav

396 5. SHRl ANOOPCHAND SHAH: 
Will (he Minister of COMMUNICATIONS 
be pleased to »iatc ihc programme of 
M:ihanagar Teiephonc N igjm  Limited for 
expansion of prevent ex^ti;inge& in Bombay 
and opening of new exchanges in lk>mbjy 
for 198'? and 1988 ?

THE MINISTER OF STATE IN THE 
MINISTRY OI- COMMUNICATIONS 
(SHRI S 0 N 7 0 S H  M O H \N  D E V );  The 
rci^uirc inforn^alion \% given in the State­
ment given below.

Stalcment

A. Programme of M khinag3r Telephone Nisnm Limted for the cxpaniion of 
prrtent c»chingc» in Bombay during 1 97g and 1^88 is as follows :

I. 1*»87

1. Malabif Ifill-I 10.000 Lines

MdigAon 10,000

Turbc‘1 1,000 at

4. Pr*badevi*n 10,000

5- Than»-Il 2,200 «*

6. rountain-I 1.200

7, Wadala-I1 2,000

8. Khtir-Ul 2.000 t »

9, Gorcg^on <RlUl 2,000

10. Cth»ikopar-n 1,000

T o u l  41.400

1. 1988

1. Coopcrage.V 1,000 Lines

2. Khnr-Ul 2^000 • »

y. Marol-UI 6,000 »•

4. AndhcTi‘111 5,000
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5- Wadala.l 5,000 *>

6. Mankhurd-Z 8.000 » *

7. Mulund'l 3,000 >*

8. Villeparle-I 4.000 % %

9. Villeparte.il 4.000

T o u l  38,000

B Programme of Mabanagr Telephone Ntgam Limiicvl for opening of new 
cxchangei in Bombay During 1987 and 1988 u  as follows : —

I. 1987

1. Versova<RLU) 10,000 Line*

2. Kandivili 12,000

To'al 22.000

II. 1988

1. Cooperage-VI

2. Sion I

3. Gbatkopar-Ill

4. Mulund-ll

5. Kandivili-ll

6. Kandiviti-lII

7. Goregaon>l

8. Panval

9. Fountain-II

10. Sion-n

11. Turbe-ll

Total

9.000 Linet

10,000 « i

4.000 * >

5,000

14.000 t t

7.000 • *

6.000 t*

4.000 If

10,000 *•

7,00u «*

8.000 * *

84,000
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Performance of Tabes and Pipes 
Indusfrv

3966. SHRI RADHAKANTA DIGAL : 
Will the Minister of INDUSTRY be pleated 
to stale :

Conrersion ofRaflani Telephone Exchange 
into Aatomatic Exchange

3967. SHRI RAHIM KHAN : Will 
the MtniMer of COMMUNICATIONS be 
plenscd to aiaic :

( a )  whelher Government are aware of 
the poor perfornottnce and low-capaciiy 
utilisation of the tubes and pipM indsstry 
in the country: and

(b) if so. the steps taken by Government 
to improve their pcrformanc; ?

whether Government propose to 
convert Ratlacn Exchange into automatic 
dialling sy&teni, and

tb) if so, by >^hat lime the Ratlam 
Telephone ExchAngc will be converted into 
an Auio-Exchange ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE- 
lOPM ENT IN THE MINISTRY OI 
INDUSTRY <SHRI M ARUNACHALAMt:
(a) and (b>. During the last 3 years, vi2 » 
(19S4» 1^85 and 1986), the capacity utili­
sation in the iteci pipe« and tuber industiy 
has been of the order of 3 7.6*‘o, 3 3”o itnd 
32.4",, respectively. The following steps 
have been taken to improve the capacity 
utilisation of the industry : —

(i) Import of Hot Rolled Coils to the 
extent of 1 S lakh tonnes during 
tqS?.R6 and 1.^0 lakh tonnes 
during 1 986-8? has been permnt. 
ed

THE MINISTER OF ST\TE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a) 
V'cs, Sir

(bV Ratlam Telephone Exchange is 
planned to be converted into an Auto 
Exchange by 198^-90,

[ Translotion]

Oerelopmeiit of Industries in Bihtr

3968. SHRI K UN WAR RAM : Will 
the Mmistcr of INDUSTRY be picitscd to 
state :

(ii) To provide a measure of nexibitity 
in theu production schcnie to meet 
the maiket demand and achieve 
optimum utilisation of the licensed 
capacity, production of related 
items like precision tubes. tubuLir 
poles, hanulton polej, API Grade 
pipe*, tubular structuiali. pipes 
scaffolding bv the existing manu­
facturers of itecl tubes and pipes 
v^ithin (heir overall licensed capa- 
c«ty has been permitted under the 
broadbanding schcmc.

(iii) In view of the low capacity utilisa­
tion m the industry, installation of 
fresh capacity is not being cncou- 
raged. Only one Letter of Intent 
Is being is«Mcd for each Category 
‘A* backward district consifiing of 
Special Region District nnd No 
ladustry Diatrict in the country.

ta> the names of the projects for indus­
trial development of Bihar, costing more 
than Rs. five crore each, under consideration 
of L^nion Government,

(b) since when they are under conside­
ration ?

THE MINISTER OF STATE »N THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM):
(a) At present, five Industrial Licence appli­
cations received under the provisions of 
Industries (Development and Regulation) 
Act, J951 for setting up industries in Rihar 
involving investment of more than Rs. 5 
crore are at various statcB of processing. 
The details of Pending Industrial Licence 
applications arc not divulged till the 
Government have taken final decision 
thereon.
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(b) Out of ihesc five proposal*, four 
were received in ih; iccond half of ^‘)86 
and the fifih one received in February,
1987.

\ English]
Safety Me-.isures for Projecis of f)nce 

in ^la^a^£lshtra

3069. SHRI D. B. PATIL : WiU the
Minister of PETROLtUM aN O  
NATURAL GAS be pleased xo slate :

(a) the safely measures Adopted at 
Nhava and Pirwadi, Tehsil 'Urban, 
Raigad Diitrict, Mahariishlra where proKC** 
of Oil and Natural Gas Communion hjve 
beer situated; and

(bi The los^ suffered in 1^3 5-86 
and 19S6 87 due to fire accident* at these 
projects ?

THE !41NISTE I OF STATE OF THE 
MINISTRY OF PETROLEUM ANO 
NATURAL G ^ S  AN[> MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
tSHRI BRAHMA D U T l i  : ta) The
meaiures include establiihment of futfledged 
Fire Stations at both these places with a 
dequate firc-fightmg equipments, round- 
the-clock watch on safety and operations, 
decl&rir^g of Urban Plant Pirwadi) and 
Nhava, Supply areas as non-smoning zones 
etc.

A dis;\ster preparcdne^ plan has also 
bein made for Uran.

(b) No mojof fire accidcnt took placcs 
in these ycurs at Uran (Pirwadi).

At Nhava although no such fiie 
accidents occured in 1985-8A, in May 
1986 a fire accidcnt took place in a shed 
causing an csiimated loss o f  Ri. 37.9 
lakbfl.

Setting up of holding Cumpany for Sick 
Public Knterpriacs

3970. SHRI Y. S. MAHAJAN : Will 
hse Minister of INDUSTRY be pleased to 
tlate ;

(a) the reasons for forming two holding 
companies namely ; the Bharat Bhari 
Udyog Nigam (BBUNLJ, Calcutta and 
Bharat Yantra Niftim Limited (BYNLJ, 
Allahabad by convcrtirg fourteen public 
enterprises into &ubsidiaric3i ;

(b) whether a is a fact that all the 
fourteen public enterprises which have been 
made subsiduries of the abov« bolding 
companies bad been incurring losses and 
were chronically sick ;

(c) if whether Government are
convinced that by forming the holding 
companies the workUig of ihese fourteen 
loss inuking units will improve constderbbly 
and these will become viable ;

tdt the likeW impsct of formation of 
holding companies on ihc functioning of 
subsidiary units lo physical and financial 
terms ; and

(c) the efTcct cn workers artd o:hcr 
employees of subsidtnry enterprises ;

TflE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC EN ff,K- 
PRISES TN THE MINISTRY OF INDUS­
TRY <PROF. K. K. TEWARY) ; (a) On 
the recommendaitons of EJipen Committees, 
the two Holduig Companies have been 
fornicd lo improve the autonoy, over-all 
efficiency and inter* unit coordination 
between the constiiucnl Public Srcior 
Enterprises.

b: No. Sir.

(c) It is expected that working of these 
companies will improve considerably.

(d> The likely impact is that the 
performance of subsidiary companies would 
improve in physical and financial terms.

(e) The workers and other employees 
of subsidiary enterprises are nut likely to 
get affected adversely.

[ TraHM Jation]

G ra n t o f  Pe n s io n  B e n e f i t  In  Ea ip lo ic e a  
o f  Kha d f Gram odyoK Ayoc

3971, SHRIMATI VIDYAVATI 
CHATURVEDI : w i n  the Minister of
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INDUSTRY bf plea&ed to icfcr to ihc 
reply jiven to Unsiiurcd Qucition No. 
2191 on 18 I I J 9 8 6  regarding pension to 
employee* of iChadli and V'illage Industries 
Commitsion engaged in irtding activities 
4nd tlate ,

(a) whether infornnalion regarding 
flnanciAl implicatioa of the ichcme to griini 
pention lo KVIC employees has been 
received from the Cummitiion ; jnd

( M  if  fto. th e  d e c i s i o n  t a k e n  in the  
m a t t e r  ?

T H t  MINISTER OF STATE IN THE 
DEPAkTMENT OF INDUSTRIAL
DEVELOMENT IN THE MINISTKY OF 
INDUSTRY tSHRl M. AKUNa CHALAM): 
la) Yes Sir

tbJ The m ute r  >» being examined lo 
coniultaiion with the conccrncJ Sim)»ir)C& 
in the Govtrnment.

{ r.nf It jhj

NaCioDji) f*olic^ on f^Kper

A972, SHRI NARSING SURYA- 
Va NSHI : Will the Miottier of INDUSTRY' 
be pleifted to itaie :

(a) whether the All India Small P*ipcr 
Mill* At«ocistton < AISPMA> hi* urged 
Government to formuljte a national pt^licy 
on paper to promote the healthy growth of 
the indu**r> . and

(b^ if *0, the action prop»>ied to be 
taken by Govcrnm.nt in thi* rcg^ird ?

THE MINISTER OF STATE IN THE 
d e p a r t m e n t  o f  INDUSTRIAL DEVE- 
1.0I»MENT i n  t h e  m i n i s t r y  o f  INDUS­
TRY (SHRI M. ARUNACHALAM) : (a) 
ond (t>), A note wan nubmtttcd by the All 
India Small Paper MilU As&ociaiion lor the 
coMttdcralton of the Committee »ct up 
und^r (he Chairmanship of Sccretur>’ 
(Industrial Develpmcnt) to look into the 
financial aspect* of paper industry whcrcm 
the Aa»ociution had urged evolving Q 
national policy will cniure the prosperity of 
the entire p^per industry in the dccadc to 
come. The Commiliec ha* not concluded 
i l l  dclcbcrationt.

World Rank Aisialance for seltinq up 
of Power Plants in Kerala

3973. SHRI K. KUNJAMBU : Will 
the Minister of ENERGY be pleased to 
state :

(a> whether there is any proposal to 
obtain World Bank assistance for setting up 
power plants in Kerala ; and

(b) if so, 
presently under 
details ?

the names of projects 
consideration and other

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF l*OWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI LA ROHTAGU : (a) and tb). There 
is no prupgosal preieniiy under considera­
tion for World Bank assi<:tance for any new' 
projcct in KeraU.

Progress of Piyata LPG BcdlinK I^lant

1974 LM ITESH W A R  Pi^ASAD 
SHAHl : Will the M.iiister of PETRO­
LEUM AND NATUR AL GAS be pleased 
to state ;

( a )  t h e  p r o g r s s  o f  L P G  N M t l i n s  p l a n t  
a t  P i y a l a  ; a n d

(b> t h e  t i m e  by  w h i c h  it is l i k e l y  t o  b e  
c o m p l e t e d  1

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
n a t u r a l  GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
FINANCE ISHRl BRAHMA DUTT) : (a) 
and (b). Civil work includr'g construction 
of buildings, sheds, roads* compound wall 
etc. IS in progress. The bottitng plant is 
scheduled to be completed by March, 1988,

Increase in Applicaliuu Fee for 
Industrial Approvals

3975. SHRI VISHNU MODI ; Will 
the Ministei of INDUSTRY be pleased to 
state :

(a) whether it is a fact that the 
Department of Industrial Development has
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enhanced the application fee for industrial 
approvals from Rs. 1000 to Rs. 2,5 00 ;

(b) if so, the rea&ons therefor ;

(c) whether ihis decision of Govern­
ment will adversely afl'cct the educated 
unemployed youths who want io set up 
indusines of ihsir own under self-eniploy- 
incnt scheme ; and

(d) if sfi, ihe steps Governmcni 
propose Io take to safeguard ihcir 
interests ?

THE MINISTER OF STATE IN T He 
DEPARTMENT OH INDUSTRIAL 
DEVELOPMENT IN THE: M lNISIRY
OF INDUSTRY (SHRI M. ARLNA- 
CHALAM> : (a) and fb>. With a view to 
ensuring expi,Jitiou« disposal of apphca- 
tioas for industrial hccnccs by compuierts- 
ing the mforma ion contained ui »uch 
applications and (o facilitate quick 
retrieval of information contained in the 
applicatiors a^ and when required the 
forms of application were revi-td. The 
amount to be pa d by the applicants 
together with such applications was also 
raised to Rs. 2,500 with cfTeci from 1 ji 
Marcht 1987,

U) No, Sir- Small scale industries 
wiih fixed assets in plant and machinery 
upto Rs. 35 lakhs arc not required to 
submit such app icalion% as they urc 
exempt from industrial licensing.

(d) Does not arise.

ONGC Entry into West German Capital
Market

3976. SHRI AMARSINH 
RATVIAWA :

SMRl CHINTAMANI JENA :

Will the Minister of P E IR O IE U M  
AND NATURXL GAS be pleased lo 
state :

(a) whether the Oil and Natural Gas 
Commission has entered ihc Weit German 
capital market to raise DM 150 million 
through a bond isfue ;

(b) when it was opened 
was closed :

and when it

(c) the response made and (he 
of amount collected ; and

details

(d/ whether such bond 
released m India also, if so, 
thereof ?

luue  was 
the details

TflE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
n a t u r a l  g a s  AND MINISTER OF 
STATE IN IHE MINISTRY OF I INANCE 
(SHRI URAHMADUTT) : -a) Yes. Sii.

(b) The i»sue was launched on 
10,2*1987. documents were signed on
l3.2.l9H*y ;ind the issue closcd on
2 5 . 2  1 937.

tcl The issue for 13M 1 5 0  Million wst 
fully sub:>cribed and ihe amount w«» 
credited to ONGC's account on 25.2*1^8 7.

t j )  No, Sir. Such issues in t~ureign
Ci^pa^il Mirkel arc no. released iit Indiii.

Satioaal ( oafefrDcc on J’ rudiMrtiHtjr 
and cli«nging rccfaauto|>>

3977. SHRI K. RAMAMURfHY : 
Will the Minister of INDUSIRY be pleat­
ed to stale :

^a) the rccommchduiionR made by the 
three duy national conference on prc>ducti> 
viiy and changing technology ; and

<b) the action takeo thereon ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE- 
lOPM ENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARU NAC IIALAM): 
ia ) Phe three day Conference on *Producti- 
viiy through people in ihe age of changing 
technology” recommended thut Action 
Plana should be drawn up to improve 
productivity and quality in ull sectors. ]t 
alto recommended inlcr;ilia u> review and 
simplify hccnsirg. fiscal and other 
regulatory procedures ; to liberally ircrcatc 
production capacities to generate competi­
tiveness and cost reduction ; lo provide
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con<umers* latUfaCiion throuRh improved 
quality and productiviiy ; to strengihcn 
welfare ttcttvittes cspecinlly rclanng to 
safety and pollution ; nnd to producc video 
fiimt on produciiviiy, quality for mass 
difttrtbution ctc. The Confcrencc was a 
preparatory conferencc to ihe International 
Productivity Conference held by Asiun 
Produciivny OrginiSTition a» a pari of ibeir 
Silver Jubilee Cclebraiions ai Kuala 
Lumpur in November, \ ‘#86.

tb» The&c rccommendaiioiis have been 
Mtdely circulated to vanoufc taigei groups 
including ihe Trade Union Leaders, 
Ernployeri’ O iganuji ion i .  Academicianfc 
and other c^rcern td  with the»e issuer.

Keductiud in Kate of 1 ct> Sugar iu Andtim 
Pradesh mod Luao f r o m  Su^ar I)e\elut>- 

ment I und

SHKI C, SAMUU : Will the 
Mminer of h O i m  ANV> CIVU SUIM>L1LS 
be pleated to vtate :

w h e t h e r  i h c t c  n any  p r o p o s a l  t o  
r e d u c e  l e \ >  i u g a r  r&lc l o r  A n d h r a  Pradv*t>h 
t a k i n g  i t i to  c o n t i d e i a i i o d  di.)v^n lAJ id  t t c n d  

o f  c r u s h i n g  d u e  t o  s h o r t a g e  o f  s u g a r c a n e  
p r < ^ u c t i o n  o n  a c c o u n t  c f  f l o o d s  ;

<b> if io. the details (hereof ;

^c) whether there is any propos.il lo 
enhance loan to Andhra Pradesh from ihc 
Sugarcane Deve'opmcnt Fund for the 
development of sugarcane »n Andhra 
Pradeth ; and

(d) if %o, the details thereof ?

l U t  MlNISTUR 0 \  PA R LU - 
MENTAHY APFAlRS A ^ U  MlNISlTiR 
OF r D o n  ANO C iv i l ,  SUPPLILS tSUKl
H. K. L HHAGAT; : (a> and tb) Rcprc- 
tentalions were made by Andhra Pradesh 
Ciovernment for fiJtmg levy sugar prices 
for sugar factorus cf Ar.dhra Pradesh Zone 
for I986*R7 ftcaton on ihe basis of revised 
estimates of cane crushed ctc as the 
estimates initially supplied by the factories 
were not expccicd to m.tieriuhse on account 
of anticipated set*back to canc production 
in the Stttte due to floods and failure of 
moDsoont. . After cartful coniidcrutioD»

the Central Governmem have found no 
justification to accede to ihc request o f  the 
State Governmcni.

(c) and (d). Sugar undertakings are 
eligible tor grant of loans at concCi.sional 
rate of interest froni *hc Sugar Develop­
ment f'und for implementmg virious 
schemes of sugjrcanc development in iheir 
areas. Government of Andhia Pradesh 
have so far recommended appiicanons of 
28 sugar undertiikings, out of which six 
sugar undertakings have so f i r  been sanc­
tioned loans toialling Rs 483 02 lakhs.

Production of “ Clean Coal"

3980. UR. B. L SHAILESH ; Will 
the Minisier of ENERCtY be pleased to 
Slate ;

(a) whciher the Cenirol Mine Planning 
Design InHituie (CMP01» h^^ drawn up a
blue print for introducing u new technology 
to produce clean coal';

<b  ̂ if so, how ihis is being applied by 
the Coal India L 'm iud  in us toalfjelds;

(c) whether there is also a plan to 
modify wa^herics for economic leduction 
of .ish content from excavaud coal; and

(d) if so, how II IS being implemented 
to start uiih ?

TUB MINISTfcR Of- ENERGY (SHRI
V AS ANT SAT ME» : (a) and lb) No. Sir. 
However, a number of Research Projects 
adopting new technologies of co;>l bencficia- 
tion have been taken up.

(c> and (d). \  technical group to
prepare crash programme lo sugscst 
methods of tcducing ash content of coking 
coil has been constituted by the Gov*. 
The Group have suggested long term and 
short t c m  moditicu non measures for 
wnshenes under operation The recommen­
dations arc under consideration.

Studies by Acro-Biolopy l^rojects

3 81 UR. H. L. SHAILESH : Will
the Minister of INDUSTRY be pleased to 
state ;
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(a) whciher an aero-biologv project,
one of a bauh  of projects recommended 
for study of far-rcachinR effects of mcthy- 
lisocyanate (M1C> gas on piani and human 
life, has been sanctioned by Union Govern­
ment in the wake of the fas  iraRcdy ‘m
Bhopal; and

(b) if so, the result of the studies made
by this project so far and how ihcsc arc
being applied at o^hcr places which are 
vulnerable to such accidents ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS ANl> 
PE \ ROCHEMICALS JN THE MINISTRY 
OF INDLSTRY (SHRl R. K. JAI- 
CHANDKA MNGHt : U 'i e». Sir

(b) The results of the study are ex­
pected to be available only in 1989.

Allotment of l.PG Agency at UNA, 
Himachal Tradesh

3982. PROF. NARAIN CHANU 
PARASH^R ; Will the Mii-ister of 
PETROLEUM AND NATURAL GAS 
be pleased to state :

(a) whether the case for the allotment 
of a cookntg gas agency at Una m 
Himachal Pradesh is pcrdmg for a long 
time;

lb) if so, since when the mater is 
for decision and the reasons tor pending 
delay; and

(c) the likely dare by which the matter 
would be decidcd ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM ANl> 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANC E 
(SHRI b r a h m a  UUTT) : (a) Fmd'.ng
no eligible candidates in response to 
the advertis^'neni released m May, 
19S3, and further finding unsuit­
able the candidates recommended by the 
Disttici Collector, the Iccation was re- 
advertUed in June^ 1985. Interviews have 
been conducted and the final recommenda* 
lion of ihe OSB tNorih) is awaited. 
Allotment of the distributorship will be 
mad? thereafter.

Conslitutioo of Advisory Con.mlitccs

39g3. PROF. NAHAIN CHAND 
l*ARASHAR : Will the Minister of
COMMUNICATIONS be pleased to slate :

( t )  whether the Philately Advisory 
Committee. National Postal and Telecon^ 
Advisory Committees have since been 
constituted,

(b) if so, the exact eomp^ siiion of each 
of tbe commiKces as on dale and the dates 
of their constitution; and

<c) if not, ihc likely dates by which 
they would be constituted ^

THE M :NISrER OF STATE IN THE 
MINISTRY OF COMMI.NICATIONS 
(SHkl SONrOSH MOHAN DEV) : (a)
The term of the last Philatelic Advisory 
Committee expired in December, li»
reconsiituiion for 2 yeirs with efTeci from 
I 9^7 IS urvder consideration.

There used to he a combined Posts ar^J 
Telecommunications Advnory Counctl- No 
decision has yet been t^ken to reconstitute 
the same.

(b) Does not apply

<c) Matter IS undci consideration.

Constraction of f>ep«rimffnial BuHdisgs

■^9«4. PROF NARAIN CHAND 
PARASHAR ; ^ '̂iIl the Minister of 
COMMUNICATIONS be pleased to state

(a) the latest progress m the conitruc* 
lion of deportmental buildiogt including 
Telephone Exchange buildingK are residen­
tial colonies for Postal a rd  Telccom. 
employees at the various divricis and ^ub- 
Divisional-Hcad-quartars ol Himachal 
Pr<tdc«h where the projects have b een  
sanctioned, including the construction of 
Head Post Office buildings;

(bjl the likely date by which the work 
would be taken in h-ind or completed 
wherever it is in progrc&s for each sitr; 
and
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<c) the reaftoni for delay in cooatruc- 
lion 7

Reward Scheme for Publ>c Sector 
Companief

THE MINISTER OF STATE IN THE 
MINISTRY o r  COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV» : (a) to
(c). The information it being co1tec*ed and 
will be placed on the table of the House.

Deterioration la STD Sertice*

■59 85. PROP. NARAIN C H ^N D  
PARASHAR : Will the M inn er of
C O M Ml'NICATIONS be pleaicd to Hate :

whether there it a m»*iked detcfio- 
ration in the STD bctucen Delhi
and Shimla on the one hand and the trunk 
ter^icea between Shimla and vaiiout dittiict 
headquarteri of Himachal Prodcfch durtng 
the lB»t 3 year*, more ipecifically during 
the current finnnc^jl year;

(b) if to. the action taken by Govern­
ment in thi» regard;

(c^ whether the Department of Tele- 
communicai*on» prupoac# to eliminate n< i>e 
dtttu(b*tnce in the channel! and alto the 
frequent breakdown of ltne«, and

<d) if *o. the »tepi laken.propoKd to 
the taken ir thii retard ?

1 HE MINISTER OI STATE IN THE 
MINISTRY Oh COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV) : (a)
No. Sir-

(b) Not appliciible in %icw of ta) 
above.

(c> Ye*. Sir.

<d) Trantmitaion tyttem like widc-bund 
Microwavc/UHF with n high degree of 
»tability are under inatallation to replace 
exitting tr^namiMiop jyitemn and open wire 
land linea. Satellite earth ttaiion hai been 
commiMioned at Kulu. Satellite Earth 
Stations hive been propoted to be set up at 
K.eylonf and Katpa during the 7th Plan 
period (0 further Improve the performance! 
of STDfTrunk network.

3986. DR. A. K. PATEL :
SHRI C- 7ANGA REDDY :

Will the MiniHer of INDUSTRY be 
pleaKd to ftiaie :

(a) whether a scheme of rewards hat  
been planned for public sector companies 
for improvement in quality, growth in turn­
over, reduction in costs, profiiabiliiy ratio, 
capacity uiilisaiion and diversification.

(b) if to, the mam features thereof;
and

(c> the numct of companies covered by 
(he scheme ?

THE MINISTER OJ STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINISTRY OF
INDUSTRY (SHRI K. K. TEWa RY' : (a)
V es, Sir.

^b) The main feature of the scheme i» 
to provide recogaiiion, and monvate public 
tecior cnterpii!.es lo strive, for excellcnce 
in performance. The performance is to be 
judged on quaotiiative and qualitative 
parameters.

Ic) The scheme covers all ihe public 
enterprises which produce and sell goods or 
render services. Enterprises rendering finan­
cial services and some other categories have 
been excluded from the scope of the 
scheme.

Imported of Lpuipments by Neyveli 
Lignite Corpuratlou Limited

3987. SHRI ATI SB CHANDRA 
SINHA : Will the Mimstir of ENERGY 
be pleased to stale :

(a) whether Neyveii Lignite Corpo­
ration Limited has been importir.g a number 
of equipments from abroad for its various 
expansion projects;

(b) whether prior pcrmisssioo of the 
Ministry it required for making imports;
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(c) if so, whether the Corporaiion has 
ever violated ihis norm;

(d) if so, the details thercor;

(e) whether any application for such 
import is pending with the Ministry against 
which number of ccmpUnts have been 
made; and

(f) if so, the details thereof ?

THE MINISTER OF ENERGY tSHRl 
VASANT SATHL) ; (a) to (d>- Ncyveli
Lignite Corporation Limited has been im­
porting equipments from abroad for its 
projects in accordance with the prescribed 
procedure laid down in the Import and 
Export Policy, as amended from lime to 
time. As per ’his policy, clearance of the 
Government, from the indigenous angle a« 
well as for release of torcign exchange, is 
required before making the imports- N.L.C. 
has been following this procedure.

(e) No, Sir.

(f) Does not arise,

Indirtdual Meiers for Telephones

398S. SHRl C. SAMBU : Will the
Minister of COMMUNICATIONS be 
pleased ^o slate :

(a) whether there is any proposal to 
provide individual meters for telephonr to 
prevent wrong functioning of phones and 
wrong billing; and

(b) if not, the rcasnns thereof ?

THE MlNl'vTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
<SHRT SONTOSH MOHAN DEV) : <a)
and (b). One individual meters for each 
telephone has been already provided in the 
iclcphore exch.irge. Adequate checlci and 
supervision is excrcised to emure their 
proper functioning. However, provision of 
meters at the subscribers* permises has not 
been found feasible at present.

Adoptinn of Children by iflndus iQ 
Jammu snd Kashmir

3989. SHRl SYED SHAHABUDDIN : 
Wm the Minister of LAW AND JUSTICE 
be pleased to Mate ;

(a) whether the Jammu and Kashmir 
Government had issued a circular in 
Ociober. 1984 which restricts the choice 
of a child for odoption by a Hindu family 
within the Stale;

^b' whether this is contrary to the 
personal law of Hindu community as condi* 
fied under the Hmdu Adoption and Mainte­
nance Act;

(c) tf so, whether Government h^ve 
received any represention regnidmg the 
withdrawal of this circular; atul

(d> the action taken by Oovernment on 
the dcmmd ?

THE MINISTER OF STATE IN THE 
MINISTRY OF L \ W  AND JUSTICE 
(SHHl H R BH\RnW AJ> : (a) The
Jammu and Kashmir Government had 
issued a circular to the cfTect that non<> 
permanent resident of the State cannot be 
given the status a prrraanent rcsidcm of 
Slate by virtue of adoption.

(b> The matter is being eum ined  by 
the Jammu and Kashmir Gcvcrnmcnt.

(c> No repre'cntaiion has »o far been 
received by the Stale Governineni or by the 
Central Government.

(d) Docs not art^e.

Self-Safncienry in lUisle Drue*

3900. SHRl SVEO SHAHAHUDDIN : 
Will the Minister of INDITSTRY be pleased 
to state :

<b> the namers of 9 5 basic drugs 
recommended by the Notional Drugs and 
Pharmaccuticals ncvclopment Council and 
the Indian Medical Association;

<b) the 
each; and

degree of sclf-sufnciency in

(c) the kicps u k eo  to reduce the 
number of formulations of the some basic 
drug marketed io the country ?



145 Written Answers CHAITRA 3, 1909 tSAKA) Written Answers 146

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS AND 
PETKOCHEMICAl S IN THE MINIS I RY 
OF INDUSTRY (SHRI R. K. JAI- 
CHANDRA SINGH) : (a) T h « c  arc
indicaied in the Report of ihc Naiirnal 
Drug« and Phaimaceuticals Development 
Counc'l, ccpic& of which urc available in 
ihe Parliameni I ibrary.

(b) The country ha» achieved near iclf- 
*ulfic*ency *n rcspcct of a Urge number of 
these drug».

(c> The meaiurei announced recently 
aim, inier-ah;i, at rationahiaiion of fyimu- 
lationk by testing adequately their ihcrapcu- 
tic efficacy and rationality.

FnTirameatal Clearance to Kud;>tsali
Power Project Sta^c*! in KarnataVa

(b) if so» the target thereof and the 
stpes liken in this regard ; and

(c) ihe details thereof ?

THE MINISTER OF STATE IN THE 
DEPARTMENT O F POWER IN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSHIl.A ROHTa GI) : <a) lo (c). The 
Planning Commission ha§ fixed a target of 
enetgtMiion of about 23.49 lakh pumseu 
during the 7ih Five Year Plan. In the 
State of Kainataka, it is proposed lo 
energise 2.25 lakh pumpsets during the 7th 
Five Year Plan, as against energisBtion o f  
1.17 lakh pumpseis dunng the 6th Five 
Year PJan. A stHtement indicating state- 
wi*e target for the erergiftaiion of pumpseti 
during the 7(h Five Year PJ^̂ n is given 
below.

3 9 9 1 .  SHR! SRIKANTA DATfA 
SARASIMHARAJA WADIYAR : Will the 
Miniftter of ENERGY be p'ca&ed to <tatc :

( j )  whether envir inmental ctearancc
hai not been given to the Kodasali Power 
Project Stagc'l in Karnauika ;

(b> if so. the reasons (hereof ; and

<c) the steps tiiken lo give early en* 
vironmental clearance to the power project 
in Karnataka ?

THE MINISTER OF STATE IN THE 
DEPARTMENT Ol- POWER IN THE 
MINISTRY OF ENERGY tSHRIMATI
SUSHIIA R O H T A G I) :(a>  to (c). The 
projcci hai been clearcd from the environ­
mental angle. However* clenrarcc m terms 
of the Forest iConservation) Act* 1980 ts 
yet to be accorded.

Energisation of Pump Sets in Karnataka

3992. SHR! SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of ENERGY be pleased to
state :

(a> whether Government have a
proposal to energise more pump set* in 
Karnataka and other Stales duitng Ihc 
ScvtDth Five Year Plan ;

Statement

SI. No States UTs Target 
Seventh Plan 
(1985-90) 
Purapsets

1 2 3

I Andhra Pradesh 350000

^  * Assam 2500

3. Bihar 250000

4, Gujarat 100000

•  * Haryana 67830

6. Himachal Pradesh 500

7. Jammu and Kashmir 200

R. Karnataka 225000

9. Kerala 70000

10. Madhya Pradesh 200000

11. Maharashtr^ 293000

12. Manipur

13, McgbaUya 202
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14. Nagalarul 49

15. Orissa 39730

16. Punjab 100000

17. 100000

18. Sikkim —

19. Tamil Nadu 200000

20. Tripura

21. Uttar Pradesh 247950

22. West Bergai 100000

Total (States) 2347178

Total (U. Ts) 2500

Total <AlMndia) 2348678

Allocation of Le»y Sugar to Orisva

3993. SHRIMATI JAYANTI
PATNAIK ; Will the Miniiier of FCKlD 
AND CIVIL SUPPLIES be pleawd to 
stale :

(») total quantum of levy sufiir 
allotted to Oritia in 1986 ;

(bl  whether Oriwa Government have 
requested for increase in the allocation of 
levy sugar quota ; and

(c) if so, the allocation of levy lufar 
proposed to be made to Oritia in 1987 ?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRl
H.K.L. BHAGAT) : <a) A quantity of
I.42,626 tonnes of levy sugar was allotted 
to Orissa Government during 1986.

(b) and (c^. Monthly levy xugar 
quotas arc not allotted on the basis of 
demand/request received from S u te  Oovero-

ments/Union Territortes but on ccrtain
uriform norms. The roonihly levy sugar 
quoiii of Orissa has been increased from
1 1,577 looncs to 12,393 tonnes from 
February, 1987 onwards

latcfDjilinnat Trnnk OtatllDg s^ilcoi io
Cities

3 9 9 4 .  SHKIMATl JAYANTI
PATNAIK : WiiJ the Minister of COM­
MUNICATIONS be pleased lo stair :

(a) the names of cittcs linked with 
inlemaltonal Trunk DiaUtrg ty^icm so far ;

<b) v^htiher Government propose to 
link some other cities with International 
Trunk Dtalling system during Seventh Five 
Year Plan ; and

(c> if so, the details thereof ?

n n  MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS
(SHRl SONTOSM MOHAN 1)EV> :
The number of the cities linked with 
International Trunk Dialling system so f«r 
(upto February 1987) is 360. Ib« list of 
the cities IS given m the statement given 
b.'tow.

(b» Yes, Sir.

(c) 339 more cities ale planned to be 
provided with Internatuioal Subscriber 
Dialling facility during 7th Five Y'ear Plan.

Sla l«M »t

Lt$f o f  Statioms Ut iitdia Haring ISD 
FacUity

MADRAS TAX AREA

1. Madras— fully

2. Kaochipuram

3. Cbengleput

4. Ranipet

5. Nagapaltlnam 

6> Reoigunta
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7. Tirup«ii 9. Mebbubnaftar

8. Tiruvurur 10. Nalgonda

9. Chtdiiinbarani 11. Nandyal

10. Pondichcrry 12. Sangarcddy

1 1. Vcllupuran n . Proddaiur

12 Ambtuc 14. Wan angal

n . Gudui 15. Haiiumakunda

14 Netlore 16. Kaztpci
1 7. Kurnool

15. Manargudt
18. Paianchcru

1 6 M^yavaram
19. Gu1bu*ga

17 Ncyveli
20. U>dar

18. Nfababaltpuraoi
: t . Lingahpalli

19. Tiruvannamalai
Hindupur (MSTD)

20. Kalpakk im
23. Niiamabad (MSTD)

Z I Cbmor 

Z Z. Thifuihinni
BANGLORE TAX AREA

2^. Vanimbadi
Bargalorc

2^. Arkonam Bantw^l

25 Kumbakonam 3. BeMary

26, Vellore
4. Bhadravalhi

27. Cudd*l.>fc IMSTD)
5 Chittradurga

2 8. Melvifcbar.im
6. Devangaorc

2**. Arm
7. Haribar

8. Has»an
30. Tiruvallur 9. tCrishnapur
31. Ranipet Sipcoi. 10. Karwar

HYDERABAD TAX AHtA IK Marcara

1. Hydcr«b:td 12. Mangalore

2. AdiUbad 13 Panarobur

3. Adoni 14. Raichur

4 . Anantpur 15. Putlur

5. Cuddappab 16. Sirti

6. Quntakal 17. Shimoga

7. Kvinuuigar 18. Tumkur

8. Khamman 19. Udupi
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20. Ullfti 5. KolatnboU

21. WhitcBdd 6. Rahala

22. Hospel 7. Turbc

23. Ho&ur 8. Vaw;o

24. Mandya (MSTO) 9. Nhava-Sticva

23. Cbikkabttliarpur 10 Panvcl

26. Myiorc (2 P C D 1 t. Na&ik

27. Kolar 1 2. Kolhapur
28. Hosur Sipcot 13. SangU

TRIVANDRUM TAX AREA 14. Sholapur

1. Trivandrum 15. Ulhasnagar (N tC )

2. Quilon 16. Surat

3. Koitayani 17. Pune

4. Gandhinagar 18. Vashi

5. Kanji Kuzhi A1IMEUABAL3 TAX AREA
6. Tiruvclla 1, Ahmcdubdii

7. Changur.ur 2. NaJiitJ

8. Neyyaiinkara 3. GunOhiaag&i

f  9. KCottarakara 4 Mchiana

10. Palai 5. Buliar

11. Addoor 6. BtiaVD^ig^r

12. Kundara 7. Jam njg jr

1 3. Atungal 8. Amruh

14. Chingavanam 9. Morvi

1 5. Kothamangalam 1 0. Veraval
16, Muvattupuzha I I . Porb.ind>ir
17. Pcrumbavanam i : .  Kalo)
18. Todupuzha 1 3. Rillimarc
19. Shortalfti

14. Talud
20. Alleppey.

1 5. SavarLuiid.^j
BOMBAY TAX AREA 16. Rajkot

1. Bombay
I 7, Baroda

2. Punjim IP. Surat

3. Madgaon 19. Mahuva

4. Kaiyan 20. OaiuUadbaiD
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CALCUTTA TAX AREA 14. Bhiwani

1. Calcutta 15. Hapur

2. Chowdwar 16. Ghaziabad

3. Kharagpur 17, Badli

4. Burdwan 18. Nangloi

5. Kritfanagar 19. Boltabhgarh

6. Midnaporc 20. Faridiibad

7, Gangtok 21. BadaTpur

8. Mdldia 22. Guwabati

9. Kaiyani VIJAYAWADA TAX

10. ChinlKurah I. Vi};iyawada

1t . Trevcni Anakapalla

12 B-tra&at 3. Bhimavaratn

1 3. Bhjitpari
4, Chitckaluripet

14 Hudghc'Budg«
5. Gudivada

15 Ulubtria 6. KakiDadJk

Bhubanctwar 7. Machilipainam

17. Cuitsck
K. Ongole

t 8, Jam«)iaidcpur
9. Pelakole

l^. RourkcU
10. Rajamundry

20. Port Hlair. 11. Snkakulacn

D E lM I  t a x  A k t A 12. Tadcpaltigudcm

I. Delhi 13. Tenali

2, Ochradan 14. Vi&hakbapatoam

3. Meerut 13. Viriaoagaram
4. MuzufTarnagir

5. S.thnranpur
16. Duggitala

6. Agra 17 Nand»gsma

7, Morjr (MP) 18. Tanuku

KoaikaUn* 19. Poranki

9. Rcwari 20. MaogaUgiri
10. Soncpai 

11 • Ourgaon
21. Kaonavaram

12. Rohtak 22. Guntur

13. Htttar 23. Elluru

Written Amwet* 1^4
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e r n a k u l a m  t a x  a r e a

1 . Ernakulam

2. Udayacriperur

3. CbaUkudi

4. Alwaya

5. Ollur

6. Palghat

7. Alagappanagar

8. Narkkai

9. Cherpu

10. Chansanachori 

n .  Angamal

12. K.unnamkulam

13. Malappuram

14. Chowghat

15. Manjen

16. Guruvcyur

17. Iringalakuda 

IB. Idukki

19. Kalpetta

20. Trichur

MADURAI TAX AREA 

t .  Madurai

2. Thirumangalam

3. Dindigut
4. Kodaikanel

5. Katneshwaram

6. Virudunagar

7. Thcoi

8* Tirunelvcli

9. Rajapalayam

10. Nagarcoil

11. Karaikudi

12. Sattur

13. Kovilpatti

14. Paiasakudi

13 Bodinayakanur

16. KuzhiJurai 

17 Pooukotai

18. Aruppukotiai

19. Tuticorin ^PCL)

20. Sivakasi (MSTD)

2K Ambatamudram

22. Tenkati

2 3. Tirunagar

24. Nagnialai.Pudalukottai

~ 5. Sankarancoil 

76. ShemcoMan. 

KOSHIKODE TAX AREA

1. K o th ikode

2. Kannanofe

3. Vadagara

4. Baliapattam

COIMBATORE TAX AREA

1. Coimbatore

2. Meitupslayam

3. PoMachi

4. Udumalpet

5. Ooty

6. Kangeyrm

7. Dharmopuri

8. Tinichirapalli

9. Walparai

10. Palladam

11. Coonoor (MSfTD)

12. Madukarae (MAX-ID

13. Sulur (MAX.lO

14. VelUcoil

15. Mufiri
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16. Knruf 9. Tura

17. Tiru(>ur (P C L ) 10. Impfaal

IB. Avinath 1 1. Jow ai

SALEM TAX AREA N A G P U R  TAX A R EA

I.  Salem I, Nagpur

2. A u u r 2. Akola

3 Erode 3. f i i la tpur  (M A X . l l )

4. G obicheU tp j layam 4. Durg  (MAX-11)

3. N am akka l 5. Ssgar (M AX 11}

6. Rakupuram 6. Raipur  (M A X -I l )

7. TinicbcDgode 7, Amravati
S. Shavant 8. Ycotmal
9 .  S h an k a r id u r f 9,  W ardba

10, Perundura i 10. C h an d ra p u r .

1 t .  Thanfavuf .
JA IP U R  PC TAX AREA

BELGAUM  TAX AREA 1. Ja ipur

1. Belftaum 2. Rraw ar

2. HuWi 3. Atwar

G a d a t 4. A jmer
4. DhapA-ar 5* Jodhpur .

5. K A N P U R  PC TAX AREA

A. I tan ib tnntir 1. Kanpur

7. KiHor (C-DOT) 2. Varanati

R. Bi>apur 3. Ffiizabad

9. N ippan i  (MSTD> 4. G orakhpur

SH IL L O N G  TAX AREA 5. Rae !&areh

1. Shhlong 6. Mirzapur

2. D imapur 7. Lucknow

3. Kohima 8 U nnao

4. Aiiwal BAREILLY TAX AREA

3 Itanagar 1. Bareilly

G au h a t i 2. Philibhit

7 .  D ibrugarh 3. R am pur

8. D bubr l 4 .  M u n d a b a d
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S. Badaun

4$. ShabjAhanpuT

7. S’lapur

8. NainitaJ 

^ Almora,

INDORE (PC TAX)

1. Indore

2. Bhopal

3. Khandwa

4. Burhanpur

5. Uj>ain
6. Mhow

7. Raipur

8. Dcvas

9. Vidiiha 

PATNA PC TAX

t .  Patna

2. Mozzaffarpur

3. Chapra

4. Katihar

5. Foreseen)

6. Darbhanga

7. Lahcrwarai

g. Oalmia Nagar 

9. Sasaram

10. Arah

11. Motbihari

12. Hararibagh

13. Gaya

14. Bhagalpur

15. Siwom

liiiUllaCion of Computer Syslem al 
Trunk XclephoDc Exchange*

(a) whether there i& any propose) lo 
insial computer system at trunk telephone 
cachanges ;

(b) tf so» its broad outlines and the 
anticipnied capita) outlay involved and iu  
import content in terms of foreign 
rxchange, if any ;

(c> the particulars of trunk exchanges 
where these computers Mmll be installed ; 
and

(d u bet her computer system will be 
installed at Calcutta (elrphone trunk 
exchongc a'so and if not, the rea!»uns 
(herefor ?

THE M1N!>TER OK STATE IN THE 
MINISTRY OF COM M IN ICA TIO N S 
(SHRI SONTOSH MOHAN D E V ):  **) 
Ves, Sir.

(b^ Indigenous ei]utpmcnt to com­
puterise certam opera tioru of trunk 
working at 26 imponani stations and 8 
imported digital trunk switches for the
4 Metro VIZ New nethi,  Calcutta, 
Bombay. Madras and 4 Ma>of Telephone 
Districts viz Ahmedab^id Bangalore, 
Hyderabad and Pune are proposed to be 
installed. The anicipated cspi'r^l outlay 
for the 26 stations where indigcnrous 
equipment ts to be instutled is about 
Ks. 15.51 crores and for the 8 digital tnink 
switches to be imported is about Ri. 15 
CTores.

(c> The nnkcs of the trunk exchanges 
where these computerised systems wilt be 
installed are aa under.

I.  INDIGENOUS EQUIPMENT
1, Isipur

7. Indore

3. Amritsar

4. Chandigarh

5. Jalandhar

6. Ludhiana

3995. SHRI SANAT KUMAR 7. Kanpur
MANDAL : Will the Minister of COM­
MUNICATIONS be pleased to at»te : 8. Locknow
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9, Rajkol

1 0 . Sur«t
1 1. Bhopat

12. N ic p u r

13. Var«na*i

14 Coimbatore 

! 5. Emakulam

16. Calicut

17. Madurti 

l(t. Vijtyawada 

19. Guwahati 

20 Aera

21. Allahabad

22. Paina

2 3 .  n h u b a n e » w a r

24. Vadodra

25. Ghaziabad and 

26 Shillong

2. I m p a l e d  digital trunk twichcs arc 
pfotxrtcd lo be in»»ailed M the following
8 tiationi,

1. New Oelhi

2. C a ln m a  

y. Bombay

4. Madrat

3. Ahmedabad

6, Bnngnlore

7. Hyderabad

5. Pune.

(d> An imt>orted difital trunk awtlch U 
propoi 'd  (o bo Inatalled at Calcutta.

Criaaa In Bharat Ophthalmic Glata 
Lid.. Dargapnt

3996. SHRl SANAT KUMAR
MANDAL : Will the Miniater of
i n d u s t r y  be plcfttcd lo stale :

fa) whether the Ceniral undertaking, 
Bharai Ophthalmic Glass Ltd., Durgapur 
(Weal Bengal) tt in acute financial crisii ;

(b) if so, the reaions therefor ; and

the itep» being token to prevent its 
being closed and to make it a viable 
undertaking ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARV) : 
<a) and (b ' .  ^'es, Sir. The ma)or reasons 
for financial stringency includc shortfall in 
silcabit production, consequent to stoppage 
of gas supply by Durgapur projects Ltd. 
lower yield and inadrquatc orders. The 
undertaking uns also without a Chief 
Executive for a long time.

(c) St>me of the measures proposed lo 
be taken to improve the viability of the 
company include certain diversification 
and modernisation ^chemcs early rcstora* 
lion of gas supply, efforts for seeking more 
orders and providing necessary funds for 
meeting working capital requirements. 
The (Thief Executive has also been appoin* 
ted and is expected to join in first week of 
April. 19S7.

Collaboration for People’s car

3998. SHRI MOHANBHAI PATEL : 
Will the Minister of INDUSTRY be 
pleased to ^late :

(a) whether an automobile manufac- 
luring firm of Bangalore wiM soon be 
turning out a people's car which will cost 
Rs. 55,000 only;

(bV whether this unit is manufacturing 
“ peoples'* car in collaboration with a 
foreign company ;

(c) if so, the details thereof ;

(d) on what terms and conditiooa;
and

(e) by fwhcn it will come in the 
market 7
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THE MINISTER OF STATE IN THE
d e p a r t m e n t  or imdus t r i a l
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARLNACHALAM>: 
(aV and tc). M, s Sipani Automobile Lid , 
Bangalore have recently comnn^nced pro 
duciion of two models of small pvsjcrijer 
cars from Jan. 198 7. The cx-Ticiory 
prices of both these models, intimaicd bv
the company, are less then Rs. 5 5,000'-

(b) to (d). The company has ongoir.g 
technical collaboration wnh M s- Reliani 
Motor^ U. K.

As a matter of policy specific infor­
mation relating to individual companies 
particularly in relation to finar ciat 
details, reasons for approval'rejection. 
terms etc are not revealed in public 
interest.

Stock of Sucar

3999. SHRI IJALASAHEB VIKHE
PATIL : Will the Minister of POOD AND 
CIVIL SUPPLIES be pleased to state :

<b  ̂ The opening slock of Imported 
sugar as on l .IO I >84 and as on
1.10.1985 was as u rd ir :

As on
(I akh tonne) 

slock of imported 
sugnr

(Provis ional)

1 10.1')84

1.10 I'JgS

0 .8 :

3.22

<fc) The stock of imported sugar is 
not earmarked as fevy and fiec sale sugar 
but utilised for cfTectivc market tnieivcMton 
for release as levy and free s îlc sugur in 
the monthly release.

Selling up of Bio-Gas Plants

4000. SHKI AMARSiSH RATHAWA: 
W ill ihe Mmis»cr of ENLRGV be pleaded 
to state :

(a) the opening stock of sugar as on 
l i t  October, 1984 and 1st Ociober, 1985 
together with break-up of levy sugar and 
free sale sugar, out of indigenous pro­
duction ;

(b> the opening stock of imporied 
sugJT as on 1st October, 19 84 and 1st 
October* 1985 ; and

(c) the quantity earmarked out of 
imported sugir for levy and free sale sugar 
as o n  1st OcfDbcr, 1984 and 1st Octobcr, 
1985 *?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPMES (SHRI
H. K L. BHAGAT) : Under the
present policy of partial control, sugar 
factories are required to deliver sugar as 
levy and free sale sugar as per the orders 
issued by the Government and no marking 
on the sugar bags it made as such. The 
sugar factories were having a cariy^ovcr 
•tock of 22.80 and 13.9fi laks tonnes 
as on 1.10.1984 and 1.10.1985 respccti- 
vc\y for delivery against sucb orders.

<a) the number of bio-gii p*ants *ci 
up in each State so far ;

<b) whether a large number of bio gas 
plants have become unserviceable ;

(c) if so^ ihe number of such plants 
and the reasons therefor ; and

(d) the plnn to sei up more bio-gat 
plants in each State during the Seventh 
rive Year Plan and the assiitiincc given to 
each State for the purpose ?

THE MINISTER OF ZNERGY (SHRI 
VASANT SATME) : ^a) The number of 
bif'gas plants set up in different States 
during 1981-82 to 1986-87 (upto February 
1987) under the National Project for 
Biogas Development is given in ihe State* 
ment'l  given below. '

(b) and (c) Evaluation survey study 
of biogas plants conducted by five indepen­
dent ngenciea ii^icatc that 15 percent of 
the plantt irstalled under the National 
Project for Biogaa Development were
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non-functional at a given lime- Out of 
these, ttbaui 5-6 percent plants were 
having ftruciurul prob'rm^ and the remain* 
ing 9-10 percent plants were non funcUonal 
due lo minor opcraUonal problems.

(d> Seventh Five-Year Plan provides 
for a financial ouiluy of Rs. 177 00 crorc* 
for the Nation »1 Projccl foe liiogas 
DcvcU)pmcnt vthich i» adequate for a 
target nf 5 5 lakh plants Infonnition 
regarding physical achievements and fund^ 
released during \ 9iJ5-(i6 ut^d 1986-X7 
(upto Februaiy, 1987) is gtvcn in Staic- 
mcnt‘ ll given below,

A t.irgci of 1-2 Ukh Plarits is envisaged 
ft>r I»*87-8a. The State-wise targets are 
fi\cd *̂ n annaal basis n  consultation with 
the Stale Oiivemments and programrrtc 
tnipr metiting agenctcs atid funds ore 
released as per Ppproved procedure, 
kcepi'tg in view the targcis and the pro- 
gfcsb made.

StalcincDi'l

\ u m b e r  o f  /Iiojpji plants  ins ta l led  
under .Van n i t  Pro jec t  on Bio f a s  
Ifetelopmer:! during t 9 ^ I ~ 8 2  to 
I9 8 '.H  tVpta I t b . . S  »

S. No. Stau'UTs^ 
Age icy

Number of plants 
»e: up during 
I98l*»:  to
!'JH6*S7 
lUpto Feb..

1987)

263

78498

6749

19‘>88

166674

9

71

7. Jammu & Kashmir

8. K.'.rnataka

9. Kerala 

I 0. Madhya Pradesh 

1 1 . Maharashtra

1 2 M impur 

1 5. McChalaya

14. Nagaland 28

1 5. Orissa 1 .^67 5

16. Punjab 8296

1 7. Ra>asihan 21989

18. Sikkim 27

19. Tamil N du 61^60

:0. V \U u  PiaJcsh 1 12587

21. West Uengal 1 1085

22, Andaman & Nicobar 1 I

2 3 Chandigarh 4 7

24 OaUra & Nagar Haveli 68

1. Andhra Pradesh

2. Asfti m

3. Bihnr

4 Gujarat

5. Haryana

6. Himachal Pradesh

52104 

I 12 t 

19398 

31557 

1 2037 

8785

25. Uelht

26. Ooa. Daman & Diu

27. Mizoram

2 8. Pondicherry

29. KVIC

Total

342

622

176

368

77927

655762
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Physical achievement and funds released under Sationat Project on Biotas 
Development during 1985-S6 and 1986-87 {Upto Feb. 1987)

S.  N o .  S i a t e / U T * s ' A g e n c y
(R». in )akb») 

Physical Achievrment Funds relea&cd
1985-86 1986-87 1985-86 1986-87

(upto Feb ,87) (upio
Feb.,  87

i 1 4 5 6

I. Assam 108 535 23 03 19.67

2, Andhra Pradesh 
(NEDCAP) : i i 3 ? 7078 657 27 5 52 12

3. Bihar 8600 3005* 136.36 I 17.71

4. Gujarat (GAIC) 8592 6553 301 05 370 75

5. Haryana 2251 2034 129.42 78.02

6. Himachal Pradesh 2650 2605* 107.69 99.42

7. ICarnataka 7 7 5'. 4752* 182.80 I 14.77

8. ICerala 2405 1070 91.03 42.96

9. Jammu & ICashmu' 140 56* 3.55 2 46

10. Madhya Pradesh 
IM PSAIDO 4028 1498* 98 05 66.75

U . Mahiiraabira 58232 32420 2277.15 1471.20

12. Oriua 5347 2817 153.71 128 21

13. Punjab 1752 1880* 70 40 43.76

14. Rajasthan 5304 3019* 244 83 88.13

15. Tamil Nadu 1 8059 14617 456 33 453.37

16. Uuar Pradcfth 27295 18487 754,67 1197.36

17. We*t Bengal 2820 3397 105.24 143.11

1 j. Goa, Daman & Diu 101 85* 0.86 1.79
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1 2 i 4 5 6

19. Pondicherry 65 26 2 52 1.86

20. Mizoram 68 97* 6-31 2 70

21. Sikkim 17 — 0.70

22. Delhi 80 80 0.37 0.94

23. Dadar Nagar &. Raveli 7 0.59

24. Meghalaya — ------- 3 50 —

25. Chandigarh 5 — 0.33

26 KVIC 1 8252 10630 857.87 481-54

27. Andsman & Nicobar 5 3* —

T o u l 195069 M6763 6664.92 5479.39

• Report for the month of February, 19g7 is awaited.

C*tofnUik>n on Eeunotnfc tCfCciencj* 
P r u d i ic f i t  i t)  and E i p o r U

400 L SHRI K. RAMAMURTHY : 
WiJ! ihc Mmincr of INDUSTRY be 
pleateJ to ti:ttc :

(at Whether the Coromi«non on 
Economtc Efftckcncy, productivity and 
Exports for improving up^icity uiihiation, 
cfficicncy ind  productivuy in the public 
and piivate lecior indufttrie« has been set 
up; and

ib> if %o* the compoiition of this 
Commititon ar>d iu  terms of rcfercncc 7

THE MINISTER O r  STATE IN THE 
DEPA.RTMENT OK IN|>USTRIAL 
OEVELOPMENT IN THE MINISTRY OF 
i n d u s t r y  (SHRI M. ARUNACHALAM); 
U ) Ye* Sir.

ihc Chd>rman»hip of Shri L. K. Jha, M. P. 
No other member has been appointed to 
the Commission so far In its terms of 
reference, ihe Commission shall ;

<i> Suggest measures for improving 
capacity utilisation, efiicicncy and 
productivity in industry both in 
the private and the public sectors;

(ii) Anolyse the existing policies io 
the slobal perspective and 
suggest measures to be adopted 
for improving the performance of 
expons and the balance of pay> 
ment position;

(iii) Examine any allied issues in the 
field of economic policy that may 
be referred to ii by the Govern- 
mco^

New D r u g  Policy

<b) Oovernmcnt of India have con- 
Mituted a Conum ssion on Economic 
EflSciency, Productivity and Exports under

4003. SHRI SYED SHAHABUDDIN : 
Will the Minister of INDUSTRY be pleased 
to state :



171 Written Antwerp m a r c h  24, 1987 Written Answ9r$ 172

( a )  w h e t h e r  G o v e r n m e n t  a re  a w a r e  o f
the  C l i t i c i sm  o f  i h t  N e w  I>rue P o l i c y  
a n n u u n c c d  m ;

(b )  if  so^ the m a jo r  p o i n t s  o f  c r i t i c i sm  
a n d  G o v c m m c n i ’s  r c u c t i o n  vticrcto ,  and

ic^ w h e t h e r  ii Is p r o p o s e d  l o  review  
t h e  D r u g  P o l i cy  in o r d e r  to  m a x i n i l i e  ih e  
a v a i l a b i l i i y  o f  s t a n d a r d  drug:» at  e c o n o m i c  
p r i c e i  to  the  c o m m o n  m m ?

T H E  M I N I S T E R  O F  S T A T E  IN  T H E  
D E P A R T M E N T  O F  C H E M I C A L S  A N D  
P E T R O C H E M I C A L S  I N  T H E  M I N I S T R Y  
O F  I N D U S T R Y  ( S H R I  R .  K  

J M C H A N D R A  S I N G H i  : ( a )  a n d  tbK
G o v e r n m e n t  h a v e  iak(?n n o t e  o f  th e  
c o m m e n t s  m a d e  f r o m  v a r io u s  quarier it  and  
h a v e  g iv e n  c l a n f i c a t u m  t h e i e i o ,  in d i f fer*n i  
f o r u m s  a r d  at&o in i h c  P a r l i a m e n t .

( c )  T h e  n e w  m c a s u r e t  a tm  at m axim i»*  
ing  th e  a v a iU b iH t y  o f  q u a l i t y  d ru g s  at  
r e a s o n a b l e  p r ic e s

I Tramlatioti
L i c i n c e  f e e  on  T .  W  an d  C. R.

4 0 0 5 .  D R ,  C H A N D R A  S H E K H \ R  
T R I P A T H I  : Wil!  the Mtnt«ter o f
C O M M U N I C A T I O N S  b-* p i c a s e d  to  
s t a t e  ;

( a )  w h e t h e r  G o v e r n m e n t  arc c o n s i d e r ­
ing  l e v y in g  i i c c n c e  fr e e  o n  t ; I e v i^ io n  
a n d  V C R s;

tb) if so* froni whiLh date and if not, 
the reasons therefor; and

( c )  the  r e v e n u e  I 'k e ly  to  a c c r u e  fro m  
T .  V. and  VCR l i c e n c e *  ?

T H E  M I N I S T E R  O F  S T A T E  I N  T H E  
M I N I S T R Y  O F  C O M M U N I C A T I O N S  
( S H » 1  S O N f O S H  M O H A N  D E V )  : (a»
O r d e r s  h a v e  d c e n  i i s u e d  for  l e v y i n g  h c e r c c  
f e e  o f  T V  and V C R  s e t s  cap<^blc o f  d i r c c l ty  
r e c e iv in g  f r o m  I N S A T - I H  o n ly .  O t h e r  T V  
a n d  V C R  s e t s  are  e x e m p t e d  f r o m  t h i s  
l i c e n c e .

(b> The licensing has come 
with effcct from 1.1.1987.

into force

(c’> It is not a revecue earning pro- 
pnsltton. The purpose of this licensing is 
only lo control ihe reccpiion of TV pro­
grammes direclly from SAleltiteft.

( /Tifjr/tsA]

Kemovitl of Kcstrictioo nn Motrirent 
of Fu(id|;rains, OiNi etl» and isugar

400(S .  SHRI K .  HAMACANDRA 
RfcDDV : Will the Mtnisier of FOOD 
A N D C IM L  SUPPLirS  be pleaded to 
stale :

la) whether Govtfrnni'‘nt arc co iu id u '  
ing to remove restitcttons on Irec move­
ment of foodgr^it'.s. oiUcrds and fugjr la 
the courttry m> that ihe cultivators may get 
a better price for ihtir produce;

(h) »» »o, the detuiU thereof; and

ic) if r.ot, the leysoni th«reft r ?

THF MINISTFR OF P A R l . t \ -  
MfcNTARV AM AIRS AND MINISTER 
O F  i a > D  \M >  CIVIL SUPPLIES 
(SHRI H K L. H H A G A D : ( a )  to ( t ) .  
The S ate err.tnents and the Uiiion
Tcrri’cry AJminiMr-iion> have btcn advised 
to c..^uic th j '  no intcf'it.ite te)tr*c»lon^ a/c 
impt.»>cd on the movement ci  whc.tt, pjddy 
levytree rice and coar*cg cint No rcitnc- 
lion on the in(ef-!iiale mov.mtni  ot)-
secd& has been placcd by the Central 
Go%errtmcn . Stmtlarly, there ate no 
rcstricMons on vugar lactcrtcs 
d<. fpatching (rcc-Sj>lc ^ugar lo rcCo- 
giised dealers tn any part of the 
cuurtry. Only the inter.Stale movement 
of sugar on tr ule accouot i> biinncd cxccpt 
under permits itsucd by ihe Centfal or 
State Governments. 1 his is aimed at 
preventing speculative movement, ifrupg- 
ling, profiteering etc. and is siitl consi- 
drred necessary.

Spcclikl Cell to TrausmitiUin
and Difiribtiiion Losses

4 0 0 7 .  ^ARl G S. UASAVARAJU : 
SHKI S. M. GURADDl :
SHRI H, N. NANJE GOWDA :

Will Ihe Minister of ENERGY be 
p'eased to state :
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/’») Whether Union Government follow 
up the implcinentiition of guidelines i&»ued 
(o I he Slate FJectiicity Boards'S'Btc 
Govcrrment< fur reduction of »!tc irans- 
mii^ion and di&Trihu'ion lOiiscs;

(bl if SO. the machinery monitoring 
ihi* info mntton;

(c) the States which have set up 
ipeci^l celU vi^i’ancc u)uad» for thi& 
purpose ;

(d> »hich Strict  have not yet *ei 
frpecinl CrI !» vigi'-.ncc ; a rd

» r

(e> ihe tup4> hcirg l.^k.en to ensure 
ih«! the fitMelint:^ .*sucd by Union 
Governmrni ore cfTcciive y implcmcmcd ?

THT M INI^TIK OF STATE IN THE 
O F P A K T M tS T  O' POWER IN T H r  
MINJST *Y Of- ENERGY t S l l R l M M l  
SLSHIl.A ROUTAOl) : <a> and (bl.
V e». Sir. The inip'rmentn i»on of ihe 
fu'dcline* ii being monittHcd b>' the 
Central Electncny Authoniv.

ard <̂ d)- The li%t of Stnte« which 
have »et up iprci«I proup» r r  vigilance 
tquT^d* tft giver in the Siaiemer^t belovir.

<e) The Central Electricity Amhoiity 
U cU'*‘eiy intcr-ictinp wiih the Siaie 
Cledricity Board^'Electiiciiy Departments 
retarding implcmentahon of the guidelines 
A Commitiee has alK'> been set up to 
«ugge>t mc«isures to tackle the problems 
being faced by ihe implementing agcncics 
tn this regard.

Slalement

List r*f S’aies Which Hnvc net up 
aepcial Group*'Vigitancilance 

squads.

1. Andhra Tradeth

2. Atsam

3. Dihar

4. Gujarat

5. Haiyana

6. Ffimachal Pradesh

7. K am atak i

8 Kerala

9 Madhya Piadesh

10 M:iharnshira

11 * Manipur

12 Meghaloya

13. Miioram

! 4 Oriisa

I 5. Punj ,b

16, Raj-ififhan

17. Siklim

1 8. Tamil Sadu

!*>. Uuar Pradesh

20 West Beng.ll

Suppl> of While Prinline Paper to 
Ldurational Sector in Gujarat

4008. SHRI RANJIT SINGfi 
GAEKW'a d  : Will the Minister of
IN P U S lR Y  be pIcHscd to state ;

(a) ihe quantity of white printing paper 
supplied by the paper indusirics lo ihc 
educaiional sector ai cnncissional rate in 
Gujarat during ihc years 1984, 1985 und 
1986;

(b> whether Government are aware that 
the supply of text books and excrcisc books 
to the student community ai fair prices has 
been adversely afTecicd due to short supply 
of white printing paper lo the educational 
sector, and

(c) if so» the steps proposed to be 
taken to ensure supply of stipulated 
quantuy of white printing paper to the text 
bc^oks printers and the exercise books 
manufacturers in the State ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE- 
lO PM E N T IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAMh
(a) As per informatioD received from the
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State Governtncnt, roHowirn quantiiict of 
white priming paper were supplied to the 
educational sector in Gujarat :

of Gujarat Electricity Board agalntt 
installed capacity during 1986;

iti

1984

1985

1986

1,175 tonnes

1 ,8 20 tonnes 

5,405 tonnes

(b» and (c). The paper (Regulation of 
Production) Order, 1978 and the Paper 
(Control) Order, 1979, under which 
supply of white printing paper to educatio­
nal sector wriS being regulated, have been 
repeated by the Central Government wiih 
effect from 2 2 . 1 . 19 8 7 . An alternative 
scheme has been introduced in order to 
maintain adequate supplies to the educatio­
nal sector.

The State Government of Gujarat has 
also reported that students have been per­
mitted to purchase the text books from 
the market.

Hvdel and Thermal F*ower Gencratioa 
in Power Plants of Gujarat Eleclrktty

Board

4009. SHRI RANJITSINGH OAEK- 
WAD : Will the Minister of ENERGY be 
pleased to state :

(a) the details of hydel and thermal 
electricity generated by each power plant

(b) (be anticipated generation of the 
hydel and thermal power plants in 1987;

(c) whether due to insufficient rain, the 
hydel generation will fall short as compared 
to the previous years; and

(d> if so, the measures proposed to 
bridge the gap between the demand and 
supply of electriciy in the Stkie 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWFR IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHil A ROHTAGI):  U ) and (b) The 
required mformaiion for the year 1986*87 
(April*86— Febriiary 1987) and an'tcipaied 
for the year 198 7-8 8 is given in the State* 
mcnt below.

(o' Though the hydel generation pro­
gramme in 19^7-88 is higher than in
1986-87, but the actual generation will be 
known only after the period is over.

(d^ To further improve the availabiliiy 
of power, a number of measures are being 
taken whtch include Renovation and Moder* 
nisa ion of existing thermal power «tattons 
under the Centrally Sponsored RAM 
scheme, expediting commiuioning of new 
generating capacity, reduction in T&I> 
losses, assistance from neighbouring States^ 
system to the extent possible.

Statement

Station-wise details o f  generating capacity and generation during J 986-8 7 
iApr-Feb.) and Generation Frogramme for 1987^88 in Gujarat

Station Capacity Generation 19B6*87
(MN) (Apr-Feb 871

Actual (MU)

1

THERMAL

Dhuvaran

Ukat

534

850

2733

3429

Generation Protramme 
<MU) 1987.88

3200

3850
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1 2 3 4

Gandhinagar 240 943 1160

Utrao 61 252 350

Wanakbori 1050 3589 5075

Dhuvran OT 
aod Others

77 9 6

Tottt  Thermal 2812 10955 13641

HYDRO

Ukai 300 450 715

Total
Hydro-Thermal

31! 2 1 1405 14356

Fabaac^meet of Coal Sepplks to Power 
Planli  of Ga|arat

4010. SHRl RANJITSINGH GAEK- 
WAD : Will the Miniiter of ENERGY be 
pleated to stj te :

(c) the details regarding anticipated 
enhancement of coal supplies to each 
thermal power plant of the State and the 
anticipated thermal generation during 
1987 ?

(a) whether Gujarat ŵ ill have an all 
time low output from hydel po«^er plants 
and the thetinal power plants for want of

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHR1M.\T1

■dcquate supply of coal during I <>8 7;

(b> if *o. whether Governmcni propose 
to enhance coal »upplie« lo the ihermpi 
power plin(t  of the Slate during the c u r r ^ t  
year lo enable the Oujnrat Electricity Board 
to n)C€i the power demand of  the State; 
and

SUSHIL-V ROHTAGl) : (a> to (c). The 
coal requirements of the »hermal power 
•lationt of Gujarat are being satisfactorily 
rocv. The details regarding the thermal 
generation target and the coal requirements 
therefor for Thermal Power Plants of 
Gujarat for the year 1987 arc given in tke 
Statement below.

StatemcDt

Sialement showing tkt anticipateJ thermai gcneratioH and coal requirements
o f  the Power Stations in Gujarat for 1987

SI. No. Name of Power 
Station

Generation Taiget
(GWH)

Coal requiremeoti 
in 000’ tonnes)

i .

2.
Ukai

Qandhi Nagar

3848

I03<>

2298

669
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3. Wanakbori

4. Ahcncdabad Elcct. Co* 
(Sabarmati>

4675

2137

2920

1208

5. Dhuvaran 30f 4 negligible 
COil fired Power 

Station)

6. Utran 327
(Ga» fixed Powci 

S(alion)

Fair Retorn of iD v e s tm en t  to Shopkeepcn 
of Fair Pric< Sbupa

4011. SHRI RANJITSINGH GAEK- 
WAD : Will the MtniiiCT of FOOD AND
CIVIL SUPPLIES be plased \o state :

(a) whether Government propo»e to 
■uggett to Goverrment of Gujarat lo exa­
mine the whole structure of fair price ihops 
so that a fair return on investment to the 
shopkeepers is assured and the system works 
effectively for the benefits of poor; and

(b) if so, the details thereof and if not, 
the reasons therefor ?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI
H, K. L. BHAGAT) : (a) and *b). Central 
Governmert, from time to time, has been 
impressing upon all State Governments/ 
Union Territory Administraiionso inc'uding 
Government of Gujarat, to revamp the 
Public Distribution# System by strengthening 
the infrastructural facilities and also to 
expand the commodity coverage of fair 
price shops with a view to improving ihcir 
viability and to set up consumer advisory 
committeet at district/btock'villagc level to 
watch and ensure regular and timely avai­
lability of essential commodities in fair 
price ahopt. GuidHnes have also been 
issued to all Statei/Union Territories for 
opening new fair price shops wherever 
required, to enaure that no consumer should 
have to travel a long disatnce for getting

essential commcditics; tntr«.M3uction of 
mobile fair price shops tn tribal and interior 
ureas, evolving of system of effective coor­
dination amongit various agencies engaged 
in the ta&k of procurement, storage and 
distribution of PDS items; for strengthening 
enfi.'rcement measure! and to draw up 
scheduler for appropriate traiotrf of em­
ployees engaged in PDS uork.

[Translation,
Datl> Wa^r Workers in Posts and 
Telreoniinaniratlona fVpartinrnts

4012. SHRI KAJ KUMAR RAI : 
SHRI SANTOSH KUMAR 

SINGH :

Will the Minister of COMMUNI­
CATIONS be pleated to state :

(a) the Siate<wise catcBor>wtse number 
of daily wage «orker« working in Posts and 
Telecommunications Departments as on 15 
February I9i»7;

(b) the number of workers out of them
working for the last 5  ̂ 10 , 12 and 15
years; and

(c) the steps taken or proposed to be 
taken to regularise them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN OEV> : 
POSTAL :
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(a) &od ^b). The relcvtoi information i» 
bctnl collccled and will be laid on ihc 
Table of the House.

(c> They will be rcgutaiiicd in turn un 
availability of v»cancic».

TELECOM ;

fa) and (b>. The regui&itc iofoimation 
ha» bern called for from the iubordinate 
uniii kpread all over India. The same will 
be placed on the table or the House as early 
as Possible.

(c^ Orders already exist to fill up all 
trctip U Posts by w. y of reguleriiation of 
eligible casual v^orkcrs whenever vacancies 
b«coroc av^iUbte.

(Enfliih  J
KipluratloB Work in Oriasa

4013 S i m i  SOMNATH RATH : 
Will the Miniatc' of PETROl ELfM AND 
NATURAL GAS be pleased to state :

ta) Whether on-shore oi) exploration 
hjs  been launched m O t i su ;

(b) tf so, the disirxis and placcs where 
this exploration has started; and

(c) the outcome so fur ?

THE MINISTER OF STATE Of THE 
MINISTRY UP rETROLEUM AND 
NATURAL CiAS AND MINISTER OF 
SIATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA D U T D  : (at Yes. Sir.

(b) Surveys have been 
Ralasorc, Cuttack and Turi.

conducted m

(a) whether the Bharat Petroleum 
Corporation Limited is divcjftifying into the 
fields of petrochemicals;

(b) if so, the details o f  the proppoaed 
projccis including the to*al outlay and 
estimated cost* capacity and location of 
each individual project; and

(c) the st ige at which the programme 
stands at present ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
N A T U R M  GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) ; (aj aud (b). 
A project for production of aromatics is 
already under operation at the refinery site 
of Bharat Petroleum Corporation Limited 
lUPCL) in Bombay. BPCL have also sub­
mitted proposals for Government approval 
for locating following two projects at its 
refinery premises in Bomday ;

(i) proposal ^or optimuation of pro> 
duction o f  aromatics (100,800> 
tonnes per annum of para-xylene 
and 20,400 tonnes per annum #f 
ofiho*xylcnc); approximate capital 
co&i— Rs. 269 crores.

(li) proposal for extraction of 70,000 
lonncs per annum of n'parafSns; 
approximate capital cost— Rs- 97 
crore\.

(c) The proposals are being processed 
for nccessary approvals.

Review of Costing and Pricing Pattern 
of Coal

Exploratory drilling has started near 
village Balilutha, district Cuttack.

(c) The results will be known only 
'Mfhen drilling is over.

ni?ersiAcatlan Programme of the Bharat 
PetrnlcHm Corporaliun LTD.

4014. SHRI SOMNATH RATH : Will 
the Minhter of PETROLEUM AND 
NATURAL GAS be pleased to state :

4015. SHRI SOMNATH RATH : 
SHRI P. M. SAYEED :
SHRI T. BALA GOUD :

Will the Minister of ENERGY be 
pleased to state :

(a) whether Government propose to 
review the costing and pricing pattern of 
coal; and

(b) if so, \hc details thereof 7
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THB MINISTER OF ENERGY (SHRI 
VASANT SATHE) ; (a) and (b). The
Bureau of Industrial Costs and Prices have 
bsen entrusted with the task of making a 
normative cost study for Coal Sector. The 
Report of the Bureau of Industrial Costs 
and Prices is awaited. However, a Sub­
committee of the ConiuUativc Committee 
of the Ministry of Energy has also been 
constituted to study, inler-alia the cost of 
production and pricing of coal m the 
subsidiaries of the Coal India Limited and 
suggest ways and means 10 reduce the co^t 
of production of coot by means, such at, 
improved efficiency, increased production 
and produciivtty efc. The Sub-Committee 
has been asked to submit its report with 
in a period of six months, R i ^ t  now, 
however, there is no proposal to review *he 
pricing pattern of coal

[Tranilation\
Shortages and Delavs in Supply of 

Cooking Gai

4016, SHRI TEJA SINGH DARDl ;
SHRI BALWANT SINGH 

RAMOOWALTX

Will the Mmister of PETROLEUM 
AND NATURAL GAS be pleased <o stale :

(a) whether Government are aw«iie of 
the reports about frequent shortages and 
delays the supply of cooking gas in diffe­
rent parts of the country including Delhi; 
and

(b) if to , whether and long term 
effective measures are in view to itremmline 
the distribution system to avoid such 
frequent shortages and delays which reftult 
in malpractices ?

(b) As a long-term measure, under the 
LPO Phase III project, an additional 
bottling capacity of 0.7 mlllioo MTPA it 
being added by setting up of new bottling 
plants and expansion of existing ones.

Dispoial uf Pit Sludge by O.N.G.C.

4017, SHRI PARASRAM
BHARDWAJ : Will the Minister o f
PETROLEUM AND NATURAL GAS be 
pleased to state :

(a) the quantity of pit sludge collected 
in the various installations of (be ONGC 
eveiy year and ho\« it is disposed of;

(b> whether Government have fixed any 
quota of pit sludg! for supply to small scale 
iodustriei;

<c) the purpose for which pit sludge is 
utilised; and

(d) how it IS ensured that it >s not used 
for adulteration purposes?

THE MINISTER OF STAIE IN THE 
MINISTRY Of* PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STAl E IN THE MINISTRY Or FINANCE 
(SHRI HRAHMA DUTT> ; (a) Sludge is 
collected by ONGC only at theic Uran Plant 
in Mahaiashtra a rd  Ankleshwai oil Gelds 10 
Gujarat.  The quantity of sludse colIectcd 
at Uran during (he List three years was as 
follows :

Year

1984.85

Quantity in Toooet

3211

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : (a) A blacklog 
in supply of refills developed at several 
locations in the country including Delhi in 
the last two months on account of factors 
like seasonal increase in demand, Induatrial 
Relat ions and operational problems at 
certain bottling planli and transportation 
butilenecks etc.

1985-86 1 ! 58

I 986-87 (as on 12.3 87) 570

The sludge is being disposed of aftainst 
open tenders.

At Ankleshwar oil fields ONGC fully 
utilise the sludge in their MicroKrystiHinc 
wax plant the requirement of which is 40 
tonnes per month.
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(b) No, Sir.

(c> It U u»ed for extraciion of wax 
ftnd/or for manufacture of toWentt and/or 
petroleum products.

(d> The tiudgc i» iold to p j r t ie t  whose 
plant capabtlittes and xenuiocncKi ii verified 
by ONGC and a n  undertaktns is obtained 
from the paittc« aKaintt its tellies cr dis­
posing, exchange or iii misuse for adulicfa> 
(ion otherwise. As a  c t o « s  check the 
parties aie al«o required lo submit their 
octroiVntry tuk ren 'rd ,  sale tux receipts, 
excise receipts etc.

[Engtnh]

I.FG Faculties in Adl«ati Areas uf 
Madb>a Pradetb

401«. SMRI PARASRAM
BMARDWAJ : Wid the Minister of
PETROLEUM AND NATURAL G.AS be 
pleased to sUic :

(a) whether there u  any proposal under 
consideration o f  Goverooient lo provide 
LPG facilities in more towns of Madhya 
Pradesh laving more than 10 thousand 
population and adivasi areas, particularly 
remote rural regions, having population of 
more than 5 thousand; and

(b/ if so, ihc details thereof ?

I H E  MINISTER OF STATE OF THE 
M IN ISIRY  OF p e t r o l e u m  AND 
NATURAL GAS AND MINISTER OF 
s t a t e  i n  t h e  MINISTRY OF FINANCE 
ISHRI BRAHMA U U l T) ; U) and tb). !n 
keeping with the general policy, towns in 
the countiy. including Madhya Pradesh* 
with a populaiion of around 20,000 and 
capable of sustaining an economically 
Viable distnbutu rship ure beuig taken up 
in a phased manner for LPG marveling. 
Undtr the Marketing Plans 198 5-86 and 
19f6-87, (he oil industry is tn ihe process 
of setting up LPG distnbutorahipa in 
Madhya Pradesh at the locations given in 
the statement below.

Staleairnf

S No. B P C H P.C

I

1.0.C. 

4

MARKETING PLAN 
(1995 .16)

1. Khandwa (East Nimar) GwaUor (Gwalior) Ashta (Sehore)

2, Durg (Durg) Jabalpur (Jabalpur) Begamgnnj (Raisen)

3. Jabalpur tJabalpur) Raipur (Raipur) Mahidpur (Ujjain)

4. Bilatpur (Bilaspur) PitbaDipnr (Uewas) Kburai (Sagar)

5. Bhilai <Durg) Mandtdeep (Bhopal) Ruigarh (Raigarh)

<. Gwalior (Gwalior) Indore (Indore) Garha Kota (Sagur)

7. Samalgarh (Morena)

8. Anj;id tW, Nimar

9. Deori (Sugar)

10. Gadrawara
(Narsimhapur)
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1 2 3 4

11. Baloda B.izar 
(Raipur)

12. Ambad (Morena)

1?. Chacnpj (Biloipur)

14. Nirsingarh (Raigaih)

15. Alirejpur (jhnbua)

16, Ritipur (Raipur)

17. Bilaipur (BiUkpur)

MARKETING PLAL 
(1986.87)

18.
»

Khandwa (E. Nimar) Durg (Durg)

19. Bhilai ( Durg) BhiUi (Durg)

20. Amlai (Sh:ilMJol)

21. Miindaiaur
(MaOdataur)

22. Sagar (Siigjr)

23.

24.

Shujalpur (Sbuj«ilpur>

H(Mh«nfab4<l
( Huthangabad)

New Electronic Telephone £xchani{c 
In Shabsdra r>elhl

4019. SHRJ SUBHASH YADAV :
SHRl DHARAM P A t  SINGH 

MALIJC :
SHRl PRAKASH CHANDRA :

Will ihe Minister of COMMUNICA­
TIONS be pleased to sialc :

(a) whether a new electronic telephone 
exchange has recently been comraiutoned 
in Shahadia, Delhi ;

<b) if M>, the number of lelephonet 
likely to be released category-wise , and

fc> the time by which eligible sub­
scribers will b< given telephone conaec- 
tiors ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHAN D E V ):  (a) 
Yes, Sir.

(b) The category-wise release of tele­
phones is likely to be as under :

OYT (General & Special) 2800 

Non-OVT Special . . .  1400

Non-OVT General . . .  2800
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(c) the elifible tubscriber* &re being 
tiven telephone conneciions progressively 
upto end of July 1987.

Opcalng of New Telephone Exchanges 
is Mndbyn Prnde^b and Haryana

4020. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL 

SINGH MALIK :

Will the Minister of COMMUNICA­
TIONS be pleased lo state ;

( a )  the number of new telephone 
exchanges likely lo be opened in Midhya 
Pradesh and Haryana during the years
1987-88 ^nd I9P8-89 ; and

(b) the financial tnaplic^tion thereof 7

THE MINISrEK OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTO^H MOHAN DEV) : (a) No, 
of exchanges likely to be opened in 
Madhya Prjdcih  and Haryana :

1987-88 1988-89

Madhya Prad.'Sh 70 70

Harysoa 20

Total 90 

G rin d  Tolal 182

92

Exchange! will be opened subjcct to 
re<}utsitc demand.

(b) About 3.86 crorcs.

Closnre of Reyrolle Burn Ltnillcd 
Calcutta

4 0 2 1 .  SHRISUBHASH YADAV : 
SHRI M. RAOHUMA 

R E D O Y :
SHRI M ASIK REDDY :

Will the Minister of INDUSTRY be 
pleased to state :

(a) whether Reyrolle Butn Limiled. 
Calcutta in which M/i Bum Standard 
Compnoy Limited* « public undertaking

has share holding of 50 per cent, has 
served a closure notice ;

(b) if so, when and the reasons there­
for ;

( t )  the number uf workers likely to be 
thrown out of employooent a result there­
of ;

(d) the effect of its closure on M/« 
Burn Standard Company Limited ; and

(e) the steps taken in this regard 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINIS TRY OF INDUS- 
TRV tPROF. K. K. TEWARY) : (a) Yes. 
Su'.

tb) The notice of closure has been 
fervcd on 5 .3 .19 tt7. The company staited 
incurring cash losses from the year 
1984-85 ; lesdmg to serious liquidity 
problems du’-ing 1 986-87. Bank financing 
not being poutblc, and in view of extreme 
shortage of working capital, the Company 
would not finance any input and the 
productton had almost come to a halt. 
Uayiog-off of employees not being 
odmiss'tbte on the ground of financial 
constraints^ Reyrolle Burn Limited ^RBL)» 
resorted to service of closure notice.

(c) 34 1 Nos.

(d) The fate o '  the present financial 
slakes of Burn Standard Co. Ltd. would 
become uncertain, in the e\cnt of closure 
of Reyrolle Burn Ltd., M's Burn Standard 
Co. Ltd . having shares aggregating Rs 25 
lakhs in Reyrolle Burn* has an unadjusted 
advance of Rs. 40 lakhs paid upto July,
1986, recoverable from Reyrolle Bum 
Ltd. as on date. Further, BSCL has 
furnithed guarantee of Rs. 176.41 lakhs 
to United Bank of India to cover Fund 
and Non-Fund facilities availed of by 
RcyroUe Bum Ltd,

(e) As an interim measure, the ques­
tion of giving some fioancial assistance to 
ReyrolU Burn Ltd. through the BSCL u  
under consideration of the Oovernment.
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Shifting of Sub-office of Department of 
Exploii-e to Nsgpor

4 0 2 2 . SHai BANWARl LAL 
PUROHIT : Will ibc Minister of INDUS­
TRY be pleased to «a ie  :

(a) whether Government are aware of 
the difficulties of industrial unit* in Nagpur 
and Vidarbha region which are required to 
approach lub-office of the Department of 
Eiplottvei located in Bombay for approval 
of their propotali : and

(b) if ao, whether sub-office 
shifted to Nagpur itself ?

rill be

THE MINISTER OF STAFE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARUNACHALAMn
(a) and (b). The licences and approvals are 
given by the Head Officc at Nagpur as well 
as the Westfrn R ^ i o n  Circle office at 
Bombay which also the capita) of the 
State Government, according to the power* 
vested in them under the rules No 
r e p r e s e n t a t i o n s  regarding the difficulty 
caused on this account have been received 
by the Department of Explosives from the 
industrial units in Nagpur ard Vtdarbha 
r e g io n s .  There i« no proposal to shift ihe 
Weatem Region Circle Office a t  Bt^mbay to 
Nagpur.

ShiftioK of OIreetorate of Vaoaspati to 
Nagpor

4023. SHRl BANWARl l.AL 
PUROHIT : Will the Minister of F lK )0  
AND CIVIL SUPPLIES be pleased to 
state :

(a) whether Government have decidcd 
to shift the Head Office of the Directorate 
of Vanaspati to Nagpur in Maharashtra ; 
aod

(b) if so, the reasons for 
shifting the same to Nagpur 7

delay in

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES 
(SHRl H.K.L. BHACAT) ; <*) No, Sir.

(b) Does not arise.

Training of Jndlclal OtBcera

4024* DR. V. VENKATESH ; Will 
the Minister of LAW AND JUSTICE b« 
pleased to state :

(a) whether the scheme for imparting 
(raining to Judicial Officers has been 
finalised ;

(b) if ao, its details ; and

\c) whether any Inatitutc haj been Mt 
up for this purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
<SHRI H, R. BHARDWAJ) : (a) No. Sir.

(b) and <c>. The queation doe* not 
artse>

Awarding of Contract of DvhHavti- 
Hydro'EJcctrlc Power f*rn)cc( to 
Conturfinm of French Conpnny

4023. SHRl E. AVYa PPU REDDY : 
Wtll the Ministe^ ENgRGY be pleased 
to state :

(a) whether the National Hydri>- 
electric Power Curporaiion I.imitrd has 
awarded DuUHasti Hydro-clectric Pioject 
m iammu and Kashmir to a consortium 
of French Company on a turnkey basis ; 
and

<b) if so, the advantages in awarding 
this contract lo a foreign ccenpany 7

THE MINISTER OP STATE IN THE 
O EPARTM INT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHI! A ROHTAGU : »a> and (b). The 
National Hydroelectric Power Cort>oration 
have i u u e j  a letter of intent to a Prench 
Consortium, led by M ŝ COEE ALSTHOM, 
for execution of the Dul Haati hydro- 
e1ec*rtc pro)ect in Jammu and Kaahmtr on 
a turnkey basis, envisaging completion of 
the Project in a compreaaed timn*frame 
through the induction of modem technology 
and construction techniques. Th« esiern ai 
financial assistance lo be made avaiUbVe 
would alao assist tn bridging the resourca 
MP.
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World Dank Loan to National Thermal 
Power Corporation for Gaa Power 

Projccta

4026. SHRl E. AYY/VPPU REDDY ; 
Wilt t h e  MiniKter of ENERGY be p l e a » e J  
to Sla te  :

(a> whether the World Bank had 
tanoiioned any loan to National Thermal 
Power Corporation for it» three gat power 
project* at Kawaf (Gujarat), Auraiya 
(Uttar Prudeah) and Anta (R&jasthaA> ;

<b) if »o, ihe details thereof ;

(b) i f  »o, the details thereof 7

THE MINISTER OP STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL OAS AND MINISTER OF 
STATE IN THE MINISTRY
FINANCE (SHRI BRAHMADUTT) 
and tb). ONOC has entered into 
agreement with Bahrain National 
Company to train three of their Drilling 
Engineers for a period of five weeks each, 
in ONG C’* Instiiuie o f  Drilling Techno­
logy, in the field of advance drilling 
technology* ONGC will receive a payment 
of US $ I0 i500  towards cost of training.

OF
(a)
an

Oil

(c) whether the loan will lapse on
31 Msrch, 1987 if not utilised ; and

(d^ whether the tenders have been
called for arxl accepted for the three
projects for utiluiog the loan 7

No contract has been signed between 
ONGC and Abu Dhabi for exp loration of
oil.

Setting up of Industries in Orissa

Thermal Power 
II repayable in 

staring from

THE MINISTER OF STATE IN THE 
DEPARTMEVT OF POWER IN THE 
MINISTRY OF ENERGY tSHRIMATI 
SUSfllLA ROHTAGO : (a) and (b). The 
World Bank has sanctioned a loan of US 
$ 4 85 million to the Ciovcrnmeni of India 
for setting up three combined Cycle gas- 
b4»ed power projects at Kawas. Auraiya 
ar>d Anta by the National 
Corporation. The loan 
hilf-hcarly instatlments 
Nov. 1^91 to May 2006.

<c) No, Sir.

(d> Tenders had been called for and 
offers received are presently under evalua­
tion.

ContracI by ONGC to Train Bahra in 
Enginrers and Oil f^ptorallon in 

Abo Dhabi

4029. SHRl LAKSHMAN 
MALLICK :

SHRI ANANTA PRASAD 
S E T H I ;

Will the Minister 
pleased to state :

of INDUSTRY be

(a) the details of the backward areas 
identified by Goverrmcnt in Orissa under 
the Backward Areas Scheme for attracting 
and setting up of industries Ihereio by 
granting incentivet and subsidies for the 
development of such areas ; and

(b) the details of the induMcies set up 
by Government in Orissa during the last 
three years in each of the backward areas 
identified by Government ?

4028. SHRl E. AYYAPPU REDDY : 
Will the Minister of PETROLEUM AND
N a t u r a l  g a s  be pleased to state :

(a) whether O N g C  has entered into a 
contract to irain Bahrain engineers and has 
also entered into contract with Abu Dhabi 
for explorntioo of oil ; and

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRIM . ARUNACHAL AM>: 
(a) The following districts of Orissa 
have been identified as industrially back­
ward eligible to the various backward area 
inccntives/coDcessioDs ;
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Category ‘A*

Category B

Balaftore, Bolansir, 
Budh Khondmals 

(Pbulbani)

Kalahandi. Mayur« 
bhacj, Denkanal* 
Kconjhar aod 
Koraput

(b) The following number of Letters of 
loteot (LOl), Induslrial Licences ((L) and 
D.G.T.D. Registtations (DGTD REGN) 
were issued during the last three years for 
setlLDg up industries in the back-waid 
areas of Orissa.

Year

1984

1985

1986

LOI IL DGTD RBGN.

23

8

14

18

The details of Letters of InicDt/lxtdus- 
trial Licences issued for industries to be ict 
up by Government arc vven to the state­
ment below.

Statement

Details c f  Letters o f  Intent and Industrial Licenced granted dnrinf l ^8A to 1 9 i6  
to Public Sector Undertakings {Central -f* State  +  5. I, D, C.) for tetting up

o f  InduitrieM in backward areas o f  Orissa.

S. No. Name of the Undertaking Item of manufacture

LETTERS OF INTENT

YEAR : 1984

1. Industrial Promotion aod Invcstmeot Corpn. 
of Oriss, Bhubaneswar

2. IndL Promotion and Investment Corpn. of 
Orissa Ltd.. Bhubaneswar

Ferro Nickel 
(2 0 -2 5 %  Gr)

Sintcrc«l meta) compo­
nents

3. Industrial Promotion and Corpn. of Orissa 
Ltd.* BhubaDcawai

Pistons, Pistoo Pint. 
Piston rings.

YEAR : 198 5

Industrial Promotion and Investment Corpn. 
of Orissa Ltd., Bhubaneswar

Iptron Times Ltd., Bhubaneswir

6. The Orissa State Electronics Development 
Corpn. Ltd., Bbubaoeiwar

Magnesium Mctsl

' ( i )  Black and White
TV Receivers sets

iii) Colour TV receiver 
sets

(i) Black and White 
TV Receiver ic ti

(ii) Colour TV receiver 
sets
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7. Ori»ta Synihdics Ltd., Hew Delhi Polyester Staple Fibre

8. OrtiM Mining Corpo. L td . ,  Bhubaneswar (i) Elcctrolyiic
Manganet, Metal 
(EMM)

(ii) Electrolytic Man. 
ganese (dioxide 
(EMD)

Industrial Promotion and Investment Corpn. 
of OrisM Ltd., Bhubaneswar

Vaoaspali

10. Industrial Promotion and Investment corpo> 
ratioo of Or>sta Ltd.* Bhubaneswar

AMuminium Rolled
products including
Corrugated Sheets che­
quered Plates, Circlet, 
Slugs and Foil-stock

YEAR : 1996

11. M-s Industrial Promotion and Investment 
Corpn, of O riua  Ltd , Bhubaneswar-700007

(NU)

AllumiDium cans

12. -do— (NU) GLS lamps. Fluorescent 
tubes

13. (NU) Poly St c r 'viscose filament 
yam of counts 32 S and 
40 S P V

1 4 , Mfs Indutirial Promotion and Investment 
Corpn. of Oritsa Ltd.. Bhubaneswar Pm- 
700007 (NU)

Poiyster/viscosc yarn of 
coums 32 S and 40 S

INDLTSTRIAL LICENCES

YEAR : 1984

I . M/s Msngalom Timber 
Bhubncswar>751007

Products Ltd.,
(NU)

Medium density fibre 
boards

2. M's Orissa Synthetics Ltd.. Bhubaneswar- 
751007 (NU)

Polyster staple fibre

YEAR : 1985

3. M s The Onssa Composite 
Bbub«ne«war‘7 5 1014

Poards Ltd., 
(NU)

Wood veneera and 
wood panels
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Gap Between Demand And (odigenous 
Sopply of Crode Petroleum.

4030. SHRI SYED SHAHABUDDIN ;
SHRI YASHWANTRAO

GADAKH PATIL :

Will the Minisler of PETROLEUM 
AND NATURAL GAS be pleased to 
itatc :

(a) whelhcr the gas betwecD demand 
for crude petroleum and the mdigcDous 
supply is ri&iog;

(d) The balance recoverable reterves of
crude oil as oo were 500 millioti
loanes and as on 1.1.1986 (best were 53 8 
million toonea

(e) No» Sir.

(f> Docs not arise.

Steps to increate iodnstrial Growth

4031. SHRI CHINTAMANI J tN A  : 
DR. V. VENKATESH :

(b> if so, the estimaled gap ip 1986-87 will the Minisier of INDUSIRY be
and 1987-88; pleased to state :

(c) whether the recoverable reseives 
have shown a downward tendency dc^ptie 
discovery of new deposits ,

(d) if so, the cstim^^ted rescives as on 
31 march, 1985 and 1986;

(a) whciher the recovery from the 
Bombay High deposit is showing a decline; 
and

(f) if so, the production in 1985-86 
and the projected production for 1990-91 ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRAHMA D U TD  : (a)
Yes Sir.

(b) The estimated demand for crude 
processing fcquirement and indigenous 
production of crudc oil during 1986-87 
and 1987-8 8 is as under :

Qty. (Million tonnes)
1986-87 1987-88

(Estimated) (Forecast)

Processing
Requirement 45.63 46.95

Indigenouft
Production 30.52 30.5

(r) No, Sir.

(a) the percentage of industrial growth 
registered during the year 19 1* 9-86 as 
compared to the prevtods year ;

(b) (he sectur-wtfre break-up of indus­
trial growth during 1985-S6;

(c) the steps taken (o increase ibe 
indu^itnal growth during ibc year 19S6-H7 
and the achievement made s<i far.

(d> whether it is a fact ihat there i* 
set-b<ick in production in certain 
sectors;

(cJ if so. the details thereof and the 
reasons therefor; and

<f) the target of industrial growth fticd 
for the Seventh Fi%c Year Plan «nd the 
measures being taken to achievc the 
target 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTER OF 
INDUSTRY (SHRI M ARUNACHa LAM ):
(a) On the basis of CSO Index of 
Industrial Produciion (1980*1981 — 100), 
the overall rale of growth was 8.7  per 
cent during 1985-H6 as compared to 8.6 
per ccnt during 1984-85,

tb) The sector-wise rates of growth 
registered during 1985-86 were u  follows :
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Manuracturing 

Mining &. Quarrying 

Electricity

9.7 per cent 

4.2 per cent 

8.5 per cent

(c) The ra ic  of growth of  iodustrisi 
produciion during the current year 
1986-87 up lo  Ociobcr 1986 wa* 7.4 
per cent. Government have been takirig 
Viirious &tep» to incrcufc ihc uidustnat 
growth through a more libcrul licencing 
policy* promotional cfTorts, incentive* and 
ftubiidies» provtxoQ of conccuionat 
QiiAncc and infrattTuciural development.

(d^ and (e). Certain industriet have 
•how*n low rate I of growth due to factors 
fuch a« infrusi'uctural and r iw  material 
constrainti. demind b.>tMenetk», odverac 
induftrial rclatiunt. inadequate technologf 
cal upfradatio^, etc.

(f> fbe Seventh Pjan aims at an overall 
annual average growth rale of 8 per ccnt 
in the tnd'jitry sector. The measures being 
tdken Co achieve thii target include planned 
and progreitive rcitruciunng of mduttry, 
improving infrastructural facilities, more 
elTicient u«e of capital, modernisation and 
upgradation of  techoo!ogy, tnLreastng pro­
ductivity. etc

Setilag ap uf indailries Hi rural areai

4QJ2. SHRI CHINTAMANI JENA : 
Will the Minister of IN PUS TRY be 
pleased to tiAic :

(a) the number of applications for 
grant of letters of intent for establishing 
new industries in Orissa Pending with 
Government as on 31 December, I 9 U6 ;

tb) since when these 
pending ; aod

applicatiorM arc

(cj by when these arc likely to be
clcircd 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE- 
lOPM ENT IN THE MINISTRY OF 
i n d u s t r y  (SHRI M. ARUNACHALAM):
(a) Out of the Industrial Licence appli­
cations received upto 31st December, 1986

two proposals received under the pro­
visions of Industries (Development and 
Regulation) Act* 1951 are at various 
ktages of proccssir>g.

(b) and <c). One application was 
rcceive<* in May, 1986 and the other in 
September, 198 6 It is the constant 
endeavour of the Govcrment to dispose of 
all pending Industrial Licence applications 
as expeditiously as possible To ensure 
thi«, procedures have been streamlined.

ICxpan«ioD luodernisation of 
Industry in Kerala

Coir

4034. SHRI N5U1 LAPPALLY 
RAMACH^NDRAN : Will the Minister 
of INDUSTRY be pleased to state :

(al whether aoy coir manufacturing 
uniti have been sponsercd'aidtd by Uuion 
Government in the State of Kerala ;

(b> if so, the details thereof ;

(c) whether there have been any pro­
posals to start mc^KJernise/expand units far 
coir products in Kerala ; and

(d) if so, the details of proposals and 
the decision of Government m thi» regards ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY tSHRl M. ARUNACHALUMV.
(a) and (b>. The Coir Board, a atstutory 
agency for the development of coir industry 
set up by the Government hud established 
at Kalavoor (near Allepy) in Kerala,  a 
production unit, namely, Hindustan Coir, 
equipped w ith power looms to produce 
mattings. The unit is run by the Coir 
Board out of budgetory provisions placed 
at its disposal by the Govemmeot. The 
unit has five power looms and other 
equipment suitable for production of coir 
floor coverings in running rength Its 
average annual production is around l.S 
lakh sq. meters, r

(c) and (d). The Government of Kerala 
bad proposed an outlay of Rs. 250 crorcs 
by State and Central Governments and



i0 3  Written Answtrs MARCH 24* 1987 W ritfm  Amswtrs 2C4

financial institutions spread over ten ycart 
for revitalisation of coir industry. The 
miijor objectves of the schcme were 
upgraJation of technology and moderni* 
sat ion of coir industry, sirengihcning of 
coir cooperatives, rcb.ite on coir and 
coir products, export promotion, welfare 
measures c 'c. It was noted that most of 
the schemes proposed were on-going 
schemes under implemeniatton during the 
Seventh Plan period* In the Seventh Plan, 
a provisicn of Rs. 17.84 crores exists for 
development of coir industry. These 
scbe^nes are mostly implemented by the 
Cotr Board in the major coir producing 
states. Ker^li b;mg a m^jor coir producing 
state IS the largest beneficiary of the 
development scKcmcs implemented by the 
Coir Bo:ird. One of the important on-goiog 
Schernes is the Ciotrally sponsored schcme 
of CO jperauvisation of coir industry and 
Kerati wiih over 600 coir cooper<«tivcs is 
likely to receive over Rs. 2 crores as its 
share for assistance to member for share 
capitJil coatribution. This will enable the 
coir cooperatives to obtain financial 
assis'ancc of about Rs. 40 crores from 
NABKK.D and o;her financial institutions 
if tbf scheme is fu ly tmplcmented. Further 
in response to the Kerala Government's 
recent Proposal, the Central Government 
has sanctioned a scbcmc for grant of Z0 % 
rebate on the sj.le of coir yarn and pro* 
ducts for the entire Seventh Plan period 
to clc^tr the accumulated stocks for Kerala 
and other states. The expendtturc on the 
rabate schemc will be shared on 50:50 
basis between the State Government and 
the Centre. An additional provision of 
Rs. 2 crores has been made in the Seventh 
Plan for the scheme towards the share of 
the Central Government. The Central 
Government has also agreed to enhance 
the provision for model village schemes 
for the industry to Rs. 1 50 crores from 
Rs. 20 lakhs and also provide funds to 
the extent of Rs. 1 crore for mcd icare 
scheme for coir workers

Plan to Rxpand Production of Indian 
Telephone Indastries

4035. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of COMMUNICATIONS be pleased to 
•late :

(a) whether Government have any 
plans to expand the production capacity 
of any of the units of the Indian Telephone 
Industries during 1987-88, if so, the 
details thereof ;

<b) whether the net profits of the 
Indian Telephone Industries have been 
declining during the past two years / 
and

(c) if so. the main reasons for Ibis 
decline ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a>
Yes, Sir.

During the production from
mankapur unit of Indian Telephooe 
Industries will go upto 7,2 0 , 0 0 0  line* 
against 1 , 2 0 , 0 0 0  lines in 1986-87.

Capacity of transmtuion diviaions at 
Bangalore and Nairn are also being 
expanded.

(b) There has been a margmal fall ir 
the profits during 1985*H6 as compared to
1084.85.

(c) The main reason is that a namber 
projects are uill in construction stage and 
bave not gone into full prodution.

Taro over of Hharat Mea«> £teefriealt
Ltd.

4036. SHRI CHIRANJI LAL 
SHARMA : Will the Mnuwer of
INO USIRY be pleased to state ‘

(a> the turn over of Bharat Heav>‘ 
Electricals Ltd. during the last two years, 
year-wise ; and

(b) the target of turn over fixed for 
current year 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINISTRY OF INDUS­
TRY (PROF. K. K, TEWARY> : (a) The 
turn over of BHF.L during tbe last two 
yrara ia as follows :
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—-------- - ■ (e) are as follow* :
Year Turnover

1984-85 R* 1481.83 crorei

1985-86 Rs. 1726.97 croret

Ethylene

Propylene

Ethylene

Pro(>ylene

3.00.000

65.000

l»00,000

55,500

(c) Thete will partially m e d  the need 
^or major product*.

<(J) Yc*. Sir,

S. No. Product and Capacity
tonnes'andum)

(b^ The tafget of turnover fixed for 
1986-87 it Rs. 1900 cfores.

MaBofaclrre of Raw M ater ia ls  for 
High Ueosity Plastics

4037. SHRl S A T Y E N D R \
NARAYAN SINHA : Will the MintMer of 
INDUSTRY be pleased lo state :

(a> whether a number of projects to 
manufacture raw materials for high density 
plastics are commg up ;

(b) if so, the details thereof ;

1c) to what extent th« cuuniry'ft nced» 
of high dcoatty poliycihylenc, poiyure- 
thana axKl other subatances will be met 
by these pro>ccts;

(d) whether these items witl provide 
raw material for many new mdustrie« ; 
and

(c) if so. the details thereof 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICAl S AND 
PETROC'HEMlCAl S tN  THE MINISTRY 

OF INDUSTRY (SHRI R.K JAICHANDRA 
SINOH) ; (a) and (b) Two major pro­
jects have been ap p ro ed  a t  folios:

Product and Capacity (tonnesWannum)

I. LLDPE HOPE 2 ,00,000

2 . LDPE 80,000

3. Polypropylene 60.000

4. MEG 1/. 0,000

5. Acrylonitrile 70,000

6 , Styrene 80.000

7. Polyaiyrene 30.000

inlrgraied Energr System in Rural 
Areas

4038. SHRI SATYENDRA NARAYAN 
SINHA : Will ihe Minister of ENERGY 
be pleased to state ;

(a) whether Department of Non- 
convcntional En^-rgy Sources has proposals 
to provide trunkcy projects in integrated 
energy system in rural areas;

(W if so. the aver.Tge cost and gestation 
period of these projects; and

(c) in how many vilhigcs these arc p ro ­
posed to be set up during 1987-88 ?

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE» : (a) Yes. Sir. The
Department of Non-conventional Energy 
Sources is implementing a programme for 
village level integrated energy systems, 
called urjagrams, based on n combination of 
non-convcntional energy sources.

(b) An urjagram projcci can be taken 
up immediately after an energy survey and 
progressively completed within about six 
months. The overall cost would depend on 
ibe specific system configuration. Usually 
the average cost of «uch a project is between 
Rs. 5.10 lakhs.

(c) A large number of villages have 
been identified in dilTcrcnt States/UTs for 
urjagram projects. At least 20 such projcctt
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will be completed during 1987-88» although 
work will be initiated in many more villager 
found suitable. More such villages can be 
taken up if funds arc allocated.

Gas Agencies in Goa; Daman and Diu

4039. SltRI SHANTARAM NAIK : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state :

(a) the number of aficnciea supplying 
cooking gai in the Union Territory of Goa, 
Daman and Diu;

(b) whether consumers in Goa are facing 
a hard tirrie because of an erratic supply of 
both HP and BP gas cylmdcrs;

(c) whether consumers have to wail for 
one or iwo weeks for getting the cylinders 
refilled; and

(c) whether Panaji is proposed to b« 
brought under the service;

(d) if so. when; and

fe) if not, (bo reasons thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHa N DEV) : (a> 
Fourteen cities/to\wns are linked by Speed 
Post Scrvice.

(b) The number and names of the 
places to be included by ibe Service dcperul 
on considerations of traffic present and 
potential and >s not decided on a financial 
year basij.

(c) There is no proposal to include 
Panajt under the tcrvice for the preacot.

( d* tbc action taken or proposed to be 
taken for regular supply of cooking gas to 
the p e o p le  of the Union Territory.

T H E  MINISTER OF STATE OF THE 
m i n i s t r y  o f  PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : <a) There are 
22 LPG distributorships m operations m the 
Union Territory of Goa, Daman and Diu.

(b) to (d>- 1here is no backlog in (he 
supply of LPG refill* in Goa wuh the 
distributors of HPC. While there is a 
backlog of 900 refills (6 days) in Panaji 
as on 15.3.87, there is no backlog with 
other di'ilributors of BPC in Goa. The 
backlog in Panaji is cxpectcd to be clcarcd 
shortly by BPC.

Speed Post Scrvice

4040. SHRI SHANTARAM NAIK : 
Will the Minister of C<^)MMUNICATIONS 
be pleased to state :

(a) the number of cities/placet linked 
by speed Post Service;

(b )  th e  n u m b e r  a n d  n a m e s  of t h e  p la c e s  
w h ic h  a r e  p r o p o s e d  to^ be l in k e d  by th e  
s e rv ic e  in  the n e x t  fiD aocia l year;

(d) Does Dot arise.

(e) The transport infrastructure i  ̂ not 
conducive to maintain the high staridards of 
efficiency, which is associated with Speed 
Post Service ax present.

Wind Mills in Goa

4041, SHRI SHANTARAM N A IK :  
Will the Minister of ENERGY be pleased 
(o stale :

(a) the number of wtodmills installed in 
Goa;

(b) the names of the places where they 
have been installed;

(c) when these windmills were insialled, 
their type and capacity;

id) whether the windmills are presently 
working;

(c) the number of additional windmills 
sanctioned for Goa; and

(f) the details thereof 7

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (d>. One 55 
KW wind electric generator waa erectcd and
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comoiUiioned at Canaguioim in Quepem 
Taiuka iq Goa io Auguit, 1996. The 
machine it working aaiitfactorily aud is 
aupptying clcclricity (o the grid.

<e) and (f). An additional wind elec­
tric generator of 55 KW capacity is lo be 
ioAialicd at Canaguinim. A propota) to  act 
up demonatration wind farna project of 500 
KW capjciiy 10 Goa during 1987-88, 
compriting machine* of about 100 KSV 
uoit aixe, i» under coDaidctation.

Uae of Compvtcri io Sapremc Cosrt

4042. SMRI S H \N T A R A M  NAIK :
Will the Mtnitter of LAW AND JUSTICE 
be pleated to refei to the reply given to
Unttarrcd Queition No. 2 303 on 18
November* 1 Vlt6 reguiding u»c of c o m p u i c r *  
in Supreme Court and High Courti and 
ttaie :

(a» whether the computcrt propoied to 
be tnitallrd in he Supreme Couri will he 
fed with the earlier judgements of the
court for speedy disposal of the cases; 
and

(b^ whether other modalities in this
regard h«ivc been finalised and if so, theu: 
details ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW' AND JUSTICE 
(SHRl H. R. BHARDWAJ) : (a> and (b).
The modalities for introducing Computers 
in the Supreme Court have not yet been 
fmaliaed by the Supreme Court. The 
Supreme Court ' 'cgistry have stated that a 
preliminary report has been received from 
the Secretary. Department of Electronics, 
to whom the mutter was rcferied to for 
experts opinion nml the said icport is under 
the coaideration of the Chief Justice of 
India.

Proiinifnme to Eitlnitiilah Fire io Jharla 
Coalflrld

4043. SHR1MATI JAYANTl PAT- 
NAIK : Will the Miniiter of ENERGY be 
Pleaied to slate :

(a) the year since when Jharia Coalfield 
is under fire;

(b) whether Government have launched 
a long term programme to extinguish fire in 
that coalfieldt

(c) if so, the amount earmarked for 
implementing the programme; and

<d) the details thereof?

THE MINISTER OF ENERGY (SHRI 
VASANf S A l H E t :  (a) The first fire in 
the Jharia Coalfield was reported in 1916 
Le. much before the nationalisation of coal 
industry.

<b) Yes, Sir.

(c) and (d). There are 70 fires in 40 
Collieries of Bharat Coking Coal Limited in 
the Jharia Coalfield. 20 Fire Projects 
covering 4 )  fires, with a sanctioned amount 
of Rs. 9 5.53 crore*, are at various stages 
of implementation. 6 firts are covered 
under Mukunda Advance Action Project at 
an investment of R* 2.10 crores. 5 firea 
have been extjr.guished. Project rcporta 
are under preparation to cover the balance 
fires.

Shortage o f  Power a n d  C o a l  HU I n d o i -
t r i a l  P f o d u c i i O D  i n  N o r t b r r o  R e g i o n

4044. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of
ENERGY be pleased to state :

(a> whether attention of Government 
has been drawn to a recent survey conduct­
ed by the Punjab, Haryana and Delhi 
Chamber of Commerce revealing that the 
shortage of power and coal had badly hit 
the industrial production in the northern 
region during 1986;

(b) i f  so. Government’s reaction thereto;

(c) the gaps between the requirements 
and supplies and the reasons therefore; and

(d) the measures taken to meet the 
requirements of the industry particularly in 
the small scale tcctor in full in the northern 
region 7

THE MINISTER OP STATE IN THE 
DEPARTMENT OF »0W E R  IN TH£
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MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGU : (a) to <d). The 
information is being collected and will be 
laid on the Table of (he House.

Claims Throttgh AdTertisementt Rci'arding 
I ^ h c n t u r e  Issues

4045. SHRI C. MADHAV REDDI : 
Will the Minister of INDUSTRY be pleased 
to state ;

(a> whether it is a fact that some 
companies have beon making misleading 
claims through advertisements regarding 
profits^gains by (he debenture issues floated 
in the market by them; and

(b) if so. whether MRTP Commission 
has made any inquiry ioto such cases and 
taken action against the erring companies ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEVELOPMENT IN 
THE MINISTRY OF ISDUSTRY (SHRI 
M. ARUNACHALAM) * (a) and (b). The 
MRTP Commission has so far instituted 
enquiries in two such casss under the 
relevant provisions of the MRTP Act. 1969 
to as certain whether they have been 
making misleading claims through advertise- 
ments regarding profits'gams by the debcn. 
ture issues floated in the market by them.

Faults in Maruti Vehicles

4046. S H R IC .  MADHAV REDDI : 
Will the Minister of INDUSTRY be pleased 
to state :

(a) whether Government^t attention has 
been drawn to various serious faults in 
Maruti vi.z poor body, poor wmdscrcen 
and over-sized engine for Indian condiitons;

(b) if so, whether any corrective steps 
are contemplated; and

(c) whether Government propose to 
appoint a fact finding group to study these 
lacuna in depth with representatives of 
experts of IIT, Delhi 7

THE MINISTER OF STATE FOR 
PUBLIC ENTERPRISES IN THE MINIS­

TRY OF INDUSTRY (PROF. K. K- 
TEWARY) : (a) No. Sir.

(bt and (c). Do not arise.

Loaoi Raised by ONGC

4047. SHRI K PRAIMlANl ; Will 
the Minister of PETROLEUM AND 
NATURAL GA^ be pleased to state :

<a) the details of outstanding loans 
raised by the Oil and Natural Gas Com­
mission;

(b) the repayments burden for 1986-87:

(c> whether the Commisaion is faciog 
and difFiculty m repayments; and

(dl if so, the steps taken in this regard 7

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : (a) The out­
standing lo«ns of ONGC ai on I8th M^rch, 
1987 are as fallows :

(i) Rupee loans from 
Government of India 
or Oil Industry Deve­
lopment Board*

(ti) World Bank, OPEC» 
etc. Loans

(iii) Foreign Commercial 
borrowings,

(iv) Supplicrs/Buyert credit

Total

Rs. crores

94.50

644.71 

1621 .66 

375.24

2736.11

(b) The anwunt of rep«yment due in 
1986-87 is as follows :

Rs. crores

(i) Repayment of principal 2 21.20

(ii> Interest payments 206.18

Total 427.38
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(c) No Sir.

(d) Doe* oot arise.

iTramlation}
Indirect Liqvor Adverlliementi in 

Newipaperi

4048. SHRl SHANFl DHAR»WAL : 
Will ibe Minl»icr of INDUSTRY be 
pleated (o state *.

(a> whether all tndia Consumer
Council. Hyderabad hat made a complaint
to the MRTP Commi*»ion against ihe 
adv«Tti«ements about liquor issued by
liquor manufacturing companies in news­
papers and magazines without specifically
identifying the products ;

(b) if so, the number of companies 
against which complaints have been rccciv- 
cd ; and

<c) the action taken against each ?

THE MINISTER Oh STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE 
tO PM EN T  IN THE MINISTRY OI 
INDUSTRY (SHRl M. ARUNACHALAM)
(a) Yes. Sir.

new generation of equipmcnl by^ heavy 
machine builders in the country ;

(b) if 80» the main features of the 
protocol and the Industries that will be 
benefited ; and

(c) when this scheme will be imple* 
menicd and how far it will be helpful to 
the field of Industry ?

IHE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINISTRY OF INDUS­
TRY (PROF. K. K. TEWARY) : (a) Yes, 
Sir.

(b* and (c). The Protocol seeks to 
broadly ideniify areas where production 
cooperation is possible between the two 
countries and such other measures as are 
necessary to smoothcn and quicken the 
process. Industrial sectors like metallur- 
gicaK mining. niachine tools, power 
generation, chcmical etc. will benefit by 
way of updation and induction of new 
lechnotagics and exports. Implementation 
will depand upon detailed interaction 
bct>^cen cooperating parties on either side 
and conclusion of commercial agreements.

Confcreocc o fS ia te  Industry Ministers

(b ' Four.

<c) The MRTP Commission bas institu­
ted enquiries in all the four cases under 
the relevant provisions of the MRTP Act, 
1969.

4050. SHRIMATI BASAVARA- 
JESWARI : NV;1I the Minister of INDUS­
TRY be pleased to state :

(a) whether a conference of State 
Industry Ministers was held on 11
December, 1986; and

lEnflhM)

Protocol with U. S. S. R. fur induction 
of new technologies and manufacture 

of new Brnerallon of equipment by 
heavy machine builders

4049. SHRIMATI BASAVARA-
JESWARI : Will the Minister of INDUS­
TRY be pleased to atate :

(a) whether India and Soviet Union 
ligned a protocol for long term produc­
tion cooperation alongwith induction of 
new technologies and manufacture of a

(b) if so, the subjects discussed in 
conference and th :  decision taken 7

the

THE MINISTER OF STATE OF THE 
DEPARTMENT OF INDUSTRIAL DEVE* 
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARUNACHALAM): 
(a> Yes, sir. A Conference of State 
Industry Minister wa? held on the 10th 
Dccembcr, 1986 at New Delhi.

(b) The topics discussed at the 
Conference included industrial piolicy 
measures, modernisation and upgradation of
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tectinoldgy, industrial development of 
backward areas, provision of inrrastructural 
facilities by the States, implcment-^tion of 
Letters of Intent and medium and small 
scalc industries registered with DGTD and 
Directorates of ludusirics. probtenis 
relating to" sanction and disbursements of 
term loan and working capital, maintenance 
of quality and standards, supply of raw 
materials and inputs and monitoring of 
date relating to industrial s«ctor. A 
number of useful suggestions made on 
these subjects were noted.

M e c b a o isu t io D  of Telegraph System

4051. SHRIMATI BASAVARA- 
JESWARl: Will the Minister of COM* 
MUNICATIONS be pleased to state :

(a) whether a proposal to completely 
mechanise the country's telegraph system 
has been drawn up ;

(b) if so, the main objccts of the plan ;
and

(c) the time by uhich 
likely to be implemented ?

the scheme is

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHBl SONTOSH MOHAN DEV: (a> Yes, 
Sir. An Action Plan to mechanise the 
country’s telegraph system has been drawn 
up.

(b) The main objective of modernisa­
tion of the telegraph network is to deliver 
9 8 %  of the telegrams within a period of 
12 hours The plan envisages development 
and commissioning of Store and Forward 
Message Switching Systems and terminal 
devices like Electronic Key Boards* 
Electronic Key Board Concentrators, 
Phonocom Concentrators and replacing of 
existing electro-mechan'cal teleprinters by 
electronic teleprinters.

(c) The Action PI as is likelv to be 
implemented in three years time.

Suggestions by French Telecommunica­
tion experts for Improrement In 

Telecommunication sjAtem

4052. SHRIMATI BASAVARA- 
JESWAKl ; Will the Minister of COM­
MUNICATIONS be pleased to state :

(a'* whether the French Telecommunica­
tion experts have suggested a number of 
measures to improve the Indian Teleco 
Telecommunication sys’em ; and

(b) if so, the details thereof and 
Government's reaction thereon 7

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DFV> : (a) and 
(b^ No direct suggestions for improving 
the Indian Telecommunic ition syatem have 
been received. However, the French 
Telecommuniotion Experts have assisted 
in the introduction of E*103 Digital 
exchanges in the country in the followiag 
fields :

(i) Acccptance Testing of E-IO B 
equipment

(ii> Operation and Maintenance

(iii) Training

(iv) Network Planning

Agitation agaias N m  Policy

4053. SHRI K. RAMAMURTHY : 
Will the Minister of INDUSTRY be please- 
ed to state :

<a) %khethcr the national convention 
held in New Delhi 9th January, 1987 in 
vkhich the delegates from Indian Medical 
Council and the employees of public sector 
drug companies participated, has termed 
the New Drug Policy announced in 
December 1986 as “ anti-people and 
retrogriide

(bl whether the unanimous resolution 
adopted at the end of the convention, 
deciding to launch a countrywide agitation, 
has been noted by Government ; and

(c) if so, the action propoacd to be 
taken to tackle the situation 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CHEMICALS 
AND PETROCHEMICALS IN THE 
MINISTRY OF INDUSTRY (SHRI R. K. 
JAICHANDRA SINGH) : (a) and (b).
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Reports to Ibit cfTect appeared ia the ncwi> 
papers .

(c) There »  do jutt tf ication for any 
ag i ta t ion .

Liccnccs fo r  raaDufactore o f P c n ic i l io  
and P o l io  VacciDc

4054. SHRI K.  R \M A M U R T H Y  : 
Will the Mini«rcr of INDUSTRY be plead­
ed to state :

(a) the n^cnes o f  u n it s  in  p r iv a te ,  jo in t  
and cooperative sector which have s o u s h i  
l icences fo r  (he m a nufac tu re  o f  P e n ic i l l in  
and polio-i^accines ; and

(b> the dctaiU of the quantum of these 
mcdicmcs \xkc\y to be produced by each 
ooe of these units ?

THE MINISTER OF STATE IN THE 
DEPARTMRNF OF CHCMICxLS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (>HRI R X .  JAI- 
CHANDRA SINGH) : (d )  and tb>. The 
names of the companies who h^ve applied 
for licence for manufaciure of Pcnicillin 
along wiih the dctttilt of cjip4ciiy are given 
below. No company ha* applied for 
licence for polio vaccinc.

Name of th« Company 
(Private Scctor)

Capacity 
(in MMU)

I •» 3

1. Standard Medical 
Leasing Ltd.

—  1 ,200

2. Keaar Enterprises Ltd. — 1,000
A

3. I. A. Modi
w

— 1,000

4. I>r. Reddy’s Labs. - -  1,000

5, O. Rama Raju —  1,000

6. Ccpham Medical 
Leasing Ltd.

“  1 ,000

7. Ferro Alloys Corpo­
ration Lid.

—  J,000

Joint Seclor

1. Gujarut Lylta Org^nics 
l i d .

2. Southern Petro- 
chemic3.1s Industries 
Corporation (SPIC»

1,000

1,000

Losses in Eastern Coalfields Ltd. and 
Bharat Coking Coal Limited

4055. SHRI A. JA Y A M O H \N  : Will 
the Minister of ENERGY be plca&ed to 
state :

(a^ whether out of six coal producing 
subiidiarieB, the Eastero Coaltields Ltd. and 
the Bharat Coking Coal Lid , are conti> 
nuously incurring losves ;

(b) if so, steps proposed lo miDimise 
such iosaes ; and

<c> uheihcr in view of the alternative 
sources of energy having been found 
successful. Govcrnmeni propose temporary 
abmdonmcnt of the losing mines ?

THE m i n i s t e r  o f  ENERGY 
(SHRI VASANT SATHE) : ia)  Yes, Sir.

(b) V'arious measures being adopted to 
increase production and improve producti* 
vity in the coal companies includc opening 
of new mines, fuller utilisation of mining 
capacity already created, more efficient use 
and belter maintenance of equipment, 
stricter control of inventory and economy 
in the use of stores, better use of man* 
power by controlling absenteeism and 
enforcing discipline and idcDtification of 
surplus workers and their redeployment 
after suitable training, betier availability of 
inputs like explosives, timber etc., reduc­
tion in pii-head stocks by faster movement 
and more systematic distribution, expediti­
ous and timely completion of new projects 
and improvement in law and order 
aituation.

The Coal India limited and Eastern 
Coftlfields Limited have been directed to
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implement (he decision of the Government 
on the various recommendation* of ihe 
Cbari Commiltee appointed by the Govern­
ment to enquire into the working of 
Eastern Coalfields Limited.

(c> The Chari Committee appointed by 
the Government to make an indepth study 
of tbe working of E.\stern Coalfields 
Limited recommended closure of Z2 mines 
that were incurring heavy lo<iscs Out of 
these 22 mines the feasibility for re-con­
struction and development of !0  mines has 
already been taken up by Coal India 
Limi ed. With rcg.irU to the other 12 
mines schemes for rutionahsation and 
redeployment of manpower are being 
formulated by the coal company.

Steps to sare Small Scale Sector

4056. SHRl BHATTAM SRlKAMA 
MUKTY : Will the Minister of INDUSTRY 
be p'eascd to state :

(a) whether the small entreprcnours 
with limited resources are not able to with- 
stanJ the competition from large undei- 
takings which have entered the smaU scale 
sector and are cornering special concessions 
given to tb>s s ector ; and

^b) if so, the step* being taken to sa^e 
small scale industries with limited 
rcsourecs ?

THE MINISTER OF STATE IN THE 
DEPARTMENT Oh INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M. ARL'NACHALAM):
(a) Small scale units wh\cb arc sub­
sidiary of Cr owned or controlled by large 
scale undertakings do not come under tbe 
purview of the definition of small scale 
industries. As such^ the question of such 
units getting registered witb tbe Directorates 
of Industries in States and U.T.i  and 
availin ; of concess ons meant for the small 
scale sector does not arise.

excise duly, supply of machinery on hire 
purchase basis, provision of consultancy 
services etc.

ladigenouf Production of Cbemicsls

405 7. SHRl HUSSAIN DALWAl : 
Will tbe Minister of INDUSTRY be pleased 
to state :

(a) the basic chemicals being imported 
in the country ;

(b> the efforts made so far to encourage 
the indigenous prc^duction of these chemi* 
culs ; and

(c> the impediments which comc in tbe 
way of indigenous production of these
chemicals ?

TflE MINISTER OF STATE IN THE 
D E P A R T M E S r OF CHEMICALS AND 
PETROCHEMICALS IN THE MINISTRY 
OF INDUSTRY (SHRl R. K.  JAl*
CHANDRA SINGH> : (a The basis chemi­
cals being impocied in the country aie 
mainly Methanul, Sodt Ash, Caustic Soda, 
Calcium Carbide and Phenol.

(b> Additional capacities have been
sanctioned^ from time to time, so as to
step up the indigenous availability to the 
level of demands m the future years. Alu>, 
industries like Soda Ash (Standard Solvay 
Procefti) and Methanol h«vc been deliccosed 
in order to give impetus lo production. As 
a result thereof, the indigenous availability 
of chemicals like Soda Ash. Metharol and 
Phenol will go up subftannally very soon.

<c) The indigenous capacity utilisation 
has been insufficient ma*o1y due to made* 
quate availability of power, though there 
has also been shortages of raw materials 

*from time to time.

New «aRar Units in Coopcrallvr Sector

(b> The Government have taken a 
number of steps to strengthen the com­
petitive position of small scale units which, 
inter 'a l ia ,  includes reservation of items for 
exclusive manufacture/purchases from the 
small scale sector, fioanciat assistance at 
coDceuiODdl rates of interesti cooccssicos in

4038. SHRl HUSSAIN DALWAl : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state :

(a) the proposals for new sugar 
factories in co-opcrativc scctor pcndinB 
before Oovcmmeot at present; aod
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(b) the number out of them proposed 
to be Ml up in Maharaihira 7

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER 
OP FOOD AND CIVIL SUPPLIES <SHR! 
H. K. L BHAGAT) : (a> Nine appli-
cotiont for t^ant o f  letters of intent/ 
induttrial licences for setling up new sug^r 
factoriet in the cooperative sector aie

pending before the Department of Food, 
at present. A statement giving (he detaili 
of these applications is given below.

(bl No application has been received 
for setting up a new sugar factory in 
Maharafira after the annouocement of the 
new guidelines for licensing during the 
Seventh Five Year Plan

S t a t e m e n t

a
Lif t  o f  applicatiomi leceived for estobliyhment o f  new iugar factories
in the Cooperative sector.

Location of ihe factory Date of Receipt of applicaiioo Capacity
from the Depit of 1, D. (in TCD)

TAMIL NADU

I. Taiuk— Harur DisH 
Dharmapurt 23-1 J^87 2 5 0 0

2. Taluk— Aran'hangt Diatt. 
Pudukottai 23 .M M 87 2500

3. Taluk— Chidombarm Oistt.
South Arcoi 23.1,1987 2500

PUNJAB

4. Tehiil— Ajnala» Disti.
Amrit%ar 23,2.1987 2 500

3. Mamdot. Tehsil and Disit. 
FcTCuepur

6. Tehail and D im .  F a r i d k o t

23,2 1987 

23.2.1987

2500

2500

7. P. O. Budhalada, Tchiil-Mansa, 
Dist(.*Bbatinda 23.2.1987 2500

8. P. O. and Tehsil, —Jagraon, 
DUlt.'—Ludhiana. 23.2.1987 2500

9. P. O. Mchal Kalan, Tehsil—  
Bnmala D isn .— Sangrur, 23,2.1987 2500

T.C .D , »  T o p e c s  Cane Ciu^bicg per day.
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Scttlcnientf of Claioti for Sobcidy and 
Interest for Holding Bufftr Stock of

Sogtr

4059. SHRI BALASAHEB VIKHE 
PATIL ; Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state :

(a) the number of claims of suger 
factories for subsidy and interest for 
holding bjflfer stock of sugar still pending 
for settlement (initul and additional bufTer 
stocks separately) ;

<M the names of factories whose claims 
are stiM pending ; and

(c) how much time is likely to be taken 
for clearing these cUims 7

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHAOAT) : (a> and (b). In all 
322 sugar mills maintained the bufTer 
stock which were required to sumit ciaima 
for reimbursement of the carrying cost etc. 
for the period from 1st October. 1982 to 
31st October, 1^84 at quarterly mtervals 
The nuber of quarter y claims was about
4,000 The pjyment of subsidy towards 
interest, storage, nnd insurance charge* 
was to be made to sugar mills, which 
have :

(i^ set apart the required quantity of 
sugar <or a part thereof) as buffer 
stock ;

THE MINISTER OF PARLIA- 
MENTRY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI
H. K. L. BHa GAT) ; (a) to (c). In all 
322 sugar mills maintained the bufTer 
stocks, which were required to submit 
claims for reimbursement of the carrying 
costs etc. for the period from 1st October, 
1982 to 31st October. 1984 only. Out 
of about 4,000 quarterly subsidy claims 
received, only a small number of claims 
is pending for want of material information 
from the concerned mills. So far, an 
amount of Rs. 7 8 30 crores has been 
sanctioned. The factory-wise details of 
claims pending are being complied and will 
be laid on the Table of the House. 
Finalisation of the pending claims depends 
on the correctness of information furnished 
by the sugar Mills.

Claims o f S u ^ r  Factories for HoldiDK 
Buffer Stock

4060. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased lo state :

(a) That is the factory-wiac amount 
claimed a n d  a m o u n t  s a n c t i o n e d  towards 
buffer stock claims for holding sugar stock; 
and

(b) the reason for diflfierences between 
the amount claimcd and amount sanc­
tioned T

(ii) pledget the bufTer stock with any 
scheduled bank for the time being 
included Id the tcoood Schedule 
to the Reierve Bank of India Act, 
1934 (2 of 1934) of any State 
Co-operative Bank of Central Co­
operative Bank as defined in the 
National Bank for Agriculture 
and Rural Development Act, 1981 
(61 of 1981) ; and

(iii) maintained the buffer stock in 
accordance with the rules, and to 
the satisfaction of the Central 
Government.

The main reasons for difference between 
the subsidy claimcd by the sugar mills and 
that sanctioned are that :

(a) the maximum rale of interest of 
18%  as admissible ur^jer the 
rules of actual charged by tho 
banks, if less even thoufth the 
Mills have claimed at higher 
rates ;

(bV from 1st Junet 1984, the subsidy 
wai paid on reduced balances as 
it was not admiasible on the quan­
tity of sugar released for each 
month whereas the mills might 
have claimed on full quan t i ty ; 
and
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(c) the tubiidy was allowed for 
period during which the crcdit 
facility was actually availed from 
the banks, although the Mills 
might have claimed for full 
period.

{Traml^tiom]

Settiot up of Earib Satcllfle Comoiaai* 
catiua Ccatre In Pitboragarti «Dd 

Atmura (U. P.)

4061. SHRI HARISH RAW AT : Will 
the Mmister of COMMUNICATIONS be 
plrased to state

(a) whether there is a proposal to set 
up an earth Satellite Coromuoicatioo 
Centre in the border hill areas of (he 
country ;

(b) if so, the names of the placcs 
where these centres are p ropo^d  to be set 
up durinc the current Five Year Plan 
period :

(c> whether thc«e Centres arc also 
propoted to be set up in Pithoragarh and 
Atmora districts in Uitar Pradesh ;

(d) if lo, by whJt iirae : and

(e) if not, the reasons thetefor ?

THE MINISTER OF STATE IN THE

1 2 3

5. Car Nicobar A & N Is lard i

6. Gangtok Sikkim
7. Itanagar Arunachal

Pradesh
8. Impba] Manipur

9 fodhpur Raiajthan

10. Kavarattt Lafcihadwcep

11. Minicoy Lakshadweep

12. Lcfa J & K

13. Bhuj Gujirat

14. Kohiraa Nagaland

15. Panjim Goa

16. Srinagar Jf A R

\ 7. iCulu Himachal Pradesh

The following additional locaiions have 
been idcntl6rd for the provision of earth 
station* during the current five year plan 
and are under execution :

1 3

MlNlSTRiT OF 
(SHRI SONTOSH 
Yes Sir.

COMMUNICA n O N S  
MOHAN DEV) : (a) 1. Kargil

2. Doda

} & K

(b) Satellite earth stations in the 
Border and Hilly areas and the (wo groups 
of ifttands arc already eaittmg at the follow- 
ing places :

3. Poonch

4. Ra>auri

3. Kalpa Himachal Pradesh

Place State
6. Kaylong

7. Jaisalmer Rajasthan

I 2 3 8. Grinagar

1. Shillong Meghalaya (Girhwal) Ullar Pradesh

2- Agartala Tripura
9« Josbimath

3. Aizwal Mizoram 10. Uttarkasbt

4- Port Blair A A  N Islands n .  Zero Arunachal Pradesh
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1 2 3

12. Seppa Arunachal Pradesh

13. Anini

14. Deporeio

1 5, Phoolbani Orissa

16. Campbll Bay Andaman Ntcobat 

Group of Island.

17. Digltpore

18. May&buoder

19. Rangat A & N Group of 
Islands.

20. Hutbay

21. Kamotia

72. Katchal

23. Androth Lak&hadweep 
Group of Islands

24, Agatti

25. Kiltan

26. Kalpeni

The Provision of carih iiation* t i  
another 26 places in the Norih-Eaitern 
Region is envisaged. The locations arc 
being identified. These arc also expected 
during current five year Plan.

(c) No Sir.

(d) Does not arise.

(e) (i) Almora District is already connec­
ted to Bareilly Trunk Automatic 
Exchange through an Ultra High 
Frequency System.

(ii) Pithoragarh District is being con* 
nectcd to Bireilly Trunk Auto­
matic Exchange through an Ultra 
High Frequency System during 
198T-88.

Rural Elect ri flea tlon

4062. SHRI HARISH RAWAT : Will 
the Minister of ENERGY be pleased to 
Itatc :

(a) the State>wise number and names 
of districts in the country where the 
percentage of rural clcctrificaiion is less 
then the national average ;

<b) whether his Ministry proposes to 
chilk out any crash programme to being 
the rural elcctrificaliun work in these 
districts ut par with national average ;

(c) if the oallines thereof and the
time by which all these districts will be
brought at par wiih the national average
in ths matter ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIM a TI 
SUSHILA ROHATGU : t») A statement 
indicating the Staie^wite list of districts 
where percentage of village electrification 
is lass then the natioaal average (of about 
^ 8 % )  is given below.

tb) and (d). N^iih a view to accelera* 
ting the pace of rur.il electrification in 
the areas below the national average,
it h u  been decided that during the Seventh 
Plan, all States where the level of village 
electrification was bcloM 6 5 %  at ihc
beginnmg of 7th plan wtll be eligible for 
financial a»itistancc through Rural Electnfi. 
cation Corporotion for rural e'ectrification 
schemes under Minimum Needs Pro­
gramme. At the time of formulation of 
new rural electrification schemes, districts
having least percentage coverage wtll be
given priority over other districts.

Cent percent elccirification of villages 
in the country is expected by the end of
8th plan, subject to the availablity of 
requisite resources and other inputs.

Statement

SUttewith list o f  dis%flct$ where
percentage o f  vUlage electrification
Ui$ than Satiomal Average ( tf8%)
ia t  on ^ I . S , 86)

ANDHRA PKADESH 

1. Vtsakbapatoam

24» 1987 fVrineft Answtrs 226



229 Written Answtri CHAITRA 3, 1909 iSAKA) Written Answers 230

ASSAM

1. Lakhimpur

2. Kamrup

3. Nalbari

4. Darrang

5. Goalpara

6. North Cachar HilU

7. Mikir n i) l« (Karb i  Angtong)

8. nbubri

9. Kokrajhar

10. Barpcta

11, Kaimiganj

BIHAR

1. Bhojpur

2. Ranchi

3. Oumla

4. Loha^^darga

5. Palamau

6. Ila/anbagh

7. Singhbbum

S. Dhanbad

9. Giridth

10. Bhagutpur

11. Munger

12. Ounika

13. Dcoghar

14. Godda 

19. Sabcbgani

16, Sitamarbi

17, E. Chinoparan

\ 8. W. Cbamparan

19. Siwan

20. Gopalftanj

21. Purnca

22. Kitihar

GUJARAT

1. Dangs

JAMMU & KASHMIR

1. Lcb

2 . ICartit

MADHVA PRADESH

1 Belaghat

2. Biilar

3. Be>ul

3. Bilatprr

5. Damoh

6. Dbax

7. Uurg

8. Ho&hangabad

9. Jabalpur

10. Jhubua

1 1. Khargone

12. Mandla

13. Panna

H . Raigarh

13. Raipur

16. Faisen

n . Rajgarh

18. Rajnandgaor

19. Rcwa

20. Sagar

21. Satoa

22 Sconi

23. Shahdol

24. Surguja

25. Vidiaha

MAHARASHTRA

1. GadcbiioU
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M A N IP U R

1. ScDap&ti

2. Cbura Chandpux

3. UkhruJ

4. TamoftloDg

5. Cbandcl 

MEGHALAYA

1. East Garo HiUt

2. Weit Garo Hills

3. Eaftt Khati Hilts

4. Wast Khasi Hills

5. Jaintia Hills 

NAGALAND

1. Tucnsang

2. Wokha

3. ZuDbeboto

ORISSA

1. Bolangir

2. Dbcnkanl

3. Ganjam

4. Kalahandi

5. Keonjb*r

6. Korcput

7. Mayurbhanj

8. Pbulbani

9. Sambalpur

10. Suodergaxh

RAJASTHAN

1. Ajmer

2. Banswara

3. Banner

4. Bbaratpur

5. Chittorgarh

6. Cburu

7. Dbolpur

8. Dungarpur

9. Jaisalcncr

10. Jhalawar

11. Kota

12. Sawat Madhopur 

1 3. Sri Ganganagar 

M. Took

15. Udaipur

SIKKIM

1. West

2. North

3. Sou lb

UTTAR PRADESH

1. Mainpuri

2. Etah

3. Bareilly

4. Budaun

5. Shabiabanpur

6. Pilibbit

7. Bijnor

8. Rampur

9. Etawab

10. Kanpur

11. Falchpur

12. Jbansi

13. La lit pur

M. Jalaun

1 5. Hamirpur

16. Banda

17. Varanasi

18. Mirza|;>ur

19. Corakbpur

20. Deoria
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21. Baiti

22. Uonao

23. Sitapur

24. Hardoi

25. Kheri 

2^. Fairabad 

27. G<»tidi 

2!t. Bnhraich 

29. Rar«bankt 

TO. P fa inT v^ t rh  

31. Almora 

52- Plthoratarh

33. Chamolt

34. Pauri Oarhwat 

3?. Tchri Garhwal

TRIPURA

1. W « t  Tripura

2. North Tripura

3. South Tripura 

WEST BENGAI.

1. Haokuri

2 Kooch-Bchar

3. Midnapore

4. 24-Parftganai

5. Purulia 

Weil Dmajpur

ARUNACHAL PRADESH 

1. Kamcng

2. Siaog

3. Subaaairi

4. LohU

5. Tirap 

MIZOKAM

1. Chhimtuoipuri

Prodaction Cost of Hydel and Thermal 
Power

4063. SARI HARISH RAWAT : Will 
ihc Minislcr of ENERGY b: pleased to 
stale :

(a) ihe per unit production co*t of 
hydel and (hcrmal power in various Statea> 
State-wi»e;

(,b> whether any comprehensive pro- 
gtamme has been prepared lo reduce it; 
and

(c) if so, the de'ails thereof 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) ; la) The average 
cos* of generation of hydio and coaWbascd 
thermal stations in tespect of 15 major 
State Electricity Boards for the year 
19K4-S5 is given in the statement 
below.

(b) and (c). Guidelmcs have been 
issued to the Slate Eleciricity Boards for 
improving their operational efiiciency and 
productivity. A comprehensive Renova­
tion ar^d Modernisation Programme has also 
been sanctioned lo cover 34 Thermal 
Stations with a Central outlay of Rs. 500 
crores. This is expected to result in addi­
tional generation and reduction in con- 
•umption of coal and oil.
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Average/Pooled Cost of generation in respect of SEUs (PaiK^unit) (1984-85)

m a r c h  24. 1987

Statement

S. N. Name of ih i  SEB Tbcnial Hydro

1. Andhra Pradesh 38.10 5.33

2. Bihar 58.16 16.75

3. Gujirat 40.26 9.13

4. Haryana «2 34 7.90

5. Himachal Pradesh No TPS 8.05

6. Karnataka No TPS 20.04

7. Kerala No TPS 6.10

8. Madhya Pradesh 35.25 6.33

9. Maharashtra 43.10 4.80

10. Orissa 39.68 7.58

11. Punjab 53.16 7.99

12. Raja sthan 4S.52 9.0 1

13. Tamil Nadu 6 M 0 7.37

14. Uttar Pradesh 67,37 15.99

15. West Bengal 4 3.92 37.27

Eipansion of Khadi Gramudyog in hilly 
areas

4064. SHRI HARISH RAWAT : 
Will the Minister of INDUSTRY be plca»cd 
to state :

(a) whether there is any ptopo^al to 
conduct any study to explore the possibili­
ties of expanding the activities c'f Khadi 
Oraraodyog in hilly areas of the country;

(b) the steps taken to expand the acti­
vities of Kbadt Oramodyog io billy

districts o fU t ia r  Pradesh p^irticuUrly those 
bordering China;

whether Khadi and Villaee Indus­
tries Commission proposes tp open its 
regionat ofliccs in such districts lo expand 
such industries there;

<d) if so, by what time; and

(c) if not, the reasons therefore ?

TAE MfNISTER OF STATE IN THE 
DEPARTMENT OF IN D U S T R I \L  DEVE-
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LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M ARUNACHALAM):
(a) The expansion of activities of Khadi 
and viltage industriet in the hill areas of 
the counir> u  being pur&ued as pan  of the 
Sevcnie Five Year Plan by Siaie KVl 
Hoards with the support of KV'IC.

(b'" A statement is given below.

(c) A regional office of Khadi and 
Village Induiines  Commission is uiieady 
functioning kt Haldwani with sub-offices 
at Pithorogarh *nd Rishikcsh »o cater to 
the needs of hilly dtstricis«

(a) whether it is a fact Oil and Natu­
ral Gas Commission is selling up a siring 
of gas stations in Andhra Pradesh to 
ccmpaign for subsliiuting petrol and diesel 
with natural gus in cars and ether automo­
biles; and

tb) if sc, the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
I INANCE (SHRI BRAHMA DUTT) : (a) 
and (b). No, Sir.

fdy and (eV Do not arise.

Statement

The Commission has assisted the dcve> 
lopmcnt of w>oolUn industry in the httly 
districts of U P. for ihc procurement and 
supply of wool to local instituiions and 
artisans through a committee constituted 
for the purpofc. <Kpart from that. Commi- 
saion has provided Rs. 20 lakhs as rcvoU 
ving fund to U.P. KVI I>i>ard for setting 
up a wool bank. One ADO from wooler 
kbadi IS being posted from State Offtce 
Lucknow to Haldwani. To expedite settle­
ment of rcb.itc claims the work is being 
transferred from Lucknow office to Hald* 
warn region.

KVIC IS actively promoting the deve­
lopment of bee-kcepmg in Uttarakhand 
area A workshop on hce-kecping was 
held ut Pithoragarh w h e r e i n  50 bee-keepers 
attended the workshop. An action plan 
for development for bec-kecping has been 
approved and ■ sum ol Rs. 14.^9 lakhs 
sanctioned for development of bcc-keeping 
over a period of four years.

A multidisciplinary training ccntre is 
under construction at Haldwani.

( Engiiih]

SeKing up of Gas Stations SobttHallng
Petrol attd Dicael in Andhra Pradesh

4065. SHRI V. KRISHNA RAO : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be plcaacd to i taU  ;

Produciion of ‘Slim Line’ and Cordless
Instrumcots bj Indian Telepoooe 

Industries

4066. SHRI V. KRISHNA RAO : 
Will the MmiMer of COMMUNICATIONS 
be pleased lo state :

<a) whether the Indian Telephone 
Industries has launched commercial pro­
duction of ‘Slim Line' telephone insiru- 
ments;

(b) whether Indian Telephone Indus­
tries is cominu out with cordless instru­
ments; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) ; (a>
Trial production of Slim Line’ telephone 
instrumental has commenced in Indian 
Telephone Industries Comercial produc­
tion is expected to commence by 1987-88 
after its icchDical clearance.

(b) and (c). Yes, Sir. The commercial 
production of cordless telephone is expected 
to commcnce during 1987-88 after its 
technical clearancc.

Manufacture of Electronic Pash Bnttoo 
loalrDmcnts By I.T.I.

^067. SHRI V. S. KRISHNA IYER ; 
Will the Minister of COMMUNICATIONS 
be pleased to aiate tbcfouinber of Electrooic
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Puah Button Instrument* which will be 
manufactured every year by Indian Tele­
phone Industries unit, Binfrilorc ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHXN DEV) : The 
quantum of telephone insirumtnis of push 
button type expected to be mauufacturcd 
by Indian Telephone Indusifies Limited is 
as follows :

Year No. of telephone instrumcfits 
of push button type

1986-87

1887-88

25,000

1.20.000

Beside* the Telephone Industries plans 
to produce active ctectrot ic telephones of 
Push Button type of FACE design after 
technical clearance by Department of 
lelecommnic:itions in a phased manner upto 
a r^ted capacity c f 10.3 lakhs instrument 
expected to be reached by 1989.90,

Import of Power Generation eqtiipment

4C68. SHRI BRAJA MOHAN 
MOHANTY : Wili the Minister of
INDUSTRY be pleased lo state :

(b) if the number of such projects 
being imported with details;

(c) whether in areas of power genera­
tions equipment, steel mills and fabricationt 
are being imported althcugh public sector 
undertakings have developed such techno- 
logy and fabrications; and

<d) if so. the details thereof ?

THE MINISTER OF STATE IN THE 
DEPAKTMENT OF INDUSTRIAL 
DEVELOMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. AKUNACHALAM):
(a) to (d) In rtftard to import of techno- 
logy, Govemmcnt have been fo'lowtng a 
sekctive approach to allow impofti ooly 
where such technology is not avai!abJe 
indigenously. Import of po^er ^neri i t ioo  
equipments, Steel Mills and fabrications 
etc. are considered by Governmeni in accor* 
dance with the provisions of Import and 
Export Policy 1985 88. According to para 
40 of the Import and Export Policy 
198 5-88, an Empowered Commutee cocat- 
ders inter-alia proposals for import of 
power generation equipments. While consi* 
dcring import?, iodigenous arailabiliiy ot 
such equipments, bih] other factors such aa 
availability of tied cicditf are also taken 
into account.

<al whether Govemmcnt have cotne 
across cases whc*̂ e technology and credit 
tied projects arc being imported although 
technology is iivailablc in the country;

Following imports have been atlovicd by 
EmpowTcd Committee for power generation 
cpuipment during 1 986-87 (upto f ebfuary. 
1987) :

S. No. Name of the Party

1

I.

Value

M/s. ledian Petro-Chcmicals U5$ 182.64,840 
Corporation Ltd., Baroda.

Country

4

USA

2. M,'s. Madras Refineries Ltd. 
Madras.

JY 1043,3399 
DFL 6.0074

Japan/
Holland

3. M/a. Rcnusagar Power Co., 
Renukoot.

Rs. 1014,14 lacs ODR

4. M/a. Hindustan Petroleum 
CorporatioD L(d.« Bombay.

iY  3 ,6 U .80 7 ,5 «3 Japan
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5. M/i. Natiooal FertUizcrt 
Ltd., Paoipat.

JV 2 .593 .444 ,622  
AS 1 7 .2 \ 5 3 ,0 0 0  

A R*. 2»48,59,416

Japan/
Auitria

M/t. National Fertiltzcre 
Ltd.,  Bbaiioda.

j y  2 .593 ,444 ,622  
AS 17.21,53,000
& Ri. 2,48,59,416

Japan/
Austria

7. Andhra Fradcsb State 
Elcctriclty Board. 
Hyderabad.

12,157,170 U.K.

8. M *. BEST, Bombay DM 10,32.567,20 West Germany

of l*«blk d{<*rfbution 
Svtlcm

4069. SHRI PRATAP BHANU 
SHARMA : WiU the Mini tier of FOOD 
AND CIVIL SUPPl lES be plet>sed lo 
itaie :

(a) whether Oovernmeni ha^e recently 
sent revj^d  imtructionc to the States to 
iirenfthen the public di*tribution lyiicm for 
c«tential cominoditici at villate panchayat 
level: and

(b) if Ki. the details thereof ?

THF MINISTTR OF PARLIA- 
MENTARY AFFAIRS AND MINISTER 
o r  FOOD AND C i v i l  SUPPLIES (SHRI
H. K. I.. BHA0AT> : (a) Central Oovcrn- 
mcnt hat from lim« to time drawn the 
attention of the Statcs'Uoion Territories 
for ttrcnfthenins and tireamlinins the 
public distribution system.

<b) Ot«t of (he fuideluies iasued by the 
Central Qovemmeni from time to time may 
be «ceo in the statement given below.

Stalemeot

Out of the inalruciioni-'guidclinei Lwued 
by the Central Oovemmcnl to Siatea/U.Ts., 
from time to time, for strengthening the 
E’ublic Diairibtition System.

(0  States/Uti. should open new fair 
price shops whwevcr necciaary to

provide easy physical access to 
consumers.

(it) Ration cards should be supplied to 
every family both in rural and 
urban areas.

Oil) States/UTs. should make necessary 
fmancial/Dhysical arrangements for 
improvement of infrastructural 
facilities such storage and trans­
portation of esfentia) commodities 
to the last link i.e. fair price 
shops in rural backward, remote 
and inaccessible areas.

(tv) Districi*wise plans for allocation 
and distribution of wheat, rice, 
sugar, imporled edible oils, con­
trolled cloth, kerosene, s;ilt and 
coal should be prepared by the 
Sioles’Uts.

(v) Mobile fair price shops in tribal 
and interior areas should be intro­
duced.

Vvi) Sahe centres should open in Heats 
to provide essential commodities at 
the fixed price.

(vii) Steps be taken to make fair price 
shops viable and to serve the 
consumers better. Credit arrange­
ments should be made at district
level for the Fair Price Shop
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(viii) Possibiltiies be explored by the 
Statet/Uts. to open fair price shops
io Hirijan Bastift.

(ix) The norm of one thop for every 
2050 persons be relaxed for far- 
flung, sparsely populated areas. 
However, it should be kept in view 
that no consumer hae to travel 
more than 3 kmt. to (to to his fair 
price shop.

(z) Where new fair price shops are to 
be opened, the State Governments 
should consider encouraging, inter* 
alia* the cooperatives to open the 
outlets, particularly in rurnl areas.

(xi> Provision of a proper monitoring 
system at the block, distrtct and 
State Head-qtiaitcrs levels to 
ensure up-to-d&te information in 
respect of supply or otherwise 
of essential commcditics to 
the fair price shops and availabi­
lity to the consumers.

(xii) A system of effective coordination 
amon various agencies engaged in 
the task of procurement, storage 
and distribution of essential 
commodities should be developed.

(xiii) A review be undertaken of admini- 
sirative arrangements for PDS 
with a view to fiill up the identi- 
Bed gaps.

(xiv) Setting up of Civil Supplies Cor­
poration, tthercver necessiry. to 
handle the eucntial commi/dities 
being provided through PDS

(xv) Inspection scbedulei should be 
drawn up for the district level 
officers right from Collector to 
Inspector of Supplies. A check 
litt should be prescribed for such 
i n s p e c t io n 5  t o  m a k e  th e  in s p e c t io n  
purpoieful.

(svi) Enforc«ment measures should be 
inteoaified to en&ur« that fair price 
ihopt function properly and euen* 
tial comnioditiet reach the people 
particularly those be longing to the

weaker and vulnerable sections 
the population.

of

(xvii) Consumers Advisory and Vlgtlancc
Committees at various levels inclu-
dtng the fatr price shops level
should be set up for ensuring 
equitable dutribution of these 
commoditiet.

(xviii) A schedule for training of emplc^ 
yces engaged in PDS work should 
be drawn up.

(xix> Weekly review by the Collector/ 
DM of PDS m the district to
ensure ihjit problems and bottle­
necks are resolved at the district 
level wherever possible and brought 
to the notice of higher levels 
wherever necessary.

^xx) States'UTs. may conaidef the 
question of issuing temporary 
ration cards on the recommeod:i> 
tions of MPs MLs, pcndmg iasuc 
of pcrmaneot ration cards.

Alli>catioa of edible oil to Madhjra Pradcah

4070. SHRI PRATAP BHANU 
SVI ARM A : Will the Minister of FOOD
AND CIVIL SUPPLLIES be pleased to 
state :

(a) whether it is a fact that the allot­
ment o f  edible oil to Madhya Pradesh has 
been reduced during the current financial 
year ;

(b) is so, the month-wise allotment of 
edible oil as against the demand of State 
Government during 19 86-S7 ; and

(c) the steps being u k e o  
State's demand ?

to fulfil the

THE MINISTER OP PARLIA­
MENTARY AFFAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI
H. K. L, BHAGAT) ; (a) No, Sir.

(b) and (c). Do not ariae.
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4071. SHRl PRATAP BHANU 
SHARMA ; Will the MmUter of ENERGY 
be pleated to Slate :

(a> whether the output per man shift 
(OMS) in coal itidustry i» the lowest in the 
world at present ; and

(b) tha steps bctns taken in improve 
the pfoduciivity in the coal tecior ?

THE MINISTER OF ENEKGV (SHRl 
VASANT SATHE) : (a) Output of coal per 
worker is lower in India as compared to 
other ma)or coal producing countries io the 
world. A siatemeat, givinB details of

(OMS) in some of the major coal produc­
ing countries, is given below.

(b) VariJUf mea&ures b^ing adopted to 
increase production and productivity in coal 
companies include investment in new mines, 
fullrr utilisation of mining capacity already 
created, more efficient use and better main­
tenance of equipment, stricter control of 
inventory and cconomy in the u&e of stores, 
better use of manpower by controlling 
abscutceism and enforcing discipline and 
identification of surplus workers and their 
redeployment if ter  suitable training, 
better availability of scarce inputs like 
explosives, timber ctc,, expeditious and 
timely completion of new projecii and 
improvcnt in law and order situation.

Statemmt

OM S in Major Ctxti ProduciMf Countries

(in tonnes)
1056 1971 1980 19S4 I986«S7

1. Australia (New 
South Wales)

3,79 9.91 12.51 16.40

It ̂ « Belgium 0.84 1.59 1.74 1.97

3. C/echosiovakia 2.27 4.79 5.41 5.49

4. France 0.98 1-52 1-79 1.94

5. Great Britain 1.23 2.14 2 23 2 08 (84-85)

6. Japan 0.50 1.74 2.04 2 . U

7. United States 8 67 15.90 12.12 16,30

g. West Germany 0.95 2.25 2.94 3.11

9. India 0.39 0.67 0.73 0 87 0 96

S«ttlo(* up of Hydro C kctr ie  Puwer 
Projects In Madbya Pradesh

40*7 2. SHRl PRATAP BHANU 
SHARMA : Will the Minister of ENERGY 
be p leued  to itate :

(tt) whether Government of Madhya 
Pradesh has submitted some proposals for 
setting up of new hydro-electric power 
projects in the State ;

(b> if 8o; ihe detaili thereo f; and
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(c) the number out of ibcm which have 
bceo technically approved by Union 
OoveromeDi.

THE MINISTER OF STAFE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : la) lo  (c). The 
Madhya Fradcsh authorities huvc tubmittcd 
the project report of the proposed Kutru 
Hydro-elcctric Projcct Stage-1 (150 MW) 
for tcchoo-ecoaomic appraisal by the 
Central Electricity Authority (C. E. A,). 
Project reports of four tnuUi-purpone 
ichetncs have also been submitted «hich 
would require clearance of the Technical 
advisory Commutec of the Planning Com­
mission before the power components 
could be tcchno-economtcally appraised by 
the CEA.

Three Mahya Pradesh hydro-electric 
p r o j e c t s  have been techno^conomicslly 
c l e a r e d  by the C .  E. A*

Off-ihorc [fil l ing in CauTer> b> “ Early 
Krodoctioo System"

4073. SHRl P. M. SAYLED : Will 
the Mintsicr of PETROLEUM ASD 
n a t u r a l  g a s  be pleased to slate ;

(a) whether action it bemg taken by 
Government to resort to Early Productiun 
“ System” tn the Cauvery off-shore basin ;

(b) whether Oil ar.d Natural Gas 
Commisfcioo has assesied the oil reserve 
po(cntiaI in the area and if so, the 
approximate reservoir ,

(c) the time by which the drilling in 
the P»lk Bay would be resumed ; and

(d) the main reasons for discountinu- 
iog explomlory drilling 5 years ago 7

THE m i n i s t e r  OF STATK OF THE 
m i n i s t r y  o f  p e t r o l e u m  a n d  
NATURAL GAS AND MINISTER OP 
STATE IN THE MINISTRY OF FlNANCL 
(.SHRl BRAHMA DUTT) ! <a) The
question of resorting to early production 
»y8tcm would be considered depending 
upon ibe result* of exploratory drilliDg^ 
which is in progress.

(b) Yes, Sir. So far, in-place reserves 
of 2,83 million tonnes of oil have been 
established

(c> It has already been resumed since 
January 1987.

(d) Exploratory drilling was itusperxlcd 
in early 198 3 to reassess hydrocarbon 
potential of the area and to togaiher 
additional seismic data.

Telephone System

4 0 7 4 .  S H R l  P . M ,  S W E E D  ; W i l l  
the M in is te r  of C O M M U N I C A F I O N S  be 
pleased to sta te  :

(a) the letephone system suited 
to the Indian environment :

most

(b) the approximate time by whi-Jj the 
telephone system Mould improve to the 
level that a telepfaone connection could be 
inslalled on demand at least in urb«n 
areas, as is (he position in developed 
coumrics ; and

(cl the stepi betna tiken to ensure (hat 
the extsting telephone exchanges work 
efficiently ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COM Ml»N ICATIONS 
(SHRl SONTOSH MOHAN D E V ): (aJ 
Stored programme controMed electronic 
systems appear lo be the mott suited to 
the Indian conditions.

(b^ The targ.'t is to provide a tele* 
phone on demand by 2000 AD subject to 
tvftilability of resoutcct.

(c) The following S l e p t  arc being taken 
to ensure that the existing t e l e p h o n e  
exchanges work efliciently ;

1. Replacement of Itfc expired equip* 
menl.

2. Intensive testing of e*ch>o*^ 
equipment and recliftcatlon of 
faulta.
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3. V ig o ro u s  m o n ito r in g  o f  w o rk in g  o f  
a irc ond it io D iD g  p lant in  the ex­
change*

4 . In i ro d u c t t( ,n  o f  j^opbi»tic^tc<l 
electron ic  telephone exchanges to  
avoid p ro b le m s inhcritcxj w i ih  
mechanical tw itc h in g  equiFHncnl 
u&ed h i ih c i to

Import of trcboolog^ for usa^c of LPG 
fur Commercial Vrhiclck

4075. SHRI P. M. SAYEEI> : Will 
the Minuter of 1NDUSTK Y be pletiftcd to 
state :

(a) whether Governmcni had prompted 
a vehicle manufacturing company m 
Madrai to undertake work to d e s i g n  e n g i n e  
that wuu d run on I*qul6ed petroleum gas ,

ib> whether n is a fact that the 
company designed an eogir>e running on 
LPG ;

(c) whether the ciMnpdny subncquentty 
sought permission for manufacture of such 
a vchicic and if so, w'hether the permission 
was granted and if not ihe reasons there­
for :

LPG Bottling Plants in Hiiiy Areas

4076. SHRIMATI D . K .  BHANDARl: 
Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased lo stale ;

(a) whether LPG bjtii ing plants have 
so for been comroissioned in hilly areas ;

(b) if so, their number ; and

(c) if not» the reasons therefor ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF FINANCE 
<SHKI BRAHMA DUTT) : (a) lo (c>.
While no I.PG bottling plant has yet been 
commissioned in ihe Hilly Areas, five plants 
are rropo&ed to be set up by the oil 
industry in or closc to H;lly Areas.

[Translation]

Srtiing up of Gas Turbine Power 
Plant) in Madnya Pradesh

4077, SHRI 
UHURIA : Will the 
be pleased to stale

DILEEP SINGH 
Minister of ENERGY

(d> whcthe* a Memorandum of Under- 
st^TKling waft signed with USSR both Qt 
Government and company level to acquire 
technology for usage of LPO for commar- 
cial vehicles ; and

(e> i f  so, the fo l lo w
regard 7

up action in this

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY iSHRl M. ARUNACHALAM): 

No* Sir.

<W to (e). Mf$ Ashok Leyland Ltd. 
h a v e  signed a M e m o r a n d u m  of U n d e r -  
iUtKling with Soviet Ministry of Automo­
tive Indufttry for transfer of technology for 
use of conipreticd natural g>i& m dlc»cl 
engines. T h e  Company h a s  not s u b m i t t e d  
any proposal lo O o v T c o r o e n i ,  for approval 
of a foreign collAboration venture.

(a) the policy of Government is regard 
t o  setting up o i  gas turbine power plants ;

(b^ whether Madhya Pradesh Electri­
city Board h;is submitted any project 
report for setting up a gas turbmc power 
plant at V'ijayapur in Guna district ;

(cV whether Government propose to 
supply gas to this power plant from Hezira* 
Btjaipur- Jiigdishpur Gas Pipeline ; and

(d) whether Government propose to set 
up more such plants ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl) : (a) Proposals for 
setting up of gas turbine prwer plants arc 
considered keeping in view the requirement a 
of the Region, the availability of gas and
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i u  allcrnat!ve use and relevant tcchno- 
cconomic faciors.

<b> and (c>. The proposal to iel up
3X100 MW gai turbine power station at
Vijaypur in the Guna Disliict was received 
in the Central Electriciiy Authority from 
the Madhya Pradesh Electricity Board in
Augu&t, 1984 Keeping in vjcw the limited 

' aviilability or gas snd the decision to set 
up three combin;d cyclc gas<bjscd power 
s t a t i o n s  in the Central Sector along the 
HBJ Pipeline, the matter was cot pursued.

(dl Sitting up of marc gif turbire 
pow.r p>anti could be coosktercd aficr the 
ftvailjbility of addiiional gas for power 
generitioa is confirmed.

Mand Tbcrraal Power Slatioo ta 
Rai^arh Madh\a Pradesh

d078. SMRI I>ILEEP SINGH
BHURIA : Witi the Minister of ENERGY 
be p'eased to state :

(d) whether Madhya Pradesh Electri­
city Bo^rd httd aubmitled a project report
lo Government in July^ I9S3 for setting 
up a joint project of Madhya Pradesh and 
Gujarat i.e. Mand Thernul Power Station 
in Raigarh district. Madhya Pradesh ;

(b) if »o, whether this project has not 
been attached with any colliery so far ; 
and

(b) the reaaona for delay tn the matter ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl) ; (a) Yea, Sir.

(b> and (c). Bised on the present 
projections of coal production durtrtg the 
Seventh and Eighth Plans, coal linkage for 
the proposed proiect baa yet to be 
ettabliahed The proposal could be cooat- 
dered further after necessary luputi such 
at  availability of coal etc. are tied up and 
requisite clearaocea, including from the 
environmental and pollutioo angles, are 
available.

Smiigtiling of rice from Kaklnada Pori 
to a Golf Country

4079. S H k I MOHD. MAHFOOZ 
ALl KHAN : Will the Miniater of FOOD 
AND CIVIL SUPPLIES be pleated to 
state :

(a) whether sometime during 1982 
huge quantity of non<baunuti rice wat 
smuggled out to a Gulf country fmm 
Kakinada Port (Andhra Pradeth) ;

b) if to, the details thereof including 
its quantity and cost ;

(c) whether acy inquiry has been 
conducted by GoverDmeot into the matter ; 
and

(d) if to, the outcome thereof and the 
action taken by Government cgainst those 
four>d resposible in the matter I

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND MINISTER OP 
FOOD AND CIVIL SUPPLIES (SHRl
H. K. L. BHAGAT i MaJ and <b». The 
NCCF h i i  repor:ed that in 1981-^2,
about 9)11 MTs of non>ha»mati nee wat 
exported unauthonsedly by a private h m  
from Kakinada Pori in the name of NCCF-

ic) and (d). The NCCF has also
reported that a criminal case against the 
private hrm had been filed in the court of 
the Chief Metropolitan Mcg'stratc Bombay 
and in pursuance of the directive from the 
Chief Metropolitan Megistrate, the CID, 
Bombay Police hat completed the invcati- 
gationi and has since submitted its report 
to the Chief Metropoltton Megittrale 
Bombay.

Government of India, on receipt of the 
complaint had referred the matter 
separately to the CBI for inveatigatlon who 
itiued instructions to their Bombay Office 
to rcrtder nccesaary ataittaoce to Bombay 
CID in the invettigationt.

Issue of B<*fld« ho Mahanagar lelvpbonc 
Nigam Ltd.

4080. SHRl ANOOi>CHAND SHAH: 
Will the Miniater of COM M UNICA­
TIONS be pleaaed to t taU  ;
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U ) whether there it any propo*»l to 
r t i ie  fuodt for Mah*nagar Telephone 
Nigam Ltd. by i*»ue of second ^eiies of 
Bondi during 1*>87 ;

(b# whether firit i»ue  of Bonds by 
M. T. N. L. wtt« over •ubtcribtd ; and

(c) if 40, how aUoiment i« made 7

THE MINISTER OF STATE IN THE 
MINISTRY o r  COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV) : (a> 
Yci. Sir.

(b> Ye», Sir

(c) Out of a tot*l tubicripiioo of about 
R«. 3 8 ) .8 4 6  Ciorct. R» 255 crorea has 
been alioued a* 14%  (laxablc) and 10%  
(Tax free) Borwli, Remaining amouni of

158.846 Crorea hat  been alloited by 
way of Private placements to Financial 
Iniiiiuttona Banks in the form of bonds 
carrying iniercst @ 14 %

\TrantUtkm)

F.ieelrlcit) c<Nia«c1io«t to f>a«ari 
RalcftSton Vai*hflll Colon*

(P a lan  Road)

4081. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Mininer of ENERGY 
be pleased to state :

<a) whether Ooveinment h id  made &n 
announcemeni that electricity would be 
provided to all tho^e colonies of Delhi 
which came tnto extstence before 1981 
and if ao, the time by which Government 
propose to complete this phase ;

4b) whether power is supplied to 
Dawart Ejttcnsioa Vaishjli Cjlony (PaUm 
Ro«d) only through two lines and not 
through «M the four linea insialled ;

(c) if so, the reasons therefor and the 
time by which electricity is proposed lo be 
Pfovided lo the whole of the colony ; and

(d) whether Government propose to 
made t m n p o r a r y  arrangement a to provide 
e l e c t r i c i ty  t o  th e  c o l o n i c s  which caidc  i n to

being before 1981 till permanent arrange­
ments are made there ^

THE MINISTER OF STATE IN THE 
DEPARTM ENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGil : (a) The Delhi 
Administration has decided that electric 
connections may be given to the left out 
pockets of the regularised unaulhorised 
colonies, other unauthorised colonies and 
conatructions in rural/urban viJlatefl 
including extended abadis which were 
rxittmg on 1st Jan., 1981» lubiect to the 
completion of commercial requirements, as 
applicable in the case i f  elecirificatioD of 
the regularised unauthorised colonica.

In pursuince of this decision of Delhi 
Administration, the Delhi Electric Supply 
Undertaking is entcitaining the requests for 
electrification of such colonics on the basis 
of certification of eniitUnient by the Town 
Planner, MCD. Thi completion of 
elecirification depend* upon the format 
requests to DESU from the concerned 
colonising agencies or its residents and 
completion of the relevcnt commercial 
requirements.

(b) and (c). DESU had framed an 
electrification schcme of some left out 
p<)ckcts, which were already regularised by 
the DDA .MCD, of VaishiiKi Enclavc at the 
request of the residents and released the 
same for execution on 29.4.1986 after 
completion of usual commercial formalities. 
All the four lanex which were covercd by 
the above electrification schenies, have 
since been electrified und connections are 
being given to the individuals on demand 
in these lanes.

(dJ The requests for temporary electric 
connections in these colonics whose 
elcclrificoitions schemes stand already 
released for execution arc considered on 
completion of the prescribed commtrcial 
requirements an;) sanctioned subject to the 
feasibility of meeting the power load from 
the existing ncart^y mains^ if any,

r E/tgtisn ]

Losses in Coal Companies

4082. SHRI RADHAKANTA DlGAL: 
Will the Minister of ENERGY be pleai'cd 
to stale ;
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I  (a) thh total cumulative lossfprofii of
4 different coal companies as on 31 March,
I  1986 ;

I  (b> the various reasons of their losses ;

9 (c^ whether Government have advised
'■ various coal companies to improve tHcir

performance and rcducc los»es ;

(d) if so, the steps taktn  by different 
coal companies in that direction during 
1986-87 ; and

(e) the details of their achievement ?

THE MINISTER OF ENEKOY 
(SHRI VASANT S A T H E » ;(a > A s  per 
Annual Report and Accounts for 1985-86 
of Coal India Limited and of Singareni 
Collieries Company Limited, cumulative 
profit/loss upto 31.3.198* suffered by 
Coal India Ltrr.iied and its subsidiaries and 
Singareni Collieries Company Limited vtcte 
as under :

Name of coal 
company

(-h)=* Profit ( —)* L o* s  
Cumulative profit 
loss upto 3 1.3.1 986

(Rs . in crores)

Eastern Coalfields 
Limited

( - ) 719-58

Bharat Cokirg Cual 
Limited

i — ) 788.15

Central CoalfieMs 
Limiied

f + ) 53.89

Western Coalifields 
Limited

( — ) 104.54

Central Mine Plan­
ning and Design 
Institute Limited

( 4 ) 2.90

North Eastern 
Coalfields (including 
stockyards)

(— ) 103.87

Total Coal India 
Ltd.

(— ) 1659.35

Siogareni Collieries ( — ) 151,97
Co. Ltd.

(includirg loss in 
Coal Chcmicals 
complex)

(c) The main reasons for incurring 
loues are difficult geographical and 
ge om in ing cond i t ions, higher cost of  
production in underground mines coupled 
with inherant problem of erratic power 
supply* large labour force, law sod order 
problem etc. in Enstern Coalfields Limited 
and Rharat Cuking Coal Limited and 
increase in ihc cost of production due to 
higher cost of inputs tike explosives, timber, 
power, POL etc., increuve in wages etc.

(c) Yes, Sir.

(d) and (c). During (be year 1986-87 
measures arc already being taken by the 
coal companies to effect economy m ibe 
cost of production by increa»ing production 
and improving productivity. Measures are 
also being t.iken to take up large projects, 
particularly open cast ore«, with high 
productivity sc as to obtain a higher level 
of production with better control of coat.

During the year 1986.8V (he coal 
production by Coal India l im ited  is 
anticipated to he of the order of about 
14 4.30 m. I as against the production of
134.11 m. t. in 1985-86 and that by 
Slngarent Colliertes Company Limited is 
likely to be about 16.64 rn. t. 
production of I 5 7 m. t. in 
Output per mao shift (OMS) in 
Limited is likely to mcreaie 
tonne in 1981-86 to 0-96

at agiiinat 
1985-86. 

Cc»at India 
from 0-91 

tonne io
1986-87, StrtiiUriy. the productivity in 
Singareni Collieries Company Limited is 
likely to increase from 0.81 tonne per 
manshift in 1985-86 to 0.84 tonne per 
nunshift  in 1986*87.

[Tramiationl

Shortage of Energy la Bihar

4083. SHRI KUNWAR RAM : Will 
the Minister of ENERGY b« pleated to 
state :

(a) the position of Bibar State Electri­
city Board in the country from the point of 
view of generation of power ;

<b) the assbtance being given by Union 
Governmeot lo it for iccreaaing the g*oer»- 
tioo of power ; and
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(c) the fund* given lo Bihar for 
exploiting nofl*conventionftl source* of 
energy in order to  overcome the shonage 
of energy in Bihar and for their uiilitaiion 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGl) : U» The
po«ition of generation of power in the 
various State Electricity Boards during 
April-Febru»ry, 198 7 U given m the state­
ment below.

6. Uliar i^radcsh State 1 3338
Electricity Board

7. Gujarat Electricity Board 11405

8. Maharashtra State Electri- 21044
city Board

9. Madhy Pradesh Electricity 1 1424
Board

(b) In order to help improve generation 
from the existing thermal power nations, 
central loiD a Mist ance of about Rt. 2 5.8 
croret it being provided to Bih.ir State 
Electricity Board under the Centrally 
Spenu>red Renovation and Modcrniaaiton 
progrjimme. In adduion* capacity of 
47 S.9 MW II targetted to be commiHioned 
in Bihar during the Seventh Plan period, 
out of which 220 MW capacity hat already 
been commiaftiooed.

being collected 
Table of the

(c> The informatioo is 
and will be laid on the 
House.

SlalrmenI

show inf the Energy Genera- 
tiom by variotii SEB% during Aprils 

8 6 — F e b . ,  i 9 S 7

Name of the State 
Electricity Board

Energy Genera* 
tiod (MU)

3

1. iammu and Kashmir

2. Himachal Pr^idcsh Slate 
Electrtcity IV'tard

3. Haryana State Electricity 
Board

4. Rajasthan State Electricity 
Board

3. Punjab State Electricity 
Board

961

551

1405

2054

6201

10. Andhra^Pradeih Slate 12910
Electricity Board

11. Karnataka Elcctriciiy 7004
Board

^2. Kerala State Electricity 4 2 l 7
Board

13. Tamil Nadu Elecirinity 8712
Board

14. Bihar Si ate Electricity 3 332 
Board

15. Oriaaa State Elcctriciiy 3689
Board

16. W'cst Bengal State Electri- 4 579
city Board

17. Assam State Electricity 894
Board

18. Meghalaya 275

Telephone Connecfioni in Pafna

4084. SHRI KUNWAR RAM : Will 
the Minister of COMMUNICATIONS be 
pleased to stale the percentage of telephone 
subscribers in Patna likely to be given 
telephone connections in 1 987-88 ?

THE MINISTER OF ST^TE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : 
Around 3 0 %  existing applicants are likely 
to b« given telephone tonnections durirg 
1987.88.
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SettiDg up Effluent Treatment Plants by
ONGC

4085. SHRl D. B. P A U L  : Will the 
Minister of PETROLEUM AND 
NATURAL GAS be plcai^cd lo naic  i

(a) whether complaints have b ^ n  
received about pollution caused by ONGC 
projccis ;

(a) the number of induatries rcgiaiercd 
as soiali scalc iodutuics till date, Statc- 
wite :

<b) how many of them are big iodus' 
trial uniif,  S»ate-wiie ;

(c) whether Government propoae to 
divert big industrMil unttt to ru n !  areas 
with a view to avoid the growmg cnenacc 
of air>pollutioo and environment bazarda ; 
and

(b) the placcs where effluents treat-
raent plants have been initalled b>
O. N. G. C. in various prcjccis ;

(c) the amount provided for insiallmg 
effluent treatment plants for 1985-86 and
1986-87 ; and

(d) the amount 
1987 ;

ipcnt till February.

THE MINISTER OF STATE OF THE 
m i n i s t r y  o f  PETROLEUM AND 
NATURAL GAS AND MINISTER OH 
STATE IN THE MINISTRY OF U N A N C t  
(SHRl BRAHMA DUTT) : (a) Yes. Sir.

(b) Place* are :

Kalcl, Jhalora; 
Sanand. Newagam, 
Sobhasan* Santhal.

Lakwi

Uran

(c) 1985-86

1986-87

Gujarat

Atsam

Maharasira 

Rs. 204.94 lakhs 

Rf. 573.49 lakhs

(d) the exact proposal that it pending 
before Govemmeot in this brh^lf ?

THE MINISTER OF STATE IN THE 
d e p a r t m e n t  OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRl M ARUNACHALAM): 
(a '  A t*atcment showing Statc*wiic 
cumulative number of small acale industries 
registered with State'Union Tciritoiy 
Directorates of Induitncs as at the end of 
December, 1985 is given below.

(b> State-wise date in rcspeci of btg 
units among small scalf industries is ao^ 
being maintained separately.

(c> and (d). lo the development of 
village and small industries, GovcrncDeni's 
policy envisages, imter-oUa. dupersing 
these industries from developed uaban 
concent! at ions to the 'ess develuf cd areas 
by creating ade<)uate infrastructure keeping 
in view the ecological and environruental 
asp«cts.

Statcmeal

5. No. State/Union 
Territory

Number of 
Units

(d) Amount spent will be known when 
Ibe accounts are firalised after the cloae of 
the year i.e. 1986-87.

DivertioB o f b ig indoatrlal UnUa to 
R u ra l Areas

4086. SHRl HUSSAIN DALWAl : 
Will xhe Minister o f  INDUSTRY b« 
pleased to stale ;

1. ArnShra Pradeah

2. Asaam

3. Bihar

4. Gujarat

49142

6543

44309

41733
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5. Haryana

6. Himachal Pradeah

7. Jammu and Kashmir

8. Karnataka

9. Kerala

10. Madhya Pradetb

I t .  Mdharashira

12. Manipur 

1 3. Mcfbalaya

14. Nagaland

15. Oriwx

16. Punjab

17. Rajaftihan

1 8. Tamil Nadu

19. riipur«

20. Uitar Pradcah

21. Wc%t Bengal

2 2. Sikkim

23. Andaman and N^cobar

24. ArunachAl Prsujeth

29. Chindhifarh

26. Dadra and Nagar Haveli

27. D^lhi

28. Ooa, Daman and Diu

29, Lakahdweep

44204 

7486 

1 3267 

42^59 

29630 

93798 

40944 

2794 (P) 

571 

395

13319

69753

47127

597 56

1715(F)

88126

120692

66

340

262

1997

209

19958

3388

oil

30. Mizoram

31. Pondicherry

f8 4

1595

Tolal 853162

P ; ProviiioDtl

Source : Directorates of indosteries of 
Rcfpeciivc State'UT.

Stock of Unsiold Paper in Units of 
Hindustan paper Corporation Ltd.

4087. SHRl Y. S MAHAJAN ; Will 
the Mmister of INDUSTRY be pleased to 
atate :

!a) the total stock of paper lying 
untold with the various units of the 
Hindustan paper Corporation Ltd,;

<b) the difficulties being faced in dis* 
posing It of; and

(c) the steps taken by the Hindustan 
Pdipcr at Corporation Lid. to produce 
better quality of paper reasonable cost 
to stand thecompetition from the 
private paper producing industries ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER­
PRISES IN THE MINISTRY OF INDUS­
TRY (PROF. K. K. TEWARY) : (a) 
The ground stock of Paper at the beginning 
of Match, 1987 with the various Units of 
Hindustan paper Corporation Ltd. was 
about 1 2,000 tonnes.

(b> Many componien including Hindus­
tan Paper Corporation are holding 
inventories of finished products on account 
of increased production of papier and 
paper boards in the country.

(c) Steps h«ivc been taken to increase 
the capJicity utilisation in order to rcduce 
the cost of production. Operations o f  the 
mills arc being stabilised to further improve 
the quality and product mix is being 
enlarged to withstand competition.
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Clearance to Power Plants for 
Karnataka

4088. SHRl NARSING SUKYA 
VANSHI : Will ihc Minitlcr of ENERGY 
be pleased to state :

(a) the number of power plant* cleared 
by Union Government for the Karnataka 
State :

(b) the number of pbn ts  
considcratioD : and

still under

(c) the number of plants rejected *o 
far and the grounds thereof ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SH R lM A li  
SUSKILA ROHTAGI) : (a) 13 major
power projects of Karnataka St«Lte have 
been cleared by the Ceotral Government 
for givifig benefits during the Seventh Plan 
tiod beyond.

(b) and Cc>. Three project* are at 
various stages of consideration and in 
respect of th? Almatti and Kabini Dam 
projects* revised project reports have been 
called for from the State auihonties. 
Examination of the Kail a and Palna 
Diversion scheme has been kept m abcyance 
due to iDtci'Statc aspects involved with 
Goa,

Total Power Reqoirements by 1990

4089. SHRI K. KUNJAMBU : Will
the Minister of ENERGY be pleased to 
state ;

(a) the total power requireoiCDi* in the 
country by 1990 ;

(b) how much power it likely to 
generated by them ;

be

(c) whether the regional disparities are 
likely to increase in respect of power 
generation ; and

(d) if so, the tteps proposed to be 
tukco to remove regional dtipartiy 7

THE MINISTER OP STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b)-
Accordmg to the ]2th Power Survey the 
total energy re<]uiremcnt by the end of 
1989-90 16 Itkely to be 269379 MKwh. 
As per ihe present assessment, the (otal 
energy availability is likely lo b« around 
2S5000 MKwh units.

<c) and (d). The power supply posittoo 
obtaining at the end of the 6th Plao 
period and that expectcd by the end of 
the 7th Plan period in various regions is as 
under :

Regions At the erul 
of 6th Plan 
Surplus.' 
Deficit

At the end 
of the 7th 
Plan 
Surplus/ 
Dcficit

Northern Region t*“ ) 14%  (-*-) 6 .7 %

Western Region ( + ) 0 . 7 ® «  <-f > 1-7%

O 'Southern Region t 4* > 0 2 © <“ )17.9*

Eastern Region ( - )  < f  *

Nonh Easiern
Regioo < + )  ( -h )  42 « %

The induction of new c^pactty depends 
upon the energy resources that are availa­
ble in various regions as well as financial 
resources that can be raised by the coo* 
itituenis States. In view of the uneven 
distribution of energy resources tn the 
country, ii ha* not been possible to obtain 
complete parity in the energy availability 
in all the regions. However, effotts are 
made to reduce these disperiiies to (he 
extent feasible through tnterstatc/iegtooal 
exchanges of power.

[Traitsiaiiom]

Inadequacy of  Commanlcatlun Facili­
ties at Azamgarh (Uitar Pradcsb)

4090. SHRl RAJ KUMAR RAI : Will 
the Minister of COMMUNICATION be 
pleased to state :
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(ft) whether Government propoftc to  
conttiiute ft hicb~1evcl coimnittte (o 
enquire into the inade<)uftcy of communi. 
cfttion facilities at Azamgarh* Utiar 
Prsdeth ;

(b) if so, by what time ; and

(c) i f n o f . t b c  reatooft therefor 7

THE MINISTER OF STATE IN TKE 
MINISTRY OF COMMUNICATIONS 
<SHRI SONTOSH MOHAN OEV) : (a)
N o, Sir.

<b) Doe« not arise in view of (a)

(c) . \2ftmsarh is at per with other dis- 
trictft of Uttar Pradesh.

{EmgUik]

TclephoM PacHittrt in Vlllaces o f  
Hibar

4 0 9 1 .  S H R I M ^ T I  M A D H U R E E  
SINOH : Will the Minister of COMMUNI­
C A T I O N S  be pl:ated to state ;

(a) the number of villager in ihe 
country whtch have tel:pbor>c exchanges 
and publtc call ofItcc«;

(b^ the number of villages going to be 
provided telephones in 19H7 and during 
the Seventh Kive Year Flan; and

(c) the scheme for expcnsion of teU* 
phone facility in villages in Bihar ai>d the 
villages, district-wuc, identilieO for (his 
purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
ISHRI SONTOSH MOHAN D E V ):  (a) 
As on 31.3.86 the number of village 
having telephone exchanges and pnblic call 
offices i re  9270 and 24025 respectively.

(b) The number of villages to be pro* 
vided telephone facilities in 1987-88 ftrnl
during 'Tih plan is about 1900 and 9000

respectively.

(c) About 250 villages in Bihar are 
plftooed to be Provided with telephone 
facilities during 1987-88 ftod ftbout 1140

villages during 7th plan. The villages are 
yet to be identified.

Use of Setellile Communications for 
Liakia^ V a r io u s  Cities

4092. DR. B. L, SHAlLESH ; Will 
the Minister of COMMUNICATION be 
pleased to state :

(a) whether the Dcpariment of Tele­
communications has approved the use of 
satellite communication to link 35 cities 
by the Computer-Matoteoance Corporation 
of India (CMCls) national computer net­
work project, ‘INDONET, and

<bl if so, the broad details of the 
proposed project, its capital ouilay involved 
and the cities in Uttar PradeUi which will 
be linked by ‘INDONET* 7

I H E  MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SONTOSH MOHAN DEV) : (a)
No, Sir, A proposal lor establishment o f  
Seven stations, to been with on experimental 
basis as received from CMC, is under 
consideration of ihe department for 
necessary clearance.

fb) Docs not arise.

Scheme for TraininK in Non^oDven- 
tioDal  Sources of Lnerg>'

4093 SHRI VIJAY N. PATIL : Will
the Minister o f  ENERGY be pleased to 
state :

(a) ^hhether Government have any 
scheme to tram engineers and technicians to 
meet the requirements of fast growing non* 
conventional sources of Energ>' Industry ;

(b) if so, when the scheme is likely 
be implemented ;

to

(c) the number of engineers for non- 
conventional sources of energy to be 
trainned every year ; and

(d) the expenditure likely to be 
incurred under the scheme 7

THE MINISTER OF ENERGY (SHRI 
VASANr SATHE) : (a) to (d). The
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Dcpartmsnt of Non-Convcnlional Energy 
Sources has conitiiutcd National Commi- 
llce for technical manpower development 
in the area of non<convcntirtnai sources 
of energy technologies. As a result of it* 
augge&tions, already some Indian Institutes 
of Technology, and Universities have 
introduced various courses m this area. 
Short-term courses and !rainin« pro­
grammes are also being organized by this 
Dcpirtment; State Governments'Noda! 
Agencies, Universities, Indian Institutes of 
Technology and polytechnics in this area 
A budget of Rs. 10 lakhs for manpower 
development and related activities has been 
proposed for 198 7-88 by the Dcpartmeni 
of Non*Conven«ional Energy Sources

Assistance to Simie* for Hydro<Electrk 
Projects

4094. SHRI CHIRANJI LAL 
SlIARMA : Will the Minister of ENERGY 
be pleased to state the details of assistance 
to be provided to States for hyjio^elcc^ric 
project* and to improve the working of 
existii^g hydro-electric proj<cis. State-wise. 
di.ring 1987-88 ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY tSHRlMATI 
SUSHI LA ROHTAOi) : For hydro,
electfic projrcts, assisianc^: is proMded to 
the States help them in overcoming the 
constraints in the completion of the pro­
jects, providing consultancy foi the design 
and enginecrmg and assutance for survey 
and investigitiion in some hil.y and back­
ward area«. In order to improve the 
performance of exis’ing hydro-clcctric pro­
jects, a Committee has bctn «ci up to 
examine of rcnovatioa'modernisation/ 
uprating of hydcl generating units in the 
country. Action to provide assistance will 
be tjkco after a decision is taken by the 
Govt, on the report of the Committee.

Realifntion of C'Uloi from Suppliers of 
defectUc bocket wheel escalators by 
Neyvcli Ligoitc Corporation Limited

4095. SHRI ATISH CHANDRA
SINHA : 

d r .  V. VENKAIESH ;

Will the Minister of ENERGY be 
pleased lo ttate :

(a) whether the Neyveli Lignite 
Corporation Limited, has not yet realised 
the fixed amount of losses from the 
suppliers of defective bucket wheel excava­
tors, and

(b> whether tke W'est German party has 
since refused to •ntertaio any claim in that 
regard ?

THC M l N l S r t R  Of* ENERGY (SHRI 
VASANT SATHE): <a) aodVb). Neyvcl< Lig- 
niteCorporation Limited has lodged a claim 
with the suppliers towards the cost of 
rehabilitation of the bucket wheel eacavaior 
which Mas damaged in an acc»drnt. The 
cljim has not yet been settled.

f Tramtlafion]

Etploralion of Mineral Oil

4076 S tm iM A T I  USHA VERMA ; 
Will the Minntcr of PETROLEUM AND 
NATL'RAL GAS be pleased lo state the 
estimated qnantity of it ineral oil available 
in the land *«ijd tea are js  in Hdta and the 
quantity out of th i i  explofed so far 7

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
N A T U R \L  G \ S  \N D  MINISTER OF 
S T \T E  IN THE MINISTRY OF 
F IN \N C E  (SHRI BRAHMA D U T T ):  
Out of approximately 17 billion tonnes of 
prognesticated hydrocarbon rracurces 
estimated iri the country, about 3.2 billion 
tonnes of in>p(ace oil reserves have been 
estabiiaiied through rxpluraiion as on
1.1.46.

{llngHiM]

Malpractices in Coalfields.

4097. SHRI SANAT KUMAR MANDAL; 
Will the Minister of ENERGY be pleased 
to state :

(a) whether Government are aware of 
the malpra€ticct in (he coalfields ;

(b) whether any in-dcpth study has
been made inio the causes thereof •oy
•tagc ;

U) if »o, the outcomc tbereof ;
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<d) the remedial measure* »akcn 
proposed to be taken in lhi» regard ^

t h e  m i n i s t e r  o f  e n e r g y  (SHRl 
VASANT SATHE^ : (a> lo (c). Considering 
!he nature, scope and geofxaphical spread 
of the o p e r j t ’on* of ihc coal indusiiy, direc­
tly employing ever se\cn lakh morkert, 
occwence of •ome malpraciice* cannot 
altogether be ruled oui. Moreover, ihe 
query t» too general and unspecific to admit 
of c a t e g o r i c a l  affiimation or dcniil.

(d) System* arc Consiantiy reviewed 
and improvfd lo check nialpTacticcs a rd  
adequate organisation fur preventive and 
punitive vigilance exist* lO the coal com- 
p;iDiet.

ONGC l adies Club

4098. SHRI NARAYAN CHOUHEY : 
SHHIMATl GEfcTA

MUKHEKJEE :

Will the Minister of PETROLEUM 
a n d  n a t u r a l  GKS be pleaded to
state :

(») whether any of the officers of the 
Oil and Natural Gas Commission arc 
a i a o c w t e d  i»nh the ONGC Ladirs Club;

*h\ if *o. the details thereof including 
the natufe of their issociation and the 
finaocial or a»y other asaisunce giv*.n by the 
ONGC to the Club;

^c) whether any kind of comrol is 
excrciscd by the ONGC on »he activities of 
the Club; and

(d) whether any contribution is received 
in foreign exchange by the Club ?

THE MINISTER OF STATE OF THE
MINISTRY OF
NATURAL GAS AND
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : and (b>.
ONGC ladiea Club is a welfare organisation
engaged in tcaderoic, social and cultural
a c t iv i t i e t .  Its memberahip is open to the
female employee. »od wives
depcndenu of m ile  employees of ONGC.
Offiocn of ONOC fttiociaie ibexnicWet wiiD

or the activities of the club in their personal 
capacity. ONGC give* gr>*nl-in-aid to the 
club from time to time.

(c) The accounts of Club are audited 
by the ONGC.

(d) In 198 3, it rccceived a contribution 
of US $ 1000 from M/s Oil and Mining 
services; England for publication of an 
adveitisement in the souvenir published by 
the Club. The amount was duly credited in 
the account of the Club in State Bank of 
India, IXhradun.

Intrr 'I  Inkin:; of Natural Gas Wells in 
Krishna'Codnvari Bdsin

4099 SHRI C. SAMBU ; Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state :

(a) wacther there is any proposal to 
inter-link oil and natural gas wells of 
Krishni'. and Godavari basins for the better 
utilisation of gas by industrialists;

(b) if so, (he details thereof; and

(e) the schedule for completing the 
intet-linking af Narsapur and Ra>olu natural 
gas wells ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OP 
STATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : (a) to (c).
Oil and Natural Gas Commission have 
commissioned a feasibility study on estab­
lishing gas collection and transportation 
facilities in ihe Krishna-Godavari basin.

Power lo VCarnataka from RAmagundam, 
Kalpakkain and Neyveli Projeeis

4100. SHRI V, KRISHNA R A O : 
Will the Minister of ENERGY be pleased 
to state ;

(al whether proposals regarding any 
new project* and expansion of old power 
projects have been received from Karnataka 
G o v e r n m e n t  by Union Government and if 
so, for how long they have been pending 
tod when they arc likely to be cleared;
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(b) whether Union Government pro­
pose to approve installaiion of tbcroial 
power project! to reducc the over depen­
dence on hydro-eleciric power source*;

(c) whether Union Oovemnrtent propose 
to allot more power to the Stale of 
Karnataka from the Ramagundam, Kalpak- 
kam and Neyveli Projects to tide over the 
preaent diffiult situation; and

(d) what other steps arc being taken to 
find permanent solution to remove power 
shortage in the State ?

THE MINISTER OF S T M E  IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHILA ROHTAGI) : (a) and (b). The 
relevant informatinn ib contaiosd in the state 
ment given beIo«. Specific proposals recei­
ved from the State authoritie) arc considered

for approval with due regardt intcr-alia, to 
their economic viability^ the syitem re<tuire- 
meats, the availability of resources and the 
inter-«e priority accorded to various pro­
posals by the State.

(c) and (d). In additi(Ki to its allocated 
share from the Ccnttal Power Stations. 
Karnataka received assistance from the 
unallocated output of ihese Siaiioost 
depending on the power supply position in 
ihe Region, as also assistance from nctgb- 
bouring systeim. Approval has been accord­
ed to the setting up of a 1^0 MW gas 
turbine plant at Bangalore and dtesel 
generation sets <77.76 MW> at Kolar, 
Bidjrt iamakhandi and Indi. An additional 
generating capacity of 595.2? MW compri­
sing of 3 8 3.25 MW hdyto and 210 MW 
thermal it targettcd lo be commtssioded io 
Kamatak.i during the Seventh Plan period.

Siatemeiit

S. No. Name of the Scheme Dace of 
receipt in 
Central 
Electricity 
Authoriiy (CEA)

Remarks

HYDEL

1. Sharavathy Tail Race (E> 
(4 X 60 MW)

3.

2 82

2. Maddur Branch Mini (H) 
(1.5 MW)

J0/g2

Katla and Palna Dtv. Scheme 11/85

THERMAL

4. Raichur TPS Unit-3 
(210 MW)

2/82

O eared  by CEA from the 
techno-economic angle In 
Octber *83. Formal cica* 
rancc from environmental 
angle is awaited.

Techno* economic clea­
rance was accorded to 
the proposal in October 
1983. Investment decision 
is awaited.

Examination in ihc CEA 
is kept in abtyancc owing 
lo inier-Statc aspects.

Cleared by CEA in 
January '84  and approv­
ed by Planning Corn- 
mission In August, 1984*
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Raichur TPS Unir-4 
(210 MW)

7/85 Cleared by CEA in Jan. 
*87. Coal linkage is also 

established. The proposal 
awaiting investment deci­
sion.

7.

Bangalore Oai  Turbine Plant 1 '85
4 X 30 MW)

Diesel Generating Sets at Kolar 8 '85
Bidar^ Jamakhandt and lodi.
(77.76 MWI

Government approval
accorded in Feb. *87.

Govarnmcnt approval
accoidcd in Feb. *87.

8 . Mangalore TPS 
(2 X 210 MW)

2/85

Foreman Collahoraliont

4 101. SHRl VIJOV KUMHR YADAV; 
WiH ihe Minitier of INDUSFKY be pleased 
to state :

(a) the number of mdustrial col’abora- 
tion agicemcnts approved during the period 
1984.1986;

(b> the ihAte of »echn;cal financial 
collaboration in these agreemenls; and

(c) *he industry-wise and State-wise 
break up of these co llab*uations ?

THE MINISrUR <)l ST \T E  IN THE
d e p a r t m e n t  o f  i n d u s t r i a l  DEVE-

The propK)»cd site has 
not been favoured from 

environmental considera­
tions. The Karnataka 
Power Corp. have been 
advised to identify an 
alternative site for the 
proposed station. The 
revised proposal is 
awaited.

LOPMENT i n  t h e  MINISTRY O F 
INDUSTRY (SHRl M. AR UNACHALAM):
(a) and (b). The staiinical information 
regarding foreign colluboration is mainiained 
Calender year-wise. Government approved 
752, 1024 and 957 foreign collaboration 
proposals in ihe years 1984, 1985 and 
1986. Out of these 6 39 proposal involved 
fit.anciaj participation by foreign companies, 
amounting to Rs. 3460-.0245 lakhs.

(c) No ccntralised information regard- 
Mig state* wise break-up of folreign 
collaboration approvals is avuilabe in 
Secretariat for Industrial Approvals. A 
statement showing industry-wise break-up 
of fqreign collaboration proposals approved 
for the period 1984 to 1986 is given below.

Stalcoient

SI. No. Name of the Industry 1984 198 5 1986

I

1.

2.

Metallurgical Industries 

FulM

26

4

53

20

45

3
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3.

4.

5.

6.

Boilers and Steam Ocncrating 
Plants

Prirtie Movers (other that Elect. 
Generator*).

Electrical Eguiptnent 

Telecommunication

7. Transportation

8. Industrial Machinery

9* Machine Tools

t o .  Africtihural Machinery

11. Earth Moving Machinery

12. Miacellaneous Mechanical and
Engf. Industries

13. Commercial, Offices and House 
Hold Equipment

14. Medical and Surgical 
Appliancca

15. Industrial lanrumcnta

16. Scientific Instruments

17. Malhematical Surveying and 
Drawing Instiumenta

!g .  Fertilizert

19. Chemical (other than Fertillzeri

20. Photograpic raw film and
paper •

21. Dyettuffi

22« Drugs aod Pharma ceuticaIt

23. TcKtiles (including thoae dyca.
printed or olbcrwitc procaaaed).

6
157

3

63

I3«

3*1

44

I

56

I

69

13

15

205

36

101 

152 

32 

3 

1 1

45

23

5

52

2

69

I

5

10

175

37

53

10<

13

3

47

10

12

2C

13

1

1

107

5

1

10

13
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24. PMper and Pulp including paper 
products

25. Sugir

26. Fermcniauon Industries

27. Food Processing lodustrici

28. Vegetable Oil and Vaoa&pati

29. Soaps, CoMncitcs and Toilet 
ptepa ration

30. Rubber Goods

31. Leather* Leather Goods and 
Pickers

)2 .  Glue snd Gelatine

33. Glass

34. Ceiamtcs

3 5. Ccoicot and Ofpsum products

36. Timber Products

37. 0«f«nce Industries

35. Cigarettes

39. Coosuliancy

40. Mitc. Industries

19

13

15

7

14

35

3

2

I

5

1

19

1

9

27

9

23

74

7 

1 

6

8

1

2 

11

S

I

t

20

11

5

186

TOTAL 752 1024 9 5 7

Foodcrslos Co«lrtbat»d (o Central Pool 
hy SUtes

4102. SHR! HARIHAR SORFN : 
Will the Mtniftter of FOOD AND CIVIL 
SUPPLIES be pleased lo state :

ibe total quantum of foodgrain* 
cootributed by different States to ibe 
Ceotrtl  pool In 1986-87; and

(b) the facilit'es provided by Food 
Corporation of India to enable tbe farmers 
to sell their foodgrains to it without any 
difficuKy 7

THE MINISTER OF PARLIA- 
MENT>VRY AFFAIRS AMD MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRl 
H. K. L. BHAGAT) f (a) 17.8 million
lonnci* as on 20 .3 .1987.
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(b) The procuremeni oT paddy and 
wheat under price support is undertaken by 
tbe Food Corporation of India in areas 
allotted to it by the State Governmenti. 
Procuremeni centres are opened keeping in 
view the convenience of the farmers who 
Should not have to travel long distances to 
sell their produce. Neces&ary arrangetrents 
are made by the FCI to purchase all stocks 
conforming to ihe prescribed specifications 
and offered for sale at the purchase ccntrcs. 
Wide publicity is gtven through radio and  
television to inform the farmers about the 
scbemc of price support and the specifica­
tions of foodgrains. It is also ensured that 
fnrmers are paid iheir dues immediately on 
completion of weighment of their stocks.

P o w e r  Uoits antler Constructinn in 
KrraU

4103. SHRl K. MOKaNDAS : Wi!t
the Mintsier of ENERGV be pleased to 
i>(aie :

(a) the names of power units under 
coostruction in Kerala;

(b) the total power likely to be gene­
rated by these units; and

(c) the schedule of completion of these 
pro>ects ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
SUSHIVA ROHTAGI) : (a) to (c). The
informatioD regarding power projectt under 
construction in Kerala it given below ; —

S. Name of the Capacity Ltkely date 
No. Project (MW) of commiv

sioning

1. Kakkad

2. Kallada

2 X 2 5  19S9-90

2 X 7 .5  1989-90

Demand and Prodactlon of Sugar

4104. SHRl GURUDAS KAMAT : 
Will ihe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state :

(a) the anticipated production and 
demand of sugar in (he country during
1987-88 ard  1988-89 ;

(b) whether it is a fact that the 
domestic production of sugar will fall short 
of the requirement ; and

(c) if so. whether it is proposed to 
open more new sug^r factories in difTerent 
parts of the country 7

THE MINISTER OF PARLIA- 
'^•F.NTARV AI FAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES tSHRl 
H. K. L. HHAGAT) : (a) and tb). The 
SuK^r industry ts an ngro-bised industry 
and I t  is, therefore, premAture to anticipate 
sugar production ai this stage for ihc neat 
crushing s':«sons of 1^87‘8tl and 1988*89. 
The estimated requirement of sugar for ihe 
sugar years 1987-S8 and 19SK.89 would 
be 89,01 lakh ti>nne( and *^3.87 takh 
tonnes respectively at prr the Report of 
the Working Group on sugar Industry.

(cl ITie Government has announced 
guidelines for the graniing of liccncet for 
seating up neih units und eapjnsiuns, to be 
followed durmg the 7ih Fiv« Year PUn 
period- Applications for new licencea' 
expansions received through 5ia<e Govern­
ments will be processed accordingly,

Shariog of Eacrgy fr >m Kalpakkam 
Alamlc Power Plant

4105. SHRI BHATTAM SRIRAMA- 
MURTY : Will the Mmistcr of ENERGY 
be pleated to state :

(a) Whether Govemmeat of Andhra 
Pradesh claimed a share of 100 MW out 
of the total instullcd Japaciiy of 4 70 MW 
of Katpakkam Atomic Power Plant ;

3. Lower Penyar 3 X 6 0  Beyond VII
Plan

(b) if so, Oovenirocot's reaction there­
to

4. PuyankuUy 2 X 1 2 0 Beyond VII 
Plan

(c) the criteria for distribution of 
power from the Plant among Souibcm 
States :
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(o) whether Andhra Prade&h Govern* 
meni have requested that the matier may' 
be reviewed ; and

(e) if AO, action taken to this regard 7

THE M lN lS fh R  OF STATE IN THE 
DEPARVMhNT OF POWER IN THE 
MINISTRY OF ENERGY (SHRIMATI 
S U S H U ^  ROHTAGI) ; (a> Y«> Sir.

lb) to (e) The distribution of p>ower 
from the ICatpakkam Atomic Power Station 
tt bated oo ihc dicition to allocate the 
entire output of (he first unit and half of the 
output of the tocond unit to Tamil Nadu. 
The balance output of the second unit u  
earmarked for the neishbourmg States in 
the South irn Region for distribution in 
accordance with ihe Central formula lor 
sharing of power. The Andhra Prade&h 
aulhoruies, who h.id rcquciied for rcHiew* 
tng the mittef ,  were informed of the 
pjsiUon.

t ' « e  of Gai Id Tchicirs

4106. SHRl C SAMBU : Will the 
Min»*ter of INDUSTRY be pleated lo 
s ti tc  :

(a) whether there is any proposal to 
use gai instead of dictel and petrol in all 
vehidcs which are running lo order to save
oil and p<trol ;

(b> if so, the details (hereuf ; and

fc) tf not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
DEPARTMENr OF INDUSTRIAL DEVE­
LOPMENT IN THE MINISTRY OP INDUS. 
t r y  <SHRl M. ARUNACHALAM) : (a) 
to (c). Oil and Natural Gas Commission 
have converted rnc  gaseline and one 
diesel vehicle to enable them to run on 
natural gas by importing kil from Italy. 
They are planning to convert ten vehidcs 
cach of their fleet and of Gujarat State 
Iransport Corporation to run on natural 
gai. This IS a p4lot project fort esting the 
suitability of compressed natural gat in 
ln4uin conditions and for examining its 
feasibility.

J2.00 brs.

[EnglUh]

iJnterruptiom)

MR* DEPUTY-SPEAKER : 1 will call 
you one by one, please take your seats.

PROF. MADHU DANDAVATE 
(Rajapur) : Sir* 1 wt&h to draw your 
attention to a very important issue.

SHRI GIRDHARI l a l  v y a s
(fihilwara) : Why have you allowed him ?

PROF. MADHU DANDAVATE : 
AUow him. Sir,

I wish to draw your attention to the 
fact that bccause of the failure of the 
Government tu trace illegal funds abroad, 
the Fmance Minlsiry was forced........

MR. DEPUTY-SPEAKER : I have 
gone through your motion........

{Interrupt ions)

MR. DEPUTV-SPEAK.ER : Piease
listen to Qie.

PROF. MADHU DANDAVATE ; Why 
are you allergic to listeuing to me. Sir.

MR. DEPUTY-SPEAKER : I am not 
aUcrgtc. About my ruling 1 want to tell 
you.

iJnterruptions)

PROF. MADHU DANDAVATE : Let 
me formulate my point. 1 say, because of 
the failure of the Government to trace the 
accumulation of huge illegal funds abroad 
by some Indians, the Finance Ministry was 
forced to have US Econcmic Intelligence*•.

ilnterruptions)

^ Therefore, 1 want either to move an 
adjournment motion or if you don't allow; 
1 have given a noiic; under Rule 193.  
I his issue must be discussed bccause it 
involves accumulation of huge illegal funds 
abroad.
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MK.. DEPUTY-SPEAKER : Adjourn­
ment motion is not atlowcd, Sir. Please 
listen to me.

ilnterruplions}

MR DEPUTY-SPEAKER : That will 
not go on record.

( Interruptions)

MR, DEPUTY-SPEAKER : 1 liitcned 
to you. You now listen to me.

PROF. MADUU DANDAVa TE : 
Plca'C allow diM.u%s4on under Rule 19 3.

MR. 
litien to me.

{Interruptions)

DEPUTY-SPEAKER : Pleaw

{Interruption^

PROF. MADHU DANDAVATE : Any 
refe ence made to black money........

(Inttfruptioni) • •

MR. DEPUTY-SPEAKER : 1 am not
lllOWIDg.

{Interruptions)

MR. DEPUTY-SPEAKER : I do not 
allow aoyihing to go on record.

»
ilnterruptiont)**

MR. DEPUry-SPEAKER : Listen to 
me. Your odiournment motton it not 
allowed.

{Interruptions)

MR. DEPUIY-SPEAKER : You
luten to me. Why arc are luicmeg to 
them ? You listen to me.

PROF. MAOHU DANDAVATE : I 
want to Ittien, but ask them to keep quiet.

MR. DEPUTY-SPEAKER : My voice 
it louJer. Your adjournment motioo is

n o t  allowed. Regurding your n o t i c e  for 
discussion under Rule 193. 1 have r e c e iv e d  
a Calling Attention also. 1 will find out 
the (acts whether it is correct* and then we 
will See whai can b e  d o n e .

{Interruptions)

MR. DEPUTY^PEAKER : The same 
thing is the answer for you also, Mr. 
Reddy.

SHRl S. JAIPAL REDDY (Mahbub- 
nagar) : Sir, I am on a  dtfTcrcnt pomt.

MR. DEPUTY-SPEAKER : Pieaic sit 
down, 1 will call you.

SHRI SHANTARAM NAIK (Panaji) : 
Yesterday Mr. Dindavate moved a motion 
which IS not admitsibic under Rnle 186 
because it latscs the i»suc of privilege 
indirectly.

MR. D tP L T Y -S P E A k l  R ; He 
not moved it.

has

SHRI SHANTARAM NAIK : He 
wants to come from the backnloor cotry. 
that motion must be disallowed.

.MR. DEPUry-SPEAKER : No poioi 
of otder, please sit down.

< Interruptions)

SHRI DINESH GOSWAMI
iGuwahati) : Sir, 1 am on a poiot of 
order.

MR DEPUTY-SPEAKLR : What is 
your pjtQt of order.

SHRI DINESH GOSWAMI : You have 
permitted the hon. Member to say that the 
moiion tabled b> Pi of. Madhu Daodavate 
is not ID order.

MR. D E P U IY -S PE A K E R : No pomt 
of order.

SHRI DINESH GOSWAMI : You have 
permitted that to go on rccord. You 
expunge it.

Not recorded.
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MR. DEPUTY.bPEAKER : When he 
rmiicd the point of order, 1 lold him ihai 
there ift oo point of order. Thit  it my 
ruling. Th'ii is what you have lo listen 
and not what he raised.

Ufiterfuptions)

MR. DEPUTY-SPEAKER : Please take 
your seats. There it nc point of order.

SHRI DINESH GOSWAMI ; If you 
have permitted him» then 1 must be permit­
ted to apcali. itmttrntpticni)

You expunge that remark from ihe 
record.

M R .  D E P U T Y - S P E A K E R  
point of order.

rherc u  no

SIfRI DINESH GOSWAMI : If ihat 
remains on record* then I have ihc right lo 
say that the motion is in order.

MR. OEPUTY-SPEAKER ; In the 
name of point of o rd ir ,  you cjnnot speak 
all the*^ things. There is no point of 
order.

SHRI P. NAMOYAL (Ladakh);  I 
have tabied a call>atteniioo notice about the 
Indian .Airlines stranded passengers meant 
for Leh.

MR. DEPUTY-SPEAKER : You give 
it in writing. Do noi raise it like that.

DR DATTA SAMANT (Bombay South 
Ceniral) : Sir» I hive given an adjouro- 
ment-motion,..

MR. DEPUTY-SPEAKER : I have 
disallowed the ad)oummcnt*motion regard­
ing that. There are a lot of chancet when 
you can dUcuss that matter.

DR. DATfA SAMANT : The textile 
worken in Bombay are tlaughtered. Two 
mills have already been closed bccauac of 
non-payment of electricity bills and 
thoutands of workers are out of • employ­
ment.

SHRI P. NAMOYAL : Since 16th of 
March, hundreds of passengers are stranded

in Delhi, Chandigarh and 
are oot being airlifted to 
tioms)

Srinagar. They
Lch. U n te rru p m

DR. DATTA SAMANT : about 40,000 
workers are jobless. ( I n t e r r u p i i o n s )  The 
textile workers in Bombay are slaughtered
becajse of the Government policy.............
i/merruptions)

MR. DEPUTY-SPEAKER 
under rule 377.

You come

DR DATTA SAMANT : Already two 
milli-New Grate mill and Modern Mill-are 
closed since Iasi week. ilfiremipticHs)

M R .  D E P U T Y - S P E A K E R  
give it under rule 377.

You can

Dl^. DATTA SAMANT : The Bombay 
workers have been slaughtered. Is this 
roaiter not important ? It u  more impor­
tant. Why are you not allowing this 
diwusston 7

MR. DEPUTY-SPEAKER ; You give 
it under rule 377. You c;in/come under 
rule 377.

(Interruptions)

DR. DATTA SAMANT : You must 
allow 1 discussion on this.

M R .  D E P U T Y - S P E A K E R  : Y o u  have 
told your point. You take your seat.

DR. DATTA SAMANT : Because of 
non-payment of electricity bills, mills are 
doted .  (Ifiterruptiofii)

MR. DEPUTY-SPEAKER : Everybody 
is shouting. I cannot hear anything. 
Papers to be Laid. Shri Vasant Sathe.

SHRI BALWANT SINGH RAMOO- 
WALIA (Sangrur) : Sir, you have allowed 
me. {interrupt ions)

MR. DEPUTY-SPEAKER : There It 
no point of order. 1 cannot allow tbit kind 
of thing. I cannot allow.

(iHterruptiofii)
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MR. DEPUTR.SPEAKER : I cannot 
allow it. Ali of you, please take your 
seats. It is ro t  the way. I cannot allow.

{.Inter rupt^cms^

12.00 fars.

At this stagey Dr. Datta Samaat  
left the House

MR. DEPUTY-SPEAKER : Pjipers lo 
be Laid. Shri Vasant Saihc.

12.09^ hri.

[English]

PAPERS LAID ON THE TABLE

Aanoal Report and Review on the workins 
of Coal Nfinev Provideoi Fnnd, Coil Mlaei 
Family Pension and Coal Mines f>epotit 
Linked insurance Scheme far 1985-86 and 
StaCement for delay ia laying lh e»  papers.

THE MINISTER OF ENERGY <SHRI) 
VASANT SATHE ) : I beg to lay on the 
Table ;

( U

( i i )

A copy of the Annual Report 
(Hindi and English vert ions) 
of the Coal Minc« Piovi* 
d e n t  F u n d ,  Coal Mines 
Famity Pension and Coal 
Minei Deposit* Linked In­
surance Schcmes, for the 
year 198 5*86 along wtth 
Audited Accounts.

A copy of the Review Hindi 
and English versions) by the 
Oovcrnment on the working 
of the Coal Mines Provulent 
Fund, Coal Mine* Famiy 
Pension and Co;.l Mints 
Deposit-Linked Insurance 
Schemes, for the year 
1985-86.

(2) A statement (Hindi and EngUsfa 
(versions) showing reasoni for 
delay in laying the papers men- 
tioned at (U  above.

[PltAMd In Library. See No. LT-4037/f7]

Rewiew on the working of and Annnal 
Report of Hindustan Vegrlabie Olli 
Corporation Ltd. New Delhi for I9M-S5 
and statenient for dclav in laying these 
paper.

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT) : 1 beg to lay on the
Table :

( I ) A copy each of the folloMing 
papers (Hindi and English 
versions) under sub-section ( I )  of 
section 6 I9A  of the Compariet  
Act, 1956 ;

(i) Review by the Government 
on the working of the 
Hindustsn Vegetable Oils 
Cofporation Limited, New 
Delhi, for the year 1984-85.

(ii) Annual Report of the 
HirnJuttan Vegetable Oils 
Corporation Limited, New 
Delhi, for the year 1984-85 
along wiih Audited Accounts 
and ihe cotnmmts of the 
Comptroller and Auditor 
General thereon.

A statement (Hindi 
versions) sht>wing 
delay in laying the 
tioned at ( I ) above.

and Englnh 
reasons for 
pspcrs mctv

(Placed in Library. See No. LT-403« *71

Notifications andcr F«sentisl Commodlltes 
Art 1955 and Detailed Demaadi for (*rands 
of the Mini«ir> nf Petroleam and Nntnral 
Gas for 1987-98.

THE MINISTER OF ENERGY (SHRI 
VASANT S A T H E ): On behalf of Shri
Brahama Dutt, 1 beg lo lay on the 
Table—

(1) A copy each of the following 
Notificalions (Hindi and Engli^  
Varsions) under sub section (6) 
of section 3 of ibe Eta«otiol 
Cocnmodiiial Act, 1953:
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(i) The Kerosene (Rettriction on 
U&e) Amendment Order, 
1987 published in Nolifi- 
caiioD Nu. U.S.R. 10 (E) in 
Gazette of Ind'u dated the 
?nd January, 1987.

(ii> The Keroienc (Retlriciion on 
U»e and Fixmtton of Price) 
A mendment Order. 1987 
published in Notificaiion No. 
G.S.R 79 (E) in Gazetic of 
India dtttcd the 4tb February,
1987-

[PIjced in Library. See S o .  LT-4039/87J

(2) A copy of the Detailed Demands 
for Granit  (Hindi and EngU&h 
vtraioiii) of the Mintslry of 
Pclrotcum and Nutura) Gat 1987- 
83.

(Placed ia l  ibrary, ace No. L.T-4040 87J

Drtailrd l>rm«od« fur Graals of (hr 
Mittislry of l abuitr fur 1987-88

THE MINISTER OF STATE OF THE 
MINISTRY OF lABt^UR (SHRl P. A. 
SANGM\> ; I bag io lay on the Table a 
copy oC the Detailed Dcniindft for Grants 
(Hindi and Engliih vertiont) of the Mini»> 
try of Labour for 1 *>87.88.

{Placed in Llbrarjr. *re No. LT*404’ 871

Anooal rcporft of Indimi Law loitliDle,
New Delhi for and Intliiolion of
C'uoatiliilfonal and ParlUincntary Slodiri,
New Delhi f ir l9H5>H6and StalenienI fur
dela> ia laying llie»e papers.

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
tSHHI H. R. BHARDWAJl : I btg to lay 
on (he Table—

(1) A copy of Annual Report (Hindi 
and English veraions) of the Indian 
Law Inatitute, New Delhi, for the 
year 1985-86 along with Audited 
Accounts.

[Placed In LIhmry tee No. LT*4042/87|

(2) A copy of the Annual Report 
(Hindi aod English versiont) of the

lostituts of Constitutional and 
P«irliameDtry Studies: New Delhi* 
for the year 1985*86 along with 
Audited Accounts.

(3) A statement (Hindi 
versions) showing 
delay in laying the 
tiooed at (2) above.

and English 
reasons for 
papers men-

(Ptaced in Library, see No. LT-4043/871

Notification under Industries Derelop- 
menl and Ke^alation Act, 195(, Annaal 
Reports and Reiiewa on the Working of 
National Fedcrutinn of industrial Coope* 
railres Ltd., New Delhi for 1985-86, Auto- 
mullvr Research Associalton of India. 
Pone for 191^*86 etc.

THE MINISTER OF STATE IN T H E  
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY 
OF INDUSTRY (SHRI M. ARUNA- 
^HALAM) : 1 beg to lay on the Table—

M) A copy of the Registration and 
Licensing of Industrial Under­
takings (Amendment) Rules, 1987 
^Hindi and English versions/ 
publ’&hcd in Notification No.
G.S.R, 10 0 (E )  in Gazette of 
India dated the I9ih Februaiy, 
1987 undft  sub-section (4> of 
section . 0̂ of the Industries 
DevclopHncnt and Regulaiion'l Act, 
1951-

[Placed in Library, see No. LT-4044/87J

(2> *i> A copy of the Annual Report 
(Hindi and English versions) 
nf ihc Notional Federation 
of Industrial Co-cperativcs 
Limited, New Delhi, for the 
year 1985-86.

(ii) A copy of the Review (Hindi 
ane English versions) by the 
Govcmmeni on the working 
of the National Federation 
of Industrial Cooperatives 
Limited, New Delhi, for the 
year 1983-86.

[Placed In Library, see No. LT-4045/87J
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(3) (i> A copy of the Annual Report 
(Hindi and English versions) 
of the Automotive Rcicarch 
Association of India, Fune> 
for the year 1985-86 along 
with Au:)ited Accounts.

(ii) A statement (Hindi and 
Engliih veriions) regarding 
Review by the Govemmcni 
on the working of the Auto­
motive Research Association 
of Irdia , Pune, for the year 
1985-86.

(5) (i) A copy of  the Annual Report 
(Hindi and English versions) 
of ibe Central Institute of 
Tool Design Hyderabcd, for 
the year 1985-86 along with 
Audited Accounts.

(li) A statement (Hindi and 
English venions) regarding 
Review by the Government 
on the working of the Central 
lostitute of Tool Design. 
Hyderabad, for (he year
1986.86.

tPlaced In Library see No. L T -4046/871 (PIsccd ia Library, see No. LT-4050.#7|

(4) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Ceotr:i I Tool Room 
Ludhiana, for the year J*>8 5- 
86 along with Audited 
Accounts.

(Placed io Library. i «  No. LT*404 7 #71

(ii) A copy of the Annual Report 
(Hindi and English versions) 
of the Central Institute of 
Hand Tools, Jalandhar, for 
the year 1985-86 along with 
Audited Accounts.

IPIaced io Library, sec No. LI -4048 87)

(iii) A copy of the Annual Report 
(Hindi and English versions) 
of the Institute for Design of 
Electrical Measuring Instru* 
ments, Bomby* for ihe year
1985-86 along with Audited 
A ccounts.

(Pieced in Library, tee No. LT*4049;*7J

(b) A statement (Hind) and 
English versions) regarding 
Review by the Government 
on the working of the Central 
Tool Room, Ludhianna 
Central Inatitute of Hand 
Tools, Jalandhar and Institute 
for Design of Electrical 
Measuring lottrumcnis, Bom­
bay, for the year 1985-86.

[PUced !■ Library. No. LT-4047 Io 
LT-4049/r71

<6) <t> A copy of the Annual Report 
(Hindi and Erthsh versioiu) of 
the Tool Room and Trainmg 
Centre, Delhi, for (he year 
198 5-86 along with Audited 
Accounts

(ii) A statement ifiiodi arvd 
Enghsh versions) rcgardiiig 
Review by the Oovemment 
on the working of the Tool 
Room and Training Centre; 
Delhi, (or the year 1985-86.

iPlaced in Library, see No. LT-4051 r?J

(7) (ii A copy of the Annual Report 
(Hindi and English veriiont) 
of the Central Too) Room 
and Tratmmt Centre, Cal­
cutta,  for the year 1985*86 
along with Audited Accounts.

(ii) A statement (Hir»di and 
English versions) regarding 
Review by Ihe Governmtnt 
on the working of the Tool 
Room and Training Centre, 
Calcutta, for the year 1985- 
8 6 .

(Placcd ia Library, sec No. LT-4092187)

Notlficalioas ander Indian PoU OlUcr Act 
lR9fl and statemcat for da lay l« laying 
ladiao Telegraph (S«cond A ncadincD l) 
Rules 19«6.

THE M INU TER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl SONTOSH MOHAN DEV) : I beg 
tolay oo the Table—
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<1) A copy each of the following 
Notification) (Hiodi and EoglUh 
vcTftions) iwued under the Indian 
PoM Officc Act, 1898 :

<i) The Indian post 0(Bce (Tenth 
Amendment Rules) Rules 

published in Notifica* 
tion No. G.S R. 1333 <E) in 
Gazette of Indta dated the 
29th December, 1986.

Ui) The Indian Post Office 
(Second Amendment) Rules, 
19B7 publifhed in Notifica' 
lion No. G S R .  85(E) in 
Gazette of India d^ted ihc 
«th February. 1987.

(Placed in Library. « e  No. LT*405.^ 87

(2) A statement (Hindi and English 
versioni) ihowin* reasons for 
delav in 'ay mg *the Indian 
Telegraph (Second Amendment) 
Rulei. 1986 published m Noii^ 
Acalion N. G.S.R. 314 in Gazette 
of India dated the 26ih April, 
1986.

IP I fced  i« M brar j .  sec .No LT-4054 87J

Annaal Report and Re»kw on the working 
of Cent r a 1 P«* w ^ ^  I nst i l«l c
Ha»galorc for |9H5*H6 Staiement for
delay in laying Ihrse papers

t h e  m i n i s t e r  o h  s t a t e  i n  t h e  
d e p a r t m e n t  o f  p o w e r  i n  t h e  
m i n i s t r y  o \ e n e r g y  (SHRIMATI
SUSHll-A R O H fA G n  : 1 beg to lay on 
tbc Table—

CO (i)

(l i )

A copy of the Annual Report 
(Hindi and English versions) 
of the Central Power 
Research Institute, Bangalore, 
for the year 1985-86 along 
with Audited Accounts.

A copy M the Review (Hindi 
and English versions) by the 
Government on the working 
of the Central Power 
Research Institute* Bangalore 
for the year 1985-86 •

(2) A staiement (Hindi and English 
versions) showing reasons for 
delay in laying the papers mentio- 
ned at (1) above.

(Placed io Library, sec No,LT-4055;87)

12.10 bra.

MESSAGE FROM RAJYA SABHA 

I English)

SECRETARY-GENERAL : Sir, I
have lo report (he following message 
received from 'he Secretary-General of 
Rajya Subba ;

*‘ln accordance with the provisioni 
of rule 1 11 of the Rules of Procedure 
and Conduct or Business m the Rajya 
Sabhu, I am directed (o enclose a copy 
of the Jute Packaging Materials (Com­
pulsory Use in Packing Commodities) 
Bill, 1987. which has been passed by 
the Rajya Sabha at iia sitting held on 
the 20th March, 1 9 8 7 / ’

Jute packaging Materials (compulsory 
use in packing commodities) Bill.

As passed by Rajya Sabha

SECRETARY GENERAL : Sir, I lay 
on the Table the Juie Packaging Materials 
(Compulsory Use in Packing Commedities) 
Bill. 1987, as passed by Rajya Sabha.

12.11 hrs,

[EnyWiA]

PUBLIC ACCOUNTS COMMITTEE 

Screnty-Sccond Report

SHRI E. AYYAPU REDDY (Kumool): 
I bag lo present the Seventy second Report 
(Hmdi and English versions) of the public 
Accounts Committee on Action Taken on 
the 26ih Report (8lh Lok Sabha) on 
National Cooperative Development Cor­
poration.

•The Rule* were laid on the Table 
iOth March, 1987.

00
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12.12 hrs.

MOTION RE : JOINT COMMI­
TTEE ON LOKPAL BILL

[Eitglish]

SHRI SUMNATH RATH (Aska) : I
beg to move the fallowing :

"  rhat thii House do recommcod to 
Rajya Sabha that Rujya Sabh;« do

to 
to 
a 

of 
And
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Committee on 
Lokpal Biit

appoint a member of Kajya Sabha 
the Joim Commitiee oo ibc Btll 
provide for the appointment of 
Lokpal to iQquire into allegations 
corruption agiiinst Union Minister 
for matters connected therewith in the 
vacancy caused by the resignation of 
Shrimati Pratibha Devistngh Patti from 
the membership of the said Joint 
Committee and do communicate to 
this House the name of the member so 
appointed by Rajya Sabha to the Joint 
Committee.”

MR. DEPUTY-SPEAKER 
lion is :

The (lues-

**That this House do recommend 
to Rajya Sabha that Rajya Sabha do 
appoint a member of Rajya Sibha to 
the Joint Committer on the Dill to 
provide for the appointment of a 
Lokpal (o inquire into allegitions of 
corruption against Union Ministers and 
for matters connected therewith in the 
vacancy caused by the resignation of 
Shrimati Pratibha Devisingh Patil from 
the membership of the said Joint 
Committee and do communicate to 
this House the name of the member so 
appointed by Rajya Sabha to the Jotnt 
Committee.**

The motion waf adopted,

MR DEPUTY-SPEAKER : Now we
are passing on to the next item. Matters 
under rule 377.

Sbri Ganga Ram.

i Interrupt ions) 

MR. DEPUTY-SPEAKER
*

already liateoed.
I have

(Interruptions)

MR. DtPUTY-SPEAKER : I reque^^
all to be silent first. If all of you acc 
shouting, now can I listen and now can 1 
give my ruling 7 First, I have to sre which 
Member i  ̂ speiking and what he is saying. 
I am not able to follow at all whar they 
arc saying.

(Interruption^)

MR, DEPUTY-SPFAKER ; Njmgyal. 
Vcur point I am referring to the person 
concerned and 1 will find o j t  the facts.

iInterruption$)

SHRI P. NAMGYAL (LadaUi) : 
Suppose a person h.is booked a sc;it on a 
Particular flight. Suppose the flight is 
cinccHed as a lesuU of b id  shcathcr cr due 
to any other reason We do not challenge 
It. Hut iS it not the duty of the Irvdiao 
Airlines to clear thote stranded pissengcrs 
the very next day or, if that is not possible* 
on the second ds> or on the third day 
Sincc 16lh M>irch, the pasaicfigeTS are 
rotting in Delhi. They aie noi being 
cleared Indian Airlines have not provided 
additional flights It is not one, two or 
three passengers but hundred* of pS’>scngcrs 
are there. They have no food and Ro 
money.

THE MINISTER O f  PARLIA­
MENTARY AFFAIRS ANO MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI
H.K.L. flHAGAT) : I have listened to 
what the bon. Member has said. I shall 
bring it to the notice of the Ministry 
concerned tod%y itKlf.

i Interruptions)

MR. DEPUTY-SPEAKER : Shri
Jatpal Reddy.

SHRI S. JAIPAL REDDY (Mahbub- 
Nagar) : I am hippy you have given me 
an opportunity, we are glad to know that 
the Financ« Mintatiy has cngnged a foreign 
detective agency.

*

ilnterruptitmt)
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MR. DEPUTY-SPEAKER ; Already 
it has been referred to. 1 have already 
told.

ilnterTuptions)

MR DEPUTY-SPEAKER 
will t o  on record.

Nothing

{interruptions)

MR. OEPUrY-SPEAKER : Mr. Reddy 
pleaw take your leat Nothing it going on 
record.

itnier uption>\*'

SHRI BALWANr SINGH RAMOO- 
WALIA (Sangrur) ; 5 lakh employee^ of 
public cntcrprttci arc not bctng covcrcJ by 
th« Fourth P*y Commtuio^t. There i* 
widcaprcAd rc&cntmcnt. Thii ik dt^nrntna- 
Uon b«'Wficn cmp'oyect and eoiployces 
Kimity direct the Government ibit  those S 
takh cmp*oycc% ahould alto b: covercd by 
the Fourth pay Commistton.

Now ShriMR. DEPUTY SPEAKER 
Gang! Ram.

12.14 lire.

MATTERS UNDER RULE 377

( franshti^fm]

(i) Drmaad for a Su^ar Mill tn Sbikoba' 
bad icbsil in Malnpori dtitrlct,  U< r<

SHRI GANG A RAM (Kirowbad) : 
Mr. Deputy Speaker. Sir, District Mnmpuri 
hat already been declared aft a dacoit 
infcttcd and backward arca< Shikohabad 
tehtit of thift dtfttrict, ctpccialty the arc^ 
aituatcd on the bank of Yamuna river» it 
very backward ecufK>mically. Iti  develop­
ment haft bc«n obklrvctcd 'for quite some 
lime ao*  due to lack of m«ans of  com* 
municaiioiu. Although approval hat been 
itsued for the cotuiruction of some metall­
ed roadt undei the Dacoit Infested Area 
Development Scheme, yet ibtt areas is not 
marching forward like other developing 
■rcu  due to Uck of proper iodustrialtsa-

tion. There is abundance of cultivable 
land in this tchsil but the farmcr*( arc not 
getting rrmunerBtivc returns from tradi­
tional crops. If ihe Central Government 
coutd order an intensive survey of this 
area, it wjuld came to ihe conclusion that 
going by the type of soil of the area, there 
can be intensive cultivation of sugarcane on 
the basis of which a sug:ir null can easily 
be set up there. If a sugar mill is set up 
in Shikohiibad, ihc f.irmers îf ihc adjoining 
areas will be benefited. Tticrcfore, the 
Central Government should take prompt 
action m this direciion m consultation with 
the State Govemnient so tb.it the economic 
condition of the farmers could be improved 
with the cultivitton of c^sh crop like 
sugarcane and the people of ihe area 
could be offered cniployment f pportunities.

\Engihhl

(ii) Need to dircct Modern Faod Indus- 
fries to &«t up foi>d }̂ )ruces: îa]; indus- 
tries in Mithi a regioo uf North 
Bihar.

DR. G. S RAJHANS (Jhjnjharpur) : 
Mithila region of North Bihar is one of the 
most b:«ckw*ird areas of the couniry. There 
i< nppaling poverty and massive uncmploy* 
mert there. But thtre is a great 
potentiality of scm rg  up food processing 
indu&irtcs there. Modern Food Industty* a 
Government of India Corporation, has set 
up fruit processing industry at Bhagalpur 
in South Bih.Tr. On the same pattern, 
Modem Food Industry can set up a fruit 
processing industry in Mithila region. 
Delicious mtingnes are available there at a 
throw away ptice Besides, ‘lichis’ and 
other cheap fruits and vegetables are also 
available- On top of that, labour is very 
cheap there.

Similarly, corn-flakes, whcat-flakcs and 
dairy products can also be manufactured as 
milk is available in abundance.

A» such, it is requcRtcd that the Central 
Oovernment should ask Modern Food 
Industries to set up food processing indus­
tries in Mithila region of North Bihar.

*Not tccorded.



299 Matter Under 
Rule 37 7

{Translation\

MARCH 24, 1987

(iii) Need to undirrlake sarvey of Cihrngm 
river in Uttar pradesb to develop it as 
a National Waterway.

SHRl RAI KUMAR RAI (GhosO : 
Mr. Deputy Spcalccr» Sir; the Central 
Government has used the waterwavs of b*g 
revers in the country like other means of 
transportation. In 1974-75, a survey of 
Ghagra river w j i s  conducted from F a tu b ad  
to Dohri Ohat and from Dhori Ghat to 
pataa, St my business and industrial 
Centres are located on the banks of this 
river an j  for centuries, the above wjtcrway 
had boat and steamer trarfic But due to the 
neglect of A'aterways. the cuodition of the 
citics, towns and villages situated on the 
bankt of Ghagra has bccomc pitiable and 
their industrialisation, trade and transport 
h a s  been ob^tucted. t would request the 
central Government to cor duct a survey of 
Ohagra river similar to the above waterways 
and reopen traffic on it,

[Engli%h\

(iv) [>eraand fur c&tendtng Calcutta 
Roorkele Va>ndoot Service lo 
JbarsiiKtida in Orissa.

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : Coostdcriog it« importance, 
Jharsugudi. the gateway to Wettern Orissa 
w a s  rightly included in the Annual Prog- 
gramme of Vayudooi for extending its 
services over there during 1986-8 7, But 
it is a matter of regret that although 
hardly 10 days time is left for the year 
1986*87 lo be over, there it no tracc of 
ibis proposal matcrialtting As such« 
discontent among the people is mounting 
up. The Government of Orissa have alto 
moved the Union Government to imroedia- 
tely bring Jharsugudc on the Air Map of 
the country by introducing a fltgbt of 
Vayudoot Between Bhubaneswar and 
Raipur via Jharsuguda. It is understood 
that the programme of extending Vayudoot 
scrvicei to Jharsuguda it being delayed due 
to non-availability of Aircrafts. I would 
suggest that jharsuguda could easily figure 
in the Air network of the country forthwith 
by merely extending the present Calcutta- 
Rourkela Vayudoot fliight to this well* 
deserving place.

M atter Umder 3 0 0

Rate 577
(v) Need (o change the litniiigt of 

C. G. H. S. diapcaurles (a BaaKslore 
city.

SHRl V. S. KRISHNA IYER 
(Bangalore South) : In Bangalore city there 
arc * number of Central Govcramcot 
offices and thousands of employees are 
covered under Central Government Health 
Insurance Scheme. At present, (be
C. G H. S. dispensartes arc working 
between 7 A. M. to I P. M. This has 
cauS4:d a lot of toconveniciicc to large 
number of Central Govt, employees. The 
employees have to go to their ofTiccs before
9.50 A. M. and arc back only afier
7 P. M. in the evening. They cannot go 
to the^c dispensaries either in the morning 
or in the evening as these arc closed' after 
1 r .  M. In addition, there are very few- 
doctors on Saturdays and Sundays which 
are holidays for these dispensaries. To 
enable a large nnmber o f  Central Govcm> 
mcnt employees to avail of ihu facility^ 
(he timings of the CGHS dispensaries 
should be changed suitably and they should 
work in full swing on Saturdays and 
Sundays also.

(vi) Drmand for revision of the rate* of 
floes as prctcr ibrd in oar Act far 
vrriuas cricacs.

SHRl ATAUR RAHMAN (Berpcta);  
Sir, the fines to be imposed for violation 
or m default ds pre^cribrd in our Acts 
were fixed at a time when money value was 
the real money value. But the scale of 
fines or the rate of fines h js  no longer any 
relationship with ihe present day money 
value. 1 could cite many examples to 
emphastze my point But 1 am refraining 
from doing it as it would make a long list 
of examples. This is« indeed, a matter 
which should be gone iiHo by a body of 
specialists to suLgetl upgrading of the 
rate of monetary fines.

The Indian Penal Code and the Motor 
Vehicles Act, 1939. are replete with rates 
of fines which would amuse the violators, 
let alone thieves, robbers and dacoiis. It 
is high time that wc do some rc-thinking 
and take positive steps.

(vll) Need to provide low rdlatc relief to 
weavers of Jania Sareci In Tamil 
Nadu.

•S H R l R. JEEVARATHINAM 
(Arakkonam) : Nearly five aod s  half lakhs

*The speech was ortgioally delivered in Tamil.



301 Mattgr» Vndtr
HuU 377

CHAITRA 3, 1909 {SAKA) Demands for Grantt 303

of Janata uirect under the trade name TN 
43 and TN 46 are lying unsold for long in 
my conatiiucDcy. The sureea were woven 
by cooperative weavcrt in Pallinattu. 
Ammaiyarkuppam, Vangalorc, Aihthi 
Manjcri, Porattur.  Matbihur and Tirutani 
which fall in my parliamentary constiiuency. 
Ib is  sale dcpretsion has adversely affected 
nearly 40 i000  cooperative weavers working 
in 35 ,000  handloom millt. The sale value 
of these sarcea is Rs. crores.

The Central Government it providing 
grant-in>atd to the State Government for 
production of these Janata sarecs The 
State Goverament has alieady received the 
gran|^>m*aid in respect of this stock of 
aareet 1, therefore, request the Central 
Government to issue necessary directives lo 
the State Government to lift the slock 
immediately or the Central Oovemmcnt 
should purchase the stock through National 
Textile Corporation to provide immedtatc 
relief lo the poor cooperative weavers.

(fi l l)  Nal lot tal l ta l ldn of Sogar fndustr> in 
the cc«mr>.

DR. P. V ALLAL PfiRUMAN 
(Chidambaram) : Though the Bhargava 
Committee recommended a decade ago 
aationalisalion of sugar mdusiry as a 
whole. »he Government has not taken step* 
to nationalise the sugar industry in the 
country. Consequently, the sugar mlllf 
throughout the country arc holding to 
ransom both the Government at  the Centre 
«nd in the States ar d the sugarcane culti­
vators, The arrears of payment to the 
cmne-growers all over the country from the 
sugar mtlla run into several crores of 
rupees Some of the sugar mills do not 
register the land urwlcr cultivation of sugar­
cane, just lo prevent the prospective 
entrepreneurs from getting No-ObKcti?n 
C e r t i ^ a te  for opening a factory. The 
transportation and plantation substdy given 
by the Governroenl is misappropriated. The 
accumulation in sugar cess fund is not 
utilised for welfare aciivities of the cane" 
growers. The aug&r factories also take 
undue advAotage of the GoveromcBt s levy 
sugar ar>d free atigtr policy. Because of 
the wayward worlung of sugar mills* the 
alcohol'bascd industries in the country are 
also sufforing'^due lo irregular supply of 
moUaaes by the suf»r mills.

I demand that the sugar mills in the 
country should be nationalised forthwith 
in the interest of the country and the 
people at large.

DEMANDS FOR GRANTS 1987-PS—■ 
COSTD.

Ministry of Energy—CONTD 

[E n g m ]

MR. DEPUTY SPEAKER : The House 
will now take up further discussion and 
voting on the Demands fur Grants under 
the control of the Miniitry of Energy. Shri 
Bharat Singh........

r Translation]

SHRI BHARAT SINGH (Outer Delhi): 
Mr. Deputy Speaker, Sir, 1 rise to support 
ihe Demands for Grants of the Ministry of 
Energy. I bad given some suggestioos 
ycsierduy and I hope ihe hun. Minister of 
Energy would acccpt my suggestions.

12.26 hrs,

tSHRIMATI 
in the Chair]

BAS AVAR AJESWARI

First of all, I would like to say that 
power generation in Delhi should be 
enhanced. With the generation of addi­
tional 200 M . W, of electricity in our 
Thermal Power Station, the shortage of 
electricity can be met. At the same time, 
the distribution of electricity should also 
be improved in Delhi. Thirdly, concession 
should he given to the poor people whose 
consumption is upto 60 units per month. 
The lot* of revenue on this account can be 
made good from those who consume 
excessive electricity. 1 have noticed that 
ever since we achieved Independence, our 
power generation has been increasing. At 
the same time» the increase in power 
generation has resulted in Increased agri­
cultural production in the rural areas 
besides increase in the number of industries. 
The farmers irrigate their fields by install­
ing tubewells. What I mean to say is that 
the agricultural production will increase if 
more power is supplied in the rural areas
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fShri Bharat Singb]

of Delhi. Industrial production will also 
go up. There has been increase io tndus- 
tiial as well as agricultural production at 
compared to the position 10 years back. 
This h \s  been possible only due to electri­
city. You know that progress cannot be 
achieved without etecfriciiy. Our dcfraod 
for electricity incrcise* as we achieve 
progress. Therefore, we want that more 
electricity should be supplied to us. We 
cannot make industrial progress »iihout 
electricity. The same is time of irrigation 
I would alto like to submit that previously 
(here used to be two-ihree bulbs and a 
couple of fans in a household, but the 
situation h.is corople:ely changed now. 
The number of fans has since increased 
bccause it i 1 nut possible lo &leep during 
night due to mosquito manacc. What 1 
am aaying in that the Government should 
increase power gereration.

Besides, I would like to point out that 
previously there were a few eteciric 
connections in Delhi and it was possible to 
control them with whotever staff they bad 
The staff u ^ d  to reach the place from 
where complaint was received. But with 
the installation of many tube-weMs and 
•mall vscale factories in the vitlagesL, the 
number of connections have increased to 
auch an extent that it is not p«.>ssible to 
attend to the complaints with the existing 
staff strength which has not been Increased 
As electricity is u«ed simultaneously in 
bulb*, fans, T. Vs. and refrigerators, 
complaints are bound to be there. But I 
am surprised to know that the staff strength 
of DESU has not at all been increased 
during the last four years. As ban on 
recruitment h is  bi^̂ 'n imposed instead. It is 
the public tbiM suffers in ihe process. l ^ e  
people want that their complaints should 
be attented to urgently, but it seldom 
happens. They want to open small offices 
in different areas but there is paucity of 
ttafT luch as. Intpcclors. Electrictans and 
Beldaars. I would request the boa. 
Minister of Energy to 1‘ft the ban m order 
to meet the shortage of stafT. The demand 
for itafT in Delhi ihould be met.

know that the people come to Delhi from 
other places for whom D. D. A. constructs 
houses. Electricity and water connections 
arc provided in such houses but no atten­
tion is paid to the basic problem. 1 had 
given a suggestion yesterday also that if 
the Government provided electricity 
connection and ins*allcd meters in the 
unauthorised colonics, it could earn revenue 
beside doing a public service and receiving 
good wishes of the people in the proceu. 
V'ou will find that electricity connections 
have been given to some living in resettle* 
mcnt colonies while others have been 
denied this facility. Providing electricity 
to the poor people who have come lo 
Delhi from Bihar. Madhya Prade«h, 
Rajasthan, U. P., Haryana and Punjab 
and are living in resettlement colonies iv 
most essential. They should be provided 
with at least a fan and a light point. 
Therefore, 1 want that you must pay 
attention to them and make efforts to 
provide thcfO elcctricity. If you do it« 
these poor people will get a high of relief 
Elcctrtcity, water, food, cloth and housmg 
are some of the very impurtant points of 
the 20-Point Programme Since 1 am 
speaking on electricity at the moment, I 
would say that it is very nrccs^iry to 
provided electricity connections in their 
houses.

Another point which I want like to 
mention is that a farmer who wants to 
install a tubcwell is made to take several 
rounds of DESU offices for two m>^n'hs or 
so and even after that he docs not gel 
electricity connccion. There is no 
Inspector in the office there and due to 
non-aval lability of electricity, the crops of 
the farmers arc withering. Nobody attends 
to the complaint if a complaUit it lodged 
and if at all tome one attertdt, it is too 
late. I want that in the event of a farmer 
making complaint regarding oon*iupply of 
elcctr:ctty during vegetable sowing seaaon, 
his complaint must be alteoded within 4 
hourt of hit lodging the complaint to  at to 
enable him to grow hts crop and bring the 
tame to the market. Therefore* there it a 
need lo lift the ban on recmittnent and 
augment the ttafT tirength.

You might have teen that D. O. A. 
bat cootlructed houtet to Delhi You alto

Another point th&i 1 would like lo 
make ia that DESU gcta a lot of revcou*
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from thickly populated areas with thousands 
of connections, but the people of these 
areas hive to cover 8 to 10 miles to 
deposit their electricity bills. Their 
pockets arc picked enroute. The residents 
of Karala and Mangolpuri have to go to 
Narela to pay their bills as DESU office is 
located in Narela only. My submission is 
that arranfements to receive payment of 
bills in the colonies where there arc more 
than m e  thousand connccitons should be 
made in the colony itself. Stmilar<y, the 
viilaccrs in the area have to go to Najaf- 
tarh  to deposit their bills and waste the 
entire day beiide running the risk of their 
pockcts being picket. Therefore, cash 
collection c c n im  should be opened at 
diflTerent pUcei for the convenience of the 
people.

There cannot be two opinions that 
there has been tremendous increase in the 
power generation. Before IndeperuJencct 
the generation of electricity was very low- 
and there were verv few fodusiries as a 
result of which the income too was low. 
With the increase in the generation 
capacity, ihe area under irrigation H a s  also 
registered increase apart from mcaease in 
the industrial production thereby having 
way for country's progress. On the one 
hand, electricity has reached every village 
and on the other irrigation facilities have 
also increased which has beneftted the 
farmers a great deal. But at the same 
t;me. 1 would like to draw youi attention 
to flaryana where (he farmers get eTectri* 
city onfy during night The farmer takes 
his wife to the fields during night and has 
hat t o l e a v e  his children asleep at home. 
While his children ilccp alone during night, 
he toils in the fieldi. But even during 
night, the pcwcr supply is erratic and he
10 has return hcir'e disappoirtcd. 1 demsrd 
that the farmers should be lupplicd e1ec*ri> 
city during ihe day time in Maryana. If 
you give electricity to the farmers, small 
fcale entrepreneurs and industries, your 
income will increase and the country wiH 
progress. Electricity bat helped the 
industries grow arul (urn the fields green 
through irrigation thereby leading to 
Prosperity in every household and for that 
matter ihe country as a whole, U you 
could supply clcclricliy throughout the 
country, the nation will p ro rc * s  and grow 
•Wronger. Today, elecuicity ii used in

every work so mtjch so that it has become 
indispensable. It is gcrerully said that 
there is shortage of clectriciiy in Rajsthan. 
But in Delhi a rd  Haryana too, shortage of 
electricity is felt. Therefore, I would say 
th i t  more electricity should be supplied 
here.

I have taken precious time of the House 
knd 1 hope the Minister of Energy will puy 
attention t j  the suggesien given by me and 
he w ill meet the shortage of staff. There 
is only one Inspector and one Bcldar at a 
place having thousaiuls of coonections. 
This staff strength is inadequate. The 
strength of Inspectors, Beldars and 
Ministries should be increased to meet the 
requirements. 1 also suggest that complaint 
offices should be opened at the nearest 
places so that connp'aints of the people are 
attended to.

[ English]

SHRI AJOY BISWAS (Tripura West): 
Madam, I rise lo speak on the Energy 
Budget. Actually, Energy is a very iropor- 
lant sector. I 'ndoub’cdly it is important 
th activate production in the c^iuntry. Even 
in the socialist countries, energy has given 
the main thrust in the devclormeni of a 
country. But in India, actually cur planning 
ii not proper. 1 may say that our planning 
process is suffering from adhocism. Wc 
fix a target but we have no proper perspec­
tive to achieve that target. From the very 
beginning of Independence, if we see while 
we have been fixing targets, we never 
achieved them. And for that reason, we 
are suffering in the industrial lector as well 
tk  in the agricultural sec o**. Due to short­
age of power our industry is not developing 
now and due to ihortpge of power our agri­
culture is also not developing. Power 
position in the country has worsened during 
the year 1985-86 w’iih a total shortfall of 
7.9 PfT cent. In 198** it was 6.7 per 
cent. The capacity in the thermal stations 
fell short of the plant load factor norms of 
58 . It is an accepted norm that minimum 
5 8 PLF should be reached but our position
ii only 52 ur slightly above 52.

It is estimated that the gap between 
demand ard supply of power at the erd of 
the Seventh Plan will be 10,000 MW. Dew 
cao wo bridge this g^p 7 While the gap
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will be 10»000 MW at the cn<l of the 
Seventh Plan, lit the end of the Stxth Ptaxi 
alio the gap between the target aod the 
achievement wa* 5,446 MW.

The Seventh Plan target is 22,250 MW 
and if we want to achieve thi* target, we 
have to increase our generation capacity b> 
4,500 MW annually. But additional instal­
lation capacity in I *>86 cunnot be more 
than 3.500 MW. And in the Sixth Pl.in, 
the gap between the target and (he demand 
wai more than 5,000 MW'. This is the 
position upto l ‘Jf9 90 only. What will be 
the positioD further at the end of the 
century T According to my estimate, the 
demand will be 1,60,000 MW at the end of 
this country* So, after 19g9-90 you have 
to accelerate your annual production ut the 
rate of 10,000 MW. W'ilt you be able to 
achieve this rate of production, if wc per­
form in this way 7 Our achievement now 
is slightly more than 3.000 MW and after 
1989-90 how can we accelerate our gener:i' 
tion at th ;  rate of 10.000 MW annually. 
I think that the Government should look 
into this aspect. We are speaking on 
behalf of upposiiion parties, but that does 
not mean that only for the sake of criticism 
we are criticising you. You must give 
thruat to the power sector arid the energy 
sector. But you are not doing it. You
are not doing it. You are suftering from 
various shortcomings.

Another point is about the steady 
decliDc in the use of hydro>eleciric power 
io lDd>a. Now, wc are uuliaing only 12 
pci cent of the total hydro-electric power 
poteotial available in (he country, and we 
are runnir^g afier the thermal plant. Why ? 
Because, it is very easy to get loans from 
the World Bunk and other countries. They 
are ready to give loans to India and SMle 
by side, there are some other restrictiooa, 
aUo. You have to float the flobal 
tender. It is their cordition. You
caimot accept anybody without floating 

the global tender and you have to import 
machines from that very country and for 
that very reason, even the NTPC, i.e. the 
public sector undertaking, arc also fcvccd 
to compete with the mulli*Datiooal compa­
nies. Even you arc not iiying to accept
diicctty the tender of the NTPC. Even

sometimes, it so happens that indigenous 
power corporations* tenders are so low, in 
spite of that, you are not accepting their 
tenders. Our per capita consmption of 
electricity is very low. It is. I think 167 
KWH. Even, if you see the whole country, 
many parts of the country, have not 
achived to that level. I will give you the 
break-up :

Western Region

Southern Region

Eastern Region

North Eastern 
Region

242.34 KWH

IH4.54 KWH

108.74 KWH

44.25 KWH

So, if you see these figures, tbcti it 
would be dear  thai there was no perspec­
tive. there was no plaining throughout the 
country. The reason being, industries or 
the development have been concentrated in 
few areas of the ccuntiy. t.vcn tn the 
rural areas, the per ntptta consumption u
f.tr below. It IS leu  than 30 KWH Per 
capita availabilitv of the electricity in the 
developed countries is 7000 KWH. If you 
compare our country with Chiiu or 
Australia, I chink, it u  double. W'hy 7 
BeCiiuse, Chma's coal production is 860 
MT as compared to Indu 's  165 MT only. 
How will you achieve that target ? If you 
want to dcvek»p the thermal sector, iher 
the coal production is to be increase. I 
think oovernmcoa should took into this. 
W’e are not able to utiltxe even the genera* 
tton capacity which we have. rrammtasion 
and distribution lot&es in our country arc 
high, compared to other countries. In 
Japan it is 5 .3 % ,  in the Tederal Republic 
of Germany it is 4 . 7 % ,  and in India it is 
2 1 % .  The capacity of China is double. 
Even through there is a gigantic infraifruc- 
ture in China, they eould countain it to 
8% . Please look into thcac alTairft and see 
why this tran»m»a«ion loss of 2 1 %  is there. 
It is there because of theft and bad 
management. If you can manage these 
thingt, you can immediately get at least 
12/4  clectriciiy from this sedo r .

Gas tribune, and hydel generatirg sets
of a lolal ca|»aci(y of 9)20 MW  have been 
imported during the last six yaara. Equip*



300  DenuMmds f o r  G ra n ts  C H A IT R A  3, 1909 iS A K A )  D tm a n d t f o r  G ra n ts  310

ment for 10,000 MW arc planned to be 
imported. The total expenditure during 
ibe l»»t ftix years was 9 IS billion to $ 20 
billion. We are neglecting even B HtL  
which It in our indigenous sector. Many 
sroall and naedium generating sets can be 
produced by BHEL, but you arc neglecting 
BHEL. In the near future, the total capa> 
city of BHEL will declinc uplo 3 5 % .  It 
is so. because muUi-nationuU aie very much 
tptcrcsted to have market m India* and you 
are aligning with the mulii-nationals at the 
cost of indigenous comp.mies.

Now about privatizaiioo. There is an 
open cal! ftn it from the Minister. In the 
1976 Induttriiil PoliO' Rci.olu'ion. it was 
decided that Power should be m the hands 
of Ooverdment. Now you arc inviting ihi 
private sector and multi>n2itionalf.

About the mechaniratton in coalfields 
recommended by ihe Chan Commiitee, I 
find that mechanization is not going in our 
fftvour In the Eastern Coalfields* Govern­
ment »pcni Ks 5,000 croics for mechanize* 
tion, but the output per mao-ihift ha% 
declined. So, in our c,"»ivlit »on» ol economy 
and environment, arvd all-out mechantzition 
AS »s happening in developed c:iuntrtes. ts 
not suittib'e

CMPl>ll *• repoft says : With the u*e of 
bigger stre equiptncnt. both cap tu l  a t  well 
as operational coft's hove increa^d. ihspite 
of uicieate lo OMS« and conse<iuent reduc­
tion in the wags cost. Because of the 
in c rc a i^  pries of higher capacity equip­
ment, depreciation and interest costs arc 
more than the savings in wages* due to 
reduced nunpowcr needed for high capacity 
equipment **

You arc importing coal from abro<>d. 
What IS the cost of the landing charges per 
meirM; toiui of coal ? It is Rs. 1000. In 
our country, ihc cost of coal is K». 300-400 
per toon. Y o u  i m p o r t e d  coal last y e a r  to
*he (unc of 11/2 million tonne*. Why arc 
you not iocrcaatng the coal pioduciion in 
the country ao that you will be able to save 
fvireijin cachanfte ?

The problems of NEWA-3 woikcrs are 
t>cing D e fle c te d . An agreement was rcached

between the workers and the authorities 
which has not been implemented so fur in 
full. One day strike is there and they are 
preparing for a continuous strike. So, you 
try to solve their problems by implcmcniing 
the agreement.

I come from Tripura. There is a 
demand for 18 MW electricity generation. 
There is an agreement that we should gel 
electricity from Assam or Meghalaya but 
the trsnsmi&ssion system is lo be built up 
by the Central Oovemraent. You arc not 
doing it for years together. For purchasing 
electricity from Assam, we have to  pay 
double the rate, I thing the government 
will give a thrust to the electricity or 
energy ycdor for the development of our 
country. With these words. I conclude my 
speech.

1 Tran^iatton]

•SHRI G .S .  BASAVARAJU (Tumkur): 
Maditm Chairman, 1 rise lo support the 
demands for grants of the Ministry of 
Encrcy p.ays a vit îl role in any nation's 
prcsperity. Uofortunately even after 40 
years of independence wc arc not producing 
energy accofdir.g to our need. It is highly 
commendable that our hon. Prims Minister 
has given top priority la the 6 th and 7 th 
Plans for production of power, In ihe 6th 
Plan we have not achieved the target of 
production of power* In the 7th Plan the 
target of power production is 2,22,450 
M.W.

1 doubt whether we will be able to 
achieve this target. fhe amount allotted 
for power for the 7th Plan is only 4 3 crores 
of rupees. This umouni should be increased 
to about 80 to 85 crores of rupees.

In Uttar Pradesh and in ihc Himaiayan 
region there arc very good facilisies for pro­
duction of power. There should be 
coordination between difVcrcnt M^nistri & 
like railways, coal, and encigy to boosi the 
production of energy. Our Government 
should cncourage the setting up of super 
thermal power plants. The clearance 
for such plants should be given at the 
earliest.

•rhe ipeecb w»i ofilioslly d«li»eied in K » n n » d « .
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H o d . Minister ta id  during question 
hour that ooly 20% of our villages have 
been electr'fied. <\fter 40 years of i.:depcn- 
dence we should have electrified at leust 
6 0 %  of the vUlaget* During the year 
l98t>*87 (he target of rural clecirificalion 
was 18,295. The achievement was ooly 
9000 villages. Sicnilarly the target of rural 
electrification for ihe year 1987-88 is only 
12,U00 villages. This tuigti ^ o u ld  b e a t  
least 50 (o 60 ihcusand villager.

In Karnatnka the farmers aie not getting 
sufficient power supply to run their pump 
sets. Due to power out agricultural and 
industrial production wor:h several crorca 
of rupees hat been lost.

The ttv'rsn.tssion loss of energy is also 
alarming in our naiion. In countiici  like 
Germany ard Japan, the transmission loss is 
only 4 to 5 % .

Strcngely» io our country it is toe high. 
In K^m ztaka this loss is 2 2 .5 8% . I 
feel that the transmission loss in Karnataka 
is on'y about S to 10%. The rest of the 
power lojs is due to »heft. Theft of power
it taking placc through out the country and 
this trend has to be brought to an er*d. In 
fact many industriu)ists arc involved tn 
power (heft. This trerd has to be 
checkcd.

Non conventional energy should be 
cncouTDgccd. Biogas and Gobar gas plants 
have to be act up in Urge numbers. This 
will help in avoiding the destruction of huge 
forests and it will save ihe loss of several 
crores of rupees.

There Li a proposal lo set up a nuclear 
power plaat at *‘Kaiga** tn Karratnka. 
Unfortunately some wrttcra and few others 
who do not have technical knowledge arc 
opposing the esi&blivhmcot of ibis nuclear 
power plant. There no reason for this kind 
of hasiy oppoaition. Alt safety measures 
have been taken and it is not at all a 
threat to the environment in that area. 
Hence I request the hon. Minister to tike 
keen intercat and to set up nuclear pcwer 
l>]ant at Kaiga immediately.

The OovemrocQt should remove regional 
impalances with regard to ihc location of 
new thermal power plants and super 
thermal power plants. It should give more 
emphasis on hydel >ower general because 
thts power can be generated in a short 
period.

Karnataka was producing surplus power 
a few years ago. Now there i& acute short* 
age of power. At the time of Sheshadri 
Ayyer sufhcient power was being produced 
at Shimsha Hydro electric project. Kali 
Nadi Stage H ^hauld be completed as early 
as possible to avoid cost escalation.

The tuibine diesci plar*. of 1 ?0 M.W, 
at Ilangalore should siart gefteiating pcwcr 
soon. In this regard there are some dres- 
sures for purchase of indtgen* us machinery 
as stated by our S*at« Chief Minister. The 
machinety frc-m outside costs onty 50 Ukhs 
of rupees whereas indigenous machinery
wi'l cost 3.5 crorcs of rupees.

The fcui mini thermal pUnts in Jama- 
khandi ai>d other places which »rc of the 
capaci>y of 40« 50, 60 M.W. must be set 
up ver> quickly.

Managaloie Super Thermal Plant must 
be set up ver7  soon. Mangalt^e has a big 
harbour. This coastal ciiy is an ideal place 
for seiting up a super thermal po « fr  plant.

Sandur which ia very near to Hoipet is 
also ao ideal plact ft>f scttirg up a super 
ibermal power plant From here hundreds 
of wagon move to Madras city carryirg ore. 
It has alt other infrastructure facilities.
Hetice 1 urge wpcn the hon Miniater lo 
set up a Super Thermal plant of the capa­
city of 5000 M.W. at SaruJuf.

Proper power supply must be ensured 
from Kamageedum arwl Kalapukk^m pc'wer 
slat tons to Kam.ttska State.

1 hope the hon Minister will look into 
tbc^e matters d e e p l y  and help K a r n a t a k a  
w h i c h  is f a c i n g  a total power shortage o f
abc'Ut 5000 MW to get m o r e  p o w e r .  This
w i l l  not o n l y  boost tbc a g r i c u U t j r a l  prtf* 
ductioo in my Slate but also help ihe 
industry w h i c h  i% at the verge o f  cloture*
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Madam, while tupportiog ihe demandB 
once Sfain 1 thank you for givirg me an 
opportunity to speak on this vital 
issue and with these words 1 conclude my 
speech.

13.03 krs-

The LoV, Sobha then idjtmrned for 
Lumch till five mimuies past Fourteen 

o f the Clock.

14 09 br«.

The Lok Sabha rea*sembUd after 
Lnnch at nine minvtej p o t  Fourteeit 

o f  the C lock.

fSHPI 7A1NUL BASHER in tht Chatr.]

DENiANi) FOR GRANTS, 1 9 8 7 - 8 0 -
COSTP.

Mininry of Energy—

(Tramsla t ioH]

MR. CHAIRMAN 
Dhaftwal.

Now Shfi Sh.’mi

SHKI SHANTI UHARIW \L (Kola) : 
Mr. CbAirman. Sir. you have callcd me to 
speak iromcUiatcly after occupmg the chair.
1 am thanful lo you fui this gesture.

There will he a gAp of 10,000 MW in 
the dcnund and suppty of power by the end 
of Seventh Five Ye^r Plan. This 1 am 
saying about power, not coal. We will 
have to work hard and find out ways to 
abridge this gap. We will have to mobilise 
additional rcsouiccs to supplement the 
allocation* mide in the Seventh l ive Year 
Plan bec4usc wc will be lequiring Rs. 15 
thouuind ctores to bridge ihe gup between 
demand and supply of power.

A year a g ), our Ptime Minister had 
g>ven a suggestion for formation of a 
Financbl Cotporation for power but we 
have not made any headway m this reg;ird 
•o far. By setting up this corporaiion. it 
would htve been postible to anaoge

sufficient funds and we could make a stride 
in this direction but nothing Ims been done 
during the period. Th=s is very deplorable. 
There arc two or three way< to augment 
power generation Firstly, wc will have to 
adopt integrr.ted approach and work on the 
other conventional bid nor-convrniional 
methods of po\«er grncrBiion. The most 
important thing is ihat ihose persons will 
have lo be rncouraged who arc rrgaged in 
power generation in the private scctor and 
want to inveM their ci^piiul in this sector 
so that they can creaie rd ji i ionul power 
generation capacity.

Secondly, a lime s^hedu'e should be 
fixed for the implementation of a policy. 
A decision should also be UiKl'u about the 
role to be as«iftncd tu the private sector in 
setimg up power gcncratu>n projects. We 
want that the pr»v.iic should come
forward and take a stride but constraint of 
funds 1$ a major problem for ihe private 
sector. Now a jays power gen.ration has 
become a highly c;>pitai intensive indus'.ry. 
previously one migawatt puwir cou d be 
generated bv investuig Rs. I crore but* now 
;vn investment of Rs. 1.50 crorcs is required 
for gercrating one ntcguMntt l I power. In 
this way the cos: is incrca&ing. So ii is 
essential that ihe government should direct 
the 6nancial institutions to provide necessary 
inputs the private sector il it comes forward 
for generation cf power. It should be 
piovidcd all the neccssjry inputs if it comes 
forward with a viable project.

Besides, no time should be lost in 
granting clearance to the cfTer of three 
billion dollars that the Government has 
received because due to the shortage of 
power about 50 per cent industries arc 
lying sick’some arc lying closed and some 
are working for only eight hourn against 
twentyfour hours. So you have to take 
care of all these things.

My subn.lssion is that a firm decision 
should be taken in this respcc t. The neccs* 
tary inputs should be cvai!able to the 
private sector with a view to encourage it. 
The Centr.il and State Governments arc 
providing them 15 per cent subsidyi land, 
water and other things but that is not 
enough. 1 think more incentives should bo 
given lo the power sector to achieve good
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resul's. Moreover Government should 
have no reservations in involving the private 
sector.

My sccond submission is that an indus­
trialist intending to import a plant or 
equipment should be allowed to do so. 
We should not put blanket ban on imports 
simply to keep BHEL alive. In view of the 
dismal pcrformince of PHEL, we should 
not entirely depend on it for our require­
ments at least in the power generation 
sector. Power generation should increase 
in ihe country at any cost because lakhs of 
woikcrs are ^ittine idle due to the shortags 
of power. You mus' give attention in this 
rcsp :ct.

Besides thtt, I would request that if the 
finti^cial institutions find it difticult to 
finance the import of power plants, the 
government should allow the privaie sector 
to irnport equipment on deferred payment 
bas s 1 do not know wh^t is the hitch in 
this regird There shou d be no hitch tn 
alio ving tmpon of equipmenis on deferred 
paym-nt basis. VVe have to iocrea«e the 
generation of power in this country at any 
cost. Uu’css we adopt a flexible policy m 
th«s regard, n o ’.h trig  tangib'.e tt likely to be 
achieved in this sector. Merc^y t.ilking of 
principles wMI nt»t help. We will have to 
take concrcte stcpi to generate power.

SHRI RAM P y \ R E  PANIKA 
CRobertigarj) : Hut we cannot ignore
principles also.

SHRI SHANTI PHARIWAL : What I
want lo say ts that you will have to ad^tpt 
pragmatic approach.

Regarding b'.ack money. I have liked 
that statement of Mr Sathe m which he 
has said th ii black money used to generate 
economic puwer or political power but we 
want to utttise it for power generation. It 
is most- desirable that private unaccounted 
mooey should be utilised for generation of 
Thermal power or hydel power. It will be 
a welcome tiep if you encourage ii.

At regardft the roordernisAtton of power 
plants, you have taken some but io

my opinion some funds should be earmark­
ed for this purpose. The Government had 
set apart four hu.idred or five hundred 
crores rupees for this purpose io 1984 but 
it had not been utilised. Only a few States 
utilised Rs. ten lo twelve crores. They do 
not want to modernise their plants. In my 
opinion, the Government should put 
pressure on the State Governments to 
undertake roodernisation of power plants. 
Besides, the workmg of Elcctricity Boards 
should also be streamlined. If we make 
complaint to you m th»  respect, you simply 
wrtte to the Chief Minister or other 
Ministers of the State but this is not g cn g  
to bring ab^>ut any improvement. You 
will have to give it a serious thought and 
find out some way to streamline the work­
ing of the Electricity Boards.

The Electricity Bi>ardt have been dis­
cussed Several times. You might have been 
that Electricity Boards have to suffer a loss 
of Rs. 80 crores due to one per cent Io m  
in transmission and distribution and they 
have to suffer a loss of Rs. 400 crores evcrv 
year due to this fault. In my opinion, ihts 
IS very deplorabte. The sime is the case 
wiih the theft of power. Thousands of 
persons commit ihefi of etectrtcity openly 
by placing jumper in the middle of the lines 
with the connivance of tbe engineers and 
officers of the Electricity Boards. You 
simply is^ue instrucfions to check the theft 
of power. But tt ts not guing tu solve the 
problem You will have lo find our some 
way to solve this problem. We have lo 
mike strenuous effvtrts to generate power 
and there is acute ihorrage of electnctty. 
Even then no action is taken againtt those 
person! who indulge in theft of power 
openly. By simply writing letters lo the 
state to check theft of electricily, the prob> 
lem will not be solved. You will have to 
set up a spccul c^ll for (his like Telephone 
Department. The special cell set up by Tele­
phone Department haadonc cofnmeodable job. 
You fhould also lake this step. In case a 
telephone is transferred to third person on 
the plea that the tdividual concerned ts a 
partner in the firm, the matter it enquired 
into by the special cell of the Telephone 
Department. You should alto set up a 
separate agency to check the theft of 
power.

There b • lot of acope for improvement 
in Billing Syttcm. Ptrikulsrty in mrtl
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irca&y lot of d i taepan ie t  have crept in »o 
far a t  billint is concerned. New villages 
■re being electnficd. It it very often teen 
that the biUins clerkt send inflated billi to 
the coniumfrt to exiracl hu4h money from 
them due to with the Govcrnmet parti> 
culitrly Electricity Boards are getting bad 
D»n>e. Since we arc here, we are bringing 
it to the knowledge of the Goverrmemi

I would like to say M>mcthii.g about the 
power generating scii. The countries like 
Amertca, Japan, U.K. Finland have deve* 
lopcJ technology on the ba»ts of which (hiv 
have manufactured big die&el generaling 
sets. In iheie tcts» the refinery waste u  
used and they are run by residubl pctro- 
Icum. Its infrastructure emails more 
expenditure but per unit cost is very low. 
The cost of power generated in the Thermal 
Power S ti t ion i  comcs to se^entyfive p-iifc 
to one rupee per untt whereas the cost of 
pi>wer generated tn the diesel generatitig »ct 
comes to 46 pjiise to 36 pane per unit. 
Thcrefoie, wc should come forward lo 
settmg up diesel generating set. If it entails 
higher capital investment, it can be 
handed over to the private sector. 
The ptivaie sector should be allcwid 
to set up diesel generating set». I would 
tike to m \ i e  a point about nucleur pv^wcr.
1 come from K:i)asthan and the atomic 
pUnt is located near my constituency, P is 
a coraman knowledge that one of the two 
units to this pUnt always remains clmcd. 
In sptte of the (act, two more units are 
being set up there. With the hope that 
their performance will be better, it is lub- 
mitted that tfacir mstaha.ton should be ex­
pedited so that the challenge of power- 
shortage m Rajasthan can be met and the 
pace of mdustrtaltaation in the State which 
ts at a Standstill at present can be 
expedited.

I would like lo ttuke a submissior- 
about bio-§as. P ur trg  the que»tion hour 
in the morning, Shri Sathe had said that 
bio-gas has become very popular. 1 have 
been directly connected with bio* gas, 
because **Zila Pramukba** arc generally the 
chiumen of the dittrict committees on b io  
gas in Rajasthan Before coming here, I 
used to be a Zila l*ramokb and therefore 
1 Wat peraonallT connected with this. About
300 to 400 bio-foi pUoti uacd iQ be

installed in my district under the 20-point 
programme every year. Target is fixed for 
this— and about 900 plants have so far 
been installed there. It is a pity that out 
of these 900 plants, 800 to <150 plants are 
lying closed due to paucity of suitable staff. 
This I hjve personally seen with my own 
eyes. You have enliusted this work to
D.R.D.A , but they have no time to look 
after it- You have entrusted th«m the 
1 R.D.P, and N R.F..P and a host of other 
things and they may not I’ke to look after 
it You induct technical personnel for 
this work who actually know about the bio- 
gas. They are of two kinds - drum type 
and dome type As Shri Sultanpuri said io 
the morning, the dome type has not been 
successful there Nfy area is also of this 
type. 1 belong to an area which is an irriga* 
ted area, a command area and the seepage 
problem continuous to be there. \!1 the 
bio-g<is plants set up there are of dome 
type and due to seepage, one or the other 
defect continues to be there in them. All 
the plants have been closed in my area, A 
single plant rosts Ks. 5,000 and aboui 800 
to 8 50 plants out of a total of 900 
plants have been closcd. You tan 
imagine how much subsidy has 
gone waste anJ how much Rovernment 
money has pone waste. Besides, b;id n.\me 
is also there. So all the plants that have 
been set up there ha»e been a total failure. 
I am of the view- that an independent 
agency should be set up to whom this work 
should be entrusted. It is a very good 
programme.

With these words I concludc.
SHRI K D. SUl.TANPURl (Simla) : 

Mr. Chairman, Sir, I rise to support the 
Den>ands for Grants pUced by Shii Vakant 
Sathe and hen. Minister of State in respect 
of power.

So fur as our country is concerned, the 
most important thing is that we have gene­
rated large quantum of thermal power for 
the nation and we have been able to suty 
stantialiy meet the targets fired in this 
regard. H lake this opportunity to con­
gratulate the hoD. Minister. U is a fact 
that we are badly in need of electricity. At 
the lamc time, we are facing certain 
diflficultica and there are a number o€ 
obttubles in the way of executing the pro­
jects. As such, it is but natural that we 
have a long way lo go to improve ib«
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situation. Yci it is crtdilable that in spi^c 
of all these hindrances our government has 
been able to acbicve the target fixed in this 
regard.

Huge deposits of coal are available in 
our country. But co.it deposits are likely 
to be exhausted because we largely generate 
thermal power. The coal rc^cr\cs will 
deplete if wc continue to depend ro ’.inly on 
thermal powt-r A day will come when all 
our thermal power projects will have to be 
closed. Th etc fore, I suggest that Hydro­
power prcjec:s be set up as ihc elcciriciiy 
generated in ihcse projects will be compara­
tively cheapcr.

lust Dow« I was going through the 
statistics whcrtin it was staled that power 
projects arc Iccated at K opar  in Punj*ib, at 
Bhatinda, in Delhi, Ardhta Pradesh and 
other States, but all :bcfte power projects 
are based on coat, 1 want ihat on aM rivers 
and rivulets flawing in our noithcrn zone» 
hear the Nepal burJcr, m Sikkim, West 
Bengal etc. h>dro-power projects should be 
let up. U will b: beneflciul for u>. Further, 
the Cbamc:a. Projcct set up in flimachal 
Pradesh will generate 560 MW of power. 
The Slate Government of Himach.il Pradesh 
have sent other details to vbe Government 
of India ar.J said that 20,000 MW hydcl 
power can be generated m the State. IT the 
emire potential available in the State it 
bames«ed, th^ irdustnalisis ac^d othei people 
will prosper.

About R^ijuthan^ Shri Vyas said tbut 
there is thortoge of electricity in the State. 
We can supply electrici'y lo them to meet 
their requirements But our State Govern, 
ment i% thcrt of funds. It doei noi have 
adequate resource* - Nu Siate Ooverttment 
can complete a schcmc from its own 
resources. Thciefore, 1 feel that kecking 
in view the limited resources of the Stale 
Oovcrnmeots, the Government of India, tfl 
coosultation with the planning commisatoo, 
should pay attention towards the early 
UDPlenicnit.tion of prr j rc l i  tcncrating 
electricity and also pay attcntior towards 
all hydro clectiiciiy projcctt so ib=( the 
coal deposits in the country could be pre-

4

aerved and last longer.

In reply to a question by Shri Shantl 
Dhariwal and myself, hon. Minister of 
Energy said that solar energy wi l̂ be gene* 
rated in Himachal Pridesh but I don*t think 
it wilt be possible because geographical and 
climatic conditions in Himachal Pradenh ate 
such that by the time sun rays reach th« 
earth, the> became cold In the morning 
todiy it was told that keeping in view the 
geographtC'il and cHmattc conditions in 
Kinnaur and Lahul spin, it is not possible 
to set up hydro power projects there, but 
ihe Government of Himachal Pradesh has 
set up a hydro-powcr project at the height 
of 15,000 feet and the perple of the area 
are being supplied elLCtrici’y from ii. 
Similarly, there  are o th er  h y d r o - p o w c r  p ro -  
jecls like Chamera and Nathpa .*hakadi 
which will be bcncflcial to the entire 
country.

The generation capacity of Nathpa 
Jhakadi project, the foundation stone of 
which was litid by our late 
leader and whK;h has now been 
named as San jay Hydel Power Project, u  
1000 MW, The work on it progressed 
rapidly for sometime but m ihe recent p.ist, 
(he pace of work on it had almost come 
to a h.ilt due to paucity of funds with the 
State Government. Now the work on it 
has ag.iin assumed speed due to the co> 
operation extended by the Government of 
India far «hich I thank the Government of 
India. However, I would like to make a 
sugvgfstioa ibat ihe Government of India 
should executive all the ongoing hydro 
power projects in Himachal Pradesh or 
those projects, the Survey for which is 
being conducted by the Government of 
India.

Besides, as a suggestion has been given 
here, if some private agencies or Private 
irutitutions come fonvard to extend their 
cooperation in this work, we should gladly 
accept Iheir cooperation in the wider public 
Intel est. The reason for this is that there 
is shortage of fundi with the pubHc ex­
chequer and it would be appropriate if we 
bargam with the private agencies and 
generate more and more electricity in the 
country early. I am of Ihe view that, tbs 
Ministry of Energy ibould not have any 
ot^ection to this. As a ntatter of fact, we 
have ipcnt more than the largettcd amount 
on all the dydro-power projects that have 
been completed or are m baod. If todsy
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estimate of a project come to Rs 2 crore» 
after two yean  the coti of material in* 
crcaacs manifold after the projcct report is 
prepared and other formalities are comp­
leted and the projcct comet into being only 
after two limes or three times more money 
than the estim^itcd one ts «pent on it. For 
Ibis reason, on the one band the completion 
of our projtrcit ii delayed and on the oiber 
hand the burden on Government increa&et. 
rherefore 1 would make a suggestion ihai 
we snould gladly accept ihe coopemtien of 
a private agency if i( comcs forward and 
promises to complete a power prejeci ex- 
Pc*ditiouily because iniercii. Ei/en if they 
want to invcibt unaccounted money in it* 
we should allow them to do so. It will 
help in bringing out the unjccountcd nu>ncy 
knd it witl be uf some use lo ihc nation. 
Vhe oppvMiiion Members, who often talk of 
unaccounted money m fact thrive on it. 
It H possible to comp'ctc the projects early 
only Mbcn the prtvaie agencies are aasociat* 
ed with ii and wc arc iible to get tbcir 
cooperation.

I wttl also like to request that power 
generstion in Ihmach^l Pradesh and 
KeraU states is much more than in other 
StAte*. The hon. Member from Punjib, 
Gen, sparrow ii present here in whose 
arcj our Hhikra dam has been constructed 
ur«J for the construction of which land 
bctoniing to the people of Bilatpur in 
Uimicliul Pradesh wa« acquired. S-milarly* 
the 'and of our people was acquired also 
for the construction of Pong and Chameri 
dams* Some land belonging to the people 
of Himachal Fradcth was also acquired by 
the Rajasthan Government but it is a 
matter of regret (h.il the Rajasthan 
Government has neither adjusted nor helped 
ihcm in any way. These people gjve their 
land to be Government at very low prices 
atij power projetfti were established there 
by which power and itrigation fact lit ict 
were available to a large area. However, 
no attention ha» been paid to thess bitty 
Pcoptc. At least you can inftlruct the 
Rnjisihan Government to waive the loam 
of these people which they bad taken 
from the Government as a reward for 
their sacrifice in the constructioo of these 
Projcct*. Some people got only R*. 100
Per bigha for their land and others had to 
>»cur other type of lotioi. WbcD wt talk

of nationalism, we should be prepared to 
help those displaced people.

1 want to submit that whenever any 
power project for Himachal Pradesh is 
submitted, it should be granted approval 
immediately. The pong dam which is under 
construction at present is mettnt for Punjab 
and the Bhakra dam was also constructed 
for Punjab and due to it Punjab has 
progressed so much. The whole country has 
contributed in the construction of the 
Bhakra dam. The people of the whole 
country have contributed in the progreis of 
P u n j a b  and it due to th e ir  cootribution 
that it has been possible to bring about 
green rcvoluticn in Punjab. Today there 
are people in that State who want to bring 
a b o u t  another kind of revolution. They 
are not cooling down.

Similarly, the Nagarjuna Sagar dam 
was constructed in Andhra Pradesh. It 
helped in the progrce and prosperity of 
the people there In ihis way, the Govern­
ment policies have been very good ^nd we 
have been able to make progress on 
account of them only. I these projects had 
not been there then powxr would have been 
available only in Calcutta, Bombay, Delhi 
or Chamba and in the rest of the country* 
some power would have been generated by 
petroleum products only. But our country 
is progrestirg under the able leadership of 
Hon. Shri Rajiv Gandhi and Thein dam 
is being constructed in Punjab under a 
time-bound programme.

Sir, 1 want to submit that the farmers 
should get electricity at cheap rates because 
they arc the produccn and they are gelling 
elecctricity at high rates. Hcncc, special 
attention has to be paid to farmers so that 
agricultural production could be enhanced. 
The diesel used in their tractors has also 
become more expensive but their agri­
culture produce is sold at cheap rates. 
Therefore, I want to request that whenever 
the farmers need power, for tubewell 
operatioTUi or for other purposes, power 
should be supplied to them at lower rates. 
You may chargc higher rates from the big 
industrialists but you must take steps first 
to protect the poor farmers. The farmen 
contribute maximum io the Installations 
of a power plant. The land is acquire^
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from the farmers and it it the farmers, 
and labourers who toil hard for 
its conslruclion. Hence, in order to 
encourage agricultural produciioo, we 
should ensure that power is made available 
to them at cheap rates.

Sir, in our country certain units have 
substantial production and there are some 
on which ctorcs have been invested and 
which tiike grants in aid and svbsidy but 
the production is very les^. Such industries 
should not be allowed to flourish and action 
should be taken against them, and only 
those units should be assisted which 
actually have good production. In ihe end, 
I v^ant to submit that in ngurd to the 
demands pf-esented here, production has 
been enhanced and we all have full hopes 
that you will work for progress of the 
country. 1 am also hopeful that my 
fuggestions io regard to hydel pow^r «ill 
be given due consideration. Thank you.

[Ertglbh]

SHRI P. KOLANDAIVEl.U<Gob«- 
chettipalayam) : Mr. Chairman, Sir, energy 
is the key for the modem development and 
also for the industrial growth of the 
country. It is the most important mput 
either for industry or agriculture. Wiib 
regard to energy production, 1 would like 
to say that when «e got freedom for this 
country m the year 1947, we were able 
to produce only 1700 MW. But now, in 
1985-86 and 1986-87 we were and are 
able to produce about 50000MW: Actu>
ally, there is a speedy and also a %teady 
progress with regard to energy production 
At the same time, whether we are able to 
match this with regard to population 
growth, the answer is : it is not. Our
growth of population has been doubled 
and trebled. So, according to the growtb 
of population, energy conservation is 
oecesaary acvd energy production is also 
very oecesaary. Hence, we have to produce 
more according to our industrial growth 
and economic growth.

Our per capita consumption is very 
low as compared to ao many other 
countrica. Take, for example. Canada; 
it! per capita cofmimption it UiOOO uoiti

per year ; in Sweden it is 11,500 units ; 
in USA I t  is 10,500 units. But in India 
it is only 175 units. It is very, very low. 
When are we going to reach that stage of 
having 10,500 or 1 1,500 or 14,000 units ? 
The Minister has to give a suitable repiy to 
this.

So far as allocation of funds for this 
sector is conccmcd. it is reduced every 
year. Even for the Seventh Plan we have 
allocated onty about R» 34,273.76 crores. 
And v<hat is our Seventh PHii target ? 
Our target is to produce about 22,245 
Megawatts : that is what has bc>en stated 
here; so far as hydel power is concerned, 
we will be able to produce about 55.41 
Megawatts, in thermal 15,*>99 Megawatts 
and in nuclear 705 Megawatts; thus we 
wiil be able to produce by the end of the 
Seventh Plan about 22.24 5 Megawatts. 
But, is it enough for seif>suf!iciency in the 
country 7 We have to reconsider this and 
take speedy siep î to achieve self iul^ci- 
ency.

As regards availability of water 
resources in our coun'ry, we are endowed 
« ith the nature*! wealth, that is, water. 
The Question is whether we arc utilising 
the entiie water for energy grncratioo. We 
are not at all utiltsmg it Why ? For the 
last 4 5 years we have been able to utilise 
only ten to twelve per cent of the water 
resources for energy generation. Wh»t 
happens to ab.^ut 15 to 90 per cent of the 
water 7 It is going waste. 1 think, this i< 
the proper and right time for us to think 
over it and try to have move hydel power 
generation in our country.

So far as thermal power is concerned, 
we know full well that the cost of pro­
duction per unit, when compared to pro­
duction of hydel power. is much higher. 
Therefore, we have to go in for more 
hydel power; particularly when water i» 
available and it is going waste, we have 
to construct dams. It so happened ihdt 
io Tamil Nadu bcfor 1967 so many dam« 
were conatructcd, but most of the dams 
are now empty, there is no water there. 
Here, in some of the northern States like 
Bihar, U.P. or Orisaa. floods comc every 
year, and what it  it that we are doing 7 
When flcK)di cofDC, you have to store
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• water and producc energy. Bui »re you 
doing it ? l i  there any plan with you in 
that direction to produce power 7 We 
have the Brahmaputra river, we have 
the Yamuna. So many perennial rivcra are 
there. Wc hjve to itore the water and 
produce euergy according to our needs. 
Then oaty there can be industrial growth, 
there can be economic growth. But, wiih- 
out doing that, we are depoiding upon 
thermal power.

So f^r as thermal power is coocerned. 
what it the quality of coal that we aie 
getting ? Ttic coal which is avditabic is of 
bad (]uility; ihe a»h content U more and 
because the asb'content is more, we have 
to use more coal in order to pioduce 
pjwcr. The production cost goe» up and 
wc have to tell to the consumers at a 
htghsr rate ; the poor consumers are not 
>ib!c to bear it. That is why 1 msist oa 
producing hydel power instead of thermal 
power. I*rc m Tamil NaJu wc luve reques* 
trd the Mmiiter of Tnrigy and the
Piimj Miniiicr; *e  hive wtittcn letters; 
our Chief Mtuiblci has written iwicc. 
What happened to the import of coal from 
Au«tralia ? Su, when n leU:r has been sent 
to the Prime Minister that letter wus agim 
sent baci to Ihe Mioutry of Energy. What 
hippcncd to thtft letter; Have you given 
any »ui'able orders on that letter 7 Even 
I til ti>day you have not done that but are 
iiisuting upon to take coal from Nonh. 
The coit of coal is Rt. 300 per tonne 
whereas the transpor cost comes to R*. 
320 per tonnes. So how is it possible to 
produce enctgy 7 Such is the system you 
»re following The system ilaelf is wrong. 
If we are able to get coal from Australia 
It will be much cheapcr than the coal 
available in the North. That is why we 
are insisling upon the Government to give 
ui Pirrmtuion to take coal from AusUalia. 
So far you have not clearcd ihat.

We requested the Ministry of Energy
10 instal two thermal |>ower ttationt 
»n South Arcot and Coimbatore bui 
you have not clearcd it. Even USSR 
suggested that Tamil Nadu is the best 
place but still you have not ao far cleared 
It. I do not know for what reasons you 

SVC not clcared li. You may be khowing 
‘he reaions better but 1 request the bon.

Minister to give suitable reply to all these 
points raised by me.

As regards coal produciion it will be 
165 million tonnes whereas your target is 
166.58 million tonnes. Of courfe, you 
may reach the target but by 19B9-90 our 
target would be 226 million tonnes and 
for that you have to make speedy and 
steady progress.

Sir, as regards rural elcc rification we 
are doii^g better. Tamil Nadu is the first 
state as wj have covered 99.9 per cent 
Villages under rural electrification. The 
remaining 1 per cent eould not be covered 
as these villages are in remote places and 
we are unable to take electricity to these 
villages. That ts why we are unable to 
fulfil the aspirations of the people of these 
remaining .1 per ccnt villages otherwise wc 
are cent per cent.

Sir, wc are even implementing a free 
electricity sch<;me for the agriculturists in 
Tamil Nadu. Tho&e agriculturists who are 
owning about 5 at,res and less are being 
given free elect rcity. why don’t you 
implement this scheme throughout the 
country ? ilftterruptiont)

Ai regards energising of pump sets we 
stand first. In Tamil Nadu 1 1 lakh^ have 
been enc;giscd. Another 3 lakh applica­
tions are pending. Out of the total pump 
sett of more than 60 lakhs we have energi­
sed 11 lakhs. Further we are levying the 
charges in Tamil Nadu according to the 
horsepower. There is a fiat rate of Rs. 7 5 
per hp being levied. Supposing an agri> 
culturist has 5 hp connection them he has 
to pay Rs. 375 annual'y Electricity is 
beinggiven throughout the year. Whether 
he IS using or not using he his  to pay Rs. 
375 annually. That is the flat rate. Why 
don't you implement this scheme also in 
other p a n t  of the coun'ry ? As far as rural 
electrification is conccmed the Oovem* 
ment of India's target for 19B6-S7 was 
18,295 villaget. But you are unable to 
re.ich the target. Till December 1986. 
you were able to give electricity to 9,705 
villages only. Only 5u per cent you arc 
able to cover and another 50 per cent is 
left there. Even for 19 87-88, your target 
is 12,000 villages. When there was a 
target of 18,000 and odd for 1986*87,
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you were able to cover only 9,000 and 
odd. But thii year you have reduccd 
youiicif to 12,000. Why ? 1 ihink even in 
tbcic 12,000 supposing if you arc able lo 
achicve 50 per cent m>^ans you m»y be 
able to give lo only 6,000 villages

Sir» Tamilnadu has already sent nine 
scbcmes for clearance of the Ceniral 
Government. So far» none of these schenncs 
has bw*en cleared by the Central Govern- 
mcot. Even with regard to HogeoakKal 
scbeoie in ibe border of Karnaiaka and 
our Deputy Speaker's consutucocy I* also 
tbere-it pending for the las* more than 17 
years for clearance from the Central 
Govcrnmcnl.

AN HON. MEMBER : It U the fault 
of  the present Government policy ?

SHRI P. KOI^^NDAIVELU (Gobn 
chettipalayam) : Yes Sir, even wub regard 
to the noQ'Conventional energy* we axe 
dependent upon bio-gas and this prograoime 
if catching the attention of the rural 
masses. We ha\e to take speedy steps in 
tbii regard also.

Witb regard to the iransmiuion and 
distribution losses, we arc able to curtail 
in Tamiloadu. If we look at the average 
of the entire country, ii comei to more 
than 20 per cent. With rcgAid lo Japan, 
it was only 5 per cent and also in Germany, 
it is only 4.6 per cent. Sir, { would 
request (be Honourable Mmister that when 
a State is depending upon energy and you 
know fully well that ne  are living in the 
modern world and energy is very important 
it if for you to produce more and it is for 
you to take up new schemes. So, you have 
to come forward in order to help the 
people. The aspirations of the people roust 
be fulfilled.

[TtaitsUtlons]

SHRI RAM SINGH YADAV (Alwar) : 
Mr. Chairman, Sir, 1 support the Demaoda 
for Grants for the year 1 987-88. prcacnled 
by the boo. Minister i d  the House in 

respect of the Mioiatry of Energy. la  
regard to wbat the bon Member bcloDging

to Tamil Nadu has just now &a>d about 
distribution ot power and implementation 
of power project in hif stale, I want to 
submit that if we look ai the per capita 
consumption of p^^wer at the national level 
at present, we will find that Tamil Nadu 
IS one uf those States which are far ahead of 
oihcr Stales. Eaccpt 4 or 5 States, all Siateik 
are lagging behind Tamil Nadu Moreover, 
power generation is this Stale whether from 
the Kalap^ikkam project or any other 
thermal unit, is not le^s than tn any other 
State. Hence, it is neither jujiiHcd nor 
in the interest uf the nation to ^ay, as an 
hon. Member said yesterday, that the 
Ministry of Energy has sanctioned less 
number of projects for the South.

So far as distribution c f  powc. is 
conccrned, 1 want to say that tu r  power 
policy nccdt to be radically changed aikl 
amended keeping in view the fact that out 
of our toiul gcncr.ttion of r^>wer. 56 
percent is cof\sumed by the it dusines. 
pcrcent is consumed by agriculture. 13 
percent i% consumed for domestic purposes 
and the rest gues in transmission losses and 
power thefts. 75 percent of our p ipula- 
tlon IS dependent on agriculture fur their 
livelihood Only 1 4 percent of power 
is being given lo this 75 percent of popula­
tion Hence (hts should be taken into 
consideritton Only 15 percent of our 
population is dependent on industries 5^ 
percent of the power is given lo this 15 
percent population. Therefore, the 
Energy (H>hcy should be amended to 
allocate 60 percent lo agriculture. 30 
percent fo industry and the rest should be 
allocated for domeatic and other purposes. 
Until and unless percentage of power for 
difTerent seciort is 5xed, the rural clcctri' 
ficatioo fcheme will have no meaning and 
the rural people will not be benefit ted It is 
on account of tbn reason that there if 
great discootcntment among our farmers 
today.

You may take the exapmie of M^ha- 
rashtra, Gujarat, Rajasthan or Madhya 
Pradesh, every where the applications 
milted by the farmers for power connectio*^* 
for operaiiog their wella arc pending 
the Government for ihc laat 10 years oi 
even more. Why power coonectiona 
oot given to ihem 7 If fomeooo ^
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propoftat lo ftct up induMry in ibc tame 
village, Bunciion for giving him power 
connection is ts&ucd at once but power 
connection it not given fur ihe operation 
of well*. InttalUtion of a grinding machine 
ccmeft under the c.iicgory of industry. So 
power connection* for ihi* puspose will b« 
tanctioneJ inunediately bui power connec­
tion for energiting a well to be used for 
irrigation purpo&e» will not be given. In 
my conttituency of Alwar in Rajaith^in, 
appltcaiioni hjve been pending for 10 or 
mote yrari but rep iet hjve not been given 
to them. No one it prepared to listen to 
them and explain to them the reasons for 
not provMii.g ihcm electricity,

I also want to submit ihut the Etcctri- 
ciiy D tards have been given the right to 
enter into ir.dividual agrecmrnt) This 
point bUo fthouM be rcconsidcicd Rules 
should be fi lmed at the national le^el in 
this legtrd In Kjj^sihan. power is 
supplied tL-> the millionairet and billionaires 
at 5 psise per unit. The KajaMhun 
Gov rnmen^ hss cfiteiei! into such agree- 
mmt* which have been challenged in the 
High Court. R S E H. ha% entctcd into 
contracts under which the person consum­
ing mSKimum electricity in the State gtls 
power supply at the rate of 5 paisa per 
unit, Industrisl units are supplied power 
to the extent of 10 MW, ?0 MW or 100 
MW r^gudtcss of whether furmer gets 
power for operating his well or not. Hence, 
the agreemenis entered tnto by Elcctricny 
Bosrds shculd be examined in the national 
irterest. They should not be given the 
liberty to enter into such a|rc«mcm».

The industrialists get power at 10 
paisa per unit and the reiuUing losses have
lo be borne by the pocr people. It means 
that the pot.tr arc >ubsi<lr«tng for the rich 
in the production ond diUribuuon of 
electricity In vievr of it, national lower 
policy should be amended to see that the 
poor arc benefitted. Unil and unless this 
is dane. the problem will not be solved. 
Thehon Minister of Energy in his reply ai 
19.7.86 stated that by the end of the 
Sevwth t ive Year PUn. the cumulative 
lo&i of ihc Elcctricity Boards in the country 
«viil comc to R». 1U757 crorcs. Hon. 
Minister has in a way admitted that by 
1990 ihc loMcs of Btectriciiy Boards in the 
country will coroc to Ri. i l | 7 5 7  crorcs.

Govcmmeni should give It a serious 
thought. It is because of defective agree­
ment that losses are being incurred. The 
working system of the Electricity Boards is 
also defective. Losses are ^hown to have 
taLen place at the transniis&ion and distri­
bution level. Actually the employees of 
the Power Supply dcpa'tment assist the 
industrialists in power thefts for which they 
are paid by them Government bhculd 6x 
the responsibility for theft of power. Unless 
the circle engmeers. assistant engineers, 
superintending engineers are made
responsible, the problem will not be
solved.

If thefts occur in their circle, then no 
outsider is responsible for it except they 
ihemselves. There must be provision for 
accountability in the Encrgv policy. Unless 
this IS dore, proper functioning of Electri­
city Boards cannot be ensured Gradual 
theft of power means theft of money and 
it IS done in collusion wiih your engineers. 
Unless a law is enacted to control it, the
problem cannot be solved. Theie has to
be a uniformity at the national level in 
legard to the distribution of Power.

15.00 brs.

fSHRI SHARAD DIG HE in the Chair]

There is therefore need for reviewing 
the question of diitribution of Power 
among difT rent sectors. There is also need 
for chccking the iircgularitics committed in 
the distribution of power.

I want to point oul that an ngreemeni 
is enter into with the marginal or small 
ftirmers for supply of pow'cr under which 
minimum chargcs of Rs. 1000 for every 
5 M. P. per year arc fixed. This practice 
is being foliowcd in Rajasthan. But power 
is not made available to the farmers when 
they have to irrigate the standing crops due 
to which their crops are destroyed. If the 
industries are closed for somclime, (hey 
»ufTcr production for the cumber of days 
they remain closed only but if the farmers 
are denied power supply for a month, their 
entire crops are deslroved. Now the 
question arises that when such things are 
happening who should compensate the 
farmeis. There is no provision for com- 
pcDsaiing ibc farmers. Have you conudcrcd
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this Hsuc ? Whci compcnsttiion is not 
being given, why you lallc of minimum 
chargw*%? How can you rccovcr it from 
them ? Does ibe law permit it and is it 
mor;iily justified 7 You arc not supplying 
eleciricity ond as n consequence ths crops 
arc destroyed and inspite of it you want to 
realise the minimum charges. Vou will 
have to frame a taw in this regard. If a 
law is not framed, ih- Elcctricuy Boards 
will not function properly. These Boards 
have been given too much of liberty, they 
suppiy elccfriciiy in which ever scctor they 
like. They stagger the •chcdiile accordirg 
to their OAH whims. They supply more 
power tu those with whom they have a 
collusion and where collusion docs not 
exist there electricity is not supplied at all. 
Heoce, a law should be prepared with due 
serii usness at the national level in <h*s in 
refa. J .

I would like to submit one more point. 
This is the most important think, VS'e 
prodjce energy in the country today. 
Alot.<<wilh if. we mutt seriously thing of 
conservation of energy a s  well. A cum* 
mittcc hctded by bhri D V. Kapur was 
cons'.itulcd. It submitted its report in 
Srptcmber l9B i but it has not been imple­
mented s o  far. In that report it was mention­
ed a^ to how much electricity ts consumed 
by our entire transp:>rt »>s:em. The Kapur 
Committee ;tlso rccommer.ded that if the 
p r iD C ip k s  of conservation a rc  accepted 
then 20 p e r c e n t  of clcctricity consumption 
can be saved. Similarly, 2 5 percent of 
electricity could be saved in the industries. 
If  the proposed conservation policy of that 
commiltee i» accepted, then ab^ui 30 per­
cent power can be saved in agricultufc 
s e c t o r .  When such figures of energy 
c o n s r r v i t l o o  are presented t o  you in 'he 
report and this report has been prepared 
by experts, t h e n  w h i t  is the d fTiculty io 
implementing t h a t  ? Why his it n o t  been 
impletneotcd even though more thtn 2 
years have lap xd  7 Why are you n o t  
making efforts to implement it after due 
coosidcratioo ? You should cortid.T it

1 want to submit one point more 
regarding the projects. There is a great 
delay io the implementatioo of the projects.

An atomic power project was first installed 
in Rujas'.han and its first unit was co n- 
missioned in 1973. It was to supply 220 
megawatts of power. Vou may be aware 
thjt from March 1981 till todate (I entered 
the Lok Sabha in 1980), there hive been 
576 cases of outages and it has generated 
20 pcrcent below its capacity for generation 
of power. In this connection, a report has 
been submitted by Shri Srinivasan who is 
an expert and it has b^en published in the 
newspjpers that it cinnot be iep;iirod and 
there u  little possibility of its generating 
electricity. Now the Mmistry ts saying 
that efforts are being made in this direction 
and in the first unit subsieniiai ^rnouni of 
electricity will be generated but for those 
people in Rajasthsn wto have been provi­
ded with electricity connection for operating 
their wePs ot factories, bow will you meet 
these shortage of 220 megawatts ? You 
have not deliberated upon it as yet. 
Rajasihin Electricity Bi>ard approaches you 
with a begging bowl «nd if you are mcrciful 
you enhance the number of units otherwise 
el-ctriciiy shortages ftie always there. 
On account of elcctricity »hortagcs we are 
having heavy sh^rlfiills in both mdustrial 
and dgricuUurul production Kcccr.tly, t«o  
atom;c power units with a capacity of 2 35 
megawatts each have been sanctioned in 
Rajisthan and the annuunccAcni in (hu 
regard was made by the Hon. prime 
Muuster in hi« Budget speech 1 think 
him on behalf of the peopU of Rpjasthan 
and hope that the work iu these two units 
of Ra>ustban will begin this year It is 
for you to consider as to how much 
elcctricity will be made available to us 
from these units, but we are fully cor.fident 
th t you will lake steps lo ensure that these 
units are completed at the earliest to  that 
Rajasthan which is always facing power 
shortigcs could get some relief.

Jui^ now you stated that modcrntaalion 
will be gwen priority. In ihis connection 
I want lo offer the example of 
Jodhptr  in Rajasthan from where bon. 
Shri Gehlct has been elected aitd be is the 
Chairman of the Raja«than Pradesh 
Congr:as Committee. There a tbcrmal 
power plant was comxniiaioned in 1962« 
It had 3 units and each of these had 5 
megawatt of capacity. Those 3 uo iu  with 
a total capacity of 15 megawatts have been 
closed down. Our Electricity Boarda has
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written to you, (o the R.. E. C. and to 
the Central Electricity Autority several 
times to make funds available for their 
maintenance and modernisation but no 
fundt were releas«d. TKe budget presented 
in Rajaathan legislative Assembly this year 
coiuains a proposal that all ihe there units 
should be clotcd beci'usc the Stale Govern­
ment is not in a position to resume power 
generation tn them due to lack of 
resources. When there if a plant already 
at Jodhpur which coutd gcnerjic 15 mega­
watts of electricity and when you are 
rcleasuig money elsewhere then what is the 
difficulty in miVing the re&ources available 
for the plant a* Jodhpur ? Wc have been 
corresponding in this regard for years but 
the Govtrcmert has not repMed in the 
aflfitmLtive so far. lienee. Government 
should muLe adequate provision of funds 
for Jodhpur power plant ? Government 
should lock into the corrcspondtnce in 
this regard and the furuls asked for should 
be provided so that the plant could be 
modernised and clec*ricity supplied to ihe 
area.

The s)me IS the case of Jaipur, the 
capital of Ritjasthan where the Nala 
Thermal PUnt H located. Its machinery is 
also outdated and for its modernisation 
ar.d maintenacce wc had wiiiicn to you 
and the R. b. C. and we ha^^c aUo request­
ed the Central E'ectrtcity Authority to 
make fufuis available but wc have not 
received the rcquiute funds os yet. It is 
due to this reason that suggestions have 
been made in the Kajasihin Vidhan Sabha 
to close down the aforesaid plants. As 
such if all the power plants insiallcd in 
diffcfcot cities cradualty face cl sure* then 
you can well imsgine the gravity of the 
iituatioR. On one hand, we are making 
new achievements in the field of power 
generalioD and on the other hand, there arc 
Slates the power requirements of which arc 
not being met due to rescurcc conttruints. 
Government should mobiltse resources lo 
meet t tc i r  requirements. 1 hey r.quite 
smalt amount a— some need Rs. 10 crores 
only at>d some even leas than this. 1 am 
happy ih«l Shri Sathc has come in the 
H o u m . 1 want to  draw hit attenlion 
towards the pUois in Jodnpur and Jfaipur 
which are facing closure due to Uck of 
maintenance, modernisation and repair. As 
be oficQ viifit (beM great, be might be

aware of it. Steps should be taken to 
ensure that the plants are not cloicd down.

[Engliik]

PROF. N. G . RANGA (Guntur) : 
Arc Rs. S crores rjcedeii ?

SHRI RAM SINGH YADAV (Alwar) : 
I am not sure of the amount. But they 
are capablc. They can give even R«. ICO 
crores.

[ Tranil^tion^

1 have re id  the rccent stalement of the 
bon. Minister which he gave in Ahmcdabad 
in which he announced two policy matters. 
Firstly he had said that the Govemment 
arc going to involve the private sector in 
the field of power* generation. He had, 
however, said that (hey would not involve 
the private sector in the supply of elcctri* 
city. In this connection, I would like to 
submit that one of the different guarantees 
which cur constitution provides to its 
people is that no private individual or 
organisation will be made a partner in the 
field of natural resources. Ifcfore you 
offer partnership to any rich peison, ir.dus- 
Inalist or capitalist of the country in any 
of the hydel planis, you should consider 
ihe entire matter afre&h in view' of the 
above provision of the constitution because 
the entire natural resources of the country 
are the property of the community, of the 
nation and you must con.Mder it m depth 
as to what extent is it justified to make 
some private individual or orsani^ation a 
p.irincr in it. You should seriously 
reconsider this issue and should gel the 
views of all the people thereon. Personally,
1 am of the view that it needs some re­
thinking as to how far it would be in the 
country's interest lo involve private indivi­
duals oi to make ihcm partners in energy 
which is so vital for the development of 
the country and is thus a question of 
national importance. Therefore, you 
should get views of one and all on it afresh 
as it is an impor^iint policy matter.

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : What are your own views, you 
give your opinion also.
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SHRI RAM SINGH YADAV : I am of 
the view that the capitalists should not be 
made partners in it.

Secondly, you have just now mentioned 
about Ahmedabad Electricity Boird and 
said that State Government is influencing 
the Electricity Board to supply electricity 
on concessional rales for agricultural 
operations. I would like to submit iha' 
the first point of your programme which 
you have formulated for the Sevenih Five 
Year Plan it food, «he second is production 
and the third is emplo>menr. You are 
laying so much emphasis on food ard are 
giving subsidy on it both at <he production 
stage-m the form of conceuional electri- 
city— and at the distribution stage to the 
F. C. I. As has been said by an hon. 
Member from Tamil Nadu, they charge 
only Rs. 375 which the mmimum When 
one party was in power in Karnataka, they 
used to charge Rs. 200 on every connection 
of S h p. In R ijis than,  they charge 
Rs. 1000 or 930. It is in the national 
interest to subsidise it. Therefore, there is 
need to reconsider your policy. Supplying 
electricity to the farmer at subsidised rate 
is in the national interest. This is so 
because you have imposed land ceiling on 
the farmer. He docs not own one 
thousand bighas of land now ; his hnd  
holding is restricted to only 16 acres. I do 
not understand the reasons for not 
fupplying electricity at subsidised rales to 
those farmerii who own 16 acrcs of land 
and grow foodgrains for ihcir own con- 
tumptioD besides contributing to the buffer 
stock of the nation. Therefore, my 
submission is that this be^ng a very impor­
tant issue, it needs to be reconsidered. The 
policy of the State Electricity Boards to 
subsidise electricity is right one.

Sir. in the end, I would once again 
re<)ucst you to complete the Central 
Projects in Rajasthan early in order to meet 
the shortage of power in the State. Shri 
Virdhi Chandcr Jam had ruentioncd about 
Ramgarb yesterday. In this connection, 
the matter regarding ftxation of price of gJis 
is pending with the ONOC. If the rates of 
gas are fixed, the gas based plant in 
Ramgarb would be put into operation soon 
The same is true of Aota and both the 
uaita of Atoinic Power Plant as also of

Kota Thermal Power Plant, the fourth 
unit of which should have been commia* 
sioncd by now. Therefore, I would request 
you to start work on these units at the 
earliest so that the industries as \%cll as 
agriculture could get more and more 
electricity.

SHRI IA L  VIJAY PRATAP SINGH 
(Sarguja) ; Hon. Chairman, Sir, 1 support 
the Demands for Grants. So far as 
development an<» energy are concerned, 
Knh arc synor-yms to each oiher. The 
existence of or^e is not pouible in the 
abftcnce cf the other.

It is heartentf.g to know that the charge 
of this Department has been entrusted lo 
a vrry compelenl and dedicated Mmtsrer 
who IS assisted by an ctiuai'y competent 
Minister of State v̂ hii h.>ppcns to be a 
«»oroan 1 am not only hopeful bu: also 
confident that under iheir revoluiiiHtary 
ideology able le;idcrship, this dep«rt- 
incnt will progressively march 'o t^a rd .

This is a fact thit c^al is available in 
plenty in our country. I consider it nattonal 
we.tlth. 7he r<spansib<!iiy to harncst this 
lies not only « îih this Minktry but also with 
this House and the country as a v^holc.

Hou know' th i t  lim <ed reserves of coal 
are found »n 10 Stales of the country which 
if taken together come to I . 5 '».2 l l . l 6 
million tonnes If %t start minmg it in 
proportion to other countrief. 1 mean China,
I think these retervei are not going to last 
for more than 60,70 years or 100 years at 
the most. Wc should utilise thes; vital 
reserves very judiciously and should prcsa 
tnto service our full capacity in this pro* 
duction.

It was only after naiionAlisation of coal 
industry that we started work in this 
direction. At that time, its production was 
very low. Today the position has changed 
and its production has reached 163 million 
tonnes. It looks gigantic on the face of
II but the fart remains th«i we arc not able 
to produce it that efAciently as wc should. 
We have raised its production from 77 
millk*n tonnes t r  165 million tonnes, but 
wc need 6 lakh 50 thousand workcra to 
product thia much of coal. On tb« cooiniry,
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if we look at Chins ai>d Australia— the 
counirict which atarted dcvelopiug coal 
ioduitry alongwiih ut at the tame time, we 
thall find that otiiy 30 tboutand workeri 
produce this much Quantity of coal in 
Auitralia,

Similarly, our OMS ii loweii as com* 
pared to other countries of the wor^d. Thii 
It a matter of grave concern. We have 
definite^ done a lot for the workers during 
the la«i 30 to 3 5 years. Prcvinuily a 
worker u»ed to get Ri 400 per monih» but 
DOW a dayi be it paid about Ra 94 per 
day. It •• a big difference, but our pro­
duction hai oot gone up to that extent. 
It it a matter of concern. As a nujtter of 
f a d  I am connected with trade-unions and I 
wholeheartedly warn the welfare of the 
wcKkert. 1 alto want that the wotkcrt 
should gel more aiuS more facililict. But 
we have to take tonne decitiont. We have 
to keep the wider naiior^ml mterett in view-
• ud then think about our own mterett.

A few day* back the bon, Minitter had 
made a decUralton arkd offered hit views to 
the people of the country, Ma had said 
that we will have to link accountability 
with productivity and tee to it that all from 
a petty employee to the Chairman are 
committed to their work. Today, it it the 
need of the hour that all of u t  should be 
respon«ib)e and understand cur own retpon- 
tibilittet- There must be some inbuilt 
system in our organtiationt whereby if 
somebody it incompetent, he should him­
self tender his resignation or he has to 
prove hit ability. O'hcrwwe he has to make 
the way clear.

Today, it it the call of the hour that 
we thould take our country forward. There­
fore we have not to shirk our responsibility. 
Everyone ha* to accept hit responsibility. 
In this context, if we have a glance at the 
Electricity Department, we find that we 
have bien able to raise th :  generation capa­
city from 140 MW to 4g00 MW It is 
alto a good thing. But keeping in view 
the tixa and nature of the country, this is a 
very stnaU achievement and oegligible one. I 
want this country to progress in all direc­
tions. Therefore U a need to take up more 
ttid more rtvoltttiooary procrammes.

THE MINISTER OF ENERGY 
(SHRI VASANT SATHEj : (a) We have 
been able to increase the generation capa* 
city from 170 MW to 48,000 MW.

8HRI LAL VIJAY PRATAP SINGH : 
Please excuse me for the mistake. Oue 
zero was misiakely left. I have to make 
one more very benign submission. It  it 
true that we have been trying to make 
improvement* in the functioning of the 
thermal power stations and other stations. 
Bui 1 would like to point out :n this regard 
that we adopt those techniques which prove 
failure in other countries or become out­
dated. I want that latest technologies be 
used in all sectors of our country, whether 
it it thermal power or nnn*conventioraI 
sources of energy. It docs not matter if 
we had to wait for a year or so for its use. 
You know that there are huge deposits of 
non-conventional sources of energy There­
fore, we should concentrate more one it and 
takefull advantage.

If we want to create an ideal situation* 
then we should lake suitable steps not only 
to develop thermal power but also hydel 
power. A lot of discussion has taken place 
on transmission losses and oiher related 
matters. Therefore 1 do not want to go 
into it. But one thing ihat 1 w'ould like 
to say is that so far as the question of 
thermal power is concerned, it thould be so 
designed as to suit the coal available* It 
so happens these days that the thermal 
power people say that the coal was of 
inferior quantity, herxe the generation of 
electricity has been poor. On the other 
hand the mining people complain that due 
to availability of less quantity coal, the 
coal production has suffered 1 want that 
there should be proper co-ordination 
between the two so that the thermal and 
hydel power gcnctation may increase 
uniformly.

So far as the non-conventionul sources 
of energy are concerned, ii should be our 
firm conviction that our country cannot 
progress until and unless we develop these 
sources of energy.

It will be belter if I am allowed to say 
one more thing. The people of tboftc ureas
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also should be provided amenities of life 
where industries and thermal power plants 
are scl up.

The atmosphere of those places where 
mining operations take place is polluted. 
The people of those areas are displaced 
from their land but no proper attention is 
being paid towards them whereas they 
deserve the best attention.

It has been pointed out here that 
thermal power stations have concentrated 
at one place only. I would like to submit 
in this connection that 8 thermal power 
itations have been set up at Singrauli. But 
you should also keep this pomt in view 
that the electricity generated at Singrauli is 
not only utilised ihcre, bui It is being 
transmitted to Haryana and other States 
also whereby the country is making allround 
progrets. Therefore, it is my submission 
that thermal power stations should be set 
up at pit'heads only so that more and more 
electricity is generated and (he country can 
make allround progress.

THF MINIJTTER OF STATE IN THE 
DEPARTMENT OP POWER IN THE 
MINISTRY OF ENERGY (SHRIMATl 
SUSHILA ROHTAGI); Mr. Chairman, 
Sir, I am very grateful to all the hon. 
Members who participated in the debate 
and made very good suggestions during the 
course of discussion. There were one or 
two hon. Members who tried to drag 
politics into it but most of the hon. 
Members tried to place this discussion on 
national level by rising ibove parti-politics. 
1 am very grateful to all of them. They 
have made very good suggestions which will 
be duly considered.

1 would like to say that power is a 
burning question. It does creatc not only 
heat, speed and quickness, but also e 
symbol o f  new thought, new ideology, new 
turn in life. The development of our 
country, increase in our agricultural pro* 
duce« all these things depend on power 
generation only. This is the reason that 
the Government always deeply thought over 
it and tried to allocate, as far as pouible, 
more fundi for power generation.

A petty sum of Rs. 200 crores only 
was allocated for il during the first five year 
plon, uhercas an amount of Rs. 19,000 
crores was allotted for it during the Six Five 
V ea r^ lan  and a sum of Rs. 34,000 crores 
has been earmarked for it during the 
Seventh Five Year Plan. This amount is 
very meagre because there was a demand 
of Rs. 68,000 crores on the basis of power 
survey Report, but keeping in views the 
shortage of funds in the country, the 
planning commission has allocated R».
34,000 crores only. On this account certain 
schemes had to be curtailed which resulted 
in less generation. However, we are 
making all efforts to ensure ihat at far ^s 
possible, more arul mure power is generated 
with this amount. But our hopes that the 
power shortage felt in the country these 
days will be removed by 1990-91 and we 
will became selfTcliant in the mailer of 
power by the end of Seventh Ftve V'ear 
Plan have been belied due to cuts effected 
by the Planning Commission and now we 
will be able to became self-reliant in power 
only during the next Five-Year Plan »nd till 
then the power shortage is likely to conti­
nue in our country if in the meantime more 
funds are not provided for tt.

1 am grateful to all hoo. Members for 
their laying emphasu on allocating more 
funds for power generation by all means 
because development of the whole country 
depends on it. 1 hope keeping in view the 
concensus of the tlouse tfTorts will be made 
in this regard. Wc will try to convince the 
Planning Commission. Our hon. Prime 
Minister is himself taking been interest in 
It, It is clear from the fact that he himtelf 
attended the Power Ministers' meeting, 
remained there for more than an hour, and 
expressed his viewi. Prime Minister is 
vers keen that power generation in the 
country should go up so that the country 
can rr ake rapid progress.

Without speaking much, 1 would like 
to say that our target is to generate 2 2.24 5 
MW of power during the Seventh Five Year 
Plan and it is hoped that if will be achieved. 
In addition to it* 21,300 MW U in the 
pipeline. Steps are right now being taken 
to ensure that this capacity Is added during 
the Eighth Five Year Plan. Even then there 
will be g ibonfaM of 8,300 MW. So we
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have 10 take steps to create power genera* 
tton cupacity of 50.000 MW and it is 
hoped thut we will be able to ichievc it 
during ihe Eighth Five Year Plan. Then 
only we will be a t le  to aquuliie all works 
and complete them. For this have to 
roobiiise rcnources. It is a big que&iion 
make* Planning Comm>*ssion have made 
the resuurcci availible to the extent it was 
possible for them. Wc arc taking steps to 
collect funds from other sourccs also. Our 
public sector undertakings ure collecting 
funds through bonds.

It gives me pleasure to inform (he hon. 
Members thrtt 3 of our public sector under­
takings have collected Kl. 810 crorcs 
through bonds in a year, which is an 
imprersive achievement. It proves that our 
three pub'ic sector undcrtakir^gs are doing 
a very good job. The people have confi­
dence in them and that is why they are 
investing crores of rupees through bonds in 
them. The N.T.I'.C. was given a chance 
twice to collect funds through bends and 
both the times ibcy have been successful, 
in spite of ihi», wc feci that we require 
more funds. We need external assistance. 
Wc arc also placing demand with the World 
Bxni and m.iking other efforis. W'c arc 
required to p.iy interest and also make 
repayment if we ob'ain loans from abroad. 
In addition lo that, wc are also to consider 
balance of payment, Wc have to »dcntify 
bilateral L>ke schemes aUo and many other 
factors also, into consideration.

Many of our Members disircd that 
programmes shou'd be executed in thsir 
Slates expeditiously and we also want the 
same thing. Therefore, it will be better, if 
work is done bilaterally or by tome other 
method. We have to study bilateral issues 
case by case on merits. Because, as and 
when we sign an agreement with foreign 
countries, we are required to import 
equipment and other apparatus etc. from 
abroad* Some hon. Members said that 
there was no need to think over it, but I 
say that wc must consider over It.

The B.H.E.L, is doing very well in our 
country. It might have some shortcomings 
at some point of time. On the whole, the
B.H.E.L. has done a very good job. It 
gives me plcature to say that it was
B.H.E.L. who met our 89 per ccnt require­

ments of equipments and other accessories 
that we required for the works doned uriog 
the Sixth Five Year Plan. A target has 
also been fixed for the Seventh Five-Year 
Plan. The B. H. E. L. is fully competent 
to meet the requirements of the country. 
Bilateral agreements also become necessary 
for which we will make case by case study. 
l( will be underiaken when there is no way 
out.

At present the private sector is taking 
interest in it. Shri Suthcji has emphasised 
loudly from time to (ime that we are 
taking initiative in this direction. In the 
meeting held recently which was attended 
by members of FICCI, ASSOCHEM and 
also those who arc engaged in the work of 
public uliliti;st discussions went on for 
hours in this regard. It was asked as to 
how could the private sector contribute in 
this field It can contribute in generation 
and distribution of electricity by mobilising 
additional resources. There is no need to 
changc the Industiial Policy Resolution for 
this purpose. It is mentioned in that, 
that if It is required to involve the private 
sector in the interest of the country then 
it should be done. A committee was 
constituted in this regard and we hope that 
us report will reach us by next month. The 
committee has been asked to find out the 
extent to which private sector was interest­
ed in it and how far we could accommodate 
them. Whatever may be the cace, national 
interest will be given highest priority, and 
if they contribute a substantial amout which 
we require then 1 think wc will be able to 
ncceleratc our power generation and we 
w'ill make further progress,

1 must say something about expansion 
in power generation. Last year our target 
was to produce 190 million units which 
was nearly ' 2 per ccnt higher than previous 
ycar.s target and this year our target is 10 
percent more. There has been widespread 
drought in the country and many States had 
to suffer on this account. Our hon. 
Members know that pejple have to face 
great difficulties under drought conditions. 
Relief programmes arc org^inised u nder 
such circumstances. Our farmers have 
dischLirged their responsibilities in the face 
various difficulties. Alongwith it, our 
reservoirs were not filled, the ponds also 
had little water and our target in regard
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to hydel power generation could not be 
reached although we have had five and a 
half per cent nnoie of production than last 
year. If the rain-gods ure ditplcased with 
usi not only the farmer is unhappy but our 
power gcneraiion also suffers. Hence, our 
hydel-power production was slighMy below 
the target, still by and large uur power 
generation was sati&factoiy upto February 
or 15th or 20th March and in the case of 
Thermal Power, we proc*uccd on? billion 
units more than our target and 1 think iht« 
will take our couniiy forward.

because we are far short of power a 
beginning has been nnadc in this direction. 
Steps will be taken to further accompIisJi 
the job. Our target is plausible and we 
ure proceeding in that direction Wc have 
made substantial and satisfactory progresis. 
Whatever he has submitted may hold true 
in the case of one or two States but there 
has been coosiderub'e improvement io other 
State. Wc will not feel curoplacent until 
aod unless esch and every house in every 
village gets electriciiy connections, because 
75 pcrcent of our pcup^ live in villages 
and they should not be deprived of this 
facility. They must get this facility.

Our plant load factor was not so high 
as u has reached this year. Agamst our 
target of 53 pcrcent, it has leachcd 53 I 
pcrcent according to latc&i hguxej available 
with us. We want that it should continue 
to rise for which wc seek everyone's co­
operation. It can be achicvbd with the 
co-operation of the Centre as well as the 
States. It is also necessary to look into 
the transQussion and distribution system. 
It is extremely important to create a 
dependable system because ihe entire 
system is deperulent on it. Good work has 
been done in this regard as well, bohanc- 
ing power generation alone will not help. 
If the lines are not installed and electricity 
is not cvacuaied then how will it be trans* 
milted from one State to another ? f'lom 
the power station how will it reach the 
other States and the people. It is ^ery 
essential to create a dependable transmis­
sion end distribution system in this regard 
Our target in this regard have also been 
very good. In all the regional grids which 
have been constructed, there are 41 intc> 
«tate transmission lines in it which have 
5298 circuit k. m. and 400 k, v. and 220 
k. V. lines. We hope to achieve the targets. 
Hence, it leads us to hope that we will be 
able to achieve our targets fixed for trans­
mission and distribution.

The most important thing is the electri­
fication of our villages. Sir, someone said 
yesterday that we should not consider a 
village to be electrified if one clectric pole 
it installed there. I agree with it. Unless 
all the streets and most of the houses in a 
village have electricity conocctioni, it 
should not be called electrified. But

Sir, there arc many reasof.' on account 
of which we ate not able to reach our 
targets fixed for electrification of villages 
It IS true that we have gone beyond the 
targets and we have mude considerable 
progrcH in the genrraiion of electricity. 
Wc are ihinkir.g of new appioaches. There 
is no need to formulate any policy for it. 
We ha%e new approaches, new ways, new 
methods, new technulogies new thrust ^nd 
we are always in search of techniques
in all »rea». This has been our process of 
ihtnktng for ever. We spccialiy firsi called 
the Chairmen of iho«e State blectriciiy 
Boi^rds which were working below their 
capacity and ^Ahcre the plant load ^actor was 
below 40 percent. IheC ha itm an  of those 
State Electricity Bc^^rds v^ere also called 
where more than AO percent work is bc^ng 
done. After holding discussions with each 
Chairman, we called a joint meeting of 
Chairman of both types of State blectricity. 
Boards ao that each could benefit from the 
other in their mutual dt^cuasions. If some­
how the average of every Slate becomes 
equal (hen the situation in every State will 
definitely, improve.

Subsequently, a second meeting of the 
Chairman of the various Electricity Boards 
was called. Later, a confcrence o f  the 
Power Ministers was held in which this 
iftsue was viewed from every angle. Toda^
1 am happy to inform the House that based  
on the conclusions arrived at in tho^c 
meetings, we have selected certain thermal 
power plants in different Su ies  which have 
improved their working. These planti will 
be suitably awarded under Incentive Award 
Scheme, The plants thus s Iccted include
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the Vijayawada^ R;tmagundam» Korba aod 
Singruuli planlft of Andhra Pradesh which 
come under the N.T.P.C. Tuiiconn (Tamil) 
and Ncyveli which are under the N L.C, 
Kopar PLinl in Punjab. Indrapra&Uia. Nasik 
and a]»o one plani in West Bengal which 
hjivc mcre^ftcd ihetr P L.F. upta 5 3 per 
cent. There i« also one pUnt in FariJ tbad 
where earlier tbc plant toad factor was 
30*35 perccoi and how it bus increased to 
40 pciccni and it also included in it, I 
congratuUte those Stale Electncty Boards 
whtcn tiavc improved their performance 
and hope that other Staie:» will follow 
'heir example lo that the enure country is 
benefited Oily then wc will be in a 
p.>Miion *o »ay that all the States are 
making uniform progrc« and it will also 
help in removing the regional imbjUnce& 
prevailiug at present.

ture that the co&t dilTercntial comes to 53 
paisa per unit. It is because of this reason 
that Rural Eiecliificntion Corporatian has 
to incur losses ainourar 'g to Rs, 1200 
croies ev(.ry year. ^>ur Stare Electricity 
Boards should acccp* it as a social obliga­
tion and refund this amount with the 
financial assistance from Uic State Govern­
ments Th'.y should do it from the legal 
point of view aljo Some States do refund 
u; some do it partly but some do not refund 
I t  at all. As a conscquence, the Electricity 
Brard are noi able to help us due lo pau­
city of funds and we sre not able to reach 
our targets. This is adversely : fTcctiog our 
work. Hence, 1 will request ull the hon. 
Members to hold d'scu^sion with the respec­
tive State Governments and persuade them 
to refund ^he amount to us by accepting
II as a social obligaiicn.

It IS often pointed out during the 
discuuton and it is also true to some 
extent that our State Electricity flosrds arc 
not do*nt well and iheir performance needs 
a lot of miprovcment. However, cvciyone 
has accepted :hc fact .hat we h.ive goie 
deeply into the >horicommg» in whic!i 2 or
3 bas c things have become clear. Uut I 
want to make it clear in the House ttuit 
tnir Electricity Boards dcper.d for their 
financial resources either on a fin.mcial 
in* itution or on the n.ttinnalised banks 
They huve to borrow from them They do 
not invest anything thcmtclvci. The reality 
is that they have to depend either on the 
State Government or on some financial 
institution and they have to pay iniercst on 
the loan that they receive from them. If 
50 percent of their loan is converted into 
equity, it wtll help these Boards to improve 
their functioning to great extent as more 
resources will be available to th^m. They 
can buy new equipment, can enhance iheir 
plant load factor and generate more 
electricity.

Wc have raised this point at various 
levels and it has been discussed in detail at 
several meetings. 19 percent of our 
electricity production goes to the agricul­
tural sector. We are aspiring lo provide 
even more elect* icity to agriculture sector 
and increade the pcrcentagc in proportion 
to the land. However our land is so vast 
and there ia so much of overhead cxpendi-

The Slate Gcvcinmcnt should refund 
us in lieu of ihc electricity coi sumed by 
agricultural sector by uccrpting it as a 
social obligation. The State G vernments 
need not refund the rotirc umount in 
lumpsum. It cun be phased out ; nd refun­
ded :n yearly or h^ilf-ycarly uittaiments. l l  
will improve the pcifoimar.ee of the 
Electricity bo^rd. In these lto:irds there 
are good as well as bad oHiccrs a is is the 
case everywhere cl^e. Hut I want to assure 
you and 1 believe that by : rd  large there 
are well qualified, technical and committed 
people among us who want to work 
sincerely. But when evcryiime they have to 
face financial difiiculiics, somctm'ies they 
ore conipclled to refuse lo work. It 
demoralises ibcm and consequ.*nt)y their 
capacity also goes dov>n. Hercc, 1 want to 
request to all the hon. Members that they 
should persuade all the State Governments 
to refund the amount spent on electricity 
piovided for agricultural as welt as the 
industrial sac'or in phases within 2 or 4 
years so that the losses to the extend of 
Rs. IS00 crores which are incurred by the 
Elcclricity Boards every year on acount of 
power supply for agricultural purposes and 
other reasons can be made good and they 
can rcach new heights.

Sir, 1 have to submit some more 
points. Many steps have been taken for 
the improvement, renewal and moderni­
sation of tbe plants and Rs. 1500 croies



347 Demands fo r  G rants MARCH 24, 1987 Drmands for Orant* 348

LShritniti Sushila Rohtjgl)

have been carm rkcd for ibis pjrposc. 
About Rs 160 crores were allocdtted 
within two years and it is hoped that ii 
will pick momentum. The scheme was 
started two to three years ago. Wc have 
got 34 stations projects and 156 units 
which come under it. A lot of improve- 
m;nt his been noticed in them and every, 
where a marked difTcrcnce was noticed. 
Our Deparinieni wants to make an apprai­
sal of it to yee the improvements brought 
about after spending so much money» 
where and what was the shortcoming, if 
any. Recently wc have appointed a corami- 
ttci to go into i[ and fi^d out the short­
comings and suggest ways and means to 
bring further improvements and accelera­
tion in it. We hope thjt the recommenda­
tions of this committee will come to us 
very soon and based on those recommenda­
tions wc will be able to (akc further action 
on It.

Sir, I would also like to say that a lot 
of attention is bemg paid on generation 
of hydel power, it  ̂ r ; json  being that we 
have got vast sources of water in our 
country. Hon. Members have rightly said 
that there is abundant water in our country. 
Inspiii of the fact that ours is a country 
of big rivers like the G<'’ngcs. the Yamuna, 
the Bhiigirath and many other river* and 
abundant water is avai'dble in the country, 
we have been able to harncst only 12 
percent of w iter and wc arc trying to 
develop 6 per cent water. There are a 
number of reasons for giving more and 
more emphasis on hydel power. One is 
the rising prices. We will be m a position 
to coritrol pollution also, Wc ^̂ ill get u 
large quantity of renewable sources of 
energy from it. However, it is a fact that 
it takes a liule more time. Presently, we are 
paying more attention towards it and we 
hope that the Tehri project, a big hydel 
project, with an estimated capacity of 
2,400 MW will come up in the n^xt five 
year plan. There arc a number of States 
like Himachal Pradesh and other Stages 
where there is shortage of water. Wc are 
making all out efforts so that we may 
march forward.

I is a matter of pleasure that the 
rcguired technology is also available io our

country. A guestton was asked in this 
House in the morning today about, the 
hydel power. It is proposed to set up a 
4 HO MW hydel power statton near Kutch 
io Gujarat. Its report is expected to be 
received by march next. There after its 
design will be prepared ind then it will be 
seen how to start work on it. A large 
quantity of electricity can be generated on 
the bisis of the sea level fatlmg between 
the low and high sea. We hope that the 
power generation will considerably go up 
in this way.

Sir, the most important thing 1 want 
to say is that in spite of all these facts, 
we rcver viewed power with a national 
outlook. Sometimes we adopt a parochial 
outlook and claim that wc should get 
electricity bccause the river passes through 
our State. Therefore, wc should get its 
bencfiis. This is the reason that Itrge 
quantities of water fall into the %ea or go 
waste due to inter-state di>putcs. It is 
not utilised for the benefit of our country, 
the farmers and .he workers working in 
factories. It is neither utilised for removing 
unemploymeni. nor for antipovcriy pro- 
gramme aiming at fighting poverty. It does 
not contribute anything lo accomplivh 20 
point programme 1 would like to request 
the hon Members that they sh,>uld udopt 
a national outlook in their respective 
Stales. If they can do so, then 1 shall say 
that It IS a kind of contribution it i» a 
festival. It IS just like performing some 
yagya, to which all of us should contribute 
thinking that whole environment will be 
purified after yagna is performed.

An idea is coming to my mind. I do 
not know how far it will be welcomed 7 
Every hon. Member is aware that it pinches 
everybody if there is a cut in ptiwer supply 
and due to difficulties caused by it, they 
cannot reach their destination. As such, 
when our county is facing multifarious 
difficulties, there is impending danger from 
across the border, wc have to spend huge 
amount on defence and at the same time 
we cannot ignore our developmental 
activities also, wc should sit together and 
think of contributing a poition of our 
income say 5 per ccnt of our salary for 
power generation by creating a separate 
pool or fund for it. In this way ttaii
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fimouni will go on accumulating for power. 
It our brelhcrn in Parliamcni consider 
over it, something could be done, li does 
not matter if some of the hon. Members 
are laughing. This proposition is pos&ible 
although some hon. Members arc laughing 
at prestnt. li ii jurt a piopotal for 
consideration.

SHRl DAMODAR PANDEY (Hazari- 
bagh> ; Wc welcome It.

RAO BIRENDRA SINGH (Mahendra-
g.tfhl : They »ny, you can lake all.

SHRIMAT! SUSHILA ROUTAGl : I
did not expect it from you. 1 ;im only 
mootmg a im.\ll proposal because all the 
mtmbers laid gteat emphi»is on it. 1 was 
ihmkmg that we should somehow or other 

bold a scmmar on it. Shri Saihe a1w*ays 
takes the lead in holding seminars and 
always ^hows new ways »o the nation by 
taking the lead on tmportant i»ues. I am 
of the view ihat when we talk of inve&iing 
black money also on it. it i  ̂ a sign of great 
courage.

At the time of Chinese aggression we 
had volunteered a deduction of 5 to 10 
percent. Smiilarly, a time has come 
today when ihe country needs power. 1 
would like to urge the hon. Members to 
consider the proposal. 1 invite the hon. 
Muiister to start discussion on it so that a 
concensus is arrived at in the matter. If 
the propt^sal is mooted by the Parliament, 
we all including the Slate Governments. 
State Atsembltcs, Councils should rise 
above par^y politics and join hands in 
making this proposition a success. It may 
not result in mobilisation of sufTicicnl fundn 
but it will focus the attention of ihc 
people. We should agree to it in principle 
as it is symbolic. Once it is agreed to in 
principle, it may take a practictl shape 
also.

Wc have not so far laid much emphasis 
on conservation of encigy. There was a 
question today morning that if the design 
of our pumpsets is changed, it will result 
in saving of 2 8 per cent electricity 
consumptioD. By a minor change, a minor 
rectification, 1 37 MW of electricity can be
sa v ed .

If  wc take transmission, generation and 
distribution together, there can be a saving 
of Rs. 274 crorcs from these pumpsets 
alone. Likewise, if savings are effected in 
other items also, we can be immensely 
benefited.

Presently 56 percent power is con<tumed 
by Industries. It gives rae pleasure to say 
lhat this aspect is receiving our serious 
consideration An Electric Conservation 
Cell has been created to monitor power 
consumption in big industries 1 ike coal, 
cement, alluminium. paper industry etc. 
They are being asked to formulate their 
action plan, fix their target, get thcit energy 
audited and then give us the details about 
their power consumption and ihe extent to 
which they can save. By doing so, we can 
save a huge amount. If generation of 
1 MW electricily costs about Rs. 1 crorc 
and a sum of Ks. 200 to 300 crores can be 
saved through it, it will be much bene­
ficial to u*. Therefore, it is necessary to 
pay more auention on it. The Ministry of 
Energy is working on ihese lines and they 
arc in touch with other Ministries also. 
We *ani lhat a separate independent body 
should be created to take care of the con­
servation aspect. A post of Adviser of the 
Secretary's level has been created through 
the cabinet secretariat and he is looking 
after this aspect Besides, all of our 
Administrative Ministries continue to ask 
the Public Undertakings from lime to time 
about the extent to which they can save 
eneigy.

O u r  t r a n s m is s io n  a n d  d i s t r i b u t i o n  l o s s e s  
are  a l s o  p i l in g  u p .  1 fu l ly  a p p r e c i a t e  th e  
c o n c e r n  o f  th e  h o n .  M e m b e r s  in t h i s  
regard .  S o m e  lo s s  is d u e  to  thef t  a n d  
s o m e  is d u e  to  t e c h n ic a l  d e f e c t s .  B ut  I  
d o  n o t  w a n t  to  g o  in t o  te c h n ic a l  a s p e c t ,  
b e c a u s e  1 d o  n o t  k n o w  m u c h  a b o u t  ii  B ut  
th is  m u c h  I can  say  that  th e  l o s s  d u e  t o  
t e c h n ic a l  d e f e c t s  is very  m s a g r e .  A  n u m b e r  
o f  c o u n t r i e s  h o v e  m a d e  e x p e r im e n t s  o n  it 
an d  th ey  h a v e  b een  s u c e e s s f u l  a l s o .  A  
c o m m i t t e e  h a s  a l s o  b e e n  set  u p  o n  it a n d  a  
n u m b e r  o f  m e e t i n g s  a l s o  h a v e  b e e n  h e ld .

We hope that the Committee will give 
concrete suggestions in this regard. 
Besides, incentive awards have been 
instituted and with it, it is hoped that the 
tranflmissioo and distribution will improve.



3 51 Demands fo r  G ra n ts M ARCH 24. 1987 Demands f o r  G ra n ts  3 52

[Shrimati Sushila Rohtagi]

We should pay more attention to the trans­
mission and distribution losses.

We arc happy to note that the NTPC 
has done very well A 500 M. W Super 
Thernjal Power Staiicn has been set up at 
Singrauli in the Public Sector and with Che 
help of B. H E. L , wc have been able to 
prove that India loo has the capacity and 
capability to achieve if it means business 
and if it chooses to be lax, several excuscs 
c&n be adduced- Today as many as 8 of 
our super thermal power plants are in the 
pipe-line anti ihese are to be completed 
with the he'p of the N T. P. C. These 
are some of ih; things which 1 took up in 
a general way. The hon. Minister will 
speak about ihs coal. But certam'y there 
has been a lot of improvement in the field 
coal. Besides, we want to make maximum 
use of gas 1 v^as also in charge of the 
Ministry of Petroleum and Natural Oas 
for same time. So I know that we are 
installing eas-bascd HBG pipe-Iines. It 
will help speed up generation of electri­
city.

Some of ihc hon. Members who raised 
certain questions are not present here. 
With your permission. I would like to reply 
to some of those po’nts. Hon. Shri Rai 
has asked a very good question regarding 
Eastern Uttar Paadesh. I have inquired 
about it. He was of the opinion that the 
Contracts which the Uttar Pradesh Electri­
city Boards enlered mto with the farmers 
arc unconstitutional. However, according to 
the information which 1 have received, the 
agreements are the same as entered into 
elsewhere in such matters. The agreement 
is not a difTcreni onc< 1 want to inform 
him because it has become a matter of 
concern for him. It is not something as it 
is made out to be.

Hon. Shri Wadiyar raised the issue of 
Mangalore Thermal Project. In this con­
nection, I want to submit that the site 
suggested by the Government of Karnataka 
had two units. One was 210 MW multi­
fuel thermal power project and the other 
was a project of R?. 445 crorcs* The 
C E. A. examined it fully and held 
coosuUations with the consulting agency.

16.00 hrs.

This site h u  not been approved by the 
Ministry of Environment. They desired 
that another feasibility report be prepared. 
But this report has not been received by the
C. £. A. So far. Hence, it it not 
pending with us but it is pending with the 
State Government. So, if you are interest­
ed in it, you please have another feasibility 
report prepared and send the s^tme to us 
for necessary action.

Miiny hon. Members spoke about the 
national grid. ' I t  is revolutionary proces« 
and will lake timr. Ho>vever. work ii in 
progress and regiona> imbalance will be 
removed after its completion The trans­
mission system is being strengthened for 
this pur[H>sc. It is a good programme. 
The work regJirding extra high voltage is 
in progress at the Hyderabad Power Station 
and testing is being done there- At present, 
we are generating 500 M. W. We w.ill 
try to raise it to perhaps I 000 M. W. in 
the near future. We are preparing for this. 
We have to transmit clectrictty from one 
Slate to another. For this, wc will have 
to start preparations right now Tests are 
being cotiducted here. The Government 
has approved a 120 M. W. Turbine Oas 
Plant tn February.

16.02 hrt.

[SHRI SOMNaTH r a t h  in lAr Chair\

Mr. Chairman* Sir, when the Hon. 
Deputy Speaker was in the Chair, he had 
inquired about the Hognekal Project which 
is locatcd in Tamil Nadu. He had ask:d 
about it earlier also and wc have collected 
information about it. There is Cauvery 
Inter-State river dispute between Kerala. 
Karnataka and Tamilnadu. At far as this 
project is concerned, (here it a point of 
dispute between Karnataka and Tamil 
Nadu. Ihc dispute regarding the tharing 
of water has to be resolved. Further 
action cannot be taken till this dispute is 
ret 4̂ lved. Recently the C. E. A. wrote 
letters to the Tamil Nadu Governraent in 
thit regard If they can provide more 
figures and some new propotnls about how 
to develop the general scheme then it may 
be examined. This matter will be taken 
up there.
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The iDtef'State atpects relating lo the 
•baring of tbe Cauvcry waters arc being 
looked inio by ibe Ministry of Water 
Resources who bad held a teriet of meetings 
with the States in the p:ist on ibis cnatier. 
The intar^State a<ipccu of sharing of ibe 
Cauvcry Waters are yet to be resolved.

iTramhtlon]

Similarly, we are making alt efforts to 
set up Micro PUn's in addition to big 
hydcl projects. A State Government can 
set up a plant costing not more tban Rt. 3 
crorcs without the approval of C. E. A- 
we want that more of such projects should 
be set up.

Some models have also betn prepared 
for this purpose and they arc being tested 
and if we are successful we wilt proceed 
further in this regard. Hon. Shri Jain 
mentioricd about the lignite project. Chief 
Minister of Rajas'-htn and the Deputy 
Chairman of the Planning Commission 
held discussions in January in this regard.

It was observed that the lignite deposits 
in Barmer and Bikanrr districts of 
Rajsithan were expectcd lo be large and 
could support a much larger power project 
than *PaIana (60 MW) appiovcd by the 
Planning Commission. !n view of this 
development, it has been decided that 
further action by the State Government on 
Palana lignite and power project may be 
kept in abeyancc till various alternatives 
based on larger deposits arc considered.

f Tranilation]

It will be better if you take up 
matter with the State Government.! . 
Interruptions........ )

the

SHRI RAM SINGH YADAV ; What 
about the other company ? That German 
Company had surveyed.

SHR1MATI SUSHll A ROHTAGI : 
Tbii if tbc information tbat I have. I am

ready to have further questions. If  you 
write to me, we will find out. {Interrupt 
r/ofii)

[Translation]

Shri Roi wanted to know about Dohari 
Ghat. I have already submitted that there 
is over-booking upto 1989-90 in the 

Singrauli Coal field in Uttar Pradesh. Railway 
facilities are important for the movement of 
coal. Adequate railway facilities are not 
available in this regard The U. P. 
Electricity Board had advised that this 
scheme could be taken up later We have 
written to the Chief Minister in this con­
nection He has replied to it. So action 
is not being taken on it at present. We 
will consider it only after the receipt of the 
feasibility report.

An hon. Member had mentioned about 
the shortage of power in Delhi. We do 
not have any project for the gencraiion of 
additional 200 M. W. of electricity in the 
Indraprastha Power Station. Six gas turbines 
of 30 M W. each are now ready. Its coal- 
bascd units arc being set up in Rajghat 
Power Station also. All these units will be 
ready by I9S8-89. J our units of 210 
M W'. each will be set up in Dodri in 
Uttar Pradesh which falls in the National 
Capital Region. 90 percent clcciricito 
from these units also will be supplied ty 
Delhi. Therefore, power supply id Delhi 
will not be afl'ected.

\Engilsh]

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : What about setting 
up of super thermal power station at 
Manuguru ard uniform power tariff?

SHRIMATI SUSHILA ROHTAGI : 
Manuguru is a very sweet-sounding name.
1 will send you the information later. 1 
don't have the papers yet.

[Translation]

With these words, I thank all the hon. 
Members but at the same time I would 
like to say that there is a lot of scope foj 
improvement in the working of tbe Stat^ 
Electricity Boards and on our part it will b^
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our endeavour to remove ihc shoricominfs 
wherever they are noticcd. In this con­
nection I would request the hon. Members 
not to level general allegation# of corrup- 
t'on and come out with specific charges if 
they have any against any officer er 
employee. We shall look into such 
charges. We are also amenable to 
suggestions which may help improve our 
working, capacity and speed. 1 hope 
the House stands unanimous in this endea­
vour. I once again thank the hon. 
Members.

SHRI VIJOY KUMAR VADAV 
(Nalanda) : Mr. Chaiiman, Sir, the hon. 
Minister of State has replied to most of 
the poims. She has asked the bon. Members 
to point out the mistakes and the short­
comings. The question ts from where 
should I making the beginning. Sincc 1 
belong to Bihar which is the most back­
ward Slate, 1 know there arc weaknesses. 
Even after 40 years of Independence, the 
position of (his Slate tn comparison to 
other Slates is ! 8th in the mailer of power 
generation Who is respoosibilc for this ? 
Obviously, the State Go^^crnment of your 
party and also the Central Government ts 
resprnsible. According to the Annual 
Report of 198 5-86, the per capita power 
generation of Bihar comes lo 12 3.54 on 
the basis of which the Stale occupies ISth 
position. The per capita power generation 
of Delhi, Maharashtra and Punjib comes 
to 625.38, 423.24 and 892.96 respecti­
vely. After 4 0 years of Independence, a 
comparison is made with the pre-tndepcn- 
dence days and It ii claimed that there has 
been a considerable increase in the power 
generation. There arc no two opioniont 
that there has been tremendous progreu m 
the country in every field since IiKlepen’ 
dence Nobody can deny this fact* But 
the regionalimbalance which has been there 
since the British time has further increased, 
especially in the c««c of Bihar. Electri­
city is the back*bone of the development of 
country as well as of the States and in roy 
vieWy Ibis back-bone has been broken in 
the case of Bihar. The Central Govern* 
ment has accorded itep*motherly treatment 
to Bihar. Since we are discussing electri­
city, 1 shall not go into other areas. BibAr

is not being given its due share in the 
matter of electricity. An amount of 
Rs 1083 crores has been earmarked for 
Bihar in the Seventh Plan under the head 
*Energy' and if it is compared with other 
Slates of the country, its position is eighth 
whereas in the mailer of population, it 
comes nexi only to Uttar Pradesh. Today, 
Bihar is looked down upon and neglected 
in almost all fields whether it is removal of 
poverty and unemployment or it is the 
question of mcreasing per hrctare agri< 
cultural yield and setting up of ItKlusiries. 
The Central Government it not paying the 
needed attention to ii\ progreu and deve­
lopment. Tudav a number of problems 
h^vc cropped »p due to regional disparity 
in the country. I think, if this trend 
continues, Bihar too will have to encounter 
a variety of problems such as upsurge of 
secessionist forces wbo want to create de* 
stabilization in the country by takmg undue 
advantage of the backwardness tn the State. 
They get stronger as the regional dispariiy 
increases. Agitations are going on in 
Bihar for creating a separate Jharkh*nd 
State and for many other things. Thciefore,
I would like to point out that though the 
hon. Minister pleads paucity of funds in 
this regard, yet there are some places where 
power generation is quite on the high side. 
Not that we do not want generation to 
take place, there but there should be some 
norms in this regard. Will the State which is 
most backward in comparison to other 
States of the Country, country continue to 
be backward in future also ? Will neither 
a Thermal Power Station nor a hydro­
electric power station be provided ihere 1 
Recently, I have heard that the Chief 
Minister of Bihar has stated in the State 
Assembly that the Koyal-Karo Scheme has 
been abandoned. I do not know how far 
it is correct,'— ilnttrrup^tUrns).

SHRI KUNWAR RAM (Nawada) : He 
has issued a statement that it it not 
correct.

SHRI VIJOY KUMAR 
haa appeared in the press.

YADAV : It

SHRI KUNWAR RAM : The news- 
report is iacorreci.

SHRI VIJOY KUMAR YADAV : It
is good that the news report it incorrect.
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The tchcmc hat been hanging fire for over 
15 year*. When ihc iwuc« iclating to land 
and other things have been settled, there 
keemt to be no rea«on why ihii i«ue can­
not be torlcd out. The tame is also true of 
Kahalgaon and Kanti pro>ecis. There arc 
rivers in Bihar which are in spate evwy 
year. Hydro-Eleciric Plant can be »et up 
there. Hwong Ho river in China nsed to 
be co n s id e re d  a cur»e. In the same wayi 
Kosi river in Bihar is klso considered a 
curse. If you could tame that river a large 
quunitty of hydro-electric power can be 
gener>^ted throughi u. But the Central 
G o v e r n m e n t  ha» n o t ,furnished uny scheme 
so  f jr  Bhogendra lha. a former veteran 
Member of this Hou»e had submitied a 
scheme in this regard. The quesiio.i was 
also ratted in Parliamcn. but that scheme 
was not considered Similarly, there are 
large leserve of coal in Bihar. The trans­
portation of coal from the coal pit*heads 
to other p laces  involves a ic. of ex^pendi- 
lure. You arc setting up thrrmtl power 
plants at places where coal has to be
t r a n s p o r t e d  from diMant places but you 
are not setting up these plants in Nalanda. 
P a t n a ,  Gaya and other places of  Bihar 
which are located in the vicinity of the 
coal pit-heads. I do not know what is the 
difficulty in setting up thermal power 
plants at places which are l o c a te d  close to 
the coat pithead* when no transportation 
cost or a very low transportation cost is 
involved therein. No schcme in this regaid 
has been f o r m u la te d .  I have been raising
t h i s  question sincc I<>80 and so have the
Members from ihe Congress Party* but the 
Central Government is not paying any 
held to the pitiable condition Bihar is in 
lodty. Thi» would be powible only when 
the Slate geta rid of the Congress party 
rule and this it whal it loiog to happen,. ..  
Hmterriiptiont)

The C o n g r e s s  M. Pt from Bihar have 
DO guts to preiauriae the Central Govern­
ment and the resuU is that the schemes 
are allotted to other Stales and Bihar 
conlinuet to be neglected all along.

Mr. Chairman, Sir, I v r̂ould like to 
raise two-three pi>m‘s more. A mention 
has been made about the rural electrifica­
tion All India average with regard to 
rural elc*:triflcation is that two-thirds of 
ibe village* have been clccirified whereas

the position in our State is that out of a 
total number of 67,566 villages* 33,397 
villages, i e. not even 50 per cent, have so 
far been electrified. A target of only 9663 
villages has been fixed for electrification 
during the Seventh Plan. You cun well 
imagine the situation when so slow is the 
speed of electrification. In the field of 
rural electriffcation too, Bihar has been 
grossly neglected and no aitcniion is being 
paid in this regard.

A reference was made to public sector 
and private sector. This questi.n bat 
engaged the attention of the entire country 
today. It was said that dcptnding on the 
need, private s e d e r  too would be involved 
in this field. The question is what is the 
need 7 We were backward in every field 
when India achieved Independence and there 
was the need of the private sector in every 
field. But Pandit Jawahar Lai Nehru felt 
that if we were to stand on our own feet, 
if we were to build our economy to solve 
the basic problems facing the country 
and if we were to save ihe country from 
depending on other counirics, then we 
would not allow at least the core sector 
lo slip into the hands of ihe private sector 
because its conscquences would be 
disaitnous. Energy is a vital organ of 
infrastiucture and 1 think it will be a depar­
ture from the basic policy of the Congress 
Party if energy is handed over to the 
private sector. Although Shri Vasant Sathe 
said during the discussion on the general 
bodget and so did the Minister of State 
that they were not opposed to the private 
sector and that public sector would not be 
adversely affectcd, y j t  the domain of the 
public sector is being gradually eroded 
and tome services ate being taken out 
of its control for being given to the private 
sector and in this way the public sector is 
being weakened. Therefore, 1 think, the 
basic policy of the Congress party as 
formulated by its stalwart Pandit Jawahar 
lal Nehru, for which he earned a name the 
world over, is being crowed., A Inter ruptions) 
I do not know for how long this Govern­
ment will last because the trend of the 
public opinion has since changcd. What 1 
mean to say is that the public sector which 
was accepted by the people and through 
which India was able to stand on its own 
should not be weakned. We canttaod  firm 
against those countries which are hostile to
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us and are eager to see us in servility. They 
too have to praisj us for our efforts to be 
sclf'reiiant.

This is one o f  the major coniribAilions 
of the public scctor. Obviously, the Con­
gress Party has been in power all these 
years and this has been possible due to its 
progressive policies. There is no Question 
of jny objection from any of (he hon. 
Members in this regard. But when such a 
policy is attacked from any quarter and is 
put into jeopardy, naturally, we get 
frightened. We want that at least the 
things which are our joint responsibility 
should not be endangeicd.

Mr. Chairman, Sir. t would conc^udc 
by making one more point. The hon. 
Minister must do something to improve 
the posiiion in Bihar. 1 agree that there is 
a constraint on resources— the fact which 
has been emphsised time and again—-and 
today alftOt you :irc going to stress il >n 
your speech, but 1 would request that all 
the on<goii‘g projects in Bihar should be 
expedited and special attension paid to 
them. This compUtnt about constraint on 
resources is not confined to Bihar Slate 
Electricity Board alone; all State Elcctrt* 
city Boards have this compliint, but it is 
not th^t wc belong to the oppsition artd 
merely becausc we are opposing it in the 
House, the Bthar Government would fall: 
that is not my intention But there is need 
to pay ispccial attention to bring about 
i'liprovcmcnt m Bihar. If you do not pay 
attention and leave everything to the State 
Covcrnmeo:, you are ccrtainly gomg to 
suffer political toss and we will reap the 
benef i t .  But here it is not the question of 
political gain or Iom. 1 do not want to 
give it that tinge because we all want the 
country to develop. We want that all 
Slates should develop at equal pace. 
Our State is rich in resources; we are 
not short of nian'power; water and land 
too are available there in plenty ; we alto 
have intelligent people, we h.ive bctler quali. 
fied workers^ we are at par with others in 
resources— 1 do not say that we arc better 
off in all these things as compared.to othert- 
yct Bihar it io a miserable cooditiofi.

Therefore 1 want that the Ministry of 
Energy should pay special attention to 
Bihar and should take steps to set up a 
Thermal Power Plant at Bakhtiyarpur, a 
town located on the bank of the ganga, 
bccuuse coal pits arc located nearby. With 
these words^ 1 thank you.

SHRI RAM PYARE PANIKA 
(Robcrtsganjt : Mr. Chairman, Sir, 1
coT^sidcr myself very fortunate that power 
plants having a capacity of 10 M.W. arc 
there in my constituency, of which some 
are hydel stations and most of them arc 
thcimat power stations. Nor only this, 
the most important and profit earning
company in thu held C.l.L. is also in roy 
constituency and incklentalty I have alto 
the exp;:riencc of (hose p(>wcr houses
which are working at ihctr cent per ccot 
mstalled capacity. 1 also know ihe names 
of the power houses that ar£ functioning 
below Ihctr  installed capacity. At the same 
time. 1 have a good experience of private 
as well as public sectors Sir, if you view 
the overall situation in the country after 
I <>80 when we came to power for the
second time, you wilt find ihjt  we have 
made rapid strides in aM fields. You may 
take any sector, whether it is coal, electri­
city or t r a n s p o r t ,  progress has been achie* 
ved in all sectors This is also true that 
by the emJ of the Seventh f'i«e Year Plan, 
the country will be facing a shoitage of 
10 thousand M.W, but if you look at the 
achievements. I do not think any other 
countty of the world has made such a 
tremendous all-round progresa. Before the 
Sixth Five Year Plan, the shortage of 
electricity in the country was of the order 
of 29 thousand M. W. and this gap it 
going to be widened upto 4H or SO 
thousand M.W. by the end of the Seventh 
Ptan. No other country has developed at 
tuch a speed i*nd credit for thit goes to 
the Central Oovcrnment and the Congrcsa 
Party at also to the hon. Prime Minister, 
hon, Minitter of Energy and the oflicert 
and employert of the Miniilry of Energy. 
Therefore, first of all, 1 express my thanks 
to the Prime Minitier, the Minister of 
Energy and those working in the Ministry 
of Energy,

Sir, to far as the question of electri­
city boards it conccroed, wc are producing
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only 20 per cent elcctricUy in the Central 
Sector— a fact \^hich has been highlighted 
by the hon. Minisier ol State in his spcech.
I feel proud of Sirgrauli becaute it falls in 
my con«iiiuency. The lyttem they have 
evolved for (heir working i& indeed praise> 
worthy U goc« to the credit of our engi­
neers. who worked against hcasy odds, 
that t  project of 500 M.W. capacity 
completed one month before schedule 
whereas uiher thermal pro)ects m the 
country are completed one to three years 
after their scheduled time. Therefore, I 
feel proud that as a result of the efforts of 
our engineers and our Government and the 
monitormg done bv the hon. Mmister and 
the effort* made by ihe oificera of C E.A., 
this unit hat been completed one month 
befor ihc schedule

Sir, at the same time, 1 would like to 
say a few words about the funcuoning of 
the electricity N^ards No that ihcre h^s 
been no improvement, imprt>vctncnt has 
been there. The P.L.F. in our State m 
f cbru^ry — March has reached 52 per cent 
as a result of the mcetmgs, the bon. 
Minuter held with the Chairmen of the 
Electricity Uaaids and the Mintsiers 
followed by proper momtoiing, but (he 
difficulty IS that the people «ant to hold 
him re^pons*b.e even for the 80 per ccnt 
of electricity over which he does not have 
any control. At a matter of fact, his job
IS to advise the C.E.A. and to clear the 
projects Not only this. Uie Centre has 
also gtvett Rs. 500 cfo*'es lo the State 
Elcctficity Boards for modcrnisalion. You 
will be surprised to know that some of the 
boards failed to utihze that money within 
time in spite of ftaniic efforts by the
C.E A. and the Goverments in this regard.
I agree to what Shri Yadav has >ust now 
said, bu the need of the hour is that the 
Central Government should exercise some 
kind of control over the State Elcctricity 
Ho^rd which produces 80 per ceiit of 
electricity. Today there is no discipline 
w.>rth the name m the field of elcctr>city* 
This is true not only of workers but aKo of 
the Electricity Board as a whole^ There is 
no discipline nmong the junior Engineers 
and there is ovcr*staffing. The situation 
has deteriorated to such an extent that they 
do not have funds to buy spare parts and 
furnace oil. The Obera Thermal plant 
owes Ri. 45 cforct to N.C.L. as coal price.

Arrears of Rs. 837 crores are due from 
diffcrcnl sources on account of coal pricc 
alone. Therefore, the question is not of 
the Centre or of the Slate, but that of 
generation of c'ectnchy in the country, 
because the per capita generation of 
electricity in India is the lowest in the 
world. We stand nowhere. Similarly^ our 
transmission loss is 22-2  ̂ percent.  In 
Agra, it Is as much 48 per cent and in 
some dis’ricts of Bihar, it is Jo  per ccnt.
1 have got a survey conducted in respect 
of all the places and have found the 
situation quite unsatisfactory. Why is it so? 
It 15 due to theft, "^he Central Govern­
ment as well as the State Government did 
enact legislations to check ihts ihefi, biu 
nothing was done to implemeri such laws. 
The transmission loss in j^ipan is 4.7 
percent ,  in Geimaiy it is 5 per cent 
whcrcaii in our country it 22 per ccnt. 
Therefore, 1 would say that some effective 
steps should be taken to bring down this 
transmission loss to lO or 9 per ccni so 
that crorcs of rupees could be saved as 
there is already constramt on resources in 
the country. If we do it, wc cun supply 
more eleciriciiy to agricultural and indus- 
trial sctlors to enable them to increase 
their production and also for domestic 
Uie so as to enable the couniiy to move 
forward

I want to submit that the coal industry 
cannot be blsined by the Board for shor­
tages in power generation. N. C. L. coal 
is supplied to N. T, P, C., Gujarat and 
Obra. There its value ranges between 
about ^0 and 42. >ut units at Obra allege 
th^t the power generation is declining 
becau:ic of low qualiiy of coal whereas the 
fact IS that the power generation at Renu 
Sagar projcct is 103 per ccnt and at 
N T. P. C. 100 per cent. In Gujarat, 
also the situation is satisfactory. Hence 
the quality Board cannot get away with 
excuses. We are happy that the power 
generation in the Central Sector is 53.8 per 
ccnt. Every Slate has to be brought up 
to that level. I want to suggest that such 
Electricity Boards as cannot utilise 50 per 
cent of their power generation capaciiy 
should be taken over by the Centre. 
Necessary powers should be provided ty  the 
Central Government in this regard. If in 
the units certain parts are damaged they 
can be replaced and these units also can be
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renovated and moJcrni»ed, but they »hou><} 
first be !akcn over by the Ceutral Govern­
ment to avoid the national losses being 
suffered as a resuU of tbeir ineflictent 
functioning.

If need be, the Electricity Act of 1948 
may be amended. When the question of 
profit is ruised, the oppcuition present here 
docs not talk about the CcnlrC'StMe 
relations ; they only talk ibout ihe Slate 
but when the gucsiion of losses is involved, 
then they rilse tht: question of Centre-State 
relationi Today, we all seould agree th:it 
It is esscn:ial to amend the 1948 Act.

It is not proper to put blame on the 
quail y of coal Coil  cannot be manu' 
facturcd, it will remain ŵ hat it is What 
is essential is to instal the proper kind of 
l>oil. rs and coal should be cleaned 
thorougljly before putting ii into the boiler. 
When some industries are doing tt» I can 
name H or 10 of such units— there is no 
reason why o'hers cannot do it.

We are proud of our power generation 
at the Lignite Corporation. Shri Tondon 
is responsible for it and we are very bappy 
to observe the ai nosphere in these units. 
Today they are eirning Rs. 45 cro'e*. 1 
request that such competent of!icisls should 
be posted everywhere so that all open-ciit 
mines enjjy ih* same situation as ihe 
Ligriite Corporition. Now power houses 
are being installed there before time. You 
have sent a competent officer like Shri 
Narayanan there, I w înt to submit that 
it is not essential fundamentally that even 
a good officer should be made to retire 
after he completes his 58th yeat. An 
efficient officer should be allowed to work 
till h i  is able to work and we should 
change our policy in this matter. If an 
official it very competent then he must not 
be made to retire as soon as he 'sttains the 
Bge of 58; he should be given an opportu- 
niiy to work for more years The ioefTicient 
or the corrupt ones should be retired even 
if they are 30 years old. It is important 
to retain efficient workers.

There has been a lot of talk about coal 
We are happy that our targets have been

achieved despite all odds People say that 
the prices of coal are increasing. But 
there are reasons for it. We asked the 
officials in the coal sector as to why the 
production has not increased since 1986 
and what arc the reasons for the loss.

Railways are used for the transportation 
of coal. There is pilferage of coal and 
about 6 to 9 per cent of it is pilfered. Why 
do you blame the quality of the coat for 
such losses 7 The quality of the coal is also 
changing. Previously there used to be a 
considerable difference between the price 
of the superior quality of coal and ihoie 
of inferior quality of coal. As early as in 
1980 the production of inferior coal w^s 
only 18 per cent but by 1989-^0 it will 
rise to about 51 per cent. Even then 
Coal India will have to incur heavy 
losses.

There are certain projects io the 
country today, which arc incurring huge 
losses but the Government still wants to 
run them in the national interest In my 
constituency there are certain projects 
which arc running at i  lo»s. At Nigahi 
the losses amount to Rs, 35.65 Cforcs, at 
Khadia* Ks. 41.85 crores, at Amlohari 
Rs. 52.44 crores. at Ardhagan Rs. 10.47 
crores. at Kaptt Rs. 4 63 crores ar%d at 
Silovaya Rs 8.61 crores. Tne defect lies 
in your planning due to which the C. 1. L. 
is compelled to incur such losses. Then 
how can you say ihai the price of coal 
wilt not be increased ? How cart that be 

possible 7

It is said that the income from the ccss 
would be spent on the development of the 
local people But it is not being done- I 
will request you to constitute a committee 
consisting of the representatives of the 
State Govemoient, the general maniigers 
of the C, K L. and C. M. D. and the 
representatives of the local bodies to ensure 
that the said income is spent for the wel* 
fare of the locml people.

You are setting up power houses at 
places where the coal is available at cheap 
rates. For example, you have set up a 
power house at Bhatinda where coal is 
available at Rs 4 50 per ton but in 
SingrauH aiui in Riband it ii very expetisive
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ftnd it it important lo have uniformity io 
ihU matter »o that we cannot blame the 
coal sector for our lottea- Again, the 
iluminium unhi in the public icctor arc 
also facing coniiderablc loue t  but one 
HINDALCO altuminium unit which i» io 
the private acctor and it located in my 
contiituency is earning profits and ihe 
Government impoted a surcharge on it to 
make good the lotses in itt own enter- 
pritcs. Hence» proper meatures muti be 
taken in the fields of coal and power.

[t tt a matter of satisfaction that as a 
resuM of the various safely measures adopt­
ed tn Ihe collieriet. the number of accidents 
has come down. However, our coal 
production is suffering due to inadequate 
power tupply. Hence there is need to fix 
retponsibiUty for shortfall in coal produ- 
tion.

In the last few years, there has been an 
increase io the transportation of coal and 
alto in its royalty. However, the price of
coal has decreased from 56 per cent to
31 per cent. Why should not the coal 
price be increased in proportion to the
tocreasc effcded in the railway fares, Ceis, 
Royalty etc. The cost of coal has been 
reduced to 3 \ per cent and then you will 
tay that wc are incurring losses. 1 want to 
raise a basic question. In this way the 
Coal India is being discredited. The need 
of the hour it to have proper coordination 
in ihit respect. The salaries of the
employees have been mcrca>ed. Wages 
per shift have also bren enhanced and we 
want to increase them further. We have 
taken several welfare measures and we 
want to take some more such measures. 
You will positively have tome sort of 
agreement with them. The wages have 
increased manifold but there is need to 
provide housing facilities to the mine 
labourars and arrange for their educatioa. 
Hospitals, colleges, and other facilities 
should be provided bocautc coalfieldt are 
locntad In the interior parts of the country 
and we shall a ^ ie v a  positive reaulta if we 
do so. I cao aay with all (be emphasis at 
my command that our coal production will 
go up aod the target of 226 million tonnes

fixed for the Seventh Five Year Plan vill be 
incr^sed  to 250 million tonnes.

A word about clearance The Khariya 
Project has been cleared. We persuaded 
people to Dar t  with their land for this 
project, but the Forest Dipartraent has not 
cleared the land for many years now with 
the result that the project is not being 
cleared. Consequently ihe work at the 
Apra Power House Project has not begun 
so far If we cannot get coal in time, how 
can we &tart production 7 Hencc it is a 
national loss. Again, only the coal and 
the power scctrrs cannot be held responsi­
ble for it but al l  the Government Dapart- 
mcnts concerned arc equally responsible. 
There should be proper planning so that 
the coal, means of transpori, railway line 
etc. should become available for the 
project in the same year in v^hich the work 
of project is taken in hand so that such 
projects ore completed according to their 
schedule. At prestrnt 26 million tonnes of 
coal is lying at the pit-heads and railways 
facilihes are not available at every colliery. 
How wil the coal be transported 7 
Although the railway freight has increased, 
there has been no improvement in its 
services. If wc allow road transport then 
the question of theft and Mafia involvement 
will come up. Again, some coal depots 
which were set up for the benefit of the 
people have been closed down. You should 
irstruct that such depots should be opened 
to make coal available to the people in 
areas where coal-fields arc located. A 
depot was opened at Mirzapur but it has 
also been closed. Whai is the fault of 
Mirzapur ? There is no dispute there. We 
have acquired the land* coal production 
has started there even hout the payment 
of any compensation. What wrong have 
wc done ? Hence, the depot at Mirzapur 
must be opened. I have to make cne 
more submission. Let the headquarters of 
N..jC, L- be located nt Mirzapur. Ho 
disputes regarding land exist there. You 
may acquire the land even tomorrow. But 
wc t^ould get railway and air facilities. I 
think that if we view the s i t u a t i o n  of coal 
rati6nally, wc shall ccrtainly be able to 
increiac our coal production. We are 
fortunaie to have a Minister like hon. 
Shri Vasant Sathe. I thank him and the 
members of the department and, with these 
words* 1 conclude.
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•SHRIMATI BASAVARAJESWARl 
(Bellary) : Mr. Chairman, Sir, 1 am*glad 
to welcome the demands for grants of the 
Ministry of Energy. I support the demands 
and would give a few suggestions for the 
kind coQsidcrjtion of our hon. Minister.

It has been made 'cry^tal clear in (he 
energy policy (bat it is the duty of our 
Government lo provide e ectricity at 
cheaper rates. Keeping this in view the 
Government has done its best to increase 
the generation of power during ihe five year 
plans. The Government is working hard 
day and night to boost the peoduction of 
electricity, it is encouraging hydro 
electric power generation There is a 
steady increase in the thermi*! power 
generation. Nuc»ear power plants sre also 
being set up in different parts of (he 
country. Generation of noD'Conventional 
energy has also got sufficient impetus. 
Ultimately the increase in the generation of 
power is helping in the development of 
indusiries.

Today while replying to a question the 
hon. Minister has said about the power 
supply to the rural and urban areas. In his 
reply the disparity in power supply between 
rural and urban areas was gtnring. The 
cities are growing teadily The consump* 
tion of power in the urban area is about 
8 0 %  of the total power available. On 
the contrary 7 0 %  of our country’s popwla. 
tion lives in villages and the consumption of 
power in these areas is only a meagre 
2 0 % . The life in the cities is more 
comfortable on account of regular pjwer 
supply It is high time for the Government 
to take the major chunk of power to the 
villages.

Many members have already expressed 
themselves about the financial and other 
difficulties faced by the State electricity 
boards. Plan allocation is not sufficient 
for the optimum generation of power. 
Oovemment may spend crore^ of rupees for 
energy generation but it will not relieve 
the villages from shortage of power. It if 
very essential to take ;the cummulative 
effect of the money >pent. Hence we have 
to concentrate more on oon-conveotional

energv sources like biogas plants, gob«r 
gas plants, wind mills and mini hydro 
electric power plants. The non-conveo- 
tional sources of energy will provide an 
impetus to the integrated rural development 
programmes. If we have to establish a 
socialistic pattern of vociety it is very 
essential to know the problems of the 
rural masses. 1 hope the hon. Minister 
will do his best to boost production of 
power and tc supply it to the rural areas

It is true tha» after 40 yenrs of 
independence we are able to provide 
electric street lights to about 7 5 %  of the 
villages. But what is the condition of 
these electric (>olcs m villages 7 Most of 
theac poles arc vciy old* They aie 
rusted and falling on the house*. Instead 
of replacing these useless poles, our electri* 
city boards are in a hurry to instai new 
poles in new areas. I request (he Govern­
ment to taks up the replacement of old 
electric poles in villages throughout the 
country during the 7th plan period.

It IS shocking to note th^t most of the 
ban>in bastis and tribal areas are lo 
darkness sincc hundreds of years. The 
oflicuLs of the electricity board and other 
connected with rural electrification have 
negiectcd completely the areas inhabited by 
harijans, girijans. tribals and other pour 
poeple who live below the poverty 
line.

The fanpcrs obtain loans from dtflerent 
sources lo buy pump sets. They cannot 
operate their pump sets unless they arc 
provided wilh power. There are no poles, 
wirea, and other facilities available to 
farmers. Therefore, they contmuc to be 
debters generation after geocratton. In 
many cases the farmers get power connec­
tion for their pump sets only after two or 
three years of watting. \ do not under­
stand why such an inordinate delay is 
taking place to supply power to the 
farmers. It *a these farmers who have 
earned preetige for the nation by 
attaining self-aolTiciency io food gralnt. We 
have alao gorie one atop further to export 
food grains, and the entire ciedit should go 
to the farmers. Therefore, we should not be

•The speech was orginally delivered io Kannada.
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harih to the»e farmer*. There thouM not 
be any power cut for the fanners.

The Govt, if fproviding power to run 
cinemat, rice milU, and other imfuitrietf. 
Why don’t the farmers also get the same 
kind of ireatm.-nt in getting proper power 
supply ?

1 request the hon, Miniiier to have 
consultations with the Chaiiman of Stale 
Electricity Bviard* and Chief Minitiers and 
to arrive at a decision to provide continu­
ous power supply to the farmers. On 
■ccount of the arrogance of officials, the 
power cut for the farmers has been increas­
ed from ftix hours to twelve hours a day 
in many of the Slates This has to be 
looked into. The motor charge in also 
high. The tariff on power also varies from 
stiic to state.

In fact some member* have urged the 
Government to supply free power to the 
farmers. I have visited several foreign 
countries arvd durirg my visits 1 have 
enquired abi>ut the powxr and water rates. 
To my iurprifcc they said that water and 
poM^er were  rK>t charged. In many of 
these countnes potiper and wnier are suppli­
ed free and in return the agriculturist* 
produce hupc qunntittes of food grairu. 
Why don’t ^e  also follow the same system 
to encourage the formers ?

At present many States in the country 
are under the grip of severe pi'wer shortage. 
In Karnataka the ptiwer cut is more than
8 5 % .  As the State mainly depends on 
hydro-elcctric power generation, the power 
cut goes on increasing according to the 
decrease In the rain fall. For the last four 
years the rain fall was very scanty in 
Karnitaka and severe drought situation is 
prevailing there. The situation in the 
neighbouring States is difTeieni. Andhra 
Pradesh has surplus power The power 
generation ir Kerala and Maharashtra is 
also satisfactory. Theiefore it is high 
time to see that some equilibrium is main­
tained with regard to generation of power 
in different Stales. Once Karnataka was 
giving its power to its neighbouring States 
at the rate af 20 P per unit. Now power 
is given at the rale of Rs. 1.23 per unit. 
Hcnce it It very essential to maintaio

parity not only in rate* and tariff but also 
in power cuts etc.

Industrialists from all over the country 
have settled in the garden city of India 
and they want to boost their industrial 
production in Bangalore. How can they 
go ahead with their industrial development 
when the power cut i% so high ? Therefore,
1 request the Government to include it in 
the Central grid for its power requirements.
A 5vouth Central zone can be formed to 
maintain equi-distribulion of power among 
southern States.

Many foreign countries like France, 
Russia etc. are coming forward to help in 
setting up of power generation plants. 
Wc have to gci ihe maximum benefit from 
such foreign assittance.

Centre is encouraging captive generation 
of power. The Govt, should help by 
arranging soft loans through v'srious 
financial institutions to persons who are 
f ’̂̂ ing for captive generation. There is a 
'ong delay in selling up a super thermal 
Power plant in Karnataka. If  this pace is 
maintained 1 am afraid that the super 
thermal power plant is Karnataka may be 
set up only by th^ end of the 20 th century. 
The shortage of pov^er in my State is 
estimated at 5000 MW. Hence the Super 
thermal po>»er plant should be set up in my 
S’aie at the earliest. Managalore is a 
suitable place for this plant. Hospet it 
another idea' place for establishing a super 
thermal plant. Ho»pet has more than a 
thousand acres of land for this purpose. 
It has all other infrtstructural facilities like 
water, broad gauge railway line etc. From 
here hundreds of railway wngon are sent to 
Madras to carry ore. While returning the 
wagons will be empty. Hence these w^agons 
can be utilised for carrying coal to Hospct.
1 request our Minister to consider my 
genuine demand sympathetically to set up a 
super thermal power plant at Hospet.

There is a great threat to the industriet 
in Karnataka on account of the power cut. 
Sick units are on the increase day by day. 
Govt, and private bodies have invested huge 
amounts of money in these industries. I f  
these industries become sick units then 
what will happen to the nation’s ccoDomy.
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In addition to huge tnvestcneni, lakhs and 
lakhs of labourers are working io these 
industries. What will happen to them if 
these industries are closed due to lack of 
power 7 Thti famous Sir M. Visweswaraiah 
Iron and Steel factory ii facing this situa­
tion of closure. A permanent solution 
must be found out to rescue such popular 
industries, from closure.

There are several on going irrigation 
projects in Karnataka. They have to be 
completed very soon. Preference should 
be given to mini projects. Kahnadi projcct 
Stage II has to be completed early. The 
Oovt. should encourage the non resident 
Indians to invest in the estabttshment of
power projects. 1 am grateful to (he hon. 
Minister for cleariDg the 120 MW gas 
turbine plant near Bangalore. Similarly
the four mini power projects in Jama* 
khandi and other places should start func­
tioning as e uly as possible.

My. bon. colleague from the opposition 
Shri V. Krishna lyyer was making some 
allegations against the Centre. If the
Centre provides water he say* that power 
has not been given to the State. If power 
is given then be alleges that water has not 
been given. Such allegations are not fair 
In fact Centre is helping the States with 
water, power> finance and all other factlities 
for their progress. Hence there cannot
be any such allegations. What is happen­
ing in Raichur thermal p lant?  You please 
go and see there. When did the turbine 
blast take place leading to gas leakage ? 
What was the total lo u  incuned at Raichur 
thermal plant on account of leakage  ̂ As 
you are in power why don't you analyse 
these factors instead of simply and 
mechanically blaming the Centre.

17.00 bri,

1 once again welcome the demands and 
hope that our Government will make all 
possible efTorU to rescue Karnataka State 
from the acute crisis of power. Sir, t thank 
you for givirg this opportunity to speak on 
■uch a vital issue and with these words I 
conclude my speech.

SHRI JAGANNATH CHOUDHARY 
(Baila) ; Mr. Chairman, Sir, first of all,
1 thank you very much for giving me an 
opportunity to express my views on an 
important subject like the Department of 
Power. In fact, the Department of power 
is a very important department at com* 
pared to other departments arul the 
developments and the development and 
progreas of the country depend on this 
department to a great extent. A perusal of 
the report of the Department of Power for 
the years 1985-86 and 1986-87 received 
just now reveals that the Mmt^ter of 
Energy has even cxcecded its target in 
power generation. As such, it bcccmes our 
moral duty to congritulate Shri Sathe. 
He took charge of such an important 
department and by exceeding the target 
fixed for him, he made a signtficunt contri­
bution towards the development of th« 
country. He definitely deserves all praise 
for it. 1 once again congratulate him for 
his achievement.

In fact every department has its own 
importance. But the Department of 
Power important than all other dtparlm^nis 
and other departments are dependent on 
this department. If (be Department of 
Power docs not extend a helping hand to 
other departments, the work of other 
departments comes to a siand-stil). The 
Department of Agriculture will not be 
able to extend any help to the farmers, if 
it did not get proper co'opration from (he 
Department of power. PoMer is very 
ncceaaary for tubewells installed for irriga- 
tioo purposes, for pumping sets and for 
the machinery provided for the big canals 
If power is not available, water cannot 
reach the cunal and we will totally fait in 
the field of agriculiure. We cannot tupply 
foodgrains in various parts of the country’ 
without power. 40 years ago, our position 
in the matter of foodgrains was far below 
and we had to import foodgrains to meet 
our requirements. But today we have 
reached a stage when we not only produce 
foodgrains suEBcient to meet our own 
requirements but arc also in a position to 
export foodgrains. Credit for this goes to 
the Department of Energy. In (he matter 
of textiles, 40 years ago we were for- 
behiiKl. Wf used to import coarse cloth 
froen Japan and other countries to 
our requirements. But now with the help
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of ihc DcpartmcDt of £neriy» we have not 
only esiabiithcd scvcrttl milli, but have 
also betn able to pfoduce cloth sufficient 
to meet our requirements. The Department 
of Power deiervcft our thanks and con- 
f ra tulat ioDt for thtt. Today,,  mill* have 
been tet up in every nook and corner of 
the country wherein cloth of all varie*ie< 
if being manufactured and after a few 
years we will be in a poiition to export 
cloth to other countries.

Previously, all (he essential commodi- 
tics were not available to us But now^ 
wc are producing all thr«e things wiih the 
help of the Mtntitry of Energy. We are 
meeting our requirements by «etlmg up 
smatl'scale and big industries through the 
Department of Power, Under these 
circum«t3nces, 1 am of the view that (he 
Depaitment of Power is above all otber 
depArtmrnts and we cannot work without 
Its co-opcratiun Our growth rate is also 
department on ir. It has shown more 
production thin the target during the las’ 
fer yejrs You are also receiving demands 
one after another and it becomes difficult 
to meet them Under th^se circutmtances, 
t feel that keeping in view the require­
ments. the demands for grants placed by 
you are very meagre.

The Government should consider ihe 
mttter senotuly and fulfill the hopes and 
aspirations of the people by paying more 
and more attention to the Department of 
Power and by generating more and more 
power. Ti>d«yi I recollect the pre-indcpen- 
dence days and alto the days when I 
became a legislator in 1998 after Indeperv. 
dence. Tbeie was electricity in Baoaras, 
Allahabad and Lucknow, Electricity 
reached Baha in 19 58. The people of 
rural area* took it a pleasure to come 
to Dalia to see the light produced by 
electricity. The Department of power 
deserves praise for its efiort to electrify 
50 per cent village* tn BAlia and 50 per 
cent people arc enjoying the facility. 
Farmers run their tube-wells, pumping acts 
and the people of rural areas undertake 
menial Job*i, the people living in cities and 
those youths who are un-employed main­
tain theii familiea by running tome tort 
of industry. I fee! that alt these develop­
ments have been possible due to the 
Department of Power.

Sir, I feel duty bound to make some 
suggestions here. Take the cate of tube- 
wellt. The farmer instals pumping>set and 
gets the power connection. But the 
Government does not supply power to  
farmers as per their promise. They do not 
get Power for 5 hours even. Farmers of 
Balia get water (brougfa Dohari Qhat and 
futi Chat canals. But the Dohari Ghat ard  
Tuti Ghat canals do not get full quantity 
of electricity to  that they could maintain 
round the clock supply of water to the 
farmers. I concede that our agriculture 
progressed due to electricity. But obstacles 
alto come in the way. I want that the 
hon. Minister should remove these obsta­
cles so that the country may move forward. 
If the food production fall*, the people 
will be driven to the brink of starvation. 
If the farmer is supplied with the full 
quantity of electricity through the canals, 
tube* wells and pumping-sets, be will 
produce more foodgrains and will be ablt  
(o feed himself and the countiy. Under
the circurmiances, you should supply (XK>rc 
and more clectriciiy for ihe welfare of
the farmers. The State Governmeni may 
be directed to supply electricity foe 
irrigational purposes for as many hours as 
they want farmers lo supply water. Sir, wo 
ge*. food, thanks to the hard labour put in 
by our farmers but what a joke we play 
with him when we supply him electricity 
at night in the winter season. During 
winter season, we wear woollen clolbes 
and stay indoors. But we expect the
farmers to work in the field with bis 
labourers at nigt during winter season.
How far is it justified?

You supply electricity to the factory 
during day time. Cat) you not supply 
electricity to the factories during night 
hours. Snakes and scorpions cannot enter 
the factory during night and nobody will 
catch cold. But if the farmer goes to the 
held alongwith his mazdoors. he may b« 
bitten by a snake or a scorpion. He 
catches cold and dies of cold early. But the 
Government of Uttar Pradesh do not pay 
any heed and despite repeated request! 
they do not provide electricity to the 
farmers during day-time. 1 suggest ihat 
you supply electricity to the farmer during 
day time and to the factories during night 
hours. The mazdoors, mechanics and
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officcTS can very well work in the factories 
at night. But the farmers have to face a 
lot of difficulties in the fields at night. I 
am sure that the hon Minister of Energy 
will pay serious attention to it. It is not 
my feeling. It is the vaice of the farmer 
that is coming out of me. Keeping these 
feehngs view the Government of Uttar 
Pradesh should be directed (o supply 
electricity to the farmers during the day 
time so that the farmers are not discoura­
ged, their morale is boosted and they 
produce more and more food grains for 
the country.

You are paying more attention towards 
amali scale industries. If you supply 
electricity to btg cities only, ihao the 
educated youths of rural areas wilt migrate 
to big cities to set up small scale industries. 
If you supply electriciiy to rural areas, 
they will not go to cities and run some 
business in the village itself. If you do not 
do this, all the people of rural areas will 
go to cities. They require Und to estubhsh 
factories^ You do not have sufficieoi 
accommodaiion in the cities. Under these 
circumstances, 1 would like to urge that 
you supply electricity to the villages for 
the welfare of the educated rural youths 
so that they may run small-suite indus­
tries in villages and do not migrate 
to the citie<i I am sure that you will 
consider this point seriously and wilt be 
kind enough to eKtcnd your co-operation 
by supplying more elect licity to the 
villages

17.12 hrs

[MR..
Chair]

DEPUTY-SPEAKER in tht

1 would like to make one more sub­
mission. The villages are being electrified 
by the Goveminenl. The State Government 
of U.P. has issued a statement to the Press 
and it has announced and broadcast on 
the Radio that if a Harijan Basti in a 
village is not electrified, than that village 
would not be taken to be etcctnficd. But 
the situation it almoit the reverse to the 
villaget. Only one or two mohalias of a

big village have been electrified. but 
electricity has not been made available in 
Harijan Bcsti I would request the Govern­
ment to isiue a statement only after 
considering a II the pros and cons and 
should announce that a village would not 
be considered to be electrified unless 
harijan basti in thit  village is electrified. 
There are m^ny such instances be Tore us. 
Educated harijan youths tell us that our 
Government makes some announcement 
through the Radio, but does something 
else, in aciuul practice 1 would like to 
submil to you that if a village is elcctnfiedt 
then the electrification of harijan basti in 
that village is also veiy essential. The V P. 
Government is not doing thi^ thing but 
statements arc being issued through l*rcM 
and the Radio. The Central Governroent 
Should direct the U.P. Government to 
work according to the statement ivsucd by
I t .

I do not \kant to tjike much of your 
time. 1 have placed before you a small 
suggestion. 1 am sure you would consider 
It  seriously and m. .̂ke alt cfTorts to get 
these Morks dor.e.

SHRI GANG A RAM tl  irozabad> : 
Mr r>eputy Speaker, Sir. 1 rise to support 
the demands for grants of the l>eparimcnt 
of Power under the Ministry of Energy for 
the year 1987>8 8 In modern age, energy 
has assumed gread imp .̂ rtance. The budget 
and the activities of the Ministry have got 
their own importance and I am glad to 
say that thanks to the cfTiciency dedication, 
competence and commitment of both the 
bon. Ministers of this Ministry the efTiciency 
of this department has increased. Doth the 
Ministers deserve our congratulations for 
the same. It is heartening to note that the 
Ministry of Energy hat  made tremendous 
efforts to augment the generation capacity 
of electricity. Both of them are alert and 
conscious of their duties, During the 
Seventh Five Year Plan, it is proposed to 
establish additional generation capacity 
of 32*243 MWs which comprises 3 .5 4 1 
MWs of Hydro electricity, 15,9 99 MWs of 
thermal power and 705 MWs of nuclear 
power. But the figures of power generation 
for the period from April to December, 
1986 when compared with those of the 
corresponding period of the previoui year
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show ihal the aciusl generaiioD of Nuclcar 
Thermal and Hydel power was 1,26,681 
tniltion uniit a& ugain»i 1,38,S67 miilioo 
unilit which rcflectt a decline in the 
tcnerntion of elcdricity. Therefore, the 
ici largeti ot power generation ate required
lo be mcl.

A* ihe hon. Mtnisfer of Energy has 
staled during the question hour, about 80 
Per cent uf the lotat power gencr;i(cd 
being u^ed id the urban arcafr, and on>y 20 
per ccnt of power ts u»ed in the rur^l areas 
whereas ft0, per ccnt of total population of 
(he country livci in 5.76,000 villager. 
According to the figures furnished. 
3,90,3^0 \iMages h id  been elcctrificd 
and 61,51.250 agricultuial pump 
s«ts had been energised on 

During the ptrtod from 
\.A 1986 to 31.1 ;  1986, 94<>6 addt*iona1 
villages were ctcctnficd ond 2 ,7 K,009 
pump-»eis were cnergitcd. In this way 
upto December, IV86 , a total number of
3,98,000 villages have been clectriBed and 
approximate 64,2*>.000 pump-»cts and 
tube*we)tls hfl\e been energised. 1 am, 
thercf.ire. of the ^lew that there ik need to 
inienstfy and improve (he rural elffcirtfica- 
fion work. The work relatn^g to supply 
of clectricily lo agriculture pump-sets anil 
tube-well* IS not siiiisfaciory and the
villagers are not able to get the elcctrtcity 
connections easily. Ihes t tu a t tun  regarding 
electrification work of harijam is
deplorable 1 have myself seen tn my
constituency that though electricity poles 
had been installed in HarijaH R tstis many 
years back» electricity connections hsvc 
not been provided there so far. The com- 
placcncy on the pari 6 f the concerned 
machinery is not justified. The hon.
Mintster should direct the State Govern­
ment to pay special attention towards 
these programmes being utHlcrtaken under 
20<Point Programme.

The functionmg of the Rural Electri- 
t'icaiion Corporation is required to be 
sireBmlincd. The condition of the Corpora­
tion ii not satisfactory. The non-Plan 
cxpe^iditure of the Corporation has gone 
up conatderable and there ia a lot of 
bungling in the appointmenU. The reserva­
tion policy for the Scheduled Cwtes and 
ihc Scheduled Tribe* i* being vioUted Uicre

openly. The bon. Minister should himself 
look into the matter and solve this 
problem,

1 would like to suy a few words about 
the power supply. The supply of powe r in 
the country is also not satisfactory. The 
situation of power supply in my consti* 
tuency is very ptttab e and m the rural 
areas it is even worse. The position of 
power supply in Ferozab^d has deteriora­
ted to SUCH an extent that (he res dtnts of 
the town arc now compelled to L unch an 
agitjiion. District Agra has been afTectcd 
by natural calamity like drought. The 
water level of the tube wells has started 
going down and the situation in the 
summer would become even worse and the 
problem of supply of drinking water would 
bccome all the more acute Therefore, 
there should be continuous supply of 
power for the tube-wclls. If n is ensured. 
It would also remove the shortage of 
drtnkmg water supply.

The situation of the* industries in the 
urbin areas is also fir ffi^m s.itisfactory 
bccause there is no regular supply of 
electricity there. I would like to refer to 
Fuo^ibad oncc again. 1 stayed there for a 
night. The people of the ci'y complained
lo me that the b.ingle industry of the 
city IS being adversely affecied by the 
unsatisfactory «upply of power there.

The frequency of tripping is so high 
that every citixen gets annoyed with the 
supply of clectrici’y. 1 have told the 
officers there time and again that if an 
announcement is made to supply electricity 
for four hours, then there must be 
continuous supply of electricity fur four 
hours. But if after an announcement is 
made lo supply elcctricity for four of five 
hours, there is tripping for 15 or 20 
minutes, it causes loss of production in 
the factories and pipes of the tube wells* 
which are full of water also get emptied 
all of a sudden. The electric fans In a 
district like Agra which has n very hot 
climate stop all of a sudden. One can only 
imagine the difficulties of the people due 
to sudden power failure.

The Government ia committed to 
maximise the gcneiation of eleatriciiv.



379 Demands for Granti MARCH 24, t987 Demands for Crantt 380

[Shri Ganga Ram]

The hon. Minister h is stateJ while inter* 
venlng in the debate ihat vjrious projcct* 
are being impletnented in ihii regard As 
I was the District Magistrate of Tchri 
Garhwal, I am very well aware of the love 
and afTrciion of the people of the region 
towards the projcct of Tehri Dam. I would 
like to draw th :̂ auen'ion of the hon. 
Minister towjrds Tehn Dam Project. The 
estimated cost of this project has gone up 
to Ks, 1 345-7- crores now from Rs. 
197.97 crores in 1972. I know that the 
survey fur this project had started b;forc 
1965 when 1 was ihcre, b j t  construction 
work on the proji.ct s^^rtcd only in 197 7, 
It sh >ws that survey was completed in 12 
years and after comple'ion of survey, 10 
more y.&rs have passed. If work goes on 
at this pace, than the cost of this project 
would go up to about Ks 2^000 
crorcs. t would. therefore, like to 
submit that as Central GovernmeDt hjs 
75  p;r ccnt share in this pioj'fct and the 
State Govirnmcn! has 23 psr cent share. 
theCcntr*i Government should keep a 
stric* watch over this project and should 
issue directioni for undertakmg the work 
at a faster pace.

Sir. a new suggestion has ^ome to my 
mind» which I want to place before the 
Government for consideration. In the 
entire country, there are two risers which 
have plenty of water. One Is Chamba! 
river m district Agra, which forms the 
boundary of Agra and Madhya Fradesh 
and the other is Tons river which flows 
from the mountains above Uttar Kashi and 
later on meets the river Yammuna. 
Cfaimbal and Tons rivers have more 
water than Ganga and Yammuna. The 
slope of river Chamba I ts very fine and if 
a power station on this river is constructed 
after creeling a dam on it. it would be 
very useful for us. You shouM examine 
this suggestion and a survey may be 
conducted in this regard. In my view, a 
power siation of 1,000 M.W. capacity 
could be constructed there. 1 am making 
this Fobmission* because a Development 
scheme for dacoit-infested area with an 
outlay of Rs. 300 crores is being imple­
mented there* which would benefit all the 
three States of Madhya Pradesh> Rajasthan

and Uttar Pradesh. If such a power 
siation is established there, then ihe 
development of the area would take place 
at a faster pace. With these words» I 
would like to express my ihanks to you. 1 
would congratulate the Ministry once again 
and wish that by the grace of God. it 
should continu'; to work even better.

iEngthh)

SHRl SALAIIUODIN ^ G ^ d j )  : Mr.
Chairman. Sir» I rise to support the 
demands for gran's of the Ministry 
of Energy. The credit gaes to the dynamic 
Energy Minister of India for his endeavour 
and sincerity. The production figures have 
touched on alUtime peak in the recent 
history of energy.

[ Translation]

As against targeited production of 
l^<t.80 million tonnes, there has been 165 
m'llion tonnes of actual produciioa, The 
iiKrease of I 1 million tonnes is 7 per cent 
more in compariton to last >ear Similarly, 
you have shown an increase of 4 . ) ,  per 
cent in deipateh in ynur report which is 
a ci>mmendab>e task.

fie has shown an increase in the stock. 
He has also shown an inc'cment in the 
productivity. One thing is very coniio- 
versiai. Cost of (he coal is Ks. 219,17. 
You have estimated that the price will rise 
upio Ks, 225 1 2 in the rommg days, 
whereas the price of coal is Rs 210 00. 
There ii a difference of Ks. 4,17 between 
the cost and the price of coal. On the 
one hand, you have imposed a ban on 
employment. You are not giving cmptoy- 
ment. On the ether harul, you have stated 
in your own report that you have made 
reduction tn the social head. There is a 
curb on the employment also. You are 
also abv>ut to effect a cut under the social 
head. In spile of that, if the cost of 
production lises, then both of these things 
do not agree with each other I hope 
that you wii| consider this matter. You 
have shown the price of coal 
Rs. 210.00. The consumer pays the 
ultimate price of coal I am of the view 
that a lot of difference is found in it. I 
take the ultimate price being paid by the 
consumer, as the real price. I think that
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thU figure will rise upto R>. 410 from
Kft. 210. Therefore, there i» Deed U> 
bring about a revolutionary change in the 
difirtbuiioo lyiiem. 1 hope ihat i(ie hon. 
Minister will do the DecdTuI in ihi» regard.

I would like to &ay one thing about 
the location of the thermal Power Station. 
Being a itudent of economic*, 1 knDw that 
factories are ettablishcd ai placet where 
raw material i% avatlvble. It i» located in 
the vicinity of the dcpovitt. But what 
hippcr.i if the Thermal Power Station it 
aituatrd at Barauni, coat t« to be *aken 
from Giridih from a diitance of 2 Kms. 
If the deposit ti available at l.almatiya. 
P'O^ct u  be inf con»trudcd at Ki h*iigaon 
ftt a duiancc of ISO KM» or at Farakka 
at a dtttance of 300 Kmt. 1 do not 
understand Mhy it it so. It mouII not 
yteld the detirpd re»ult». You should 
given due thought to i(.

A» regard* your propowl ebout the 
national grid. I do not thm^ th.it it Mtil be 
more successful in a country like India 
having diversified economy. I feel that 
trinsmi«»K>n woik throufth the regional 
grid and local grid will be more justiHed 
from defence and security point of view . 
At regifds the schemes you hJt^e conceived 
about energy, there are iwo difficuhiei tn 
ita impkroentfttioo— one is acquisition of 
land and the other is declaration of a 
Dodal agency. You have entrusted this 
work to the State Goveinment.

The State Government docit not have 
any right till now to declare the nodel 
agency. There is alia a problem about 
the acquisition of land You should change 
the policy ao that instead of the S u te  
Government, the Cenirjl Government 
should declare the nodal agency.

Now I would like to say something 
about my arta. Santhal Parg^ina is in­
habited by the Adivasis. You had nationa* 
liaed the Jayanti Colliery in 19 73. The 
Colliery baa been lying closed tince 1973. 
A very good quality of coal is available 
there and it is very close to railway line. 
If you arrange to open it, it will be very 
beneficial to the people of the area and 
thereby the poor people wilt get relief.

One thing 1 would like to say is that 
there are only two stock yards in Bihar. 
You have slated this thing in your report. 
The maximum quality of coal is available 
ill Bihar and ycu have coostrucird only 
two stock^yardt there whereas you 
have constructed 22 siock-yaids in its 
neighbouring States. There are only two 
siockyards in the State where coal is 
produced. 1 would like to request you 
to open more stockyards in Bihar. It will 
provide more facililies to (he people of 
Bihar.

With these words» i conclude.

[rnj^tish]

SHRI SARAT DEB ^Kerdrapara) : 
Mr. Deputy Speaker Str» I rise to speak 
on the Demands for Grants of the Ministry 
of Energy. Even the Minister himself has 
agreed that the money required for more 
generation of power is not adequate. Aa 
is well.known he is a very straight forward 
man and I quite appreciate it. But apart 
from fund*, there arc certain other steps 
which are required to be taken in order to 
step up the generation. In this regard, as 
the lime is very shoit^ 1 will limu myself 
only to my S u ie ,  i. e Orissa.

It is a peculiar phenomenon that Orissa 
is a Slate which has got two medium 
irrigation projects, thermal hydel project* 
and one major project viz Hirakund. 
Along with these, there is also another 
thermal station at Talcher. In spite of so 
many thtngx, ii is really shocking to see 
that Orissa i> ■ Slate which is producing 
electricity much below the ttnndard that is 
below 40 per cent. Last year also while 
speaking on ihe budgel. (he hon. Minister, 
if he remember*, had himsc'f stated that 
unlosft and urtil Talchcr would show & 
remarkable improvement, they were not 
going to give any aid. But Sir, my only 
Kubmtssion to you is this. Is that the 
solution to the problem ? No,

Now coming (o (he problem, you 
youfself mentioned that though there is a 
substantial increase in the thermal genera­
tion, is hydel generation it has come down. 
Why should it come down ? Id your 
st»lemcol in the Economic Survey, in one of
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the paragrarhs you have *aid ihat in ihc 
wes’em region the generation hat bcccMoie 
le«* due to shortfall in rain. You have 
also atated that there is shortfall on the 
coal side due to heavy rains in the Mime 
region, i. e. the western region. 1 cannot 
undersinrd as to what is meant by this. 1 
am not blaming you I onty wnnt to bring 
to your nt'iice just one thing. For heaven’s 
sake, please do not go according to the 
reports of the State Electricity Board. Thf 
main culprits ar-f the State Electricity 
Board people. When in the Central sector, 
we can gererate more power, why should 
the State E»ec»ricity Board fail ? How can 
one explain it ? It is particularly more so 
in the State of Ori<*i. If there is the 
worst managed State Electricity Board, 
then it is there in Orissa. Even at the 
time of monsoon w h e n  there is n o  q u e s t i o n  
of electricity being in short supply, we are 
facing an acute power shortage. Sir, 1 
want to bring to your notice. I do not 
know whether you know it or not, that 
whenever there is a shortage, they will 
simply sav that the water level has gone 
down in the reservoir. Now the question 
is, who is goirg to be responsible ? Why 
should the reservoir flow below the level ? 
Tae simple reason i< that, there is no co­
ordination between the Irrigation Pepart- 
meni arul the State Electricity Boards. 
Whenever there is a shortage in the canal 
system, they immediately force upon the 
Government to release the water without 
looking to the necessity for generating the 
e l e c t r i c t i y .  You should l o o k  into the 
matter and see that the Co-ordination 
Committees which are functioning in 
different States, they should work oroperly.

Regardmg Hydel Power, I want to bring 
it to the notice of the Central Government, 
that it is their subject.

the Hirakud Dam ? We should not forget 
the amount of money that has been spent 
on this project. It Is much higher than 
the amount that has been spent on thermal 
power station. Therefore, you should not 
simply depend on the natural phenomena, 
but you should also sec that administra. 
lively the State Elec*ricity Boards sbi'tuld 
function properly. You sec, only they are 
going on increasing their staff, without any 
facility. Thoufh they are makirg some 
profits in some Electricity B<iards, but 
these profits are being consumed by ihe 
staff of the Stale Electricity Boards. I will 
sum up by saying something about rural 
electrtficstion. It has b,.*Ci.ime a laughing 
stock. In order to show in the recorda, 
that they have elcctrificd so many villages, 
the Oepartmcnr is drawing a Une just on 
to the border of the villages leaving it at 
that stage and saying that these villages 
have been electrtfied.

SecotKjly, wherever there is electnflca- 
lion, are they getting the power ? If you 
fo  to the rural areas,— as Madam from 
Karnataka was saying. I was impresMd by 
her actualh' people who need electricity 
are not actualty grltirg it Orly today 
you saul during Question Hour that eight 
lakh pumpi ar* goirg lo he set right. 
What for ? The pump^ arc working, but 
ihcre IS no electr ciiy. If you gc> to the 
rural areas, you will find the l i f t  Irrigation 
Corporation and those perst^ns who have 
purchased the pumps out of bank loans, 
they are dying. They are unable lo utilise 
it because there is no po«wer. But at the 
samrlime, if you go to the Sub^Oivisional 
Headquarters, where there is a small town­
ship or NIC area, you will find the electri­
city is there, the people are enjoymg. 
People are enjoying without pulling it to 
proper use Those people who are badly 
in need of *lectriciiy for agricultural 
purposes, they are being deprived of it.

Once a Daro ii constructed— there was 
a statutory law-that without Pihe prior 
permission, there will be no other obstruct 
tion of water on the upper-stream. What 
ba t  happened in the Hirakud 7

There is anorher Dam, which i t  being 
conttmcted in Madhya Pradesh. I f  that 
it so, then wbai la goiog to be the fate of

Latt point which I want to bring to the 
notice or the hon, Minitter it t h b —be 
himself has mentioned »t in the Economic 
Survey I know you are a very efficient 
Minitter. I ook at the Auditor General*! 
Report Simply to remove ore  Director 
from the Coal India, you have spcnl Rt. 4 
lakht. So, if that it the wap the rooney is 
going to be frittered away, thco I am
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torry (bat wbatcver achievements you are 
cUiininf, i lut can never be achieved.

So, with these word«, 1 thank you.

\TranslatiOH\

SHRI KEYUR BHUSHAS (R aipur) ;  
Mr. Deputy Speaker, Sifi I want to express 
my vie%« about ihe cooperation that can 
be eitended to you in ihe vilUget in 
respect of encrty. You have made full 
UM of water and coal for powcf feneration 
aed development of the coun*ry through 
electricity. It n  indeed commendable.

At the lame time, you have t<ven a 
oill to build cncrfy villnges. The cow 
protcny ho’dt ihe mott important pUce in 
thit protromme. You can develop energy 
further through ihe cow-dung. The 
importance of cow progeny \% no tccrci. 
Though the subject of promoting cow 
progeny comca uruJer ihc Department of 
Agriculture, yet wiihoui the promo*ion of 
cow progeny, you »ill not be able to 
develop energy. Presently lot* of hurdles 
come in the way of energy development at 
proper proieciton i  ̂ not being provided to 
cow progeny in the vitlagct- Govrrnment 
fthould pay tpeci«l attention to this f*c(. 
It u  the base of ihe entire agriculiuial 
operatioru. Even big tcieniuU wilt alao 
•uppiirt this view. Eienstein. one of ihe 
grcaiesi tcientittt of today also subscribed 
to this view. He also said ih«t by protect­
ing the village ard the agricultural farms of 
(he village, we would be able to protect ih^ 
country in future. In Europe we have 
already destroyed our fanning during the 
last 400 ycjirs due to miMlem machines, 
due to tractor and due to the destructive 
nature or fcrUlisers. But you have been 
protecting your farmt for thousands of 
yc^rs Its msin reason is that our agri- 
culitue ia bated on cow. It has been 
poMible with its help.

I would also like to submit that 
Government should take up this task in 
right earnest as Government is paying 
special attention towards erergy preferva- 
lion, and alio taking measures to utilise 
sewtrage disposals ai>d making efTorts to 
e ffec t changes io energy. The farmer wants
lo march forward to the field of animal

husbandry for the purpose o f  agricuMure- 
Government should provide him full 
pro(ec(ion I would also like to submit (hat 
the Government should muke all-out 
efforts to stop cow slaughter otherwise we 
will neither gci good breed of oxen nor 
agricultural development will take place. 
1 wou’d also like to druw your atiention 
to the fjct that tractor is not the only 
answer to the pioblcms of villages. We 
should also make an effort for the develop­
ment of agriculture. If need be, the 
legislation should also be amended.

I W3uld also like to submit one 'hing. 
There is a Bodhghat project located in an 
area adjoiniTig my const l iueno. It is a 
tribal areti Many disputes have arisen 
about thai area, due to which the develop­
ment of this tribal area has been btockcd. 
Sufficient power has lo be generated from 
that project. So Bodlighai project should 
be cleared as eirly as possible because due 
to shoriaae of power, the dcvelcpmcnt of 
(hat area is being impeded. The project 
should be granted clearance. This is what 
I would like to say.

OR G. S. RAJHANS (Jhanjbarpurl : 
Mr. Deputy Speaker, Sir, 1 would like to 
say a few words. I would not like to repeat 
what has already been said. It would have 
been better had the Minister of State in 
the Department of Power been present 
here because I would like to refer to what 
she has f;iid. She had suggested to perform 
a Yagna and (hut all M.Ps should have 
five per cent contribution of their salary 
to il- Some M.Ps told me that with 
this contribution wc could be able 
to purchase only a torch and would 
not be able to generate power- That five 
per cent contribution will not solve the 
problem of ahorage cT power. Even if we 
cootnbute five to ten per cent of our salary, 
this will not make any significant ch.irgei. 
The maniiude of the problem is much 
more and we should understand it. I was 
thinking whether I am wrong or the 
Government in Delhi is not understanding 
the problem of Bihar. Shri Naipal, who 
is a great author of Indian origin and who 
nearly missed the nobel prize award, has 
written a veiy famous book entitled 
**Xndia— an are of darkness,'* There may 
or may not be darkness in the country bat 
Bihar it surely in an era of darkness. The
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bon. Minister should particularly visit north 
Bihar. He will then come to know thnt 
there ii an acute shortage of power there 
and the same situation i% prevailing in the 
South Bihar. I aro submitting this in all 
humiUty and without any rancour. You 
can visit some places in Bihar and see for 
yourself the deplorable condition of Power. 
It seems that insteaJ of heading towards 
the 2 1 st century we have gone back lo ihe 
I4ih and 15th century. There i« no power 
at places where it was 30 years back. They 
are making a mockery of rural electrifica­
tion. A detailed study of the affairs should 
be conducted. You sholud visit of con­
stituency along with some Vf. P* and set 
the situation yourself. The electnciiy p iles 
have been erccted but electricity Imes have 
been provided only at some pl.ices. The 
electricity remains absent the whole year 
round. During winter the electricity never 
comet. How can you say that rural 
electrification has been brought about. 
You should think over it afresh. Instead 
of miking contribution to the cause of 
electrification, your should punish those 
people who indulge in the theft of etect«’i* 
city in the name of transmission loss, 
those engineers who have acquired property 
worth crores of rupees and caused lost to 
the electricity Board and thos€ Mafia 
groups who indulge in the pilferage of coal. 
I will definitely help you in your effort. 
But you should make your policy realistic. 
Bihar though rich in resources, is poor. In 
the last session I had pointed out that many 
riveri flow from Nepal and they c luse 
devastation in the north Bihar. We have 
good relations with Nepal at present. If 
those rivers are tamed there and are utilised 
for generation of electricity, there will be 
no shortage of electricity in Bihar. It will 
accelerate the pace of industrialisation 
and there will be improvement in the 
agricultural field- There will also not be 
any necessity for importing electricity from 
other Statet. What I had said in the House, 
was supported by the press in Nepal. You 
should do some thing io this respect. At 
present we have cord al relations with 
Nepal. H China Intervenes, we do not 
know what will happen then. There are 
vast resources for hydel power project io

north Bihar, and you can tap them with 
the cooperation of Nepal. It will bring 
prosperity in this region You should 
think over it seriously. The Koel-Karo 
Project of Bihar has been under the 
consideration of the Government for the 
la*I fifteen years but no decision has been 
taken thereon. A number of controversies 
arc being raised in this connection. It 
should be implemented without delay. 
Some hon. Members have advised not to 
allow the private sector lo set up power 
plants. Such step should not be taken. If 
non-resident Indians come forw.trd to set 
up mini-capiive plant m this country, they 
should br allowed lo do so. They ha>e 
the needed technical know-how lor genera* 
tion of electricity. They will generate more 
electricity with lew tost, I have comc to 
know that some non resident Indians wjnt 
to set up mini.hydel projecii in Assim and 
Western India. They should be allowed * lo 
do so Such persons must be encouraged. 
We should not insist as before «hat p r i v a t e  
Sector should not be allowed to enter into 
power sector. Our mam aim should be to 
*erve the people We should ihink in what 
way we can serve them 1 would end my 
speech by saying one point. Bungling is 
laktrg place on large sc.\le in the coal 
sector in Bihar. Thi# should be Kx>ked into 
in all serious'ess | f  chc hon M mister 
desires, I will discuss the matter with him 
separately. Our communist Member from 
Bihar was saymg that any enterprise in the 
public Sector should not be brought in the 
private sector. You might have read the 
famous ftpeech of Shri Gorbachev in which 
he >aid that we should liberalise our policy 
and fv/r the welfare of the people the 
private sector could be allowed to »tari 
projects meant for public, sector. Our 
policy towards energy should be realistic 
and the potentitlilics of hydro-electricity* 
thermal power and national energy in Bihar 
should be tapped.

[EngiiiMl

SHRI MAHABIR PRASAD YADAV 
(Madhepura) : Mr. Deputy.Speaker« I
thank you very much for calling my, name, 
perhaps I am the last one lo speak.

MR DEPUTY SPEAKER : One more 
person it behind you. You are not the laat. 
Pleaac be brief. Take only five mtntilet.
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SHRI P R \ S \ D  YADAV :
One thin* I Will tay f t  ihe ouuei.  1 have 
»ccn tomeonc tpcaking for foriy-five 
minute&. And when wc are at the la»t 
point we are given only five minuter.

{Interruptions)

MR. DEPUTY.SPEAKER : When the 
clcciriciiy ihe power will be low at
the end. In the beginning !he power will 
be more. There when you are a\ the end,
ii is fo.

{inierruptiomi

DR DA FIA  SASiANT ; What about
me

MR. DfcPUI Y-SPEXKER : Everybody 
wantt flve ujinulcs.

what account ? It is on account of 
circurastances beyond his control. But 
unfortunately negaiive the attitude of the 
Opposition partiet, is causing a great loss. 
There criticism is neither helpful nor 
construction but rather prejudiced.

One of the persons in the Opposition 
Parties— 1 mean. One of my friends who 
is associated with the Opposition Parties—  
1 am telhng about him. There is one 
photograph of Mahatma Gardhi in the 
Secretariat of Patna, wtih a Lathi in one 
hand and five fingers of olhet spread over 
When any one g jcs  for any work to his 
oflice, that friend of mmeiells him, that 
he should pay ai least Rs. 5 - otherwise 
he would be beaten by a Lathi; If such is 
Ihe negative attitude of the persons arwl 
parties in the oppovitton, then what would 
be the fate of growth and progress of 
liMlia ?

(tntertitptkmt)

.'vHRl MAHABIR PRASAI> YADAV : 
1 rt»e to kuppuri the Demands for Grants of 
the Mirtisir^ of Energy. The heart of 
wordswarth lifted up when he bchrld >n 
(he sliy »nd my heart lifts up when I 
behold th; writing on the wall of Indian 
econvimy in general, and growth of energy 
in perticular.

PROF. N. G. R \N G A  : The preamble 
ttself will lake five minutes.

SHRI MAHAniR PRASAD YADAV : 
There is progress in the energy sector, and 
what to speak of the general progress of 
the economy of India.

Sir, 1 have not to go mto the directory 
like figures where and what growth has 
been made. So msny speakers have gone 
into them, 1 have to say only ihis much 
that my heart lifts up for the growth and 
progress of the Energy iccior. The loss 
that it found in ihc figures is not hearten* 
ing. The lots it about Rs. 1600 c."ores. 
It is a m itter  of conccra. It is a matter 
of anxiety. Progress is there, growth is 
there, but the lost is not ordinary. 1 
uodersiund that Minister is going to lake 
meatures to ward off the losses. Losses on

.Now, 1 come to the case of Bihar. 
Bihar ha& the largest quantity of coal i. e. 
56*601 30 million tonnes Iha t  is the 
highest quantity of coal m Bihar. Madhya 
Pradesh has got 23,856.44 million tonnes 
Maharashtra 5075.40 million tonnes^ 
Meghalaya 4Sli 94 million tonnes. Naga­
land 12.05 million tonnes, Orissa 
346^ 01 million tonnc>. West Bengal
281 5 4 . 16 million tonnes, AnJhra Pradesh 
10296 miiion tuimcs» Arunachal
Pradesh 90 2 3 million tonnes, Assam
280.03 million tonnes. 1 will draw the 
attention of the Miniitcr to the fate of 
Bihar regarding energy development in the 
State. 1 will not go toso many points cx 
cept this that Bihar is lagging behind in 
comparison with other States ever in the 
matter of imporoved chullah, IJpto the 
period ending 3tsl  January 1987 Bihar's 
figure is 24,92<^ whereas Haryana has got 
5^*620. Andha Pradesh 31,360 Himachal 
Pradesh 27039^ Karnataka 33605, Punjab
4 1300, Rajasthan 3 2539, Tamil Nadu 
5475) and UP 80600, On the one hand, 
Bthar it the richest in matter of minerals, 
on the other hand, Bihar has been ncglccted 
in most of the matters concerning devciop- 
ment. ] would like to draw the attention 
of the Mmisier only to the point that even 
though Bihar is having tht: largest quantity 
of coal, you are not giving that sniall thing 
to Bihar !• e. smokeless chullah. Principle



391 Demaiuis for Grants MARCH 2 i .  1987 Dtmaiuis for Grmnls 392

[Stiri Mithabir Prasad Yadav]

ii always better than cxpcndicncy The 
course of cxpcdicncy should not be 
resorted to so far as the naiional develop­
ment is conccrned Every Slate should be 
given it* due. Everything should go on 
principle. 1 will request the hon. Mintster 
through you that principles should always 
be followed and expending should be given 
a go by.

In Bihur. ihrre are two ihermAl power 
stations, the progress of which b  not 
satisfactory. They are Kaealgaon projcct 
and Kanti project. There is a Kjitiyji 
hydro-electric project which is not working 
and operating jLaiisfactOf tty because of 
siltecion I will request the Minister to 
look into this cise b?c;*use it is the power 
project in a backward Brea and if its 
operation and working is not duly rectified, 
the electricity problem uf that area will 
remaia intact.

7HEM1N1STER O f  STATE IN THE- 
MINISTRY OF PARI lAMENTARY 
AFFAIRS (SHRIMATI SlIlfcLA
DIKSHIT) : ! propose iha* the sitiir.g of 
the House be extended bv 15 minutes.

MR, DEPUTY-SPEAKER : 1 hope
the House ugrecs lo extend the time by 15 
minutes.

SOME HON. MEMBERS ; Yes.

[Trans/atiofil

18.00 hrs.

SHRIMATI PATEL RAMABEN
RAMJIBHA1 MAVANI (Rajkot) : Mr.
Dcpu«y Speaker* Sir, if you want to see 
real India you will have to go to villages. 
It ii necessary to keep the perspective 
of village in mind while discussirg any 
problem pertaining to the drvelopmeni of 
the country. If we want to urdersland 
that problem in the contcci of the whole 
country, we should know that agriculture 
an(* animal husbandry are ibe tnseparablc 
part of the econooiic aod social lift of a 
village. Evm  today Ibe contribution of 
agrtcullural industry ts stsnificant in the 
tottxl industrial production in the couotfy.

However, while discussing the subject of 
coerity, it would be in the fitness of 
things to give priority to the requirements 
of energy in villages and how to meet 
them.

Sir, adequate generation and equitable 
distribution of energy is essential lo remove 
imbalances in (he regional development.
Ii is essential to have a far*reaching und 
logical energy policy for tapping the 
potentialities of development of any State. 
For example, wc :&re not uiili)ting even ten 
per cent of the potentiality of development 
in GujarJt The reason ts that Gujarat is 
o re  of the States where the cost of genera, 
tion of energy is b gter. On the one hand, 
natural gas worih lakh« uf rup.;cs is rmttied 
daily from the land of Gujarat which it 
fl.>red and not put to any u^e and on the 
other h;r>d due to injustitiablc usue rates 
of the natural gas ar>d also due to d d jy  in 
the implementation of s4.hcmes of genera* 
tion of power based on gas^ the entire 
State IS undergoing hjrd>htp% I ill this 
Problem is solved electricity should be 
generated In the private sector and it 
should be supphed to the people.

Sir, Hydcl po«er is a cheap at>d 
deperdabte form of energy but the N^rm^da 
project on which dcvelopmeT)! of Gujarat 
depcrd« to great cxtenr, has been p^.tiding 
for many years. In the m tero t  of the 
developmmt of the entue country and with 
a view to meeting the demand of eltcinciiy 
and irrigation of the western lone, the 
Narmada Project may be cleared without 
any further dei .y.

The benefits denied from not\>convef>- 
tional sources of energy need hardly to be 
stressed. New there is need lo make 
proper and wide publiciiy and to educate 
the pe>vpel about it and to undertake 
research in this field. In my view, iber« 
is reed to make adequate budgetary allocA- 
tion for this field. For this purpose, a sery 
n^esffe amount has been allocated in thts 
budget in compjrison lo last year's budget. 
1 appeal lo the Oovernnieoi to mcreasc thts 
allocation All possible ifforts should be 
made to maximise the production of 
energy.

Sir, our State of Oujarat has been in 
the grip of drought for the last about two



3^3 Oemtmii for Grantt CHAITRA 3. I 909 Demands for G ants 394

y rsn .  Our fa i tn m  living in ihe villafet 
c»ert to lot to draw waier from deep wclU. 
Due \o i r e i i  dcpib. « lot of power it 
required to draw water and a motor of 
bifher borae power ha» to be intialled. A 
ma>or part of whatever is produced by ibe 
farmert it apent to meet the enecfy necdi.
I would, iberefote, like to lubmii to the 
bon. Minhter ib^t raie« of eleciriciiy for 
ibe drought-prone arcat tbou'd be Icaa and 
adequate power aupply ibould be ensured 
to »ucb areas With a view to 
meeting the fboriage of p>wer, •mill p^mer 
ftiationa sboutd be et 'ablnbed and elcctrt* 
city be supplied to ibe villages. 1 hope 
that our energetic Energy Minister would 
lAke step^ at the earliest in ihis direction.
I am thinkful to you for g ving me an 
opporiunity to eiprew my views.

SMRI MOHD AYUB K H \ S  
(jHUNJHUNUi : Hon Dy Speaker. Sir.
I rise to supp.in ih® demind* for grants of 
*he Ministry of E'lergy As you know. I 
represents a very bickward area of 
Ra)ASthan This are* is c»pecislly backward 
m the field of energy. Sir. R iiiSthAn is a 
very large state ar»d if jdequate p,^wer 
supply is entured to this State, the h 4rd- 
working f.iimcr» of R»>*sth>n can produce 
fov-idgrain* in such large quantities as miy 
be tufflcieni lo meet the nced< of tha several 
other States. Tn: people as well as the 
land of Ri)»tth»n have always bee i thirsty. 
The land of Kaiisih*n h i t  nevcf been 
supplied wiier. If soil of Rijasthan is 
su:»plied witcr. it is capable of producing 
huge quantity of fo<>dgrains.

Sir, I hail from Jhunjhunu It is an 
area where three categories of t>eople live ’ 
/ e. faimers* army jawans and businessmen. 
If all these three categ iries of people are 
allowed an opportunity to work properly 
and if all the three categories of people are 
ensured supply of power at night time and 
for a long duration, they can contribute a 
lot in the progre»s of the country.

Sir, peop.e find it very diflicu't to gel 
Ihe connection of electricity. They should 
get the connection easily. The people 
indulge in the theft of power because it 
takes a lot of time to get a conoeciion and 
tbe problem of theft is doe to iK>n-aanc- 
tiooiot of *he customer’s application for a

a new connection. The officials like 
overseer, executive eaginecr ctc, sanction 
the connection only to their favourites. 
Due to this sort of behaviour of the 
officials, the farmers arc facing a greet 
difficulty.

lo these areas, the level of water is at 
a very great depih and a lot of expenditure 
has to be incurred to draw water from deep 
wells. Therefore, farmers of Raja&than 
should be provided the facility of electricity 
and the trend which has been going on 
there so far should be reversed.

One Unit of Ko*a projcct i . Rajasthan 
always remains uut of order. Jodbpur 
project is completely out of ord^r and it it  
being closcd dô i '̂n. Jaipur project is also not 
functioning properly and it is n\\o being clo> 
aed down 1 would drmdi.d that solar and 
wind agencies should be set up specially in 
the sandy areaa of Jhunjhunu. Sikar and 
Churu* as we have brighter sun and strong 
winds thrre. The electricity could be 
generated with the help of solar and wind 
power Thi» would provide a lot of relief 
to tbe farmers If adequate supply of 
power is ensured to the sandy areas of 
Rajasthan, the farmers of Raja&than who 
arc suffering for ccnturies would gel a lot 
of relief-

Our c >untry has made a lot of progresa 
and advad^ement in the field of electricity 
It is commendable task. The progress 
which it being made by our countries due 
to progress in this field, but if attention 
Is paid to the backward areas which have 

• remained neglected so far, these areas 
would also make a lot of progreis.

B.irmer and Jaisalmer are the border 
districts of Rajasthan. Jhalawar and Kola 
are near the Ixiundary of Madhya Pradesh. 
Till the farthest point in Madhya Prbdesh, 
there it adequate supply of electricity, but 
in Rajatthan side of the area, not even a 
tingle bulb ean be teen. Thai it why, 
there is discontentmfnt among the people 
of the area. I would req uctt once again 
that arrangements should be made to supply 
electricity m Jhunjhunu district of Rajat> 
than through tolar and wind po^er ao that 
farnoer may get tome relief. The farmeit
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are very hard-wi’rking If you supply them 
cheap power anU subsidy is fronted to Ibcfn 
to insial ibe electric motor, the firmers 
woufd. get encouniDgcmcni. Also, the 
foodgrains production would incesse. The 
farmer of this area has a feeling that the 
Oovernroent is not working to provide him 
the faciliticji. If we look after the farmers 
our area and our country wouM make pro­
gress and wc would be ab'e to uplift the 
farmers. Today farmer is prepared to shed 
even his blood, at present blood is cheaper 
than the wafer.

I w o u ld  ttke to lubmit to the hon. 
Mir islet through you ttut our request may 
be c o n s id e r e d  an d  some arrangement may 
b e  m a d e  to supply electricity through solar 
and v înd power. I express m> thanks to 
you for providing roc an opportunity to cx- 
prei^i my views

SHRI K S. ROA <M4cbilipatram) : I
rise to suppt^ri the Demands for Crar.'s, 
Ministry of E r c r n .

Several of my colleagues h;i%e already 
told enough aK>ut the varic'ius ..spects of 
energy so as to bring improvement in the 
economy of the nation, particuUily its lole 
in improving the welfare of the nation, and 
to comrete with the developed nations, 
etc.

I wifh to say a few word«. I have 
total conAdcnce in the iibiliiy of the brn. 
Minisfer, Shri Vasant Sathe, who has 
enough experience ard koow'cdge io the 
matter.

So alto it has been exammed oo several 
occasions io the post about the pragmatic 
atpccts of improving the power generation 
in the country. Constraint of 6naocia) 
fciourcet is usually the slogan that bas 
been mentioned by every Ministry to cover 
up the possible deficity or deficiency for 
their inability to cope up with the demand

or to keep up with the targets set by them­
selves. When there is ccnstraint of 
resources. 1 do not know why they a.e 
Dot considering for leaving it to the private 
sect ore. i t  leasr to the extent where they 
arc not able lo provide funds. We know 
very well that we cannot leave it for ever 
to the private sector. But we have to do 
si>mething in this respect otherwise the 
industry and the agrtculiuie will sufTer. 
when there are enough people in t l^  prtvate 
sector who are prepared to generate pjwer 
and supply it at the same r<itc as th« 
Oovcrnment could do or may be possible 
at le^s rale 1 don't ihink there is any<h>ng 
wrong in taking their help and supply 
power to the people of the nation, whether 
they are engjged in mdustry or m agrtcuh- 
lure and rescue them frotn indefiniie and 
immeasurable losses whtch they arc no« 
put to. For example, the if>dustri«list may 
tc  affected ^ery little because of power 
billi but the daouge due to shortage of 
pk>wer and frequent bre.ak-downs or power 
cuts is enormous ar>d is mu!ti-foid. may be 
thousand r even ten thousand times. It 
has a cyc*ic cffctt when Ihtic is eveti a latlc 
damage or a litt'e shrriage of power Ihcn ,  
wi{| It not b t>rt*p4.r for the Mmtetry and 
the Members of parliamcot to ihmk o*«r 
Ihi^ matter »i d take a dcctsiuo which ts 
pragmatic, that is. leaving a ccrtain part 
of this energy sector to the private entre­
preneurs so that they can generate aud 
supply power to the nAtion ? The Govern- 
men! can always put festrictions on the 
privute sector keeping our ideal» in mirvd. 
(hat socialism. 1 do not think that 
socutism means distribution of poverty to 
the people. Yet, in to^iatiam wc are 
interested in distributing the wealth equally 
or properly and see that the poor people 
of the country are benefited b> the growth 
in every sector. Bui distribution of poverty 
and sticking to the slogan of soculiaoi 
alone, without delivering the goods, 
without increasing the production it no us« 
at all. Str, 1 pul forward my plea that the 
Minis!ry should take a decision very 
quickly in this aspect a t  encigy hat  got 
cyclic effect on various aspects of economy 
and Ministries and if ii it possible, within 
the frumework, t would request ihc 
Government to tncreaae the allocattoa of 
funds for tbit sector. Ii woutd be very 
ideal. But in the existing circumttaDCct,
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it if not possible. The alternative is to be 
found v^itbout fear or favour.

Now, Cv')minf to u> many atpec 't  wbicb 
have been dealt with already by some of my 
collcdKuet, I would like to discuss a few 
important points. It hjs been meniioned 
that the optimum utilisation of the installed 
CApactiy of about 50.000 MW is oof being 
done and the current year's Ptani l.oad 
fac*or U 53®„. li is reslly a sorry state of 
a/TAtr. 1 tniik if the Ministry were lo 
concentraic on thi« matter* wc can certainly 
>mprove this figure without much invest­
ment, utthout even bothering aN.)ui the 
resource* The role of the Central Gove­
rnment ii hmiitd in power generition. The 
role of the Central <«overnmcni is only to 
formulaic policies and frame development 
pioframmcs. whereas the implementir.g 
authority is the Stale Governments. 1i h^s 
been mcn*u?ned on m.my occasions that 
several of the State Elccinciiy &»:iid« arc 
running into huge looses of ihous<inds of 
crores of rupee*. Any amount of disc^us* 
ston in the Purttameni «ill not help unless 
the States a1*o take proper care and pay 
equal attention and strcu equal emphasis 
on improving the efficiency of the Electri* 
ciiy Hoards. While planning the formulat'ng 
the policies, tĥ : Oovernmet of India can 
encourage such pro>ec** which are very 
remunerative irrespective of the political 
reasoning or pohiical afliliaiions or any 
otocr factor. Hor example, the hydel power 
can be generated to a vctf  great extent in 
Hifiucha I Pradesh and Jimu and Kashmir 
and oiher hill areas. When wc arc t^lnking 
in terms of national growth, wc should not 
take cognisancc of whether the project is 
cstobltshed in Jammu and Kashmir or 
Himachal Pradesh or anywhere else. It is 
no matter wherever they are established. 
Sir. hydel power generation does not 
require any foreign exchange.

coentry. So» the Government need not 
worry about the capital cost as do foreign 
exchange is involved in it. It does not 
require any continuous resources also. So, 
1 wish the Oovernraeat to take a pragmatic 
view in formulaiing policies in regard to 
hydro energy and u:itisa(ion of hydro power 
which is in abundsnce in this country.

Sir. the other day wc read in the news- 
papersv which wc also know, that the 
Indian engineers are highly compdcot and 
very knowledgeable and they can compete 
with any of the developed nations parti­
cularly m generating energy. 1 want to 
mention particularly the utilisation of 
BHEL. I know on many an occasion the 
UilEL is not put to the optimum u^c in 
taking turbo gcnerationers and other machi­
nery from them required fo'' generating 
power. These equipments are beit^g im­
ported in spite of the fact that the BHEL 
can manufacture them. If the Government 
can think of involving these engtneers in the 
management and decision-making, I think 
the rc«ults will be much better and the 
BHEL will be in a position to supply the 
enttre machinery and equipment required 
by the country in time.

Sir. about the non-conventional sources 
of energy many of our friends have spoken 
very well, and I am also of the opinion that 
solar energy particularly can be developed 
in this country in a very big way bccause 
we know pretty well that ue  have the 
enormous resources of sun uhicn are not 
put lo use so far. Possibly it rcquirei some 
impi>rt of technology which has to be done 
in a big way immediately without any loss 
of time, and make uSc of the resources 
which arc available in plenty in this 
country.

It only requires the conversion of the 
human energy here in this country into 
hydro energy which can be utilised for the 
benflt of the nation So, this hydro energy 
which has got a potential of the about ■ 
lakh of Mega Watts can be improved 
irrespective of the capital cost involved in 
tl. The capital co»t it | o i n |  to our own

Sir, every time you are giving very less 
time to the people who are speaking 
in the end and giving enormous time 
to the people who speak in the 
beginning. Not only (hat. You are 
cutting down those people who are obliging 
yo;ir wori and allowing those Members 
who continue to speak for long without 
acceding to your request.
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MR. DEPU7Y-SPEAKER l No, no. I The House ttikodt adjourned tore*
cao*t help U. assemble lomorrow ai 11 a.tn.

1ft. 18 brs.
8HR1 K.S. RAO : So, 1 wish tbai you 

Sive ampte time to me next time at least 
and in future. Thank you \ery much.

MR. DEPUTY-SPEAKER : The Minis- 
tcf will reply tomorrow.

The Lok Sabha then adjourme<! 
tilt EUrtm o f  the Clock on 
Wedmtufay, Murch 33, l9B7f 

Chaitra 4, 1909 (Saka)

Priated by : SwiUcbt P rlstm  226S, Dr. S«a Mart* DelhJ-6


